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LOK SABHA

Thursday, December 8, 1983] Agrahayana 17,
1905 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MR. SPEAKER jn the Chair)

ORAL ANSWERS TO QUESTIONS

¥O REAIT @TET ;. WTT WM
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weoe WREY ¢ STCAT i AE
Mectro Railway Calcutta

*225, SHRI SATYA GOPAL MISRA:
Will the Minister of RAILWAYS be
pleased to state :

(a) what are the details of the plan and
latest programme for the opening of the
Metro Railway in Calcutta :

(b) when the construction work of
all the sections of the Calcutta Metro
Railway will be completed ; and

(c) the reasons for delay ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (@) to (c) A Statement is laid
on the Table of the Sabha.

(a) Parts of the Metro Railway
Project yjz, from Tollygunj to Esplanade
and Dum Dum to Belgachia are targetted
to be comissioned by March, 1985,

(b) The work of Metro Railway in
Calcutta is likely to be completed by end
of 1987 subject to availability of adequate
funds year by year.

(€) The following reasons have delay-
ed the completion of the Project :

(i) Problems connected with land
acquisition like delays due to court
injunctions etc,

(i) Law and order problems around
the work sites,

(iii) Re-location of unchartered utili-
ties detected during execution.

(iv) Traffic diversion problems, espe-
cially at Chittaranjan Avenue, the

busiest arterial route in North
Calcutta,

(v) Frequent load abedding in Cal-
cutta,

(vi) Failures of contractors,

(vii) Paucity of funds during the
Fourth and fifth Plan, the  total



3 Oral Answers

allotment upto March 1980 being
only Rs. 68 crores.

SHRI SATYA GOPAL MISRA :
Everybody is aware of the traffic conges-
tion in Calcutta city and everybody is
very much anxious about the early
functioning of the Metro railway.

In this statement the hon. Minister has
stated so many reasons for the delay in
the completion of the project. 1 think
these causes Or Teasons are minor reasons
because in every construction work, there
are some land acquisition problems or
curt cases. These are minor problems. I
think the major problem is the paucity of
funds. That is the major problem.

If we see, the initial expenditure
amounted to Rs. 140 crores.

In reply to a question in the Rajya
Sabha, that is, on 16-11-83, the hon.
Minister stated that ‘now the estimated
cost is Rs. 1200 to 1300 crores.” In his
statement also the Minister has stated
that ‘upto March 1980, the fund alloca-
tion was only Rs. 68 crores,” After that,
upto 1983-84, the amount allocated is
Rs. 165.26 crores. Sir, if we go into
details, we will see that the fund is the
major problem.

In the Fiftyfifth Report of the P.A.C.,
Page No. 25 of 1981-82, it has been stat-
ed that the completion of work upto
March 1981 was 27.5% in nine years,
that is, at the rate of 3% a year. From
1980-81 upto 1983-84 the fund allocated
is Rs. 16526 crores and till date is
43.20%,. That is, in 2/1-2 years, the pro-
gress of work is 16.15% ; it is almost
seven per cent per year. The constraint is
the fund ; this is the major problem.
Uptill now, Government has allocated
Rs. 233.26 crores upto 1983-84, If the
total cost is Rs. 1200 crores and if
Government allocates at an yearly ave-
rage of Rs. 50 crores, it will take a fur-
ther twenty years for the completion of
this project—it will take a long time of
twenty years. In this context, I want to
know from the hon. Minister, through
you, that whether he can give a guaran-

™
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tee that sufficient funds would be alloca-
ted and the project will be completed
within the year 1985, Sir. 1 want suffi-
cient funds and early completion of the
project.

MR. SPEAKER : You will demand
something much more than this.

SHRI SATYA GOPAL MISRA : He
has stated that certain acquisition pro-
blems are major problems. This is not
a fact.

MR. SPEAKER : You must realise
that you must straightway ask your
question. This is not the way to ask
supplementaries.

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Speaker, Sir, the Prime
Minister has laid the foundation stone in
December, 1972. At that time, as the
hon. Member has very correctly said, the
cost was Rs. 140 crores. In 1974 it rose
to Rs. 250 crores. At the present mo-
ment, in 1982-83, the cost will be from
Rs. 700 to 800 crores. Before 1980, as
the hon. Member has correctly said, a lot
of fund was not available for Calcutta
underground project. For all these years,
that is, 1972-1973, 1974 and so on and
so forth, the amount that was given was
Rs. 68 crores. From 1980 we increased
the fund. At the present moment, there
is no dearth of funds. Whatever funds
the Calcutta underground people are
asking for we are providing them with the
funds. So, the paucity of funds is not
the problem. The problem is the comp-
licated type of work that we have been
doing.

SHRI SATYAGOPAL MISRA : Sir,
my question has not been replied. My
second supplementary is that the hon,
Minister has said at different times that
some portion of the Metro railway can
be opened in March, 1984, that is, Park
Street to Rabindra Sadan, because this
little stretch will serve no purpose. |
want to know what is the actual fact.
Secondly, I want to know whether it is
possible to open the Hazra road to
Esplanade portion of the Metro railways
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by March 1984, The project is almost
ready. If the hon. Minister takes keen
interest, I think, this portion of the
Metro railway can also be commissioned
by March, 1984,

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Speaker, Sir, whatl
have said is this that the section between
Park street and Rabindra Sadan and
Maidan—these three stations—the dis-
tance of more than 1.6 kilometers will be
ready by January, 1984, This is the sche-
dule time that has been given to us and
we stand by that schedule time. I think
that there will be no problem on that.
With regard to other section they have
given a target date and if you are interes-
ted in the target date [ can give you the
target date. But there are other comp-
lications also. But at the present moment
I want to inform the House that these
three stations will be covered and pro-
bably by the end of January 1984 or at
the beginning of February, 1984 there will
be regular service in these three stations.

SHRI SUNIL MAITRA : Sir, between
Park Street junction and Esplanade it ls
aill the way Maidan, There is virtua "y
no human habitation. This portion you
are going 1o open and, [ thiok, it will be
repetition of Delhi's ring railway. In
answer 10 a question of mine the hon.
Minister has carlier stated that when
Delhi ring railway project was conceived
the piojection was that daily 2.85 lakh
people will be travelling by the ring
railway. The actual fact is that between
April-June only 209 persons were travel-
ling for which they have spent Rs. 35
crores. So, | may say that between
Park Street and Esplanade the number of
commuters will be twenty, thirty or
forty. Anyhow you are incurring the
cost. The Delhi Statesman wrote that
it may serve the purpose of Joy ride, but
it cannot be of any use so far as the
Calcutta people are concerned.  Second-
ly, Sir.

MR. SPEAKER : You please put the
question now.

SHRI SUNIL MAITRA : The hon.
Minister stated that, money and fund will
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not be a problem. Now, may I draw
your attention to the fact that in the

month of August this year there was a review
made by the Railway Board. The Metro
Railway authorities demanded Rs. 75
crores for the current year whereas you
have sanctioned only Rs. 62.54 crores.
For the next year the demand is for
Rs. 100 crores. You have indicated that
you cannot give more than Rs. 75 crores,
In view of this, will the hon. Minister
assure the House that paucity of funds
will not stand in the way ?

MR. SPEAKER : That he has alrea-
dy said.

SHRI SUNIL MAITRA : I am dis-
puting his statement Already in the
month of March a review was made.
They demanded 75 crores ; he sanctioned
62 crores.

MR, SPEAKER : Paucity of funds
will not stand in the way. To that, he
has already committed himself on the
floor of the House,

SHRI SUNIL MAITRA : Then I will
say he is not telling the truth...

MR. SPEAKER
clse,

: That is something

SHRI SUNIL MAITRA: If you force me
then I will say, the Minister is misleading
the House, Already paucity of fund has
stood in the way. He is misleading the
House.

MR. SPEAKER: We will cross the
bridge when it comes.

SHRI SUNIL MAITRA : Will you
assure us that you will surmount the
difficulty of paucity of fund ? Will you
assure the people of Calcutta city, which
is being choked because of extreme lack
of transport facilities, that no paucity of
fund will be allowed to stand in the
way ?

PROF. MADHU DANDAVATE: If
he is not telling the truth the Member
can even bring a Privilege motion.
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SHRI ATAL BIHARI VAJPAYEE :
He pointed out that although the Minister
says on the floor of the House that ‘pau-
city of funds will not be a problem’. Yet,
there has actually been a problem of
paucity of funds,

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Speaker, Sir, I repudiate
the charge of the hon. Member. Only
yesterday I spent the whole day with the
General Manager of this Metro Railway.
At no time in 1983 did they ask for more
money than what we have given them.
I can assure the House that I am not
misleadjng the House. Paucity of funds
will not stand in the way.

weow wgtew - WA aifaw | @@
ore U 7 WA @ !

SHRI M. RAM GOPAL REDDY :
Sir, Calcutta city is an overcrowded city ;
it is also a very congested city. [ want
to know from the hon. Minister, in spe-
cific terms, to what extent, and by which
time, he is going to complete it. This is
my question. Let not the CPM and the
Opposition people think that Calcutta
belongs to them only ; it belongs to the
entire nation, The city must be relieved
of its huge congestion in traffic.

. MR. SPEAKER : That question has
been answered. He has already answered
that question.

Next question.

Deemed University Status for Birla
Institute of Technology, Mesra, Ranchi

#226. SHRIMATI GEETA MU-
KHERIJEE : Will the Minister of EDU-
CATION AND CULTURE be pleased
to state :

(a) whether Bihar Government have
recommended to Union Government that
Birla Institute of Technolgy, Mesra,
Ranchi, be granted deemed University
status ;
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(b) whether opinion of Ranchi Uni-
versity has been taken in the matter ;

(¢) whether in violation of the re-
commendation of Education Commission
of India (1964), the autonomy of B.LT..
Mesra, conferred in 1972 has never been
reviewed although Ranchi University
Senate unanimously resolved in 1979 to
review its autonomy ;

(d) whether Government and the
U.G.C. received numerous complaints
from various organisations of teachers,
students etc, regarding gross abuse of
autonomy by this Institute ;

(¢) ifso, action taken by Govern-
ment thereon ; and

() whether Government propose to
get the autonomy of this Institute, review-
ed before considering to enhance the
status thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION,
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir,

(b) Central Government has no in-
formation.

(c) On the recommendation of the
Education Commission, the University
Grants Commission, has formulated a
scheme for granting autonomy to sclected
colleges, The scheme visualises a perio-
dic review and assessment by the con-
cerned University of the performance of
such colleges. Accordingly, the review
of the performance of the BIT, basto
be made in accordance with the provi-
sion of the relevant rules under which
the institute was granted autonomous
status by the Ranchi University/Govt, of
Bihar, The Central Government have
no information so far about any such
review having been made.

These repre-
to the

(d) and (¢) Yes, Sir,
sentations have been brought
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notice of the University Grants Com-
mission

(f) The responsibility for review of
the autonomous status rests with the
Ranchi University/Government of Bihar.
However while considering the proposal
for deemed University status, the Uni-
versity Grants Commission is expected
to make an independent assessment of
the performance of the Institute,

SHRIMATI GEETA MUKHERIJEE :
Sir, though the question is long, yel,
the hon. Mipister has succeeded in giving
insufficient and incomplete answer even
to that, And I seck your protection,

MR. SPEAKER : Am I to protect
a lady from a lady ?

SHRIMATI GEETA MUKHERIJEE :
Sir, in answer to my question, the hon,
Minister said two things., She said that
the Bihar Government has recommended
that Deemed university status may given
to the B.1.T., Mesra, Ranchi, She has ad-
mitted also that something is required to
be done under the UGC scheme. Now,
Sir, according to the recommendation
of the Central Education Commission,
the performance of autonomous cell ages
has to be reviewed from time to time.
The Central Government has no such in-
formation whether that kind of reyiew
has been made in regard to the B.L.T. In
the last part of the question about con-
ferring the status, she says ‘UGC is ex-
pected to make an independent assess-
ment of the performance of the institute,
That is to say, necessary review will
have to be made before giving a Deemed-
university status to the institutibpn My
question is only this. The Central Edu-
cation Department and the Ministry of
Education obviously are in close coope-
ration with the UGC, Will the Minister
at least take it up with the UGC that
before the proposed status to the BIT
is conferred, such a review of the per-
formance of the said institution will be
made, and without that review, this
question will not be considered ?

AGRAHAYANA 17, 1905 (S 1KA)
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RIMATI SHEILA KAUL : In
March, 1972, the Birla Institute of Tecn-
nology was declared an autonomous in-
stitute,.  This autonomous status was
conferred according to the guidelines
from the UGC, That period is only for
S years ; it is not a whole-time affairs.
After 5 years a review should take place,
as you say. Actually, it should have
In June 1983, the UGC re-
quested the Vice Chancellor of Ranchi
University to review the autonomous
status of the Birla Institute, And again
also, the UGC wrote to the Vice Chan-
cellor to set up a Committee to review
this thing but no reply has come so far,
though another letter has been sent to
the university, We are awaiting the

reply,

SHRIMATI GEETA MUKHERIJEE :
I am sorry, you have not answered my
specific question. Will you request the
UGC to review the thing first and then
only consider this? To that she has
not answered,

SHRIMATI SHEILA KAUL: I am
answering ; let me finish, Let me reply.
No recognition can be given without a
review as you mentioned,

SHRIMATI GEETA MUKHERIJEE :
Thank you. Then my second supple-
mentary is this : Sir, lam very brief gene-
rally and I don’t take much time, My
second supplementary is this. In part
(d) I wanted to know whether Government
and the UGC received numerous com-
plaints from various organisations of
teachers, students, etc. regarding gross
abuse of autonomy by this Institute. In
part (¢) I asked ‘If so, the action
taken by Government thereon’. The
Minister has replied that these represen-
tations have been sent to the University
Grant Commission. Nothing more. 1
would like to point out the serious na-
ture of these complaints The Minister
herself received a letter dated 16th May,
1983 from the B.LT. teachers association
about the very serious irregularities. It
is an eight-point memorandum, and |
would not like to go into that, because
it will take a long time, I would only
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like to mention, that these complaints
are. about admissions, questions, about

rs and other things. For example,
for admissions, no test marks are given
out ; 157 failures were given in the list,
and subsequently that list was withdrawn,
end only one failure list came. Like
that, there are many other kinds of cor-
ruption. The whole thing was received

by the Minister as early as May this year,

and it was expected that she will come
out with some concrete action about the
very specific instances of corruption
given in this memorandum, but she has
not. I would like to know whether the
Minister has personally gone into the
specific charges of corruption, and if so,
what is her reaction ? If not, will she
herself go into these matters and see that
this corruption is uprooted ? She should
not refrain from taking action simply
because the Birla family is involved with
the B.L.T.

SHRIMATI SHEILA KAUL : The
Committee of the Uaiversity Grants
Commission which considers the question
of grant of deemed university status to
the Institute will certainly keep in
mind what the hon. Member has said.

SHRIMATI GEETA MUKHERIJEE :
What about the complaints ?

SHRIMATI SHEILA KAUL : These
would be looked into.

PROF. K.K. TEWARY: My im-
pression about the Birla Institute of
Technology at Ranchi is slightly diffe-
rent. This autonomy granted by the
Commission is just a euphemism for
captivity. This institute is a captive in-
stitute of the Birlas. There is rampant
corruption in the matter of appointment
of teachers, there promotions, misuse of
funds, admissions etc. and these. have
been reported from time to time by the
various teacher organisations. I was
also a member of that organisation, We
had been submitting memoranda after
memoranda to the authorities for a
thorough enquiry into the functioning
of this institute, but nothing has happen-
ed so far. The hon. Minister has also
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admitted that the autoromy granted to
th.s institute has not been reviewed even
after five vears. That is a serious lapse.
1 would like to know, whether the hon,
Minister has any plan, or she is thinking
of instructing the Government of Bihar
or the Education Commission, the UG.C,
for taking steps for the takeover of this
institute or converting this institute into
a copstituent unit of the Ranchi Univer-
sity, so as to rescue this institutiod from
the clutches of the Birlas.

SHRIMATI SHEILA KAUL: As |
have mentioned, a Committee of the UGC
will go into these aspects in detail,

ste nfwa gwre Agar : w=aE qE-
7a, fazar gedsge & svam & AT
¥ wwfg, & ot fawer eiegz @
aran 1 fawan gtsgz A @
@1, IIET G ATy gH A
foaor oo fadga & ama sfiwelt A
gesl Wi gto faardy st & & @,
Fa%7 yafags s &, g W 9 AW
F 1509z § @ foast ¥ 2022
fras @@ ¢, ST 39 & azew g o
fasgia gears s & )

off TETEATT @At 0 4 REAIN
T AR

e wiwa gare dgan : faegw 5t
1 ®|ar 20 ar 22 fawwy & 9 gwww
FaTaT § a7 A4 & WY go-gs famwi
#t ar w wYE e A & 7 Fat for
faai % fod Se2oa &Y w=f @ agw
¥t aE 3, ¥ fomd Prardi @ 7w
a@TF ag wrw &y fagre &
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frafcn w1faa wg1 an awan & 4 G-
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frafor sifafas &1 ot 4 & w0
¢, ag naAdez wrfafow ¥ ¢ ar 7 a=
& qur grar & afew ot oF wfaw @
forg & srqaas & werAT #7197 FHAT
¢ WY wgt 4 v w1 fadaw g @19 #
quEE

i gfrafedy o a=i g€ 5 3w
Foggumr AT Earadi A @y & @w-
1T &7 ST femrar AgAr 321
zuw qga o ghrafedt & & @
wifersr w1 frvgfrafadt w1 2zv 27
& fou godt vl anfgz &t o, &
adf aww a1 @ § f& s afefeafaat
¥ aur g g aar § ?

PROF. K.K. TEWARY : With due
respect to the Hon. Member, I must say
that he is representing the establishment in
BIT. He is not speaking on behalf of
the teachers and students, We and the
people of Bihar feel concerned about it.

SHRI SATISH AGARWAL : You are
a professor and he is also a professor.
Let us hear him also. He is entitled to
express his views as you are entitled to
CXpres your own views,

w\owfnmim : WT e
frartam @ ¢, ar T o7 &1 fiw
# adf 2wt @ w9 AT SR A aw
#1 = & gy wifge | & oF aw
& wgaT TIEAT E...

wTW WERW . W9 HIY 99

qfed
sto wferr gore dgar ¢ W oAy
agr 7@ fr fagre & a2 ¥ W 3w

LA A CRLEIR SR L L O
N UTH ygEA X wv gfaafor
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wifas warfes fear mar &fsw &g
wifas o gdarsf #1 qu q@ F
aFr | fagre & wror foadr gesdts 2
39§ avg Al areedEee  gSifaad
%1 ¥oT & fod 527 9w aw #r wE-
v 7€ 3 fr favar ¢z W
FFAreTS &1 AWY ATEAl & FEQ
#1 qfr 73 § agraw fag gur 2 7

st siten ®tw ;. FEmw wERA,
qAAg gaeg 7 9t fawrr wwe few
# ag 3w &9z & e § gua ofim
%, g9 o § | 9g¥ WA A A
W17 39 § q17 FHL AAAIG §IEW A
91T 39 & T gET AT qEE A
atug wfgr A @ A oF Aw@ F
oy §, wh far &/ avft #1€ ua
arfege 78 & 1 afz Mo Fgar 7 &
@A A amamaT g 1 Ww@i F
wed ag wgd & fe @i owd s
gt 8, cfmgm w12 & gar 8, =W
q AetaT fAwear 8 W1 § ¥ @
w0 a1 77 &, @ faq Rgaarh &%
& 39 &t foerzd 7 T | o Mar ot F
wg1 & ag 7T qrw Fww R,

=t @& wuae ¢ "9 WAl g
TAATLT | A9 A Aar st w7 A9 T
faar, faard st 1 7 ¥ foar,..

e wge . §T A X AT
ANT HMAT )

PROF. K.K. TEWARY : Mr. Speaker,
Sir, I just want to know what has come
out of it ? 1Is there any commitment for
an inquiry into the allegation?

MR. SPEAKER : That is what she has
said. She has said that she will enquire.
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wit fora wa @y ¢ wEAW WA,
Fgar S ¥ A s & F wife
dgar ot Ayt ¥ § T Fgh ww o
CF@E I w gw g afed
ag ara a@ & fr fag a@ #v amws
fazar fedizgz s FwmaT ¥ @
@t 2.
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wewe wgtew ; F1E AL a9, Al
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7z w1 Wrear § 1 e agf 9 agr
sqrAty A 1 AE ¥ o941 @ E W
TARTH 0 & ww fear ar @y & AN
frssl & @19 =479 @1 W1 8, 39 9%
Fo 7EIET =TT § W 3T wAw w1
i faeafaareg & q=ig s faar
LI

W WERE : TiAaE, AT A3
ATTY | FTIT Ao 2271

ard@tnT dTemg & faww

*227. ot ATag WEAWM . T
Ataga Wi afcag 50t ag @ 0
1 Foa fF

(¥) F=9 ¥ ardr ¥ e ga-
g w1 feww @ edt duAdiy
gt # fraifa e & s qu
FFA T ETNE ;

DECEMBER 8, 1983

Oral Answirs 16

(@) ardmrT qarcarg ® owwEl
o1 ‘gew wrat” gfea wma @
9% fEaar sa7 g1 ¥ gwraar & W%
radIT A T gy fer au § ; O

(1) ¥ ® qATME W Ay wW
fruifer oo & sar qu #wv faar
Frrm, ¥qife 8dt duadfy drwar
wofy ST ATy g et § 7

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a, Atthe ume of the formulation of
the 6th Plan 1980-85) a provision for
development of Vadinar Port with a taken
outlay of Rs. 100 lakhs was incorporated
in the Plan, on the basis of preliminary
justification only. Such Schemes are,
however, taken up only after detailed
analysis is made and their justification and
viability established. Further investiga-
tions have not yet established the full
justification for this Scheme.

() Nill.

(¢) Does not arise.

sl wefag weawn : & woft ot &
ag st Srgat g fw ag g W
™ %7 g¥ gar, few &1 s T
#1T qg WeAuT 9 g% 9 g Fnm’?
W fag sft ot s1 w1 awy
TR |

st famstgam wart ;. T
wgraa, & ag awmr wgan § fs staan
W 7%z & gwedw ¥ s ahr
AR ua ¥ qraw § A\ wtwwr 92
Z€Z A AEE g1 0w wEAr w7 A
o TR P AN a9y ¥ I oA
e w7 faar 0 srie s
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St HrEaT O1F 75 F1 TAGAE & T
af wran @ WYX 9F @ WreE
ST s 39 ¥ fewaea g and g,
It will take three to four months to get
the study done,

wit acfag wwamy @ HA ST W
wara fasge eve Adt § | wafay &
for sw R qoar WA § v ag o
weqaa ¥ fedid o, g v &, a9 &
g= fear, foq & wrws g fea
o1 9§ & HeT W GHA D |

wft frratgmma &'amY < 9EAT A1 B3
qagdta drwar § ow  wehwwhd
=% F11 % faq d & YOI q
#e ag a1 f dwadt g & srardy
gre & wsA wifedl T wmwi &Y
TG q7 9 fer IWE az 4W
#i Famodz §1F T, A 0% SOwE

site =t & forg wtear 96 ze ¥ g
gz wegAt &t gawe frwr o feslife-
fufe i ef v & @, W0
it Fell gt o W, S F AR
according to the report of the consultants,
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el g o S

st Hatard wire WY @ "HEATE
seqg off, § sy wAT Agar g 8
gh Mifew wifes & adww7 &1 o1
warq faer & sad fomr & 5 oY
guadiq QisAT ¥ /Y Ar@ w9F &0
wrag fear war g, ¥ar @@enEr
Tgr | AT qA At W) B ow
w0z w1 fear &

ot foaredgam wart . 7 oF

T wTwE R

WEOR WER - G4 3O TFEdr
AR A

sit Wyt wwo St NI
TAAHE  FTEAr 91F F Ak { 0w
7 fow a9 suan @1 | 39% ~FHIL OF
fafaam z7 #1 2 5% @ 92 ) fasq
AT E ) FEE QXA AT §B AN
FATAT | ¥IT YT TAAHE 7 GAT WG
FUAT 97 H1T INA HIGFT TG «@IAT
ar f& 15 dreT a% fe ggt ot &
agt wfeareat FeoeT wfeargay @iz
i vEar wgdr @ ) W Ay gfe &
o1 717 6T 19 9 & FrU 93
wEr it w6 wat 2 few sgw
fr arer & | wm |7 ) ¥@d gu gm
9 ®! 83t quqdiy qwar § swa #
AT AT, AT ES A H fiyfy ¥
arar s 7

dﬁ!ﬂi‘[ﬂﬂt’mﬂ: Qi‘ T
&6 o e fafreet & ot ¥zx @
§ v wiwer o2 ¥ g 2 fow @, ¥
fend wwdfer wd § 1 oF fafags

o w1 G agt agl @1 wiwar o



19  Oral An.wers

gez ¥ o1 €@ ¥ § 39N AF avar @
& azi gaar st 2 fow fae sogam @9
g1 9 ® =h 73 § fag 0w Fa9-
Fz qqrgE & H1 haar feqr @ g

FWI & YA T §F @, HT

I GUTH T G A FIA & Y
WY SIS HTHA ATAAL, I 9T AIFARE
AT ST FATAAT | FAAZZ WNLT A
& Tz Sreyly WA ST Fwy @w
e 3aF! fold g &% ) SR
AT AR quAT o FArwt & www
foar sro ) Wt % gwrer marwr 2
g9a favaq wigy @ WA § oF
FOT WAT W & W & fau & fzar
4

W F=1 maw, @ETEnT A
wratfaa odten & 42 oot
% guv-gfeamat w1
™ g W

*229. =t T W A T W
w41 ag aFr &1 For w4 f .

(%) ¥ 5@ ¥ @ Ta &
FrFTd & fF 4 garsd el &Y suw
gferwre qw gt af §, W Y@ aw
wTa, TgaiE gra wrafas ader
§#d43 7 ;

(&) w1 o7 A & w1 wWiw
A1 R, Az g, A g A
e

(v) ®7ad, 1981 ¥ |
AT, TATEATR gIr wiaifaw A
awre of ford} & gedrzared & WAl
gy ohar =1 ofory wifm s
9T §T BAT BT ATAHIC AT F a7
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e oA &7 w99 fear aar a1 @R
oy oAl &1 g et § ;

(W) T ew At & ®1€ v w
o7 @ & a9 T W qAW A qgwe
Yguia &1 Ky fear ngr a1 ; WX

(%) ¥ aq9w [AT & wEEE
¥ @A qdar T swrEwd w6
arwT gl @ & fear mar & awr
afy gf, a7 ¥ar wgangy &y w1 wy 2
T Haw §U IWRATIT FT WIT FI7
w1 a1 wifaen & 7

THE MINISTER OF RAILWAYS
(A.B A. GHANI KHAN CHAUDHURI):
(a) to(e) A Sta‘ement is Jaid on the
Table of the Sabha.

Statement

(@) In respect of written Examination
conducted by Railway Service Commission,
Allahabad in February, 1982, it was found
that answer shects of about 80,000 candi-
dates had been missing. A supplementary
examination has already been held for
these candidates on 27.11.1983,

(b) The matter is part of a vigilance
enquiry which is in progress,

(¢) The result of the examination held
in 1981 has already been notified for 579
candidates and for tbe remaining the
matter is under examination with the Vigi-
lance Department in the Ministry of
Railways, since some malpracticas are
suspected.

(d) and (¢) As indicated against (¢)
above, the matter is under investigation by
Vigilance Department of the Ministry of
Railways. The Chairman bad been
sgheraoed’ at times by the candidates
(whose names did not appear in the list
notified) acting in conjunction with some
outsiders. Neither the written examina-
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tion of February, 1981 nor the interviews
“connected with it were held dunn. the
tenure of the present Chairman,

Q\mmt@:‘maﬁﬁ‘l’ﬁ-
#rg w4 ot ®1 wemE € A IAN
aIE &%, g8 EAN A Ag0 WA |
wa ¥ wrgay fasw ¥ @ @ agt @
87 &% 9y ) ¥9 T faww # wn - §
A ta semyr @ & w1 AT @aw
weirew oar a@ & faaw are & favat
ANTHIT 91 % wregw & fas@Ey [
vt ¥ Y fe WA Har emen &
fagfemal & am qv wwafear &
wiafamt g1 @ 2.

weawm w@Eg : & A HF w0
wifaw &7 @ &

ot v | ugh - & & aaen
wigar § f& & gamaz W AW
s & Ay qur o & gara el
¥t gurgfesm oid @1 af §
wgia o faar fe gare wifeai 1682
%1 qiver &t Wl ¢t o€ § 1 & quAr
argar g f war o9 @ w1 qar sma
a1 gqiw fear aan fe odmr 17 393
qfererg & 1. wa of, s gEw
fiest ¥ arfoe & 7 ot o gfawg
are gf ¢ A% waa A W gEay
W yyee 1 sfew wiew & w9
fN1? W AwET T W v & gw-
FaT AW F ATY FOA H FT 5
o su% v afoorm faew ?

SHRI A.B.A. GHANI KHAN CHAU.
DHURI : Mr, speaker, Sir, some times
we get complatins about the Railway
Service Commissions and whenever we get
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the complaints we look into the matter,
Now, in 1981 the Allahabad Railway
Service Commission had conducted two
examinations for recruitment to most of
the categories, one in November 1981 and
another in February 1982, For the written
examination heid in February 1981 inter-
views ‘ were held between June and
November 1982. The then chairman Shri
Ashraf Ali Khan who finalised the selec-
tion proceedings retired before the panel
was notified. The next Chairman, Shri
Bhargawa pointed out certain irregulari-
ties. The Vigilance Department of the
Railways started swo motu inquiry into
the matter, This question came up earlier
and I informed the House of this position
and I had also stated that the case would
be handed over to the C.S.I. if outsiders
were found to be involved.

At the present moment, the position is
that the Allahabad Public Service Com-
mision bay notified the results of 579
candidate and handed over the papers of
the remaiaing 1,400 candidates to vigilance
for scrutiny. There were certain complaints
about irregularities. We have asked the
Vigilance Department to look into these
irregularities to find out if there is any
truth in their complaints. Five hundred
and seventynine people have already been
appointed and the results of 1,400 candi-
dates are withheld because their papers
and under scrutiny, and as some com-
plaints were made.

AN HON. MEMBER : What about the
answer books ?

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : As soon as the scrutiny is over,
in respect of these candidates, the results
of these candidates will be notified.

The complaints which reached the
Vigilance Department are being looked
into to find out whether the complaints
are justified or not. This is about 1981
examination.

There is another complaint about the
1982 examimation. The Chairman of
the Allababad Railway Service Commis-
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sion, Shri V.K. Agarwala, who is & sér-
ving Railway Officer, and who is at
present the ad hoc Chairman found that
80,000 answer sheets were missing. Thése
answer books were supposed to have been
handed over for evaluation to evaluators.
But they have not been received back.
No recold was available in the commis-
sion's office retarding the evaluators,
Shri Ashraf Ali Khan was the Chairman
of the Railway Service Commission when
these answer books were supposedly
handed over to the evaluators, Shri Khan
has since retired. This matter is being
investigated by the Railway Vigilance
department and action against persons
responsible for the loss of answer sheets
will be determined after the inquiry is
over. There were complaints about these
two years, 1981 and 1982. We are look-
ing into the matter. But 29 panels have
already been notified by the Allahabad
Railway Service Commission involving
1148 persons. About these two exami-
nations the people made complaint. The
Vigilance Department is looking into it
and as soon the enquiry is over, the
result will be announced.

oY T A ot KA Ao
FATH FHWIA ¥ ARG @1 a1 FA AT

O T AONE ¥ www T WA F

frad agfafa ez a @ a% | 9%
Zrmve § ) o g § e oy wwn
war g e a9 1982 #®t wrfvat mEe
qate,

WU WEEY ad I AT )

o} e W et - T oWl &
e g AT IAF 9aT AMA FT gEA
Q.mm ga% 9w gz § fr
Tt witat daq g o€ 3, 91 wawr
qdrar & gar 2 & av adt ?

,MW!'Wml
o ohapios il
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qder ¥ ot ST 43, Iw S ¥ X
78 ¥ fooez wiaz fog g o §@
¥ oY fog o | & s et §
fora go garrT WY & wrfeat aoE
Y s e ¥ g R o
WM N aewwmwwam & f&
¥ 0wt & ot g ¥ wrweht A w0
R et & o e Wy owry ¥
dMMETARar H 37 & fau o
§ o o wr 27 B, fov qea 1 W@
grey & | sl o @R A & ggrom
2 e g

weqw wgven ¢ W9 A gfen
W< SEA TATET qEA A1 B AH
FIT | ATT WA FT AAE AG @A
Z

eoe (SEET)

ot ow wm ot - & @y s
argen ¢ fe = 108) & oY S e
& 43 ¥ 37 waw foaez w61 a9f wee
feg W, wrw @ ¥ st ez feg

Mo ?

SHRI A.B.A. GHANI KHAN CHAU.
DHURI : About 1981 examination I have
givén'sn  exbaustive answer. 1 do not
have anything else to add. When there
is a Complaint, that complaint is looked
into. -1f ‘we do not look into the comp-
jaint, the same hon. Member will shout.

"MR. SPEARER : He asks ‘whether
thouse students whose papers were lost,
will be called for examination again.

TSHRI'ABA. GHANI KHAN CHAU-
DHOURT “The tupplementary examination
for ‘these ‘candidates was held on

nmm«,mmmnah
candidates who did oot appear in 1982
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examination, had no eligiblity to appear
at the supplementary examination. Those
who appeared, we allowed them to sit
in the supplementary examination. But
some ‘more also came (o create trouble,
those who had not the eligibility. Since
they had no eligibility, they werc debar-
red. This is the position,

ot wfteigwm ;& frgra d@fa
QIYAT TEAT AEAT F | HTTRT W2
gr fe 28 gaTE 1983 W1 Oy AW

#zT ¥ II0AT TQT 4AT......

weaw witew - A § efifag @
gara & frar

ot witigam ;. 39 A falf-
27 qrga 7wyt 4 fE 3 a6
grAdE 3% g aza § vl s
gz f 7 wrar @ ff = afen af-
o § ¥8 wsad A famn @ fe qrfe.
ffogs wrz afawdt gv= | a7 ;@
strstaf ff fs am oy ww 3w
. S

weaw wAveg 4 aw ad Ao &
qAT FTAT AATE |

ot witlge : wrag aw e
T WA ¥ o mwafoal ) dwd ogu
77 Ay afqw w9 & o daw
AT w1 gy o § frad o gaw-
¥ sre fiean @ At e fafeedt &
wrww IH0-R, feed wfega &
T W A S dAwamg g 7

Mw HE h v*\ﬁ
fgmrae wft wr ww @
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oft wefrerdga w41 AF FAIg
asa # 7

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : Mr. Speaker, Sir, the procedure
is that we sond to the Union Public
Service Ccmmisson a panel. That
penel is recommended by the
Railway Administration and the Union
Public Service Commission takes a deci-
sion. Naturally, we recommend not only
the Railway people but also ..(Inrerrup-
tions),

SHRI JAMILUR RAHMAN : They
have recommended only Railway retired
officers, I challenge. It is not that dis-
tinguished public men you have recom-
mended.

SHRI A.B.A. GHANI KHAN CHAU.
DHURI : But we have also recommended
outside men of eminence. There we also
take into account that Scheduled Caste
people are also represented, Muslims are
also represented and all that. But there
is no question of ratio.

st dto #to fag: #At wEgrw 3
qft ata Agt qar€ § | A0 wEnRg A
T ¢ fw g0 gwTT SmilEEd WY
wrfaat df | ST qdar 1983 ¥ gy
=7 afew o @R J 1982
1 91 ofer o sEEy Faw fear
wrag a9 & 5 1982 &t wher &
oY 9%z vFF § gAEr W geEfe-
ga &1¥ I9 frw v o Wy aw oy
Yo e faw &Y qog & gy
#fEzy O ofafefas adf @ ¥ @
g 1 AT gt ¥ asgaewr qar
& € 8 e v, 3 o
qOaT ¥ T A @ & e R
ot sswaeat g€ & aroor § g
& & o7 gfew §Y A 9w

a1 S Je KOFw o0 i wd-
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T 7@t & oy o & o weaew g€
i fan oY fasare afewrd § 378
faraTs FaT FRrAE aea w g 7 A
W Sgw edEzs e A ¥ w0l
s farom T st @ E ?

weom WElTw : FIA 2T § AN
A WY FT AW §

SHRI A.B.A. GHANI KHAN CHAU-
DHURI : There was no lathi charge,
(Interruptions) As far as | know, as far
as our records go, there was no lathi
charge. Secondly, as 1 have already
said, a supplementary examination was
held. Some manipulation was done and
that came to light through the present
¢d hoc Chairman and those candidates
were debarred, According to our infor-
nation list, no genuine candidate was
debarred... (Inicrruptions).

—_—

WRITTEN ANSWERS TO QUESTIONS

New Local Trains between Gaya and
Dehri-on-Sone

#228. SHRI RAM SWARUP RAM :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have received
a proposal from the people belonging 10
Pariya-Guraru and Dehri-on-Sone situated
near the Grand Chord railway line to
introduce new local trains between Gaya
and Dehri-on-Sone ;

(b) if so, whether has been considered
and decision taken; and

(@ if 50, details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU.
DHURI) : (a) Yes, Sir.

(b) Yes, Sir.

() Due to shortage of coaches and
line capacity constraints on Gaya-Dehri-
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on-Sone section, introduction of an
additional train is not operationally
feasible at present.

ocmdus Missiles in Europe

*230. SHRI P. M SAYEED : Will
the Minister of EXTERNAL AF!’AIRS
be pleased to state :

fhetbet China h»s backed *United
States move to deploy American missiles
in Etivope before the year end;

gbl if so, how many countrics haye
backed United States in regard to deploy-
ment of missiles;

(©» whether all the Non-aligned
Nations have strongly protested to the
United States on this move; and

{(d) what steps Non-aligned countrics
are taking in this regard ?

THE WINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Asfar as is known, the
Chinese Government has not made any
formal statement in public, backing the
U.S. move 1o deploy missiles in Europe
before the end of the year,

(b) The Nerth Atlantic Treaty Orga-
nisation (NATO) decided formally in 1979
to support the proposal to deploy U.S,
nuclear missiles in Western Europe.

() and (d) So far as lodging
strong protests to the U.S. is concerned,
we have no confirm information that all
non aligned countrics have done s0.
However, at the United Nations and at
other international fora, severul non.
aligned countries have spoken out strongly
calling upon the Great Powers, particularly
the USA and USSR 1o engage in eons.
tructive negotiations in Nmuw



29  Wrirten Answers

Punctuality and Cleanliness in C.G.H.S,
Dispensaries

*231. SHRI CHHANGUR RAM : Will

the Minister of HEALTH AND FAMILY '

WELFARE be pleased to state :

{a) whether he has received any
circular stressing upon the need to main-
tain punctuality and cleanliness, etc. ia the
Ministries/Departments during the last one
year from the Prime Minister's Secretariat;
and |

(b) if so, the number of times when
be (the Minister) and Senior Officers of
the Department have visited the C.G.H.S.
dispensaries in Delhi with a view to imple-
ment the directives of the Prime Minister ?

THE MINISTER OF HEALTH AND

FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes, Sir.

(b) Ministers and Senior Officers have
visited several times the dispensaries and
poly clinics under the C.G.H.S. During
the inspection, specific attention is giv:n
10 punctuality, cleanliness etc,

‘hm R gt fasafagmal @
faurfeai = faewrfaa
feay s

23 2. st q& W A : 4T faen
wir gepfa o0 oz sam @ go
17 fe :

(%) war fopr farer 7 faeafa-
uraat oYt e dfaw done ®
e s ary feanfaat  favafaar-
wat uYe difaw geqret & frwre 3
Fartward ey g ;

(w) afe g, &1 war Ry S
gror ardt qfroy Y o sfy awr @2«
q7 TEt Aot ; §T
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() =g oforx & ardy f&qr wrd
& arx fran faardt 1y org oy
oYz 3a% fasg s s7TEr & af
¢!

faer wYe d@eF @ aqr qaxw wemw
damal &t vren WAt (shwat siar
wta) : (7) fesafaaraat & gaofagi
qGr T 1AAT FT FEQUHT T g B
geaifas 0w o & foar g9mEg 7 &7
oq femr ar fs qq zifaw e #r
3% aftss 19 gru €1 WA qrE
I & war ®1 gArA s & fag
®IW IS A |

(@) faavor oy qza g @ R
war 2 [wearag ® AT wAn | e
s®ar 1.T-7230/83 )

(7) w7 7% vy feqidt & wgaTC
TH A 6 HEqiAt 7 W v wEArw
v ¢ | avafrag geqrst & wifasr-
fait 7 =% wifaw wril & fasg
I9ge FTIAE ¥ 67 | W & fag
it 1o o 3 ey fruerfes ¢ fm
au, A F1 wvArArE ¥ ger frar wan
T 719 g9 a% T ol w1 faw-
fam w< faqr @ar a1y

Retired Officials Re-Employed in UG.C,

*233. SHRI C. CHINNASWAMY -
Will the Minister of EDUCATION AND
CULTURE be pleased to lay a statement
showing :

(a) how many retired officials are
presently re-employed in  University
Grants Commission;

_(b) what are the posts cach of these
officials are presently holding along with
previous posts held by each of them;
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() the terms of re-employment of
each these officials;

(d) the criteria applied for re-employ-
ment in each case;

(¢) whether these criteria are the same
as in case of Government employees;
and

(f) Government’s present policy for
re-employment ?

THE MINISTER OF STATE OF THE

Written Answers R

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to (d)
A statement is laid on the Table of the
Sabha.

() and (f) The Government are not
generally in favour of re-employment of
retired persons. However, in exceptional
cases, where services of suitable qualified
personnel are not available, retired persons
are re-employed due to exigencies of
work, Normally, the UGC follows these

criteria.
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¥7 qrETT TATeey A4 & wAA
geqanel § wyefagl
1w

*234. st femrdt famgr -
sto wifws gwTe Jgan ¢

T e ww qftare wEaw
ot ag T FY FI7 F F

(7) 7ragaw ¢ f& foeelt &
7T qURIT TR FAT F WA
FT4 FT @ AAF FEqaTE] /HEGATE F
o ¥ stwfaai € & s 7
T E

(/) afzgi, @ =@ & & a7
U § ; WX

() afz 4l A zw A ¥ am
arg?

e wir oftare semwr 59
(st @it wwom) : (%) & (W)
T avETT FnEe aven, fael &
HAUT ¥ FT @ FwmaAl § -
g & w3t 7 1€ guanr Ad faeht
2 ) FeqETEl ¥ ¥ gOwT ANy
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grwar fam & Yafaat srdy a@f &
mﬁ(n

Utilisation of Shipbuliding Capacity of
Cochin Shipyard

*235. SHRI XAVIER ARAKAL :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to lay a state-
ment showing :

(a) how many ships are built in India,
per year, and how many are purchased
per year from abread and at what cost;

(b) whether it is a fact that the pro-
duction at Cochin Shipyard is very low;
and

(c) if so, what measures are proposed
to be taken to improve the utilisation of
the Cochin Shipyard ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) The major shipyards in India have
from 1981-82 to date delivered four ocean
going vessels of 1,92,700 DWT (!,50,000
DWT by Cochin Shipyard, 16,700 DWT
by Hindustan Shipyard and 26,000 DWT
by GRSE).

From 1981 to 31-10-1983, 18 ocean
going vessels have been purchased from
abroad as per details given below :-

Year Name of Name of Price Name of foreign
Shipping Co. vessel Shipyard
1 2 3 4 5
1981 sC1 “Jhartendu” $10,300,000  Uljanik Shipyard,
Yugoslavia.
“Vishva Prafulla™ £8,485.310 Sunderland Ship-

“Bhabhuti'”

yard UK.

US$ 10,300,000 Uljanik Shipyard,

Yugoslavia.
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1 2 3 4 5
ESSAR “Nankishore™ US$ 14375 M Semsung Shipbuil-
» ding, S. Korea.
SCI “C.V. Raman" US$ 212,00,000 MHI Japan.
ESSAR “Nandhari" USS 14375 M Samsung Shipbuil-
GREAT “Jagpreet 1" Rs. 21.52 crores ding, South Korea
EASTERN Nippon Kokankk
Japan.
1982 ESSAR *Nand Shivchand US$ 41.15M Cantieri Navali,
Ruiniti, Italy.
GREAT “Jagpari" Rs. 20.50 crores  NKK, Japan.
EASTERN
SC1 ““Homi Bhabha™  US$ 21,200,000 MHI, Japan.
ESSAR “Nand Smiti" USS 5.50 M Donghae Shipbuil-
ding, S. Korea.
SURENDRA  “Apjanjli” Yen 4488,125,000  Kansashi Shipyard,
Japan,
RATNAKAR “Ratoa Abha'®  Rs. 27,76,16,875  IHI, Japan,

1983 (Upito October 1983)
TOLANI

SURENDRA

«Prabhu Parvati I Yen 4600 M Mitsubishi Corpo-
ration (Kasado)

“*Aposurna” Yen 4488,125,000 Kansashi Shipyard,
Japan.

SOUTH INDIA “Chennai Veeram™ US§ 2297 M 1

SHIPING

CORPORATION *“Chinnai Nermai” US$ 2297 M

. LARSEN &
TOUBRO

}South&m

**Mangal Desai” Yen 3,900,000,000 Hitachi Shipbuild-
ing, Japan.

(b) Production in Cochin Shipyard is recommendations of the Foreign Consul-
slower than envisaged in the Project tants for upgrading of technology and

Report,

improving productivity, introduction of
proper systems in Production control,

(€) Steps taken to improve wiilisation”  Material Planning for adoption of time

of the Cochin Shipyard :

saving production techniques like advance
outfitting, jumboising etc. and to increase

Follow up action is being taken onthe  labour productivity,
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Bed Population Ratio in Metropolitan
Cities

*236. SHRI SOMNATH CHATTER-
JEE : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to lay a statement showing :

(a) hospital-wise beds in all metropo-
litan cities; and

(b) bed-population ratio and the re-
action of Government thereto ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) According to avai-
lable information, the total number of
beds in major Metropolitan cities of
Calcutta, Bombay, Delhi and Madras are
as under :—

Cities Total No. of beds
Calcutta 14,912
Bombay 26,004
Delhi 13,291
Madras 11,202

(b) The bed population ratio in the 4
Metropolitan cities is as under : — ]

Cities Bed population ratio
(per thousand)
Calcutta 4.53
Bombay 3.16
Delhi 212

Madras 343

: Government are in favour of develop-
ing the preventive and promotive services
instead of expanding only hospital based
curative centres.

Re-Employment of Retired Academic
Personnel in Central Universities

¥237. SHRI C.T. DHANDAPANT -
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

DECEMBER 8, 1963
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(a) whether University Grants Com-
mission and Government have laid down
any guidelines for re-emploving retired

academic personnel in Central Universi-
ties, if not, the reasons therefor; and

(b) what steps are being taken by
Government to ensure that re-employment
facilities by Universities administrations
are not misused ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHIELA KAUL) : (a) The
University Grants Commission had advi-
sed the Central Universities that it would
be open to them if they so desire, to re-
employ talented teachers for a limited
period beyond the age of 60 years. Such
re-employment may be permitted for two
to three years at a time, provided no tea-

cher is re-employed beyond the age of 65
years.

(b) The decision about re-employment
of a teacher is taken by the Executive
Council of the University concerned,
which is a responsible body. The question
of misase of this facility by the Univer-
sity administrations should not therefore,

arise.
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Freguent Strikes in AIIMS

#239. SHRI DIGAMBAR SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

(a) whether there are frequent strikes
in the All-India Institute of Medical

Written Answers 42

Sciences, New Delhi sometimes by the
Resident Doctors, Nurses and ot her para-
medical _staff and sometimes by other
section of the employees on some pretext
or the other thus causing considerable
inconvenience to the patients and the pub-
lic at large. 3

(b) whether any in-depth study bhas
been made at any stage of the frequent
strikes at the AIIMS which at times spread
to other Central Government Hospital in
the Capital;

(c) if so, the outcome thereof and if
not, the reasons for not properly diagnos-
ing this malady; and

(d) the steps being taken to prevent
such situation arising every now and then
and to inculcate discipline amongst the
Resident Doctors and other employees ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND : (a) No, Sir.

(b) to (d) Do not arise.

Progress of Laprosy Vaccine
Development

*240. SHRI R.N. RAKESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that progress
of leprosy vaccine development has been
slow and deserves to be speeded up
and if so, action Government propose to
take;

(b) whether itis a fact that despite
heavy investments in medical research,
due to proper lack of direction, program-
me, policy and other management prob-
lems, the output of practical result is far
from satisfactory and if so, corrective
steps taken/proposed; and

(¢) whether it is also a fact that ins-
tead of taking up practical problems such
as leprosy vaccine, limited resources are
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being directed on fanciful prejects on
which plenty of information is already
available ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) No, Sir. The deve-
lopment of leprosy vaccine is a time con-
suming process.

(b) and (¢) No, Sir,

Merger of Minor Port Survey Organisation
with Inland Water Transport
Directorate

#241. SHRI RAMAVATAR SHAS-
TRI : Will the Minister of SHIPPING
AND TRANSPORT be pleased 1o

state :

(a) whether Minor Port Survey Orga-
nisation and Inland Water Transport are
two units of Shipping and Transport
Ministry;

(b) whether Minor Port Survey Orga-
nisation is a Technical-cum-Scientific
Organisation manned by qualified Marine
Surveyer possessing sophisticated modern
electronic instruments for survey operation
and is presenily doing the work of river
survey in most of the navigable rivers
including river Ganga where Inland Water
Transport Directorate is operating}

(c) -whether after transferance of the
Commercial and Ferry Services to Ceatral
Inland Water Traosport Corporation,
Inland Water Transport Directorate will
be entrusted with the job of survey in
river Ganga from Allahabad to Haldia
port; and

(d) if so, whether Government are
considering the merger of the Minor Port
Survey Organisation and Inland Wgu:r

DECEMBER 8, 1983
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THE MINISTER OF STATE OF
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R, ANSARD) :
(a) Yes, Sir.

(b) Yes. The Minor Port Survey
Organisation on the request of Inland
Water Transport Directorate is carrying
out hydrographic survey on the river
Ganga and in Sunderbans. They are also
carrying out survey in Gulf of Kutch and
river Jhelum on the request of other or-
ganisations.

(c) Yes.
(d) No, Sir.
Growth Ratc of Suburban Traffic

*#242. SHRI CHITTA BASU : Wil
the Minister of RAILWAYS be pleased to

(a) whether Railway finances for the
current year have started showing unsatis-
factory trends due to near-nil growth rate
of subarban traffic in all the metropolitan
cities against an annual growth rate of 3
to 4 per cent;

(b) if so, whether any corrective
measures have since been taken; and

(c) if so, full details thereof ?

THE MINISTER OF RAILWAYS
(SHRI A. B. A. GANI KHAN CHAU-
DHURI): (a to ¢) There has been increase
of about 15% in the earnings from the
total passengers’ traffic during the period
of April to September, 1983 as compared
to the corresponding period of the last
year, It is, however, true that the number
of originating suburban passengers during
the same period showed a decline appro-
ximately by 8% in1983. The decline is
mainly due to a large number of season
tickets purchased in advance by commu-
ters in March, 1983 in anticipation of
increase in fares with effect from 1.4.1983;
and also due to a decline in the issue of
short distance tickets. Decline dof short

\
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distance traffic by rail is considered desi-
rable because it gives relief to regular
commuters in metropolitan cities who

Strike by Resident Doctors of ATIMS
During November, 1983

#243. SHRI RAM VILAS PAS'™VAN :
SHRI A. NEELALOHITHADA-
SAN NADAR :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state @

(a) whether resident doctors of AITMS
have gone on strike during the 2nd week
of November, 1983 ;

(b) if so, the reasons for their strike
and their grievances ;

(c) steps taken to ease the situa-
tion ; and

(d) whether the out patient depart-
ment and operation theatre services at the
All India Institute of Medical Sciences
were affected during the last month
because of the strike by the Resident
Doctors ?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes, Sir.

(b) Alleged misbehaviour on the part
of the Estate Manager.

(¢) The strike was called off on
19-11-1983,

(d) Functioning of Out-Patient De-
partment and Operation Theatre services
was not seriously affected.

Improvement of approach roads at
Alipurduar

2550. SHRI PIYUSH TIRKI : Will
the Minister of RAILWAYS be pleased
to state :

AORAHAYANA 17, 1905 (SAKA)
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(a) whether it is a fact that under
North Frontier Railway the approaeh
roads at Alipurduar Junction, and New
Alipurduar, Alipurduar Court and Alipur-
duar, Alipurduar College are not main-
tained properly and causes nuisance for
public ;

|

(b) the reasons thereof : and

(c) steps taken to make all the ap-
proach roads to above mentioned sta-
tions, mettled, safe and usable through-
out the year ?

THE MlhhSTER OF RAILWAYS
(SHRI A.B.A. GHANI KXHAN CHAU-
DHURD : (a) to (¢) The¥roads at
Alipurduar Junction, New Alipurduar,
Alipurduar Court, Alipurduar and Alipur-
duar College need repairs. The approach
road at Alipurduar Junction is a“public
road and responsibility of its maintenance
is that of the local Public Works De-
partment authorities who have'® been
approached to get the repairs carried
out early. In regard to other roads, N F.
Railway has been asked to carry out the
nNecessary repairs.

Coplaints of Passenger Against Scooter
Drivers of Delhi

2551. SHRI AK. ROY: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) number of cases instituted agains:
the scooter drivers of Delhi on the com-
plaints of the passengers during the last
three years, year-wise ;

(b) nature of such complaints, vear-
wise in details ;

(c) action taken so far, year-wise,
during the last three years ;

(d) whether it is a fact that there is
no rule or order for the scooter drivers
for taking passengers from both the New
Delhi and Old Delhi Railway Stations



47 Written Answers

thus putting even Members of Parliament
into difficulty ;

(e) if so, complaints of the Mem-
bers of Parliament received so far during
the last one year ;

(f) whether any concrete suggestion
has been received from a Member of
Parliament on the scooter problem in
New Delhi and ©OIld Delhi  Railway
Stations during the last six months ; and

(g) if so, steps taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) Details are given as in the
attached statement.

() All the drivers were prosecuted
as per law.

(d) Delhi Administration have re-
ported that it is not correct to say that
it is not correct to say that there is no

DECEMBER 8, 1983
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rule or order for the scooter drivers for
talking passengers from both the new
Delhi/Old Delhi Railway Stations and
that necessary arrangements have been
made at these stations besides other
places i.e. Palam Airport and 1.S.B.T.

(¢) According to Delhi Police, ten
complaints from the Members of Parlia-
ment have been received during the cur-
rent year i.e. 1-1-83 to 30-11-83.

() and (g) One Hon'ble Member of
Parliament has given suggestions to the
effect that the traffic police personnel
should be frequently shuffied, that two
policemen in each row should be post-
ed at cach of these places, that there
should be a demarcated boarding area,
and that alterpate bus arrangements
should be made to Parliament area. Delhi
Administration has taken steps to ensure
that traffic police are deployed round
the clock and maintain vigil and assist
passengers. The boarding arcas for
scooters are also assigned. The D.T.C.
also provides services Route Nos. 110, 181
and Nos. 20 and 760 to Parliament
area,

Statement

Complaints Received During the Last Three Years

30-11-83)

COMPLAINTS
Year Refusal Over charging Misbehaviour
1 2 3 )
1981 776 425 21 - 1492
1982 y 1014 596 9 = 1709
1983 1051 693 255 = 1999
(1-1-83 to
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Civilian Employees covered by CGHS

as on Dccember, 1983 and Steps to
cover ITDC Employees

2552. SHRI LAKSHMAN ng';l.ucm
Will . the Minis HEALTH AND
FAMILY weuru& be pleased to
state :

(a) the number of civilian” employees
cwered by the Central Goyernment
Health Scheme till 1983 December ;

(b) the number of civilian pcndouu
covered by this scheme during the same
period ; and

(¢) whether it would be desirable, to
have scheme under consideration to bring
the employees of Indian Tourism Deve-
lopment Corporation under the scheme
s0 as to give benefit to them and if
not, the reasons thereof ?

THE DEPUTY MINISTER IN. THE
MINISTRY OF  HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI) : (a) 6,34,908.

(b) 63,879

(c¢) Due to limited financial resources
present policy of the Government is not
to extend CGHS facilities to any new
organisations, but to consolidzte the
scheme sp as to offer better,, services fo
the beneficiaries already covered under
the scheme.
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Proposal to Spend more on Health of
Children in the Country

2554. SHRI ANAND PATHAK :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether there is any propoui to.
spend more on the health of the children
in the country ;

(b) if so, details thereof ; and

(c) the steps so far taken by the
Government in this regard ?

THE MINISTER. OF, STATE . IN.
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI MO-
HSINA KIDWAI) : (a) to- (c) Health,
care to the children is provided as a part
of comprehensive health care to the com-
munity through the health infrastructure
which is being continuously: expanded. in
rural and urbap areas of the country.
However, . some  centrally sponsored
schemes intended exclusively for children’
are prophylaxis against nutritional
anaemia, against blindness due to Vit,

‘A’ ddldency immunisation qunlt diw.

tage coverage of the eligible chm
gradually being increased every year.
Against an allogetion of Rs. 895.00 lakhs
during . 1983-84 - for prophylaxis and im-
munisation schemes for mothers and
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children, the Ministry of Health and Fa-
mily Welfare is considering a much higher
outlay during 1984-85,

The Integrated Child Development
Services Scheme of the Ministry of Social
Welfare provides a package of services
to mothers and children below six years
comprising supplementary nutrition, ime
munisation, health check, referral services,
etc. The number of LC.D.S. projects
is gradually increased to expand the area
of coverage under the scheme.

Strength of Doctors and Noon-avail-
ability of Medicines in CGHS Dis-
pensary, Laxmibai Nagar

2555. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) the number of doctors sanctioned
for Laxmibai Nagar, CGHS dispensary,
New Delhi ;

(b) whether the sanctioned strength
of doctors commensurate with the num-
ber of beneficiaries ;

(c) whether Government are aware
that generally there are 2 to 3 doctors at
a time in the Dispensary and the Dis-
pensary is over crowded ;

(d) if so, the action taken to case
this situation ;

(¢) whether it is a fact that most of
the medicines in this Dispensary are not
available and the patients have to wait
for weeks to get the medicines as such
the patients are put to great diffi.
culties ;

(f) the action taken to provide
prompt supply of medicine to the
patients

(8) whether there are less Pharmacists
this Dispensary large number of pa-

[ ]
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tients have to wait for hours to get the
medicines ; and

(h) if so, the action taken to case
this sitvation ?

.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMU-
DBEN M. JOSHI) : (a) Seven.

() Yes.

(c) and (d) There are occasions when
more than one doctor has to proceed on
leave and no substitute can be immediat-
ly provided by the Zonal Office due to
general shortage of doctors under CGHS
Delhi, but efforts are always made to
have at least 3 doctors on duty at
a time.

(¢) and (f) There is some general
shortage of medicines in the dispensaries,
However, the Medical Officers Incharge
have been authorised to keep a buffer
stock for 15 days of all formulary items
through local purchase from Soper
Bazar.

(8) and (h) There is no shortage of
Pharmacists in this dispensary.

Publication of Third Edition of Indian
Railways Establishment Manaal

2556. SHRI BASUDEB ACHARYA :
Will the Minister of RAILWAYS be pleas-
ed 1o state :
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changes have taken place since 1 April,
1968 : and also after the publication of
the report of Third Central Pay Com-
mission ;

(d) if so, when the Third Edition is
expected to be published ; and

(¢) reasons why the Third Edition has
not been published so far ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir.

(b) One hundred thirty-five (135)
correction slips have been issued so far.

(c) to (¢) The need for -publishing a
revised edition of the Establishment
Manual incorporating the various correc-
tions, additions, etc. is recognised. The
new edition unlike the previous one will
be diglot edition containing English and
Hindi versions of the Manual, The pre-
liminary work has already been taken
in haad. However, since the Dbasic
material content of the Manual is deriv-
ed from the Indian Railway Establish-
ment Code, which itself is under a major
revision, the publication of the revised
Manual will be suitably timed to follow
quickly after the publication of the re-
vised Establishment Code.

Utilisation of Old Port of Taticorin

2557. SHRI DS.A. SIVAPRAKA-
SHAM : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether any long standing arrange-
ments have been made so that Oid Port
of Tuticorin in Tamil Nadu does  not be
?omuh-andw

(b) if so, what are those arrangements;
” »

(¢) if not, whether Government pro-
pose to make arrangements for this pur-
pose 7
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) ‘B’ Zone of Tuticorin (erstwhile minor
port of Tuticorin) is an integral and ope-
rational port of the major port of Tuti-
corin. During the years 1981-82 and
1982-83, 466082 and 471829 tonnes of
traffic were handled in this zone respec-
tively. This year upto November, 1983,
254959 tonnes of traffic has been handled
in this zone. The fact that the zoneis
fully operational shows that all requisite
measures to maintain it in that form

being taken,

(b) and (c) During the current 6th
Plan period, Rs. 49.70 lakhs have been
sanctioned for the improvement of zone
‘B° of the Port. This includes the
maintenance dredging alongside the
whaft, putting up of additional transit
shed, sterage yard etc.

Haulage, Maintenance and Operating
Cost for Steam Engines

2558. SHRI ATAL BIHARI VAJ.
PAYEE :
SHRI SURAJ BHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) in the year 1982-83 what was the
average number of broad gauge steam
engines on line, how much was their
gross tonne kilometre haulage and what
was the maintenance and operating cost
for them;

(b) what are the comparative figures
for the same period of steam, diesel and
clectric engines; and

(c) comparative figures for the first six
months of 1983-84 of the 3 types of
engines ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (c) A statement giving
the information is attached.
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Broad Gauge 1982-83
"Steam  Diesel  Electric
1. Average number of engines i .
on line ; 3,998 1,982 1,108
2. Gross tonne  kilometres
" hauled (in millions) 50,086.6 249,587.2 135,629.1
3. Expenses on maintenance/ope -
ration (in crores of Rs,)
(i) Repair and maintenance of
motive power 87.60 86.59 n.7n
. ]
(ii) Operating expenses of rol-
ling stock and equipment 92.31 45.70 20.46
(iii) Operating expenses (Fuel) 162.67 325,70 144 84
April—September, 1983
1. Average number of engines
on line 2,055 1,033
2. *Gross tonne kilometres
hauled (in millions) 23,275.3 132,019.6 70,246.6

(*Based on train documents)

The maintenance and operating costs for the period  April-September, 1983 are
not available, since these are compiled on annual basis.

Jammu-Udhampur Railway Line

2559. PROF. SAIFUDDIN SOZ :
Will the Minister of RAILWAYS be
pleased to state :

(a) the stipulated period of time when
Jn_uUdmm“y line unl be
completed; and -

(b) the total cost of the mojaaand
mw-hr TN

) Y 3 W |

THE MINISTER OF RAILWAYS
(SHRI ABA. GHANI KHAN CHAU-
DHURYY: @) No mﬁwmuﬂ.
tion’ has yet been fideds ' 0 0 7 °

1w A &

el B |

(b) The estimated cost of the project |
is around Rs. 70 crores and Rs. 3.30
nmbmdlodﬁdformkprom
upto March 1984,

AY APRas ]

Measures Taken by Centre for Imple-
meiithtion of Progrimme for Hadicap-

'uhOrh-

il ik of SOCTAL WELFARS

be pleased 10 stite

(a) the measures taken by the Centre
for the implementaion of the programme
for D, Wallags, of the. bandicaped jo

'ﬂi'{
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(b) the steps taken in that Statg for THE DEPUTY MINISTER IN THE
early detection, education and rehabi. MINISTRIES OF EDUCATION AND
titation of the physically handicapped CULTURE AND SOCIAL WELFARE
during the Sixth Plan; (SHRI P.K. THUNGON) : (a) to (d)

The programmes implemented by Govern-

3 “gie. Shntnitt o Cantesl - ment of lndm. for' the welfare of the
provided to the Siste of Ockss T 8 e corthmrnlr- woreer . . ey
above putpose during the abové plan for edrly detection, education and' rehabi.

B litation of physically handicapped persons

period; and in Orissa and the amounts provided
for these programmes are indicated as
(d) the details thereof ? follows :
S. No. Name of the scheme Amount given during 6th Plan till date

1. Assistance to Voluntary Organisa-

tions Rs. 12,99 lakh
2. Scholarships Rs. 14.25 lakh
3. Integrated Education Rs, 10.53 lakh

4. Assistanec for purchase/fitting of The scheme is implemented through
aids appliances National Institute of Prosthetic
Orthetic Training Distt. Cuttack.

Every handicapped person visiting

the centre is provided with rehabili-

tation aids according to his require-

ments,
S. District Rehabilitation Centre Rs. 10 lakh
6. Special Cells in normal employment
exchanges Rs. 0,05 lakh
Increased for Utilisation of Specific (b) if so, the reasons therefore and
M Bangladesy Waters which are the stretches in respect of
which such a hundred per cent iﬁcmug
2561, SHRI SANAT KUMAR, has been made ? : g

DAL : Will the Minister of SHIPRING
AND TRANSPORT be picased 1o statg.: THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND'
(a) whether a hundred per ceat increase. ~ TRANSPORT (SHRI Z.R. ANSARI):
in the levy, payable by India to Bangla- (%) Yes, Sir, ’
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fact that Indian Share of Cirgo was

" 'DECEMBER 8, 1983

Written Answers 60

of protecting the transit facilities enjoyed

working out to be more than that of by India.

Bangladesh and also in the larger interest

Lo

Stetement

" R

(1)) Ca.lcmu-himmul-Chdm-Khulnl-Mapl'qr Kaukhali- Barisal-Nandirbazar
Chandpur- Aricha-Serajganj- Bahadurabad- Chilmari- Dbubri.

(2 Dhubri-Chilnmri. Bahadurabad- Serajganj-Aricha- Chandpur- Nandirbazar-
Barisal Kaukhali-Mongla-Khulna-Khulna-Raimangal-Calcutta.

(3) Calcutta-Raimangal- Mongla- Knukhali.- Barisal- Nandirbazar-Chandpur-
Narayanganj- Bhairab bazar.Ajmiriganj- Markuli-Sherpur- Fenchuganj-

Zakiganj-Karimganj.

LR

(4 Karimganj-Zakiganj-Fenchuganj.Sherpur-Karkuli-Ajmiriganj-Bhairab Bazar-
Narayanganj-Chandpur- Nandirbazar- Barisal- Kaukhali- Mongla-Raiman gal-

Calcutta.
(5) Rajshahi-Godagari-Dhulian.

(6) Dhulian-Godagari-Rajshahi.

(7) Bhairab Bazar-Mitamain-Itna-Lalpur-Sumanganj-Chhatak.

(8) Chhatak-Sumanganj-Lalpur-Itn -Mitamain-Bhairab Bazar.

Navigational Facil tics in Calcutta,
Bombay and Madras Ports for In-

coming and Outgoing Vessels

2562. SHRI K. LAKKAPPA : Wil
_the Minister of SHIPPING AND
TRANSPORT be plesased 1o state :

(a) whether it is a fact that foreign
ships have been avoiding Calcutta Port
due to non-availability of navigational
facilities there and in consequence thereof
large number of exporters from eastern
region have been facing difficulties;

the incoming and outgoing vessels during
the period; and

(¢) what further action being proposed
to bring about drestic change and im-
provements of the Ports including Port of
Calcutta ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSARD :
(a) No. It is, however, a fact that due to
inadequate sailings from Calcutta, expor-
ters from the eastern region have been
facing difficulties.

(b) The total number of ships that

. bave calied and the amount of investment

made for providing facilities to the
incoming and outgoing vessels during the
last ten months at Bombay, Calcutta and
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Madras are as under:—
Name of No. of ships Amount of expenditure
Port called. on navigaiional
facilities.
BOMBAY 3336 Rs. 3.78 crores (Jan. to October,
1983)
CALCUTTA 1037 Rs. 3.26 crores (Jan, to October,
198%) )
In addition, Rs. 2 crores per
month is being speit on main-
tenance of shipping channel inclu-
ding river dredging and river
maintenance.,
MADRAS 1114 (Feb. to No investment has been made
Nov. 83) during the period, except on main-

tenance and operation of the
navigational facilities.

(c) The 6th Plan contains an allocation
of Rs. 52\ crores for the development of
major Ports (excluding have Sheva), The
major schemes are—

{1) Construction of additional general
cargo berths at the Ports of
Kandla, Mormugao, New Manga-
lore, Madras, Tuticorin, Visakha-
patnam and Paradip.

(2) Additional POL Handling facili-
ties at the Ports of Bombay,
Cochin, Kandla and Visakha-
patnam,

(3) Construction of berths for instal-
ling fertilizer handi'ng equipment
at the ports of Cochin and Para-
dip,

(4) Acquisition of container handling
equipment for the ports of
Bombay, Cochin and Madras,
including a full.fledged container
terminal at Madras.

(5) Comprehensive scheme for im.
provement of draughts in the
Hooghly estuary. -

grraie fedom ®  Afuafes

qagdl ¥ WA T WA &
®WT A T
it

2563. st da wWrw warw wwt
w1 AW FAT 4Z A FEFT 4

(%) w1 T8 & srgaa fedram
# dfafaw aee 447 1 qa o &
§ qg¥ 3% vl odmr &7 e
¢ wafy gaz fedam & @@ wdar-
feai 1 37 0T W & &ww w0
el o Al € 9 ; W

(@) *m & =¥ & weiw e
¥ ge-we fraw ar @ ot afy @
&t ¥ AR fedftaw § ft aed
e sTaTar s g fear s ?

W AR (g0 dte g w at
Wedt) : (%) F (@) gem
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Steps 1o Popularise Correspondence

2564. SHR1 GHUFRAN AZAM : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the names of Universities along
with their location being given aid and
assistance by the University Grants Com-
mission;

(b) the names of the Universities which
render Correspondence courses leading to
the award of degrees and Post-Graduate
degrees including the degree leading to
Graduate of Law;

(c) whetheer it is a fact that the system
of correspondence teuching has become
very attractive for all those who just
cannot obtain education through normal
academic sesions of colleges and universi-
ties; and

- DECEMBER 8; 1983
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_ (d) if so, what further action i§ pro-
p«odtopouﬂnﬂulhom?

TﬂB MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SMT. SHEILA KAUL) : (a) The names
of Universities which are at present recei-
ving .dévelopment grants from the U.G,C.
is given in the attached Staicmeni-1,

(b) The information is given in the
attached Statemens-I1I.

(c) and (d) Against a total enrolment
of 31.37 lakhs in full-time courses offered
in uniyersities & colleges in 1982-83, the
enrolment in correspondence coufses
offered by all universities was about 1.25
lakhs. Universities have been advised
to improve the effectivencss of the corres-
pondence programmes 1o attract larger
enrolments.

Statement.-{

SI. No. Name of University Location of University
1 2 3
1. Calcutta Univ. .Calama
2. Bombay Bombay
Madras Madras
4. Allahabad Allahabad’
5. Banaras Hindu voprd Varanasi
6. Mysore Mysore
7. Patna Patna
§. Osmania Hyderabad
9. Aligarh Musfim Aligarh
10. Lucknow Lucknow
I1. Delhi Delhii
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12. Nagpur Nagpur
13, Andhra Waltair
14. Agra Agra
15. Annamalai Annamalia Nagar
16. Kerla Trivandrum
17. Utkal Bhubaneswar
18. Dr. Hari Singh Gour Vishwavidyalaya Sauger
19. Rajasthan Jaipur
20. Panjab Chandigark
21. Gauhati Gauhati
22. Kashmir Srinagar
23. Roorkee Roorkes
24. Pooma Pune
25, M.S. University of Baroda Baroda
26 Kamatak Dhavwan
27. Gujarat Ahmedabad
28. S.N.D.T. Women Bombay
29. Visva Bharati Santiniketan
30. Bihar Muzzafar pur
31. Sri Venkateswara Tirupasi
32. Sardar Patel Vallabh Vidya Nagar
33. Jadavpur Calcutta
34. Kurukshetra Kurukshetra
35. Indira Kala Sangit Khairagarh (M.P)
36. Vikram Ujjain
37. Gorakhpur Gorakhpur
38. Rani Durgavati Jabalpur
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39. Sampurnanand Sanskrit Varanasi
ughiy'v’ .
40. Marathwada Marathwada
1)1 Q.,B. Pant Pantnagar (Nainital)
42, Burdwam Burdwan
43, Kalgani®' © Kalyani
44. Bhagalpur B Bhaglapur
45. Ranchi L Ranchi
N
46. K.S. Darbhanga Sanskrit Darbhanga
47. Punjgbi Patiala
48, North Béngal Darjeeling
49. Rabindra Bharati Calcutta
”. At " » G.y."
« ;
Jodh
s1. Jodbpur pur
52. Mobhan Lal Sukhadia . Udup\u'
53, SHivaji 7€ Kolhapur
B IT [
55. Jiwaji Gwalior
Wus K0 v odsi, v .
56. Ravi Shankar Raiplr
B A0 R
ore Baogalore

Kanpur = Kanpur
Méerut ¢’ Meerut
Madurai
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62. Saurashtra Rajkot . .-
64. Berhampur - Borhdnpus . "9
65. Sambalpur’ e g * wove Burla, Sambalpur
66. Jawsharlal Nehru 7 New Dethi !
67. Calicut Bt Sl .
Awadesh Pratap Singh L
Guru Nanak Dev ‘*Amritsas® < *
Jammu el Jammiu' ©
71. Himachal Pradesh Pt gt N B
72. Bhopal Bhopal ¥
73. Cochin - “ochin .
74, L N. Mithila 'Darbhanga
75.  Jawaharlal Nehru Technological Hydérabad
76, North Eastern Hill Shillong
77.  Kumaon N e Nainital '©
Garhwal ‘ Sl’iﬂlnr((hrhwﬂ) pry
Kashi Vidyapith,,. , sifirs Varanasi
8. Hyderabad . ) Hoderabad -
81. Maharshi Dayanand Rohtak =
82. Kakatiya Warangal
. Nn‘.pﬁé-' Ty ' Omter, g
- Am.] - : - M.nnbt A
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1 2 3

85. Manipur Imphal

86. Sri Krishnadevarya Anantapur

87. Tamil Thanjaur.

Institutions deemed to be Universities

1. Indian Instt, of Science Bangalore

2. Gurukul Kangri Vishvavidyalaya Hardwar

3. Jamia Millia Islamia New Delhi

4. Gujarat Vidyapith Ahmedabad

5. Tata Instt. of Social Sciences Bombay

6. Birla Instt. of Technology & Science Pilani

7. Indian School of Mines Dhanbad

8. Central Instt. of Foreign Languages Hyderabad

9., Gaadhigram Rural Instt, Gandhigram
10. Dayalbagh Educational Instt. Agra

11. School of Planning & Architecture New Delhi.

12. Sri Sathya Sai Instt. of Higher learning Prasanthi Nilayam

Statement-11
List of Universities offiering Correspondené® coarses.

S.Ne.' Name of University Courses offered

! - g bred

1. Mhhh‘ / . —B.A.B.Com,

2. Assamalai ~—B.A., B.Com., B.E4., B.Lit,

B.A.L., Diploma in Law, M.A,,
M.Com.,, M.Ed.
s ' L0 . 4
3. Andiws ~P.UC, BA, MCom., MA. in

Economics & M.Com.
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4. Bhopal —B.A., B.Com,
5. Bombay —Inter (Arts & Com.) M.A.,, M,
Com. B.A., B.Com.
6. C.LEF.L —P.G. Diploma (English) M.A. in
Russian, French & German
7. Delhi —B.A./B.Com., B.Com (Hons),
M.A. in Hindi & Political
Scieace.
8. Himachal Pradesh —Prep, B.A., M.A. in English,
Hindi, Sanskrit History, Eco.,
Pol. Science, M.Ed. M.Com.,
9. Jammu —B.A./B.Com, B.Ed., L.L.B,
10. Kashmir —B.A./B.Com., B.Ed., LL.B.
11. Kerala —B.A., B.Com., Pre-Degree.
12. Madurai —Prep. B.AA., BCom., M.A. in
History, Economic Pol. Science,
Tamil, English, M.Com, B.s¢
B.G.L. (professional)
13. Meerut —B.A,
14, Mysore —P.U.C.,, BCom., B.G.L., M.A,
in English, Kannada, History,
Pol. Science & Sociology, B.Ed.,
15. Osmania —B.A., BCom.
16. Panjab ~—Prep., B.A, BCom., M.A. in
English, Public Administration,
Economics, Political Science &
History, Hindi, Punjabi
17. Punjabi —Prep, BA, M.A. ia Punjabi,
English, History, Pol. Science,
Economics,
18. Rajasthan —B.A., BCom. M.A. in History
& Hind, Political Science,
Sociology, Economics Public
: i Administration, B.Ed., M.Com.
19. S.N.D.T. —B.A.
20. Sri Venkateswara —B.A. & B.Com.
21,  Udaipur —BA.
2. Utkal ~LA & BA., Inter Com.,
: B.Com.
23. Patma ~B.A./B.Com.
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——=2565.~
Will the Minister of ML\XAYS be

plened to state :
BN g wind

(a) whether  Indian / lewm Lave
placed an_order with a Japan firm for the
imgbrtof '45 et of Mﬁlete ?m:uon

eqmpmcm J :

|f) ‘the dﬂ.ﬂ? thcreol' and the
fomxn exubaugc mvnhed

LI

(@) gwhether thege s any argang, ment -

with the firm for the mapufacture of these
equipemeay m  India in, caulaboration
and

} ok w 5

(;l) ifiso, he, details thegeof ? &

THE MINISTER: ‘OF ' RAILWAYS
(SHRI ABA GHANI x"m CHAU-
DH;:(,R}) (3) Yes, Sir, .

(b) The orppt for_implementation  of
43 complete sets of D.C. traction equip-
ments for D.C. electrical multiple units
was on. Messrs. . Fhimen Corpo-
ration  Lfd., Jipan' through BHFL,
l%ﬁio meet the Shortfalf ‘of tmnon
eqdi;':mems for [Ranufacture 6f new coa-
ches which zre normally: supplied by
BHEL. Advantage was taken of this
opforiuhity 1o upddre and modernise  the
existing du:gnsdeMl‘J lracuon equip-

ments; wi 1iad
Ll e H

The amoupt of * forcign: exchange in-
volpdforﬂptsn&us& lakhs ap-

b ‘(

SHRI CHINTAMANI JENA -

“Number of Buses purchased, depots opened

and bus sheds provided by DTC

2566 DR, A.U. AZMI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) how many buses were purchased
by the Delhi Transport Corporation this
year ;

() how many Depots have been
opened by the DTC this yeal‘ and what
are their details ;

(c) how many Bus Sheds at bus stops
of DTC were provided in Deiln and al
what cost ;

(dy how many Bus Sheds werce left
incomplete and how many broken asbesto
sheets on the Bus Sheds remain to be
replaced ;

(e) whether to get a monthly DTC
pass issued from the Depots and otber
pass issuing sections is time consuming ;
and

(N if so, what steps are being taken
to ease the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z R ANSARI)
(a) D.T.C. has issued letters of intent
for purchase of 500 chasis during the year

pr?v‘.malely as per comtract, placed in 1983.84, Orders for bus body building
- 1980, . y as per DTC's specifications are also being
V'?Hﬂ A M, i o, gl ol - M' " )
(z’ (d)' One of th‘ mim ““features
of l‘reeg o‘l‘:tuhnnl (b) Two depots have been opened in
knd“ 21 for Torthér “manufac- the calendar year 1983 as per details
ture of thue equipment in India- given below :— " "
Depot Date of Capacity Present No. 7+ Nayof ISy
commi ssioning of buses of buses. routes
7 operated
1.-™Nand Nagri  29-1-83 100 90 M
2. Nongloi 18-6-83 100 70 17

= <
e 2 -~
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(c) and (d) About . 400 ' bus-queucs
shelters were constructed iduring the finan-
cial year 1982-83 at an approximate: cost
of Rs, 55,07,573.95. None of the bus-
queune-shelters of this lot of 400 was left
incomplete, However, {fom an carlier lot
of 350 bus-queue shelters, 114 shelters were
left incompleie. Broken/Missing  A.C,
sheets in shelters age rophudusooou
noticed,

(e) and (f) Excepting during. a few rush
days in a month which correspond with
the opening days of schools - and _ colieges
after the summer vacation in July, passcs
to the public are easily available from
various pass ssuing offizes at—
Scindia House, Connaught Circus,
Red Fort Bus Stand,

Central Sectt. (Central Terminal)
Shadipur Depot.

Hari Nagar Depot.

Sarojini Nagar Depot.

Lajpat Nagar.

Delhi University,

Shahdra Bus Stand,

Jhee! Bus Stand.

Arya Samaj Road.

$ 8N AWM AW N =

- .
T

%‘o’w from Pakistan

2567. SHRI K. PRADHANI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan is neither pre-
ptmdloumm nor put to trial Indian
hijackers who forced an Indian Airlines
Boeing 737 to land in Lahore in Sefitem-
ber, 1981 ; and .

(b) 'if so, the steps which Govern-
ment have taken or propose to  take
bmhmdumm
try them in India ?

Wetrten Aopvors' W

L. 9 W by ? M0t ek
THE MINISTER OF STATE IN T
MINISTRY OF EXTERNAL AFFAIR>S
WN'DA RWHIM) : (a)it)¥es, Sir.
n s WV P
“qb) - 8mcc Scptember 30, 1981 Govern:l
ment have reminded the!'GoveAment  off
Pakistan, time and again, both wvervally
and in writing- of .. Prissdent  Zia's assu-
rances, that the hijackers will be repawniat-.

ed to India- Howewer, their. -response
has. been mm\vw far, roeq Ty uth s
r A1 w

Government are pursuidg 'the mafte?"
with the Governimént of Pakistid.” "

Popularising of *Nirodh™ asa l'a-nnv
' !‘Iunhg measure. i 1

!
2568, SHRI G.Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
WELPARE be pleased! 16 ﬁa‘c : y

(a) whether there is any proposal

otinder the cansideration of Government

10 selun & - separate — Department— new
agency 1o distribute  and - @ ulatises the
acceptange of ‘Nirod' as a family planning
measures.,

(b) whether Government are distri-
Buting *“Nitodi™ free of ¢ cocl'm the raral —
arcas ; aud

() ~ whether any study ths Béen c.lrnod
out tg ascertain how many of ‘Nirodh’
pieces were distributed free by Govern-
ment are actually utilised? w8

THE MINISTER OF STATE IN TH®
MINISTRY OF HEALTH AND FAMIY
WELFARE (SHRIMATI MOHSINA
KIDWAL) : (a) Gowernibnt proposes to
set up a contracepti m}:’w un organisa-
nisation, a body ies Regis-
tratiof Act, 18€0, to promode the Jtise ‘of
temporary methods of mm.gnqn.

(‘;1‘ Y“ .;J)b- ! l.i’:r ¥ ] ' '

3
v-~,’ !

PR
No specific study has been carried
o\aﬂmhm oo
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Average Population served by P.H.C/
Sub-centres etc,

2569. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HEALTH AND FAMILY WELFARE

be pleased to state :

(a) what is the average population
served by each sub-Centre, Subsidiary
Health Centre, Primary Health Centre,
and the Community Health Centre, along
with the number of such institutions in
each category for each State/Union Terri-
tory as on 1 October, 1983 ;

(b) whether any liberal approach is
followed for in the case of hilly areas in
view of the difficult geographical territories
and the sparse Population;

(c) if so, the exact nature of liberation
allowed ; and

Written Answers 80

(d) if pot, whether such liberal ap-
proach would be adopted for hilly and
backward areas in the Seventh Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI): () The average norm of
population to be covered by each sub-
centre is 5,000 ; by each subsidiary health
centre/primary health cen're is 30,000 and
by each community health centre is one
lakh. The number of such institulions
in each State is enclosed.

(b) and (c) For hilly and tribal areas,
the norm of population to be covered by
each sub-centre is 3,000 and by cach sub-
sidiary health centre/primary health centre
is 20,000.

(@ Question dozs not arisc.

Statenent
Name of State/UT Primary Sub- Subsidiary Upgraded

Health Centres Health PHCs (Up-

Centres As on 1-4-83 Centres to Sept.
As on 1-4 84 (Upto Sept. 1983
1983)

1 2 3 4 s
1. Andhra Pradesh 421 4309 40 3
2. Assam 105 1006 16 9
3. Bihar 615 6445 50 «Q
4. Gujras a7 3200 2 3
s, w % 1040 3 1
6. Himachal Pradesh 98 859 14 21
7. hl&luhu 9% 398 2 1
8 K ks 305 3152 - 4
9. r 180 1839 - .
10, Madbya Pradesh 678 6367 30 4
11. Mabharashtra 478 son 100 86
12. Manipur 3 2% — 5



81 Wrirten Answers  AGRAHAYANA 17, 1905 (SAK 4) Written answers 82

1 2 3 4 5
13, Meghalaya 36 119 6 2
14. Nagaland 18 106 20 i
15. Orissa 320 3487 107 16
16. Punjab l'” 2335 1546 10
17.  Rajasthan 236 2400 25 b
18  Sikkim 15 46 — —
19. Tamil Nadu 405 4586 264 30
20. Tripura 23 130 i 3
21. Uttar Pradesh 914 13842 81 28
22. West Bengal 335 2316 804 b/ |
23, A & N Islands 2 13 — =

Arupachal Pradesh 472 - - —

Chandigarh - 5 - .

D & N Haveli 3 8 - —
27. Delhi 8 37 - i
28. Goa, Daman & Diu 15 148 - 3
29. Lakshadweep 7 - -— 1
30. Mizoram 10 102 3 3
31. Pondicherry 10 52 28 2

TOTAL 5959 65643 3199 472

£ = Health units which do not conform to the Staffiing Pattern of PHCs.
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Shipments of Indian Engineering Goods
2570. SHRI SUSHIL BHATTA-

CHARYA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state :

(a) whether delayed shipments of
Indian Engineering goods is posing pro-
blems for increasing exports to Tunisia ;
and

(b) if so, what steps have been taken
by the Government to resolve the diffi-
culties?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) Ministry of Commerce, who
are concerned with exports and pro-
bleins related thereto, have been informed
by the Enginecring Exoorts Promotion
Council that no problem has been report-
ed to them regarding shipments to Tuni-
sia.

(b) Does not arise.
Clash between PLO factions

2571. SHRI K. MALLANNA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government’s attention is
invited to ‘the news item in *Patriot’ dated
10 November, 1983 **Arafat Sought Prime
Ministers intervention™ stating that the
P.L.O. faction loyal to Chairman Yasser
Arafat and some others are understood to
have sought the personal iitervention of
India in the internecine bloodshed in North
Lebanon so that the Israel does not capi-
talise on the crises by consolidating its
position or attempting to wipe out the
Palestanigns in a preemptive move : and

(b) if so, Government reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI AA. RAHIM):(a) Yes, Sir.
Chairman Yasser Arafat and other non-

DECEMBER 8, 1983
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aligned leaders had sought the good offi-
ces of the Prime Minister to bring an end
to the fighting amongst Palestinian free-
dom fighters in Northern Lebanon,

(b) India has voiced her grave concern
over the deteriorating situation in  West
Asia and the developments in Northern
Lebanon. The Prime Minister convened
an immediate meeting of the NAM Com-
mittee on Palestine at the M inisterial level
which met in New Delhi on November
18-19, 1983 to discuss these issues. In
pursuance to the recommendation of the
Committee, Prime Minister requested a
Ministerial Group of Cuba India, Senegal
and Yugoslavi to visit some Arab capitals
and report back to her.

Expenditure on medicines incurred
annuality and use of med-cines in
India which are banned in Japan

2572, SHRI ANANTHA RAMULU
MALLU : will the Minister of HEALTH
AND FAMILY WELFARE be pleased
1o state

(@) what are the details regarding the
expenditure in the country which s an-
nually incurred by Government on medi-
cines such as vitamins, mixtures, tonics,
alkalizers, cough mixtures, digestive Euzy-
mines, Paliatives, gripe water and other
such medicines ;

(b) whether all these medic nes are
absolutely necessary or some med.cines
are not found gencrally in use ;

(c) whether any advisory body also
gives advise to Government for purchas-
ing such medicines ;

(d) whether medicines like clioquinol,
entroquinol, etc. which have been banned
in foreign countries like Japan etc. but

are being used here ; and but are being
used here ; and

(¢) if so, what efforts hav: been
made in the development of Inland if
necessary, in this regard 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI) : (a) to (c) Information is
being collected and will be laid on the
Table of the Sabha.

(d) and (¢jy There is at present no
proposal to ban the medicine clioquinol in
India. However, it is permitted to be
manufactured with a “Cautionary Note'
1o be displayed on the labels and cartons
of their product by the manufacturers
reading as under :—

*To be sold by retail on the prescrip-
tion of a Registered Medical
Practitioner only”.

This is now included in Schedule ‘H’
of the Drugs and Cosmetics Act and
should be sold only on doctor's prescrip-
tons.

Sammons to C M O. of Safdarjang and
Dr. R M, Lohia bhospital by courts

2573. SHRI F.H. MOHSIN : Wil
the Minister of HEALTH AND FAMILY
WELFARE be plcased to state @

(a) whether Government are aware
that Casualty Medical Officers of Safdar-
jang and Dr. R.M. Lohia Hospitals, New
Delhi are frequently summoned by the
Courts of Law for tendering evidence in
medico-legal cases handled by them
while on duty in the Casualty Depart-
ment ;

(b) whether it forms part of their
duty to depose in the Court ;

(c) if so, whether Government are
aware that after waiting in the Court,
at times, for the whole day and
after standing the  tortous Cross-
examination by the accused’s coun-.
sel, they are asked to report back for
duty back in the Hospital and perform
further Evening or Night Shift duty ;
and

(d) the reasons why these C.M.Os.
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are being subjected to such mental agony
and not treated as on ‘duty’ on these
days and exempted from further perfor-
mance of duty ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI) : (a) Yes.

(b) Yes,

(¢) It has been reported that usually
the doctors are given immediate hearing
in the courts. All Medical Officers after
attending the Court report back to the
hospital for remaining duty hours.

(d) The Medical Officers including
C.M.Os are not subjected to any mental
agony as it forms a part of their duties.

Development of Inland water Transport

2574, SHRI MANOHAR LAL
SAINI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state

(a) how much progress has been
made in the development of Inland Water
Transport so far ; and

(b) what are the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) Development of inland water
transport is constitutionally a State sub-
ject, However, having regard to the need
for promoting IWT in view of its cost
advantageousness over other modes of
‘ransport, the Directorate of Inland
Water Transport, @ technical organisatid »n
was set up in 1965 to achieve planned
and coordinated development of IWT.
The Central Govt. also set up in 1967,
the Central Inland Water Transport Cor-
poration, a public sector undertaking to
manage the operation, of river services
between Calcutta and North Eastern
Region. From the Second Five Year
Plan till 1982-83 the Govt. have spent
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Rs. 4560.70 lakhs—Rs, 334898 lakhs on
Cenrtally Spomond Schemes and
Rs. 1211.72 lakhs on Centrally Sponsored
Schemes. For the year 1983-84 a pro-
vision of Rs. 1200 lakhs (Rs. 1145 lakhs
for Central Schemes and Rs. 55.00 lakhs
for Centrally Sponsored Schemes) have
been made for development of IWT.

The important Central Schemes imple-
mented/being  implemented are as
under: —

(i) Acquisition of new vessels, pro-
vision of infrastructural facilities
for river side stations, capital
repairs of old vessels, develop-
ment of Rajabagan Dockyard by
the CIWTC at a total cost of
Rs. 3420.00 lakhs. ,

(ij) Hydrographic Surveys of impor-
tant Waterways.

(iii) Grant of loan interest subsidy to
IWT entreprencurs.

(iv) Operation of experimental-cum-
promotional river services on
Ganga.

(v) Declaration of Allahabad-Haldia
stretch of the Ganga-Bhagirathi-
Hooghly river system as National
Waterway and provision of infras-
tructural facilities on the Farakka-
Haldia stretch,

The important schemes implemented/
being implemented under Centrally Spon-
sored Schemes are as follows :—

(i) Improvement of Buckingham
Canal,

mm«m of Cumbarjua
Canal.

(iii) Acquisition of dredging units for
‘Narmada and Tapi,

@ Dﬂﬂm ment  of IWT facilities
“ v
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zheekal Waterway and acquisi-
tion_of passenger and cargo boats
by Govt. of Kerala.

(v) Improvement of navigation
through river Mahanadi from
Dholpur to Cuttack.

{vi) Construction of jetties and acqui-
sition of vessels for ferry service
on Hooghly between Calcutta and
Howrah.

(vii) Introduction of mechanised river
services on Jhelum.

Besides the Ganga, nine other impor-
tant navigable waterways have been iden-
tified for consideration for being declared
as National Waterways. The Govt. have
also approved in principle the proposal
for setting up of the Inland Waterways
Authority of India which pyrer.ofia Will
belresponsible for development and main-
tenance of National Walerways.
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Pilerage from Railway Sheds

2576, SHRI ARJUN SETHI : Will
the Minister of RAILWAYS be pledsed
to state :

(a) whether there have come to the
notice of Government cases of pilferage
at railway sheds during the year
1982.83;

(b) if so, what the this
. are the details in
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(c) whether some cases of such pilfe-
rage have been found which took place
with the connivance of railway employees;
and

(d) if so, the action taken or proposed
to be taken by Government in such cases
against the staff ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GANI KHAN CHAU-
DHURY) : (a) and (b) 3,824 cases of
thef/ptilferage of booked consignments
worth about Rs, 50,00,737/- were reported
from goods shed, platform and parcel
sheds on all the Railways during 1982.83,
Out of this, stolen consignments worth
Rs. 6,56,255/- had been recovered with
the arrest of 285 persons, which included
28 railway employecs.

(c) and (d) Yes, Sir, The 28 railway
employees who were found involved and
were arrcsted by R.P.F._in these cases,
are being dealt with under the Railway
Prooerty (Unlawfu! Possession) Act,
1966.
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Vessels used for Inter Island Ferry
Services and within Harbour Woerks
in Andaman and Nicobar Islands

2578. SHR1 MANORANIJAN BHA-
KTA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state :

(a) how many vessels arc being used
for Inter-Island ferry services and within
Harbour Works in the Union Territory
of Andaman and Nicobar Islands;

tb) the name of the vessels and in
which year they were built;

(c) how many vessels are undcr repair
and since when; and

(d) names of the repairing agency,
vessels-wise 7

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPOR T (SHRI Z.R. ANSARI) :
(a) Four passenger-cum-Cargo vessels
are being used for Inter Islands ferry
services viz. Northern and Southern
Group of Islands from the base port of
Port Blair. In addition some private
owners are also playing their small crafis
on the Inter-Island routes.

(b) The names are M.V. Onge, M.V.
Cholunga, T.S.S. Yerawa and M.V. Senti-
nel which were built in 1969, 1948, 1964
and 1982 respectively. The names of
vessels used by private owners are not
readily available. i

(©) Two vessels, viz. M.V, Cholunga
and M.V Sentinel are under repair since

1.4.83 and 2.7.83 respectively,

(d) Both the vessels are being atten-
ded to by different repairing agencies at
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-

Calcutta for different types of repair

work.

Utilisation of Funds Allocated for Welfare
Schemes of Scheduled Tribes und
Backward Classes

2579. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of SOCIAL
WELFARE be pleased to state :

(8) whether Government have made
sure that the funds allocated by his
Ministry for the welfare schemes of the
Seheduled Tribes and the backward classes
are really spent and progress monitored
to ensure that the objectives for whi.ch
the money was allocated and given to he
different  State Governments are fully
achieved;

(b) if so, whether State-wise break up
will be laid on the Table of the House
about the bulk allocation made by his
Ministry during 1981 and 1982 showing
clearly the short falls against each State
and the achievements as against the targets
fixed by cach State;

(c) whether Government feel it neces-
sary to have advance planning done before
the States are alloticd funds because
much of the money is wasted due 1o hasty
expepditure without proper plans being
laid out; and

(d) if so, Government’s reaction in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) The
Ministry of Social Welfare does not allo-
cate funds exclusively for the welfare
schemes for Scheduled Casts and the
backward classes. The schemes of the
Ministry of Social Welfare are primarily
meant for the most disadvantaged sections
of the society viz. disadvantaged children,
pragoant women, nursing mothers, handi.
capped persons and women belonging to
economically weaker sections which, bene-
fit predominently scheduled castes, sche-
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duled tribes and other backward commu-
nities.

(b) to (d) Does not arise.
Inquiry into Irregularities in the

Department of Nephology, AIIMS,
New Delhi

2580. SHRI M. RAMGOPAL REDDY:
Will the . Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government have seen the
Press reports which appeared in the Blitz
dated the 12 November, 1983 wherein it
has been stated that there arc grave irre-
gularities in the Department of Nephology
in All India Institute of Medical Sciences,
New Delhi; and

(b) whether any industry has been
cond ucted, and if so, with what result?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) and (b) The All
India Institute of Medical Sciences has
looked into the alleged irregularitics men-
tioned in the Blitz dated 12th November,
1983 and has reported that the allegations
are nol correct.
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U.S. Collaborations for Railway
Projects

2582, SHRIMATI JAYANTI PAT-.
NAIK : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the U.S. trade team visi-
ted some railway projects in the country
and have cxpressed their kezn Jesire in
having collaboration with the Indian
manufacturers for setting up units in the
country;

(b) if so, whether any steps have been
taken to arrive at joint agreement to start
some railway projects in the country;
and

(c) the details of the programme of
the Government in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GANI KHAN CHAU-
DHURY): (a) A.US Railroad equipment
Trade Mission visited Calcutta, Bombay
and New Delhi in November, 1983 dur.ng
the course of which they held purely
general discussions regarding the supply
of equipmen!, possibilities of collaboration
etc.

(b) and (c) As the discussions were of
a purely general nature, the questions of
taking steps to arrive at a joint agreement
and the formulation of a programme do
not arisc at this stage; but based on talvs,
further follow up is planned with regard
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to possibilities of some purchase of items
including machines for use oan Indian
Railways and including import of new and
modern technology to benefit Indian
Railways.

Adult Education Scheme in
Andhra Pradesh

2583. SHRI PASALA PENCHALA-
JAH : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether the Central Government
have released grants for implementation
of Adult Education Scheme in Andhra
Pradesh during the year 1983 84; and

(b) if so, what is the total amount
allocated to Andhra Pradesh and what
are the guidelines to implement the
scheme?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and
(b) Yes, Sir. Grants amounting to Rs.
23.20 lakhs have so far been sanctioned in
Andhra Pradesh during 1983 84.

For implcmenting this scheme, State
Government has been given guidelines to
(i) open adult education centres in dis-
tricts having literacy rate below the
national level, (i) make special cffons
for enroling ' Women, SC & ST learners in
the centre, (iii) have post-literacy and
follow up programmes, (iv) 1o prepare
Operational Plan for the State for cover-
ing the entire illiterate population in the
age-group 15.35 by 1990 and (v) enlist
participation of Voluntary Organisations
and Students.

Reported Declaration of Full Independence
by Turkish Cypriots
2584, SHRI G.M. BANATWALLA :

Will the Minister of EXTERNAL
AFFATRS be pleased to state :

g) whether the Government have
note of the declaration of full inde-
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pendence by the Assembly of the Turkish
Cypriot People and the establishment
of the Turkish Republic of northern
Cyprus ;

(b) whether Government have deplo-
red the declaration;

() whether it is a fact that the said
act &f deploring was hasty and moade
everd before the Government having
received or examined the text of the
declaration and the resolution of the
Assembly of the Turkish Cypriot People;

(d) if so, the reasons for such a hasty
decision;

(¢) whether in view of the President
Denktash of the Turkish Republic of
Northern Cyprus having started that
genuine federation is not ruled out that
the doors to negotiation are not closed
and that the new State will be non-alig-
ned Government of India will reconsider
its stand; and

() Government’s reaction to the esta-
blishment of the new State?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b, The
Government of India have learnt with
profound shock and concern of the Uni-
lateral Declaration of Independence by
the so-called Turkish Cypriot Assembly
of the Turkish part of th: Republic of
Cyprus. This action has been deplored
by the Government of India as a violation
of declarations of the Non-aligned Move-
ment and resolutions of the UN General
Assembly on the Question of Cyprus, A
statement on the subject was issued by the
official spokesman of the Government of
India on 15 November, 1983,

(c)and (d) The said statement was
issued after ascertaining the facts of the
matter ;  there was no question of the
Government of India having acted in
haste, The Prime Minister of India was
also personally in touch with President
Kyprianou of Cyprus ifh the matter,
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(e) and (f) The unilateral declaration
undermines the unity of Cyprus, violates
its territorial integrity, transgresses its
sovereignty, calls into question its inde-
pendence and puts in jeopardy the Non.
aligned status of the island as a whole.
Concerted action should be taken by
.Non-aligned countries for the revocation
of the " unilateral declaration and the im-
mediate resumption of Intercommunal
talks on the basis of High Level Agree-
ments of the 1977 and 1979, The Govern-
ment of India are of the view that
whatever the nuances of the national
positions of States on particular aspects of
the question of Cyprus, all States should
refrain from recognising or supporting
the so-called Turkish Republic of Northern
Cyprus.

Issuance of Medicines for Four Weeks
in CGHS Dispensaries

2585. SHRI R.D YADAV : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether in pursuance of the
Estimates Commitiee's Recommendations
CGHS Dispensarics have been directed
to issuc medicines (o its beneficianies for
four weeks or more at a time il pres-
cribed by specialists/consultant for such
period,

(b) if so, how is it that incharges of
some CGHS Dispensarics are ignoraot of
such directives; and

(¢) the details of orders issued in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI) : (a) Yes. Incase of chronic
ailments where treatment is fairly stabili-
sed and likely to continue without any
serious side effect, the Medical Officer
Incharge can issue medicines prescribed by
the specialist/consultant for a period of
one month.

(b) The instructions have again been
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circulated to all Medical Officer In-
charges.

(¢) Copy of the order is laid on the
Table of the House. [Placed in the library,
See No, LT-72311/83]

Crises at CGHS Dispensaries in the
Capital and Location of Drugs
Depot at Karnal

2586. SHRI H, N. BAHUGUNA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government’s attention
has been drawn to the news report con-
cerning crisis in Central Government
Health Scheme dispensaries appearing in
Statesman dated 13 November, 1983 and
serious shortage of drugs in several Cen-
tral Government Health Scheme Dispen-
saries in the Capital;

(b) whether it is correct that location
of Drugs Depot at Karnal is not suited
to the needs of supplies to Delhi and
other major centres largely located in big
cities throughout the country; and

(¢) if so, whether Government will
re-locate/re-organise and decentralise the
supply system to the hospitals, etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KUMU-
DBEN M. JOSHI) : (a) Government is
aware of temporary shortages of some
drugs and medicines in some of the
CGHS dispensaries in Delhi.

(b) and (c) Apart from the Medical
Store Depot at Karnal, Medical Store
Depots also exists at Gauhati, Madras,
Bombay, Calcutta and Hyderabad to
supply medicines to other parts of the
country.

Staff qoarters at Madhubani, Jayanagar,
Darbhunga, Sakri Station

2587. SHRI BHOGENDRA JHA :
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Will the Minister of RAILWAYS be
pleased to state whether there is great
difficulty due to death of staff quarters at
Madhubani, Jayanagar, Darbhanga Sakri
and Kamtaul stations under Samastipur
Division of North-Eastern Railway?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GANI KHAN CHAU-
DHURY): As compared to the all Railway
housing satisfaction of 37%, the percen-
tage of Railway stafl housed at Madhu-
bani is 529, at Jayanagar 62°/, at Sakri
75%, Kamtaul 67% and at Darbhanga
34%,. This is considered quite satisfactory.
At Darbhanga, 6 new quarters are under
consrruction, S more are proposed to be
included in 1984-85 Works Programme,
subject to availability of funds.

NCERT Publications in Tribal
Languages

2588. SHR! GIRIDHHR GOMAN.
GO : Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether the N.C.E R.T. has pub-

lished the tribal language primer in
different regional languages in the
country ;

(b) if so, the names of tribal langua-
“ges covered so far;

(¢) primers under puclication or pub-.
lication of which is under consideration
alongwith the cost of the publication,

language-wise ;

(d) whether these books are being
published for the tribal students or for
the teachers working in tribal areas ;
and

(e) if it is for both how a non-tribal
teachers is going to teach a tribal student
through these books as there is no trans-
lation in regional or any other known
languages alongwith the tribal language in
the primer so far published ?
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THE MINISTER OF STATE OF THE
MINISTRIES OE EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and
(b) NCERT has published only one tribal
language Primer in Saora language in
Oriya script.

(c) There is no other publication
under consideration. However, a similar
project is proposed to be taken up shortly
for students of the Gond tribe of Andhra
Pradesh.

(d) The Primer has been published of
Saora tribal students of Orissa.

(¢) The Primer is to be taught to
Saora tribal students by Saora knowing
teachers. As such, there would be no
difficulty of teaching the Primer.

Accelerating Rural Development on
Scientific Lines

2589. SHRI MADHAVRAO SCINDIA:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) details of the progress made in
the implementation of the scheme under
which 35 Polytechnics were selected in 17
State to act as focal points for accele-
rating rural development on scientific lines
during the last two years ;

(b) whether the scheme has succeeded
in making the desired impact in rural
areas ; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE

(SHRIMATI SHEILA KAUL) : (a)
A Statement is attached.

(b) and (c¢) The scheme was institut-
ed as an experimental measure in the year
1979. Within the scope of the scheme,

the progress made so far is encouraging.
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Statement

Details of the Progress made in the
Implementation of the Scheme of
Community Polytechnics

The areas of activities entrusted to the
Community Polytechnics and the progress
made in each of these areas is summa-
rised as below :—

Manpowzer Development & Training :—

The progress achieved in this area is
very good. Most of the Polytechnics
have conducted training programmes in
different trades such as Electrician, Motor
Winding, Diesel Engine Mechanic, Re-
pair of agricultural implemcnts, tube well
repair, welding, blacksmithy etc. to  help
rural people in securing employment/self
employment. About 5000 trainees have
been trained by the Community Poly-
technics in different trades.  These
trainees have also been helped in securing
employment, project formulations and
securing financial assistance from various
financing agencing for self employment.
The training offered by the Community
Polytechnics has helped the concerned
villagers in increas.ng their income and
raising their standard of living.

Technical Services :

The performance in this area is also
very good. The Community Polytech-
nics have undertaken about 2400 odd re-
pair jobs for the villagers, such as repair
of agricultural implements, domestic ap-
pliances, pump scts, motor winding,
tractor repairs, repair of electrical gad-
gets, maintenance of Gobar-gas/Bio-gas
plants, wind mills, etc. The technical
services have been extended to a number
of villages and provided by the Polytec-
nics free of cost at the doorsteps of the
villagers.

Transfer of Technology :
The Community Polytechnics, under

this activity, have been transferring va-
rious items of Appropriate Technology,
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such as Solar appliances, Gobar-gas
piants, bio-gas plants, wind mills, etc. to
rural areas. Small technologies like
smokeless chullahs and rural latrines
have also been transferred in large num-
bers. The utility of these items is being
demonstrated by actual transfer in rural
situations to promote their adoption in
larger measure by rural people. So far,
about 3000 items of such technologies
have been demonstrated and transferred
to the rural areas. The rural youth are
also being trained for manufacturing/
fabricating and/or servicing and mainte-
nance of these items.

Support Services :

The trained rural youth are being help-
ed under this activity in securing em-
ployment/self employment. Loans and
financial assistance is being acquired by
the Community Polytechnics for the rural
entreprencurs.  Consultancy Centres have
been set up by some of the Community
Polytechnics to give technical guidance to
rural people in different areas, such as
purchase of agricultural implements.
Adult Education Centres have also been
set up by some to educate the rural
masses particularly about the concept of
rural development. Necessary guidance
and assistance for the development of
rural environment is also being given,
Rural women are also being trained in
the areas of tailoring, knitting and other
cottage industries. The overall perfor-
mance in this area is only satisfactory,
because the progress in the support ser-
vices, depends largely on close collabo-
ration and cooperation with various
Government departments and agencies
concerned with rural development which
has yet to be achieved in the desired
manner.

Disseminarion of Information :

Under this activity, the Community
Polytechnics have organised exhibitions,
and published and  distributed pamphlets
and brochures about the concept of rural
development and the utility of latest
items of Appropriate Technologies. The
teams of the Community Polytechnics
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frequently visit the rural areas to talk to
the villagers about their problems and to
suggest suitable solutions therefor. In-
formation Centres have also been set
up by the Community Polytechnics in
their own campus, and also in rural
areas to disseminate useful information
to the villagers, Lectures, talks and
symposia are also organised in the rural
areas to promote the involvement of the
villagers in their own development.

Integrated Rural Development :

It is a massive task which depends
largely, on the one hand, on close colla-
boration of various Departments and
agencies entrusted with the responsibility
of rural development, and active and
fuller participation of villagers, on the
other. Because of intensive efforts in
diverse  dimensions involved in this
venture, only one Community Poly-
technic has undertaken this experiment
of promoting Integrated Rural Develop-
ment through the application of Science
and Technology, Management inputs,
Planning, Monitoring, and Evaluation
techniques. The performance in this
behalf has been good in as much as new
approach has been developed purely with
the participation of villagers and that too
without any financial assistance from the
Government.

Looking to marginal inputs given to
the Community Polytechnics for the
purpose and the short period of 4 years
since the scheme has been instituted, the
overall performance can be regarded as
good. The progress, however, varies
from Polytechnic. The all-round per-
formance of about 159 Polytechnics is
very good, about 45% good, about 20%
satisfactory and the rest about 20%
below satisfactory.

Appraisal Report of the World Bank
Mission for Giving Aid toe Nhava
Sheva Port

2590. SHRIMATI USHA PRAKASH
CHOUDHARI : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :
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(a) whether it is a fact that the World
Bank Mission have completed appraisal
report for giving aid to the Nhave-Sheva
Port across Bombay harbour; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARD:
(a) No.

(b) Does not arise.

Adulteration of Khesari Dal, A Health
Hazard

2591. SHRI SATISH AGARWAL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government have seen the
press reports appearing in the Hindustan
Times dated 4 October, 1983 wherein it
has been stated that Crippling ‘‘dal™
(Khesari Dal) emerges in South of the
country;

(b) whether Lathyrism of the crippling
paralysis of legs caused by the excessive
consumption of lathyrus sativus Khesari
Dal is declining in Madhya Pradesh but
becomes alarming when Bengal Grams
adulterated with Khesari Dal;

(c) whether Khesari Dal is being trans-
ported from Madhya Pradesh to Southern
States on a large scale;

(d) if so, number of persons cflecied in
Southern States; and

(e) whether Government propose to
check this adluteration of Khesari Dal
and if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMU-
DBEN M. JOSHI) : (a) Yes.
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(b) According to the report given in
the ““The Lathyrism problem’, published
by Nutrition Foundation of India, the
incidence of endemic lathyrism has decli-
ned to some extent in villages of Madhya
Pradesh. In the report it is also mention-
ed that there have been cases of large
scale adulteration of Bengal Gram and
Bengal Gram flour with Lathyrus Sativus.

(c) and (d) It is reported that Khesari
dal is being exported to the Southern
parts of the country and widely being
mixed in Bengal Gram Dal.

(c) Sale of Khesari dal or admixture
of kesari with any other pulses is prohibi-
ted under the provision of Rule 44 of
PFA Rules, 1955. A notification for
prohibiting the sale is to be issued by Tthe
State Governments. All States excepts
Madhya Pradesh, Bihar and West Bengal
have banned the sale of khesari dal and
its products, The State Governments
have also been requested to keep strict
vigil on sale of khesari dal and its use as
adulterant in Bengal Gram,

Aid to Angola

2592, DR. KRUPASINDHU BHOI :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether Government are consider-
ing to provide aid to Angola;

(b) if =0, whether any agreement has
been signed so far; and

(c) the salient features there ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A, RAHIM): (a) to (¢) There are
no proposals under active consideration
regarding technical cooperation  with
Angola, but we hope to consider coope-
ration at the appropriate time consulta-
tion with the Government of Angola.
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Missing Children from Children’s Home
and Girls from Nari Niketan in Tihar

2593, SHR1 KUMBHA RAM ARYA :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that large
number of children have fled from the
Children's Home for Boys in Alipur,
Dethi in the last two months and a
number of Girls have disappeared from
the Nari Niketan in Tihar this year and
none of them bas been traced;

(b) whether the conditions in the
Children Home and Nari Niketan are
deplorable and corrupt people flourish
there; and

(c) if so, steps Covernment propose to
take to mike these Homes follow strictly
the measures leading to their smooth
running ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K THUNGON) : (a) 68 Chil-
dren escaped during October and
November, 1983 from the Children
Home-1 and Children Home-II, Alipur
and 5 girls from Nari Niketan during
the period from 1.1.1983 to 30.11.1983.
None of them has been traced.

(b) and (¢) In the wake of an escape
of 43 children from Children Home for
Boys-1 Alipur, an enquiry was conducted
this year. According the Inquiry Report,
‘inter-alia the main cause for the escape
was the negligence on the part of the
caretaking staff posted at the children’s
Home as well as the inadequacy of staff
on duty atthe Home. Depatmental
proceedings have been initiated against the
defaulting officials. In addition, following
steps have heen taken :—

(i) Five Ambulance vans have been
provided to the home and one
more is expected shortly.
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(ii) Telephones have been sanctioned
for all the Institutions/Offices of
Social Welfare Depariment of
Delhi Administration.

(iii) To improve the staff-child ratio
in all the Children's Homes, a
proposal for additional staff is
under consisderation.

(iv) 2 additional Homes have been
sanctioned.

(v) An expert Group constituted for
the perspective plaaning for Chil-
dren’s Homes in Delhi  for
the mnext 10years is also
studying the functioning of
the Homes with a view to identi-
fying long term measures.

Supreme Court has already appointed
a Penal of Inquiry to examine the work-
ing of Nari Niketan and the following
steps have been taken in accordance with
the directions of the Court :—

(@) A Board of Visitors has been
appointed by the Lt. Governor under
Rule 41 of the Supression of Immoral
Traffic in Women and Girls Act Rules.
The Board comprises of eminent women
Sccial Workers and others.

(b) Various additional ameneties have
been provided like augmentation of water
supply, prevision of separate rooms for
sick inmates etc.

(¢) Tailoring and music classes are run
as vocational programme. Adult literacy
classes are regularly conducted.

(d) Recreational facilities like T.V.,
indoor games ctc. have been provided.

(¢) Supression of Immoral Trafic in
Women and Girls Act rules have been
made applicable to Nari Niketan as a
whole.

(f) Explanation of the Superintendend
has been called for and she has been
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made to vacate the quarter from Nari
Niketan Campus.

Extension of Railway Line from Dharmanagar
to Sabroom

2594, SHRI AJOY BISWAS: Will
the Minister of RAILWAYS be pleased to
state :

(a) wheter the survery conducted by
the Railway authority and North East
Council have submitted their reports
regarding extension of Railway line from
Dharmanagar to Sabroom;

(b) details of the reports submitted by
Railway authority and the North East
Council; and

(¢) what steps are contcmplated by
Government for extension of Railway
line from Dbarmanagar to Sabroom ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN
CHAUDDHURI) : (a) w0 () No
survey has been carried out for
extension of Railway line upto Sab-
room. Surveys have, however, been
casried out for extension of railway line
from Dharmanagar to Agartala and the
position is as follows :

(i) From Dharmanagar to Kumar-
ghat, a MG rail link has been
sanctioned and construction work
is in progress;

(i) Kumarghat to Agartala-Updating
of Traffic-cum-Engineering sur-
vey, being carried out by the
railway on bdhalf of North
Eastern Council, is in progress,
A decision on this rail link will
be taken after receipt and scrutiny
of the updated survey report,
subject to clearance by Planning
Commission and availability of
resources.

There is at present no proposal under
consideration for a rail link beyond
Agartala upto Sabroom,
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Low Female Literacy

2595. PROF. RUPCHAND PAL : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government are aware of
Jow female literacy in the country;

(d) if so, steps to be tak'n for enrol-
ment of girls in greater number in edu-
cational institutions and promote adult
and female literacy in the country;

(c) what was the number of boys and
girls receiving education in the differ:nt
States, State-wise during the last two
plans; and

(d) Centre's assistance given to the
States during the last Fifth and Sixth
Plans State-wise and year-wise ?

THE MINISTER OF STATE IN THE

MINISTRIES OF CULTURE JAND

EDUCATION AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir.

(b) The measures undertaken /suggesed
to States for increasing the enrolment of
girls in educational institutions, particu-
larly at the school level.

(i) provision of incentives such as
free textooks and stationery, free
dresses, attendance scholarships
and Mid-day-Meals,

(ii) Appointment of women teachers
on a larger scale,

(iii) Establishment of Early Childhood
(Preschool) Education Centres
which will release girls, who
generally look after their younger
siblings at home, to join and
attend schools or non-formal
education centres.

(iv) Development of a non-formal
part-time education system in a
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large way as an alternat: suppor-
tive system to formal schooling.

(v) Enhancement of central financial
assistance to ninety percent for
non-formal education centres ex-
clusively for girls in the 9} educa-
tionally- backward States.

(vi) Introduction a scheme of incen-
tives/awards to  States/UTs T to
given recognition for excellence
in performance for the spread of
girls education, at the level*of
Gram Panchayats, Blocks, Dis-
tricts and States, for which there
is a provision of Rs. 7 corres
during the current year.

(vii) Launching of National Campaigns
whose major thrusts include
drives for increasing enrolmen
of girls and for recruiting lady
teachers.

(viii) Open school which adopts a non-
formal approach to education
using distant learning techniques
and which offers opportunities of
acquiring standards equivalent to
secondary school certificate.

For the promotion of literacy among
adult women in the country—

(a) State Governments and Union
Territory Administrations| have
been advised to draw up opera-
tional plans in such a manner
that the target of eradicating
adult illiteracy is achieved by
1990 as envisaged in the Sixth
Five Year Plan.

(b) The State Government have also
been requested to pay special
attention to the coverage of
weaker sections of the society,
especially women,

(©) To ensure actual participation of
women under the adult education
programme, State Governments
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have also been requested to pay
attention to the recruitment of
women instructors and supervi-
sors.

(d) A scheme for distribution of
awards among States/STs which
have done good work in the field
of female adult literacy, has also
been initiated. It is proposed to
give awards to 5 best women
workers in each district, one dis-
trict level award in each State/
UT, and four State level awards.

Enrolment of women in adult educa-
tion centres has reported a steady
increase, as may be evident from the
figures below :

1981-82 —12,65,371
1982-83 —17,80,061
1983-84 —18,76,814

(upto Sept. 1983)

(c) A statement giving the requisite
information for the years 1970-71 to
1979-80 (excepting 1973.74 for which
information is not available), is laid on
the Table of the House. [Placed in
Library. See No. LT-7232/83].

(d) Central Government does not give
assistance to States for school education.
However, special assistance is given to 9
educationally-backward States on a
50 : 50 sharing basis under a centrally-
sponsored schhme of non-formal educa-
tion for clementary age group children.
The State-wise break-up of the amount
provided by the Central Government to
these States during the years 1979-80 to
1983-84 (upto 30.11.1983), is given in the
statemement laid on the Table of the
House. [Placed in Library. See No. LT-
7232/83]. Another statement showing
state-wise break-up of the amount
sanctioned for Adult Education during
the years 1980-81 to 1983-84 (upto
November, 1983) is laid on the Table of
the House. [Placed in Library. See No.
LT-7232/83].

DECEMBER 8, 1983

Written Answers 112

National Committee on women with
Prime Minister as Chairman

2596. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJ-
PAYEE :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that in 1976 a
National Committee on Women was con-
stituted under the chairmanship of the
Prime Minister to :—

(i) advice from time to time to States
ard Central Government on mea-
sures for removing economic and
social injustice, disability, discri-
mination and obsolete restraints
on Indian woman ; and

(iiy to review the progress of the
implementation of these measures;

(b) dates on which meetings of this
Conimittee took place to formulate its
contemplated advice ;

(c) dates on which this Committee
reviewed the progress of implementation
of the advice given ;

(d) total expenditure incurred related
to this Committee ;

(¢) when did this Committee lapse ;
and

(f) details of the advice given by the
Committee ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, Sir.

(b) and (c) 18-4-1978.
(@ Rs. 262.50

(¢) _The Committee lapsed in 1980,
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(f) In the meeting of the last Com-
mittee it passed resolutions advising the
Cuuﬂmd State Governments are as

(i) TImplementation of the “Blue
Print of Action Points and Natio-
nal Plan of Action for. Women"
which contained legislative and
administrative measures, for L pro-
motion of empjoyment oppqttu
nities, Health Care, Nutrition IM
Family for womén, to mobilise
voluntary efforts and setling up
a machinery for implementation
of National Plan of Action.

(i) Al Dep-rtmemsof the Govern-
ment of India to reyiew the effects
of their plans and policies, to
ensure that they do not affects
adversely the opportunities for
women and on the other hand
actively safe-guard and promote
them. Special steps to be taken
by the Ministries/Departments of
the Government of India, which
should be reflected or special
mention made in the Annual
Reports which are made available
to Parliament and through other

reports.

(iliy ‘A Steering Committee/Group be
formed consisting of about one
third members of the National
Committee with the Minister of
State in-charge of Women's Wel-
fare and development as  Chair-
man and empowered to consti-
tute expert groups  for: guidance
and advice on specific matters as
and when necessary.

(iv) " Menibers of the ‘National Come -

mittee to be fepresented on the.
State Committee of the States/

Union Territories, where they
reside or bail from.

SC and ST Vice-Chancellors and
W

2597. SHRI K. m
thmdBDUCATIONAND

i-l?
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CHLT.UP:B&MQI:, .w
showing :

(a) amongthe Vice-Chancellors and
Pro-Vice-Chancellors in-the country, how
many belong to Scheduled Castes and
Scheduled Tribes ;

(b) if any, their particulars and also
of the University along with his post ;
and

(¢) whether Government consider the
names of Scheduled Castes and Scheduled
Tribes candidates while selecting Vice~
Chancellors and Pro-Vice-Chancellors for
Central Universities to give at Jleast a
token representation to them ?

THE MINISTER OF STATE IN THE!
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL) : (a) and (b) Information is
being collected and will be laid on the
table of the House as soon as possible.

(¢) According to the provisions in the
respective Acts/Statutes of the Central Uni-
versities, appointment of Vice-Chancellors
of Central Universities is made by the
President in his capacity as Visitor of the
University out of a pannel of names
recommended by a Selection  Committee
constituted in accordance with the Act,
In the case of Aligarh Muslim Univer-
sity, however, the Vice-Chancellor is ' ap-
pointed by the Visitor from a panel of
3 persons recommended by the Court
from a panel of 5 persons recommended
by the Executive Council, The Pro-Vice-
Chancellors of the Central Universities
are appointed by the Executive Council
on the recommendation of the Vice-Can-
cellor,

Elbowing out of Indian Ship Builders by
Foreign Firms
2598, SHRIT.S. NEGI: Will the

Minister of  SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether attention of the - Govern-
ment has been drawn to the news item
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“three firms vying for tie-up”™ appearing
in Financial Express date 23 October,
1983 ;

(b) if so, whether it is a fact that the
consortium *‘‘Indian Ship Builders” is
being elbowed out by the activities of
three foreign firms with the help of
powerful Indian representatives and indi-
rect help from Government ;

(c) if so, details thereof and reasons
therefor; and

(d) corrective steps taken or pro-
posed ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) and (b) The report in the Finan-
cial Express dated the 23rd October,
1983 states that three foreign firms are
vying for collaboration with a consortium
of 4 Indian Shipyards ,;;. Hooghly
Docking and Engineering Company
Limited, Calcutta, Hindustan Shipyard
Ltd.,, Visakhapatnam, Goa Shipyard
Ltd., Goa and Garden Reach Shipbuil-
ders and Engineers Limited, Calcutta for
the supply of 15 offshore vessels to the
Oil and Natural Gas Commission, This
collaboration could not be said to be
aimed at elbowing out the 4 Indian Ship-
yards.

(c) and (d) Do not arise.

Supply of Wrist Watches to Drivers, Ets
and Asstt. Drivers by TFR Tundia

2599. SHRI DAYA RAM SHAKYA :
Will the Minister of RAILWAYS be
pleased to refer to Unstarred Question No.
1896 dated 4 August, 1983 regardings upply
of Wrist Watches to Drivers, ETs. and
Asstt. Drivers by T.F.R. Tundla and
state ;

(a) whether the matter has since been
investigated ; and

(b) if so, the details thereof ?
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THE MINISTFR OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI): (a) and (b) The prelimnary
investigation reveals that certain number
of watches has been distributed to stafl
who were not eligible. Further investi-
gation is still in progress.

Ex-cadre promotion for university teachers

2600. SHRI VIRDHI CHANDER
JAIN : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether it is a fact that no pro-
motion scheme avenues are there for tea-
chers of affiliated colleges, whereas the
university teachers have such avenues
under the excadre promotion scheme;

(b) if so, what the Ministry is going
to do to provide parallel promotion
avenues to the college teachers;

(c) whether it is also a fact that the
ex-cadre promotion scheme applied to the
university teachers will have an adverse
impact on their rescarch activities and
reading habit ; and

(d) if so, what corrective measures
are being contemplated by the Ministry
to keep up their research tempo and
provide incentives to outstanding research
scholars 7

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHEI-
LA KAUL): (a) No, Sir. The UGC
has formulated Merit Promotion Schemes
both for University teachers as well as
teachers in affiliated colleges for imple-
mentation from 1-1-1983,

(b) Does not arise.

(c)and (d) The purpose of Merrit
Promotion Scheme is to recognise out-
standing work done by university/college
teachers in teaching and research and
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to provide reasonable opportunities for
professional advancement to teachers who
merrit academic recognition on a compe-
titive basis. The schemes would thus be
an incentive to better efforts in teaching
and research.
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Providing jobs to those families whose
land was acquired for Nhava Sheva
Projects

2602. SHRI R.R, BHOLE : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether it is a fact that Govern-
ment's avowed policy of providing jobs
to those families whose land was acquired
for Nhava Sheva Project, Bombay is not
being followed and that no employment
statistics are supplied to the Collecto-
rate ;

(b) whether there was’ agitation by
the affected villagers and they threatened
violence ; and

(¢) how many persons were employed
till March end 1983 (in technical and
non-technical jobs) and how many are
from the project affected families ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) No land has been acquired as yet by
the NSPT.

(b) There has been agitation by
villagers in the area demanding, higher
compensation for land, employment, etc,

(c) The total staff strength as on
31.3.83 was twertyeight, out of which
five were technical officers. Since
no land bas yet been acquired, the ques-
tion of employment of project affected
families has not arisen.
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Visit of West Germany Chancellor
2603, SHRI BALAKRISHNA
‘ WASNIK :
SHRI B.V. DESAI :
SHRI GHUFRAN AZAM :

Will the Minister of EXTERNAL
AFFAIRS be picased to state :

(a) the outcome of talks held with
visiting team- led by the Chancellor of
West. Germany here in November, 1983 ;

(b) whether it is a fact that the FRG
has, shown 'much imterest in various
developmental activities in " India and bhas
assured further rid. and assistance through
the Prime Foreign Bank tased in West
Germany on easy terms ; and

(c) if so, the details thercof and
follow-up action being proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A A. RAHIM): (a) The ex-
change of views, on matters of mutual
interest took place in an ambiance of cor-
diality .and candour, Both sides, as a
result, have now a better mutual under-
standing and this cannot but contribute
towards the further improvement of re-
lations between India and the FRG.

(b)and (c) The FRG's anoual aid
assistance is an index of that country's
mtetutmlndundcvdopmulwwha
The ' FRG Government has pledged 1o
Wﬂmwum an enhancement

Manikgarh-Chandur Railway Line

2604. SHR1 J.S. PATIL : Will the
m of mwm ‘be Mm
states: | bo

(a) whether the 26'Km
Chandur railway liné projéect” in
pur-district of - ‘Maharashtra nuﬁ‘ud'
‘South - Cenitral mwm*
factory progress ; g & e
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(b) if to, the nature of work done so
hrnd&.hhudwork to be com-
m‘.

whether it is also a fact that the

rail ‘line when completed will

not be able to take load beyond two
million tonnes per year ; and

(d) whether any further augmentation
of the said rail line is proposed in view
of three important cement plants which
are likely to be commissioned in the area
covered by the railway line and which are

n.ml‘o throw up more load on the
said y line ?

THE MINISTER OF RAILWAYS
(SHRI A.B.AA. GHANI CHAN CHAU-
DHURI) : (a) Yes, Sir.

(b) Earthwork, bridge work and con-
struction of structures is in progress,
Laying of railway track and signalling
work will be done after compiction of
earthwork and bridge work.

(©) No, Sir. It is not true that the
rail line when completed will not be able
to take load beyond two million tonnes

per year.

‘d)  No such proposal is under consi-
deration nor it is considered necessary at
this stage.
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Fresh Victimisation of Tamilians in"
Sri Lanka

2606. SHRI BRAJAMOHAN ° MO-
HANTY :  Will the Minister of EXTER-
NAL AFFAIRS be pleased (o state @

(a) whether any concrete progress had
in the process of negotiation in between
Tamilians. and the Gevernment of ‘Smi
Lanka through India's Geod Officds with-
details ; and

(b) . whether Government  have’ come
ture and victimisation have been taken ‘ap*’
against Tamilians - indiscriminately’ ‘eved™”
now ?

THE MINISTER OF STATE IN THE
MINISTRY. OF EXTERNAL' AFFAIRS
(SHRI A.A. RAHIM): (a)Progresyhsbeei™
made in the course of discussions during
the. last three'months with' President”
wazdene and with' Tamil' Jeaders. "’ '
ideas have emerged from these 'tIks Whidh’"
could from the basis of a solution to the
cthaic problemin Sri:Lanka.' A ‘Set'of
proposals has«been “workéd *out which'"
provide for the establishment of the re-
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bodies with appropriate powers.

nt Inymrdene nmouncad
tlnt he intends to place t proposals
before an All Party Conference. It is
expected that the T.U.L.F. will participate
i the conference.

Differences between the two sides have
narrowed down but one or two issues
remain outstanding and some details re-
main to_be worked out. We have that
these differences will be resolved and a
settlement will be reached which, will
fulfil Tamil aspirations within the frame-
work of Sri Lanka's unity. Our good
offices will continue to be available to-
wards this end.

(b) There has been no recrudescence
of the communal violence which occured
in Sri Lanka in July this year, l.homh the
situation is still tense.

Expenditure on repa’ of Monuments

2607. SHRT' K:B. CHOUDHARI}
Will the Minister of EDUCATION
AND CULTUREbe pleased to state the
total amount of expenditure 'inll:ﬁ'rred
on repair, dufing’the past ten yedrs on '
Golgumbad at  Bijapur (Karnataka),
monuments at Bijapur City and other
monuments at Bijapur District protected
and preserved by 'the Archaeologital
Survey of India ?

THE DEPUTY MINISTER IN THE
MINISTRIES* OF EDUCATION AND"
CULTURE 'AND" SOCIAL WELFARE"
(SHRT P.K. THUNGON) : The infor-
mdtidh is being collected and will be Taid ™
on'the Table of the 'Sabha.

Export of Iron-Ore through Pradip Port

2608, SHRI CHINTAMANI" PANI-
GRAHI  Will “the' Ministér of 'SHIP-
PING AND TRANSPORT 'be pledsed to

state :

R
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(b) if so, to what extent it has decline
ed in 1983-84 so far ;

(c) whether by dredging, the drought
has improved and the low capacity of
the ore bandling plant has also improved;

(d) if not, the details of the steps
taken to see th.t iron-ore export through
Paradeep is resorted at least to 1975-76
level of 2.70 million tonnes ; and

(¢) what is the total accumulated loss
of Paradip Port till 31st March, 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. AN-
SARI): (a) and (b) The quan-
tum of iron ore traffic through
P:radip Port had been falling during the
lest 3 yearsr However, during 1983-84,
Faradip Port has so far handled 6.9 lakh
tonnes of iron ore export (from April
1983 10 October 1983) as against 4.4 lakh
tonnes during the corresponding period of
last year.

(c) and (d) By dredging, the draught
of the iron ore berth has increased to
accommodate vessels of 70,000/75,000
DWT. Improvement and modification to
iron ore handling plant are expected 10
be completed by December 1983. To
improve the export of iron-ore through
Pradip Port, M.M.T.C. is trying to find
new markets. M.M.TC has been able
persuade South Korea, German Democra-
tic Republic and Romania to It about
7 lakh tonnes of iron-ore from Paradip
port during the current year., MM.T.C.
has agreed to compensate buyers for
higher incidence of freight involved in
lifting ore from Paradip by giving dis-
counts in prices.

(€ The acumﬁ!edlouof Paradip
Port Trust since its inception is about
Rs. 3212.97 lakhs.

DECEMBER 8, 1983

Written Answers 124

Alleged refusal by Bombay Port Trust

to handle cargoes meant for Pragati
Maidan

2609. SHRI M.M. LAWRENCE :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

fa) whetherit is a fact that the
Bombay Port Trust refused to handle
cargoes meant for the Pragati Maidan ;

(b) if so, the details of the reasons
for such refusal ; and

(¢) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR! Z.R. ANSARI) :
(a) No. 5

(b) and (¢) Do no arise.

Steps to control blindness and assistance
given by World Health Organisation

2610. DR. SARADISH ROY : Wil
the Minister of |\ 'EALTH AND FAMILY
WELFARE be pleased 1o state : —

(a) details of the programme taken
by the Government for controlling the
blindness in the country ;

(b) whether World Health Organisa-
tion. has given any kind of kid (money or
malerials) to the Government of India
for this said programme ;

(c) if so, details thereof ;

(d) what is the Central Government’s
contribution for this programme ;

(¢) amount sanctioned/released for

the States for this programme, State-wise
details thereof ;

(f) whether the States are getting the
amount as per their demands;

(g) if not, the reasons thereof ; and
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{h) how the programme would be
implemented by the States unless they get
sufficient money ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWAI): (a and (d) National
Programme for Central of Blindness is
implemented as a 1009/ Centrally assisted
Centrally sponsored Plan Scheme. The
National Programme of Control of Blind-
ness envisages provision of eye care ser-
vices through mobile units, the establish-
ment of upgraded ophthalmology depart-
ments in medical colleges, devzloped dis-
trict hospitals in respect of ophthalmic
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wing, will equipped primary health
centres, regional ophthalmic institutes
and  ophtha!mic assistants to be
posted to primary health centres and dis-
trict hospitals.

(b) and (¢) No.
(e) A Scatement is attached.

(f), (8) and (h) The Central assistance
is given to State/UTs as per pattern of
assistance laid down for each service, and
in accordance with the procedure laid
down by Ministry of Finance.

Statement

National Programme for centrol of blindne s

Budget Allocation and amount released during 1983-84 (upto September, 1983)

Centrally Sponsored Scheme

198 -84 (Rs. in lakhs)

Release of
A==Srare Alloca -I;I: 2nd Ins-
tion talment talment
| 2 3 4
1. Andhra Pradesh 31.42 7.85 7.85
2. Assam 16.44 4.11 41
3. Bihar 47.08 11.92 11.92
4. Gujarat 38.%0 .M .72
S. Haryana 10.52 2.3 263
6. Himachal Pradesh 11.24 281 2.81
7. J&K 9.12 2.28 2.28
8. Karnataka 21 6.82 6.82
9. Kerala 12.38 3.09 3.09
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1 2 3 4
10. Madhya Pradesh 62,13 1553 15.53
11. Maharashtra 41,76 Q.44 1044
32. Manipur iz 0.80 0,80
13, Meghalaya 2:42: 0.60, 0.60
34. Nagahnd 5.58. 1.39 1.39
15. Orissa 15.66 3.92 392
16. Punjab 12 88 32 2
17. Rajasthan 30,22 1.56 7.56
18, Sikkim 234 | 0.58 0.58
19. Tamil Nadu 20.08 5.00 5.00
20. Tripura 238+ 0.53 5.53
Z1. Uttar Pradesh 66.37 16.59 16 59
22, West Bengal 2241 5.60 5.60
Total (Ty 492.11 122.99 122.99
B—UTs with Legisfatare -
I. Aropachal Pradesh 5.39 1.35 1.35
2. Goa, Daman and Diu 2.57 0.64 0.64
3. Mizoram 275 0.69 0.69
4. Pondicherry 447 1.12 112
Total I 15.18 3.80 3.80
C—U.Ts withoat [ egislature
1. Andaman and Nicgbar Islands 425 — 4.16
2. Chandigarh 0.89 —- 0.39
3. Dadra Nagar Haveli 0.31 - 0.31
4. Pdhl 1.70 - 420
5. Lakshadweep 4.31 — 422
Total 111 11.46 - 13.28
Oand Total :—
518.75 126.79 140,07

(1+11+11T)




129  Written Answers

Attaching extra coaches to 4 DF train
between Gurgaon and Delhi

2611. SWAMI INDERVESH : Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No, 653 dated 7 Oct., 1982 re-
garding overcrowding in 4 DF 9 UP
and 100 DN trains between Gurgaon and
Delhi Cantt and state :

(a) whether 4DF train has still been
having six coaches including a coach for
Guard and break and whether the shor-
tage of coaches is persisting ;

(b) if so, when it is likely to improve;

(¢) whether this train is delayed by
balf-an-hour either at Gurgaon or Bij-
wasan Station as the super fast train

passes it ;

(d) if so, whether Government pro-
pose to arrange its crossing at Palam
Station instead of Bijwasan by starting
this DF train five to ten  minutes early ;
and

(¢) if so, from when ?

THE MINISTER OF RAILWAYS
(SHRI A B.A. GHANI KHAN CHAU-
DHUR)) : (a) and (b) Yes, Sir. Due
to acute shortage of coaches it has pot
been possible to run 4DF with its  sche-
duled number of coaches.

(©)to(¢) No, Sir. 4DF stops at
Bijwasan for 17 minutes only to give
precedence. It is not operationally fea-
sible to shift the precedence to Palam.

Amendment to ensure Payment of Com-
pensation to the Families of Pcdestrians
killed in Railway Accident

2612. PROF. MADHU DANDA-
VATE :
SHRIMATI KRISHNA SAHI:
SHRI MOHANLAL PATEL:

will tln Minister of RAILWAYS be
w.iumu :
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(8) whether it is a fact that Railways
have decided not to pay comn
the families of those killed in the accident
near Faizabad railway Station on the
ground that those killed under the train
were not the passengers travelling by
rain; and

(b) if so, whether changes would be
made in the provisions of law regarding
compensation to which the families of
pedestrians killed in the railway accident
would be entitled ?

L
THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Indian Railways Act pro-
vides for compensation only in respect of
passengers travelling in a passenger train
which meets with an accident.

(b) In cases which are not covered
by the Indian Railways Act, accident
compensation can still be claimed under
the law of Torts or Fatal Accident Act
1855. Hence no change in the legal pro-
visions is being contemplated.

Handling of containers of !’nudM.uu
by Port Workers of Calcutta

2613. SHRI AJIT BAG : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state : ;

(a) the reasons why the Calcutta Port
Trust authorities wanted port workers to
handle minimum of 20 and not 10 con--
tainers of the Pragati Maidan fair ;

(b) whether and how the Government
would intervene in the matter ; and ;

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR, - Ansmx
(a) to (©) The question of payment of
incentive to Calcutta Rort -workers for -
handling of containers is still under dis-
cussion at the port level and the matter
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has not yet been finalised. The question
of 'Government  intervention does not,

i FEm W sma @ g
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Number of people who become disabled
in a day

2615. SHRI CHITTA MAHATA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number of people who become
disabled in a day in the country ; and

(b) the remedial measures Govern-
ment propose to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WFLEARE KUMARI
(KUMUDBEN M. JOSHI) (a) No
such statistics are availalable with the
Government.

(b) A Sub-Committee has been form-
ed to suggest the steps to be taken for
prevention of disability and rehabilitation
of disabled on National basis. Apart
from this, the World Health Organisation
United Nations Development Programme
and United Nations International Child-
rens’ Emergency Fund launched the pro-
ject “IMPACT" in India on 2nd October,
1983 in collaboration with this Ministry
and the Ministry of Social Welfare with
the object of ensuring adequate produc-
tion, distribution and assured availability
to all, of cheap and adequate supplies of
various kinds of aids, vaccines and drugs
required in the prevention of disablements
and the rehabilitation of the disabled
through the primary health care system.

Failure of National Goitre Control
Programme

2616. SHRI DAULAT RAM
SARAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
10 state

(a) whether it is a fact that the Natio-
nal Goitre Control Programme launched
by Government towards the end of
Second Five Year Plan has failed to make
a significant impact in many areas and
have not achieved the desired result ;

(b) if so, whether Government - have
made review of the working of the prog-
ramme to identify the reasons for its
failure ; and
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(c) if so, what are the details m
and what measures are contemplated by
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWALI) : (a) No. Resurveys conducted
by the Central Goitre Survey teams in
some of the endemic States reveal that
the prevalence of Goitre has been signi-
ficantly reduced where iodised salt was
continuously used, under the WNational
Goitre Control Programme.

(b) and (¢) A High level National
been set up to review the implementation.
of National Goitre Control Programme
from time to time.

On the recommendation of this Com-
mittee the State Governments have been
addressed to encourage commercial pro-
duction of iodised salt through the in-
volvement of Private Sector in addition
to the Public Sector to meet the require,
ments of their endemic areas. Further
for the effective implementation of the
National Goitre Control Programme, the
concerned State Governments/U.Ts. have
been advised as follows : —

(1) to set up Goitre control cells in
their respective State Health
Directorates. ¥y o

(2) To set up a State level Coordina-
tion Committee to review the im-
plementation of the Goitre Con-
trol Programme in their States, -

(3) To strictly enforce the provisions
of Prevention of Food Adultera-
tion Act for iodised salt in order
to check the infilteration of - non-
jiodised salt and for the mainfe.
nance of its quality. ;

(4) To conduct mass health education
campaign to promote
tion of iodised salt in the Goitre
endemic areas. ik

(5) Tolift the allocated quou- .ot‘
iodised salt.
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Repovation ¢f the Guest House and
" Modernisation of Lighthouse at
? Manappad

2617. SHRI K.T. KOSALRAM : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether any representation bas
been made for repair and renovation of
the Guest House of the Department of

at Manappad, Tirunelveli
m with the repairs to the ap-
proach road;

(b) whether any representation has
also been made to the Department for the
modernisation of the Lighthouse there ;
and

(¢) if so, the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) This matter was discussed in the 5th
meeting of the Consultative Committee
attached to this Ministry. It was clarified
that no separate guest howse open to
public or tourists exists at Manappad
Lighthouse. A small inspecting officers
quarter has been provided for use of
departmental inspecting officers. The land
on which the approach road is constructed
does not belong to the Deptt. of Light-
houses & Lightships.

(b) No.
(¢) Does not arise.

Need to Recruit More Doctors in

Hospitals/Dispenasaries in South
Eastern Railways

2618, . SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be plea-
sed to state :

(@) how many posts of doctors

(physicians, surgeons, specialists etc.) are
there on the South Eastern Railways at

present ;
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(b) when was the last evaluation done
and when were these posts created ;

(c) what were the number of hospitals
(with nomber of beds) and dispensaries
(out door) at that time and what were the
number of railway workers in the South
Eastern Railway ;

(d) bow many posts of doctors are ly-
ing vacant at present ;

(¢) how many hospitals (with number
of beds) and out door dispensaries are
there in the South Eastern Railway at
present ;

(f) whether there 1s immediate neces-
sity to recruit doctors to fill up present
vacancies on the South Eastern Railway ;
and

(8) if so, what steps have the Govern-
ment taken in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GANI KHAN CHAU.
DHURI) : (a) 290 posts.

(b) Evaluation of requirements of
doctors is a comtinuous process. As and
when requirements arise on account of
addition of new assets or other reasons,
proposals for additional posts of doctors
are examined and sanctioned as considered
necessary. The posts mentioned against
part (a) above were created from time to
time, commensurate with the need of addi-
tional doctors.

(¢) Does not arise, in view of reply to
part (b) above.

(d) 10 posts of doctors are vacant at
present, for which ad hoc arrangements are
in hand,

(¢) There are 11 hospitals having 1335
beds. 11 outdoor dispensaries are attached
to the hospitals. There are 79 Health
Units.
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(!)nd(s) An indent for 450 doctors,
which includes the requirements of the
South Eastern Railway, has already becn

placed on the Union Public Service Com--

mission. For meeting immediate need of
doctors, Zonal Railways have been autho-
rised to fill the vacancies by ad hoc ap-
pointments.

Bridges Pending Completion Beyond
Their Scheduled Time

2619. SHRI N. DENNIS : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state the number
of bridges in the country which are pend-
ing completion beyond their scheduled
time ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
At present there are 24 Major Bridges and
31 Minor Bridges on National Highways
which are pending for completion beyond
their scheduled time.

Separate Metre Gauge Zone

2620. SHRI BHEEKHABHAI : Will
the Minister of RAILWAYS be pla.g to

state : ‘.-

(a) whether the proposal for making a
separate metre gauge zone has been finali-
sed; and

(b) if not, how much time will it take
to finalise this proposal ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GANI KHAN CHAU-
DHURI) : (a)yand (b) The entire ques-
tion of reorganisation of railways, creation
of zonmes including separate metre gauge
zone is currently under comsideration of
the Railway Reforms Committee. Further
action in the matter, if any, can be taken
by this Ministry only on receipt of the
recommendations of the said Committes,
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_ P&T Telephone Connections at Bhokar,

Umri, Chondi, Basmat, Both Road and
Islampur Stations .

2621. SHRI UTTAM RATHOD :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether it is a fact that Bhokar,
Umri, Chondi, Basmat, Both Road, Islam-
pur railway stations under South Central
Railway have not been provided with P&T
telephone connections inspite of public
demand; and

(b) if so, what action Government pro-
pose to take n this regard ?

THE MINISTER OF RAILWAYS :
(SHRI A.B.A. GANI KHAN CHAU-
DHURI) : (a) and (b) Representations
have been received from public and Mem-
bers of Parliament for installation of P&T
telephone at Bhokar and Umri Stations
only. Basmat station is already provided
with a PA&T telephone. Action has already
been taken to provide P&T telephone at
Bhokar and Umri Stations. Since a P&T
telephone Exchange has recently been
installed at Both Road Station, action will
be initiated to provide a telephone at this
station also. Provision of P&T telephone
at Chondi and Islampur (Sashasrakund)
Stations is not feasible, since there is no
P&T exchange at these towns.

Alleged Smuggling by Indians in
Nigeria
2622, SHRI CHIRANJI LAL

SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pieased to state :

(a) whether it is a fact that large num-
ber of Indians have been accused of smug-

- gling in Nigeria;

(b) if so, whether facts have been as-
certained; and

(c) reaction of Indian Government
thereto ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS 7' (SHRI AA. mmu) (@)
No, Sir.

(b) and (c) However, there have been
reports in the Press and from our High
Commission in Lagos regarding adverse
criticism in Nigeria about certain irregular
activities and financial mismanagement by
some Indians.

“Priority to Child Welfare Schemes during
6th Five Year Plan

2623. SHRI P.K. KODIYAN : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) ‘whether the Sixth Five Year Plan
had accorded top priority to child welfare
in the over all frame of Social Welfare du-
ring the Plan period ;

(b) - whether in accordance with this
aim, schemes for integrated Child
Development Services had been drawn
up ;

(¢) if so, how far these Schemes have
been implemented ;

(d) whether target set in the Sixth
Plan in respect of Child Welfare is likely
to be achieved; and

() if not, the likely shortfall expec-
ted ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI PK. THUNGON) : (a) Yes,
Sir, o

(b) and (¢) The Integtated Child' Deve-
lopment Services (ICDS) Scheme was
launched in the country during 1975-76.
150 Projects were sanctioned upto the end
of Fifth Year Plan period. It has been
d-cided(oupmdxhelCDSSchemeeou
to m.nwdlmrropcuby the
end of the Sixth Year Plan.
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(d) Yes, Sir.

() Does not arise.

Aid to Nehru Centre

2624. DR. PRATAP WAGH : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the Nehru
Centre is facing difficuity in completing
the ‘Discovery of India’ Hall and a science
and space museum at Bombay due to
financial difficulty ;

(b) whether it is proposed to give aid
and assistance to the above instruction ;
and

L4

(c) if so, the details thereof ? *

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
(a) Yes, Sir, The Chief Minister, Maha-
rashtra has approached the Ministry of
Education and Culture for a grant of
Rs. 400 crore for the Nehru Centre,
Bombay.

(b) and (¢) The Ministry is exploriog
the possibility of granting a one-time
financial assistance to the Centre. The
State Government has been asked to fur-
nish details of the project, including finan-
cial outlays for various items, constitution
of the Centre etc.

Setting up of Regional Research
Centres to know Causes of
Regional Diseases

2625, SHRI MOHANLAL PATEL :
Will - the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether Government are consider-
ing to establish Regional Research Centres
in the country to know the causes of
regional diseases and their treatment;
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(b) if so, the details thereof ;

(¢) whether any such e;l';tre is already
functioning in India; and

(d) if so, the details thereof and how
it is functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN
M. JOSHI) : (a) to (d) The, Indian
Council of Medical Research has set up
Regional Medical Research Centres at
Bhubaneshwar, Orissa, Port Blair, Anda-
man and Nicobar Islands and Dibrugarh
in North Eastern Region. The Council
also proposes to establish such Centres at
Bhopal and Belgaum. The objectives of
these Centres are as follows —

(i) To promote biomedical research in
priority areas of relevance to the
regional population such as com-
municable discases, human repro-
duction and nutrition.

(i) To interact with Jocal health
authorities to help in finding out
solutions to the health problems in
the region.

(iii) To study tribal health problems
and offer solutions to these prob-
lems and to promote primary
health care.

The Regional Medical Centre at Bhuba-
neswar was established in 1981 10 under-
take studies on the health problems in the
regional such as malaria, filariasis, leprosy
and maloutrition and also the health
problems of the tribal population. The
work in this regard has been initiated.

The Regional Medical Centre at Port
Blair has initiated comprehensive health
surveys in the general population of the
islands to delineate the major health prob-
lems prevailing in the islands and based
on the results thereof, further epidemio-
logical, microbiological and entomological
studies will be framed in order to control/«
prevent diseases in the islands,
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In the Regional Medical Rescarch Cen-
tre, Dibrugarh, the work bas been started
according to the aims and objectives of the
Centre.

Indo-Bangladesh Border Talks

2626. SHRI B.V. DESAI : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether a two-day Indo-Bangla-
desh talk on border problem in the north-
east sector was held in Shillong in Septem-
ber, "83;

(b) if so, the outcome of the meet-
ing ;

() to what extent the decision has
been reached in the talks ;

(d) whether any final agreement in this
regard has already been reached; and

(¢) if so, the details of the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) to (¢) A
meeting between the officials of Border
Security Force and the Bangladesh Rifles
was held at Shillong from 29-31 August,
1983. This was one of the pgriodical
meetings which are held between the two
sides, The subjects discussed related to
trans-border crimes, repairs and mainte-
nance of boundary pillars, quarrying by
Bangladesh personnel in Takerghat/Ban-
gladesh Limestone Quarries, cultivation
by Bangladesh nationals on the far side of
the Surma river, movement of tribal
people from Bangladesh to Tripura and
matters pertaining to border security.
Both sides agreed to take effective mea-
sures to prevent trans-border crimes and
to co-operate with each other in muuq
of W interest,
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oy mmuhmm.u
_'; * Western Express Highways in -
v Greater Bombay

2627. SHRI A.T. PATIL : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(@) whether Government of Maha-
rashtra have proposed to Central Govern-
ment to take over the Western Express
Highway (26 KM ) aod the Eastern
Highway (24 KM) in Greater Bombay ;
and

(b) if so, ‘the decision of the Govern-
ment thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) :
(@) Yes, Sir.

(b) Owing to financial constraints, the
Govt. of India are unable to declare any
other new road as a National Highway in
any State at present and this applies to
the roads in Maharashtra also,
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Proposal to set up a Ship Repairing
Yard near Nhava Sheva Port

2629, SHRI NAVIN RAVANI : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether there is any proposal to -
establish a ship repairing yard near Nhava
Sheva Port ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) and (b) M/s. Blohm & Voss
A.G. West Germany in collaboration with
M/s. Enginees India Lid. were com-
missioned to prepare a 15-Year Perspec-
tive Plan for Shiprepair facilitics in India
in 1982. One of the recommendations
of the Consultants was to ecstablish a
shiprepair yard near Nhava to meet the
consolidated shiprepair demand for
Bombay area (including Goa and Kandla).
However, the present stage development
plan of Nhava Sheva does not include it.

Indo-American Relations

2630, SHRI M.V. CHANDRA.
SHEKHARA MURTHY : Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether American Administration
hamunhmwheptb with
India warm ;

(b) whether this was evident from the
talks held between the Prime Minister of
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India and US President during September,
1983 ;

(c) if so, to what extent the talks
proved fruitful ; and

(d) what was the outcome of the
talks ?

THE MINISTER OF STATE IN
THE MINISTRY CF EXTERNAL
AFFAIRS (SHRI A.A. RAHIM): (a)
to (d) The US Administration has
expressed its desire for improving the
climate of its relations with India. Dur-
the meeting between Prime Minister and
the US President in September 1983, a
number of subjects including international
economic questions and regional issucs of
mutual interest were discussed. The
talks were more an exchange of views
between the two leaders, and it is hoped
that, as a result, the United States has a
better understanding of Indian zoncerns.

P.G. Programme in Master in Com-
puter Application
2631. SHRI C. PALANIAPPAN :
Will the Minister of EDUCATION AND
CULTURE be plcased to state :

(a) which are the institutions univer-
sities where UGC planned to introduce
post graduate programme in Master in
Computer Application ;

(b) what steps are being taken to
initiate this programme ;

(c) name of the institutions where
programme has been successfully initiated;

(d) reasons for the failure of some of
the institutions to start this programme ;

and

(e) when these insitutions will begin
this programme ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI, SHEILA KAUL): (a) The
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following universities have been identified
for introduction of 3-year Master in
Computer  Application (MCA) pro-

gramme :
“1.  Jawaharlal Nehru University.
2. Delhi University.

Poona University,

M.S. University of Baroda.
. Hyderabad University.

6. Madras University.

3
4
5

Aligarh Muslim University.

7
8 Anna University, Madras,

.

(b) The concerned universities have
been advised to submit specific proposals
for consideration by the University Grants
Commission.

(c)to(¢) The Commission has so
far approved the introduction of this
course in Delhi  University, Poona
University & M.S. University of Baroda
from 1982-83 and in Hyderabad Univer-
sity and Anna  University from 1983-84
Thh courses have been started by Delhi,
Hyderabad and Aligarh Muslim Univer-
sities. The Poona University and M.S,
University of Baroda have to obtain the
approval of their State Governments before
imtroducing the programme. The J.N.U.
is expected to start the course after gett-
ing the existing Computer system replaced.

Expert Committee for Planning Projects
and Services by Railways

2632. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether any Expert Committee has
been appointed by the Railways or the
Plapning  Commission for planning
out all projects and services by the
Railway during the 7th Five Year Plan;

(b) if so, particulars along with the
names and qualification of the Members
of the Committee,
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(c) details of work assigned to this
Commitee; and

(d) the date by which its report is
expected ? o

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAUD-
HURI): (a) to (d) As per certain proce-
dure, the Planning Commission have set up
a Working Group for formulation of the
Railways’ Seventh Five Year Plan under
the Chairmanship of Chairman, Railway
Board, laying down specific terms of refe-
rence. The Working Group on Railways
comprises of representatives of diffe-
rent Ministries/Departments. The Wor-
king Group has started its work, but has
not yet completed its report and hence a
firm date for completion cannot be
given,
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8. fasrrr & qgré gear 8
9. fama &t qgi§ Hear

10. fasrrr &Y a7 gean 10
11. fasrr &Y agré wwar 11
12. fasr & qgr s=ar 12
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Display on the Pakage of Milk Powder
«Breast Feeding is Better Than Bottle
Feeding”

2634. SHRI G. NARSIMHA RED-
DY : Will the Minister of HEALTH
AND FAMILY WELFARE be plased to
state.

(a) whether it is a fact that breast
feeding is more healthier to the babies
than bottle feeding; and

(b) if so, whether Government would
issue necessary orders so that it will be
compulsory for all the manufacturers of
baby Milk Powder to exhibit on the pac-
kage that “‘Breast feeding” is better than
bottle feeding™?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) Yes.

(b) The code on production and mar-
keting of infant foods formulated by Mini-
stry of Social Welfare has recommended
that each container of infant food shall
bear a statement in bold capital letters that
‘BREAST MILK IS THE BEST FOR
YOUR BABY'. This statement shall be
printed below the words ‘Important
Notice’ or its equivalent and shall be
segregated form any information about
the use of the product. The recommen-
dation of the code has been endorsed by
the Central Council of Food Standards.

A draft notification making legal provi-
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sion for such labelling under Prevention
of Food Adulteration Rules is being
processed for inviting comments from
public.

Improvement of Draught of Calcutt and
Haldia Ports

2635. SHRI NIREN GHOSH : Will
the Minister of SHIPPING AND TRAN-
SPORT be pleased to state :

(a) what is the progress of the new
plan for deepening the draught of Cal-
cutta and Haldia Ports;

(b) the details of the work being done;

(c) has there been any improvement
in the draught;

(d) if so, to what extent; and

(¢) when is the work likely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) and (b) The comprehensive scheme
for improvement of draughts at Calcutta
and Haldia Ports contemplates construc-
tion of Guide Walls, Dredging and
shore disposal and other ancillary works.
Of these, execution of the upstream
Guidewall of length 2500 M at Nayachara
Island has been undertaken. A length
of about 1800 M of the wall has so far
been constructed,

(c) and (d) Some improvement in
draught was noticed between January and
June 1983, compared to the correspond-
ing period of previous year. It is,
however, too early to conclude on
specific impact of the wall on the
draughts, as this wall is only one of
the several items of the project.

(e) The scheme is planned to be com-
pleted by 1986-87.
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Welfare of Tribal Artists

2637. KUMARI PUSHPA DEVI
SINGH : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :
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(a) whether Government have intro-
duced any scheme for the welfare of the
tribal artists;

(b) whether measures have been taken
for the promotion of tribal arts by pro-
viding the them with Central assistance;

(c) what steps have been taken for “the
development of tribal art of Madhya
Pradesh; and

(d) the details of the measures taken
in the above matter?

THE MINISTIER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) to (d) The Sangeet Natak Akademi
under its programme of conservation
and promotion of folk and traditional
arts has initiated the following
schemes:—

(i) Documentation, archival collec-
tion and research;

(ii) Promotion and preservation of
rare forms of performing arts;

(i) Development of tribal culture.

(iv) Preservation and promotion of
puppetry.

Besides these, financial support is
given by the Akademi to Cultural organi-
sation engaged in imparting training in
various forms of folk and tribal arts.

The above schemss cover the eatire
Indian Territory including Madhya Pra-
desh.

The Department of Culture under its
schemes of Scholarship to young workers
in the differrnt cultural fields and Cultural
Talent Search Scholarship awards scho-
larships in the field of traditional arts
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which are practised in the rural/tribal
areas.

There is no scheme meant exclusivaly
for the welfare of the tribal artists.

Extent of Loss to Railways due to Oil
Tankers Explosion at Dhulabari Station

2638, SHRI NAVAL KISHORE
SHARMA : Will the Minister of RAIL-
WAYS be pleased to state the loss
to Railways and extent of damage to
Railway track as a result of the fire and
explosion at Dhulabari Railway Station
when two tank wagons of a stationary
petroleum special exploded after catching
fire on 3 November, 1983 ?

THE MINISTER OF RAILWAYS
(SHRT A.B.A. GHANI KHAN CHAU-
DHURD : As a result of fire at Dhula-
bari Railway Station on 3 11.83 approxi-
mate cost of damage caused to the two
tank wagons is Rs. 2000/- and to Perma-
nent Way Rs. 5000/-. Two rails got
bent and about 40 sleepers were damaged
in the fire. There was no explosion.

Rehabilitation of Physically Handicapped
Through Construction of ‘Kiosks®

2639. SHRI GHULAM MOHAMMAD
KHAN : Will the Minister of SOCIAL
WELFARE be pleased to state :

(a) whether it is proposed to start a
country wide project for the rehabilita-
tion of physically handicapped persons
through construction of ‘kiosks' for the
handicapped;

(b) if so, what are the details of the
project; and

(c) whether the nationalised banks would
be involved in the project and if so,
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI PK. THUNGON): (a) and (b)
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There is no such proposal under cosidera-
tion of the Central Government. How-
ever, some State Governments and Union
Territory Administrations are alloting
kiosks to physically handicapped persons
for their self-employment,

(c) Nationalised banks are financing
physically handicapped persons for self-
employment, including such projects.

Amendment in Drugs and Cosmetic Rules
to Provide Detailed Information of Drugs

Through Labels
2640. SHRIMATI ~ SANYOGITA
\ RANE
SHRIMATI MADHURI
SINGH :
SHRIMATI USHA PRA-

KASH CHOUDHARI

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government propose to
amend Rule 96 of the Drugs and Cosme-
tic Rules, 1945 to assure the consumers
of detailed information through labels
and protect them from drug poisoning;
and

(b) if so, the details thereo?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE - (KUMARI KUMU-
DBEN M. JOSHI) : (a) No.

(b) Does not arise.

Introduction of Fast Trains Between
Indore-Bhopal-Delhi and Ujjain-Maksi-
Guna-Bina

2641. DR. VASANT KUMAR PAN-
DIT : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the railways have decided
to run two fast trains vz  Sanchi Ex-
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press (lnduu-Bbopll-Dclhl). and Saber-
mati Express (Ujjain-Maksi-Guna-Bina)

in Mad hya Pradesh;

(b) whether wide publicity was given
to the inaugural running of these trains
from November, 1983 in all Madhya

Pradesh papers;

(c) whether it is the policy of the Rail-
ways to cover more under-developed
areas than run extra fast trains on deve-

loped lines;

(d) what is the reason for delaying the
Sabarmati fast express on Maksi- Guna
line as per the original decision two
years back; and

(¢) whether there is a persistant public
demand and support from all the Mem-
bers of Parliament of the areas for run-
ning a fast train on Maksi-Guna line 1o
connect Indore-Delhi 7

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI GHAN CHAU-
DHURI) : (a) Tentative proposals were
framed for introduction of certain new
long distance trains in view of the pres-
sing public demand  The review, taking
into consideration the financial cons-
traints and availability of resources, such
as availability of rolling stock and line
capacity is still under way and hence fur.
ther steps await the finalisation of this
review.

(b) The  publicity given by the
news-papers was not at the instance of
the railways.

(c) Keeping in view the availability of
resources, railways endeavour to intro-
duce trains both in developed as well as
under developed areas where justiffed,

(d) Lack of resources.

(¢) Yes sir, demands have been

received. .
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Deployment of U.S. Missiles in Europe

2642, SHRI AMAR ROYPRADHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that India have
conveyed to West Germany its serious
concern over the impending deployment
of U.S. Pershing-II missiles in Europe;
and

(b) if so, the details thereof and the
reaction of the West Germany thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) No, Sir.

(b) Does not arise,

« onversion of Chhotandepur Pratapnagar
and Chhuchhapura Tanakhla Narrow
Gauge Line

2643, SHRI R.P. GAEKWAD : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is a
popular demand for conversion of
Chhotaudepur/Pratapnagar and Chhuchha-
pura-Tanakhla narrow gauge line in the
Vadodra Division of the Westera Railway
into broad gauge ;

(b) whether the State Government
had agreed to bear financial losses on the
opening of the conversion project for
the first three-five years ;

(¢) whether itis a fact that the
conversion project will serve the trans-
port needs of materials and heavy machi-
neries required to be moved for the
Narmada Project as Tanakhla Terminal
is only 10 KM. from the Dam Site ; and

(d) if so, reaction of Government
thereto ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
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DHURI) : () There have been represen-
tations for the conversion of these N.G.
lines to B.G.

(b) No such communication appears
to have been received in this Ministry.

(c) and (d) A traffic survey has been
carried out by the railway on behalf of the
State Government of Gujarat for conver-
sion™of Pratapnagar Chotaudepur ' and
Chhuchhapura Tanakhala N.G. line to
B.G. and the survey report is under exa-
mination with the State Government.
Survey report also reveals that Tanakhala
rail terminal is 20 Kms. from the Dam
site.

Posts of class-1T1 and TV staff surrendered
and of Gazetted Staff created

2644, SHRI ERA ANBARASU :
Will the Minister of RAILWAYS be
pleased to lay a statement showing :

(a) the number of posts of Class-IlTl
and Class-IV staff surrendered during
years 1979-1983, and the number of posts
of Gazetted Officers created annually un-
der the maching surrender policy ; and

(b) the number of vaccancies of
Class-III and IV and also the Gazetted
Officers kept unfilled in the names of
economy from 1980-81 till today, year-
wise ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a)and (b) Information is
being collected from the Railways and
will be placed on the Table of the Sabha.

Brahmani bridges in Sundergarh District
of Orissa

2645. SHRI NITYANANDA MISH-
RA :  Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government have taken
steps for the construction of a bridge
over river Brahmani in Sundergarh Dis-
trict in Orissa ;
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(b) if so, the details of the steps taken
in this regard ; and

(c) when the construction of the
above bridge will be completed on the
National Highway in Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) and (b) Tbe bridge in question is
included in the Sixth Five Year Plan and
the project is being processed for mneces-
sary financial clearance.

(¢) Completion of the bridge is likely
to take four years after commencement.

Extension of Venad Express upto North
Kerala

2646. SHRI V.S. VIJAYARAGHA-
VAN : Will the Minister of RAILWAYS

be pleased to state :

(a) whether there was a demand
from the people of North Kerala that
the Venad Express running at present
between Trivandrum and Ernakulam be
extended upto North Kerala ; and

(b) if so, the reaction of the Gevern-
ment thereto ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir.

(b) As extension of Venad Express
upto Shoranur will inconvenience the pas-
sengers as the people of North Kerala
have many alternative equivalent services.

Venad Express was introduced as an
intercity train to serve the passengers
between Trivandrum and Ernakalam and
this service is very popular. As there are
other suitable trains serving the people
of North Kanara, the extension of Venad
Express is not justified as it will defeat
the object of introducing this popular
intercity train,
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USSR attack on RSS

2649. SHRI N.K. SHEJWALKAR :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to a news item appearing
in the “Amrita Bazar Partrika” Calcutta
edition dated 21 September, 1983 under
the caption **Soviet attack on RSS";

(b) if so, the reation of the Govern-
ment of India in this regard ;

(c) whether USSR has also criticised
the ruling party in India in one or the
other way;

(d) whether such an act of the Soviet
authorities amounts to interference "in
Ind.a’s internal affairs; and

(e) if so, the details of action which
the Government are taking to put a
complete check on such anti-India’ pro-
paganda ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (3) Yes Sir.

(b)to(¢) The news item mlioa
refers to an article in a recent issue of
the Soviet weekly “New Times” published
in September, 83. The Government has
noted the details. Reports on India are
published from time to time by foreign
news agencies. Themom fact a
foreign news agency comments
lyaeri&allyonthohf!gnm does
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not amount to interference in the internal
affairs of India. If a particular report
has an adverse bearing on our national
interests, it is Government of India's
policy to take it up suitably. The
Government is vigilant to all forms of
anti-India propaganda and takes suitable
steps to check it. The Government of
the USSR has not criticised the ruling
party in India.

Plan to control topical diseases Fertility
Regulation, Nutrition, Maternity and
Child Welfare

2650, SHRI LAKSHMAN MAL-
LICK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(@) whether there is any consideration
for controlling the tropical discases, fer-
tility regulation, nutrition, maternity and
child welfare in the Sixth Five Year Plan ;

(b) whether the Indian Council for
Medical Research has drafted any plan in

this regard ; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) to(¢) The main trust
in the Government policy under the Sixth
Five Year Plan, is on the preventive and
promotive aspects of health care with
special emphasis on Population Control,
Maternity and Child Health, Nutrition
and Control Communicable Diseases. The
research activities of the I C.M.R. are
duly oriented in accordancé with the
Government policy on the aforesaid Pro-
grammes. The main fields of research by
the LC.M.R. are under the following
heads :—

1. Epidemiological/Operational/Re-
search.

2. Institutional Strengthening

3. Clinical Research.

DECEMBER 8, 1983
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4. Basic Rescarch,

Publication of Indian Railways Way
and Works Manual

2651. SHRI BASUDEB ACHARYA :
Will the ‘Minister of RAILWAYS be pleas-
ed to state :

(a) whether it is fact that Indian
Railways Way and Works Mannual was
published last in the year 1967 ;

(b) how many correction slips have
been issued to the Manual since 1967 ;

(c) whether the Government have any
proposal to publish the Manual afresh
since a lot of changes have taken place
since 1967 ;

(d) if so, when it is expected to be
published ; and

(e) reasons why a fresh edition has
not been published so far ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir, The Indian
Railways Way and Works Manual was
last printed in 1967.

(b) 48 correction slips have been issu-
ed since 1967.

(¢) Yes, Sir.

(d) and (¢) The Indian Railways Way
and Works Mannual is  presen-
tly under revision. The process of revi-
sion takes quite a long time to update the
maintenance practices and to incorporate
the changes that have taken place in the
Track Technology. Itis expected that
the Way and Works Mannual would be
published in 1984-85.



165 Written Answers AGRAHAYANA 17, 1905 (SAKA)  Written Answers 166

Publication of Manual of Railway
Pension Rules

2652. SHRI BASUDEB ACHARYA:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the
Manual of Railways Pension Rules, 1950
was published last in the year, 1968 ;

(b) how many correction slips have
been issued to the Manual since 1969 |

(¢) whether the Government have any
proposal to publish the Manual afresh
since a lot of changes have taken place
in 1969 and also afier the implementation
of the Report of the Third Central Pay
Commission ;

(d) if so, when it is expected to be
published ; and

(¢) reasons why a fresh edition has
not been published so far ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) ; (a) No, Sir. It was last publis-
ed in the year 1969.

(b) 54,

(c) to (¢) The correction slips delet-
ing, substituting and amending old provi-
sions and incorporating additions have
been widely circulated to all the Zonal
Railways and Production Units for use in
the ‘arious offices. With the recent
judgement of the Supreme Court in the
Pensioners’ case, further amendments to
the Railway Pension Manual have be-
come necessary. The recommendations
of the recently constituted Fourth Pay
Commission when received will also neces-
sitate issue of many correction slips to
the Railway Pension Manual. It is,
therefore, proposed to bring out a revised
edition of the Manual of Railway Pen-
sion Rules soon after the Fourth Pay
Commissions recommendations and Govt,
decision thereon become available.

anmuny,
Employees

2653. SHRI BASUDEB ACHARYA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether railway employees are
granted educational assistance @ Rs. 15/-
per month per child for children studying
in primary classes from class one to class
five ;

(b) whether it is a fact that class one
to class four are included in the primary
schools and class five is included in the
Secondary/Higher Secondary Schools in
West Bengal ;

(c) if so, whether the educational as-
sistance is proposed to be granted to the
railway employees Rs. 29/- for children
studying in class five. in the Secondary/
Higher Secondary Schools in West Bengal
and if so, when the orders will be issued;
and 5

(d) If not, the reasons thereof ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU.-.
DHURI): (a) Yes, Sir.

(b) to (d) The information is being
collected and will be laid on the Table
of the Sabha.

Issue of Privilege Passes to Gazetted
and Noan-gazetted Railway Employees

2654. SHRI BASUDEB ACHARYA :
Will the Minister of RAILWAYS be
pleased to state that :

(a) whether it is a fact that gazetted
railway employees are granted 6 sets of
privilege passes per annum immediately
after their appointment and non-gazetted
railway employees are granted one set of
privilege pass up to Sth year of their
service;
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(b) the reasons why this discrimina-
tion has been made between the gazetted
and non-gazetted railway employees ; and

(c) whether any representation has
been received from All India Railway-
men's Federation and National Federation
of Indian Railwaymen for granting 3
sets of privilege passes to the non-gazetted
railway employees immediately after their
appointments?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir.

(b) There is no discrimination as the
entitlement to the number of privilege
passes is part of the continuing service
conditions of the gazetted and non-gazet-
ted railway employees.

(¢) No such representation has been
received in this Ministry.

Setting up of Working Group to Study
Problems and Implementation of Fumily

Welfare Progrumme

2655. SHRI MANMOHAN TUDU :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government had set up
a Working Group to study the problems
and suggest the measures for the effective
implementation of the family welfare pro-
grammes in the country ;

() if so, the measures suggested by
the Working Group in this regard ;

(©) the additional amount allocated
for the implementation of those recom-
mendations ; and

:(Q.,.‘MGMO“ to implement the
recommendations made by the Working
Group ? ;

“THE MINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
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KIDWAD : (a) A working Group
on  Population  Stabilization and
M.C.H. care activitics has been set up
by the Planning Commission to submit
its report with regard to the present stra-
tegies and policies in regard to population
stabilization and acceptance of small
family norm with particular reference to
the 7th Plan.

(® The Working Group is yet to
finalise its report.

(c) and (d) Do not arise.

Musetnn for Ancient Treasures and
Moosuments of Ex-Rulers

2656. SHRI MANMOHAN TUDU :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether Government have been
taking steps to set up museum for pre-
serving the ancient treasures and monu-
ments of ex-rulers;

(b) if so what steps have, been taken
in different states in this regard;

.(c) the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) : (a)to ()
“Museum” is a State subject. The Cen.
tral ‘Government has no scheme/plan to
set ‘up Separate museums for preserving
the ancient treasures and monuments of
ex-rulers.

M of Vohra Committee
oo National Highways
9657, 'SHRI ATAL BIHARI
VAJPAYEE :
MHSURAJQH‘AN 2
'SHRI MADHAVRAO
SCINDIA :
“DR. KRUPASINDHU BHOI
will the 'Wiibidter of ‘SHIPPING &
TRANSPORT be pleased to state :
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(a) what afe the recommendations of
the B.B. Vohra Committee on National

Highways;

(b) what is Governmen(’s considered
reaction and firm decision about each of
them; and

(¢) likely impact in the next three years
of the above?

THE MINISTER OF STATE :_ma
MINISTRY OF SHIPPING & 1
PORT (SHRI Z.R. ANSARI) : (a) to (¢)
A view on the recommendations of the
Vohra Committee is yet to be taken.

Deputations Abroad Under Cultural
Exchange Programme

2658. PROF. SATF-UD-DIN SOZ :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

ta) the number of teachers/artists/
intellectuals (State wise) deputed abroad
in various programmes of cultural ex-
changes during the past three years; and

(b) what are the criteria for selection
relating to these deputations?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND AL WELFARE
(SHRIMATI SHEILA KAUL) : () and
(b) The information is being col
and will be laid on the Table
Sabha.

Districts in Orissa Covered Under
Special Nutrition Programme

2659, SHRI HARIHAR SOREN : Will
the Minister of SOCIAL WELFARE be
pleased to state :

'ta)  the name and the number of Dis-
_tricts in Orissa covered under the Special
Nutrition Programme curing the current
plan: period;

®) Mmm%m
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the above Centrally Sponsored Programme
during these period; and

(c) the details of the amount allocated
to the State of Orissa duriig the 6th Plan
for implementation of special nutrition
programme?

THE DEPUTY MINISTER OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K, THUNGON) : (a) The Special
Nutrition Programme (SNP) is being imp-
lemented in 13 districts of Orissa State.
These are : (1) Balasore, (2) Bolangir, (&)
Dhenkanal, (4) Ganjam, {5) Kalahandi,
(6) Keonjhar, (7) Koraput, (8) Mayut.
bhanj (9, Puri, (10) Phulbani, (11) Sam-
balpur (12) Sundergarh and (13) Cuttack,

(b) The Spocial Nutrition Programme
has, Since the Fifth Five Year Plan, been
a state-sector programme. and is nota
Centrally sponcered programme. However,
the programme is boing implemented in 5
blocks of Keonjhar District, They are
(1) Bansapal_ (2) Keonjhar, (3) Patna, 4
Saharapara and (5) Teikot.

(¢) The Planning Commission had ap-
proved an outlay of Rs. 650 lakhs the
Sixth Fuve Year Plan for the sector *“‘Nut-
rition.” This amount was inclusive of
Rs. 300 iakhs for nutrition component of
the ICDS Programme and Rs. 50 lakhs
for the M.d-Day-Meal P.ogramme.

Incidence of Malaria in Delhi, U.P,,
Punjab and Haryana
2660. SHRI SANAT KUMAR
MANDAL :
SHRISUSHIL BHATTA-
CHARYA :
- SHRI HARISH RAWAT :
SHRI NAWAL KISHORE
SHARMA :

“Will the Minister of mummn
FAMILY ‘WELFARE be pleased to state
(a) whether on alarming increase in tho

d:mmdm
has recorded over the past more
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than two months in Delhi, UP, Punjab
and Haryana ;

(b) whether this discase is accompa-
nied by symptoms of jaundice and cereb-
ral disorders ;

(€) if so, whether the malaria parasite
have been found to be resistant to com-
mon anti-malaria drugs ; and

(d) the steps which Government have
taken to meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : (a) There has
some increase in the P. ful. puram malaria
cases in the State of Uttar Pradesh,
Punjab and Un.on Territory of Delhi.

(b) Yes. However, no such report
has been recvived from the States

(c) Monitoring of chloroquine has
revealed a foci of P. falciparum resistance
strain in Shakti Nagar and Mirpur Pri-
mary Health Centre of Mirzapur district.
Alternate drugs are being used in such
areas.

(d) A strategy of mass drug adminis-
tration, alternate drugs whercver neces-
sary, intensification of surveillance mca-
sures, opening up of drug distribution
centres and insectic dal spray coverage
in the affected arcas has been adopted.
Adequate quantitics of anti-malaria drugs.
and insecticides have been provided to
the State Governments.
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Location for stationing the Imported
Floating Dry Dock

2662. SHRI DIGAMBAR SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(3) Whether M/s. Escort’s floating
Dry Dock has since arrived in India and
Centre has asked the Nhava-Sheva Port
Trust (NSPT) 1o allow its temporary par -
king 1o which it has twice denied per-
mission to station the Dry Dock in its
waters on the plea that this would rest.
rict the turping circle of ships coming
into the port ;

(b) whether the Bombay Port Trust
has also denied that it had given permis.
sion to locate the floating Dry Dock in
the waters under the jurisdiction of
NSPT ;

() ifso, under what circumstances
Rs. 25 crore Dry Dock was imported by
MJs. Escorts without first getting appro.
val for its permanent location and
whether Government’s prior approval had
been obtained in the first instance ;

(d) whether Government have by now
decided its permanent location ; and

(¢) if so, where ?
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* THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) M/s. Escorts’s floating Dry Dock
has since arrived in India. The company
had been informed that the site proposed
by them for locating the floating Dry
Dock in Elephanta deep would come in
the way of the development plans of ths
Nhava Sheva project, Moreover,  the
floating Dry Dock and its mooring sys-
tem would interfere with the construction
activities of the port which were expected
to begin shortly and therefore it could
not be spared in the context of the port
development plan. The Board of Trus-
tees of Nhava Sheva Port Trust has
approved, in principle, to permit Mys.
Escorts to locate the floating Dry Dock
in Nhava Sheva on a temporary basis
for a period of 12 months.

(b) The Bombay Port Trust had re-
ported that the location of the floating
Dry Dock proposed by the company fell
within the jurisdiction of Nhava Sheva
Port.

(¢) M’s, Escorts Limited have been
suggesting location of their floating Dry
Dock in the Nhava Sheva Port arca near
Elephanta Island. However, this proposal
had never been approved. One of the
conditions of approval issued to the Com-
pany under MRTP Act states that the
applicant company should consult Minis-
try of Defence (Department of Defence
Production) in the final positioning/ber-
thing of the floating Dry Dock They
have also been advised that the exact
focation of the floating Dry Dock is a
matter 10 be settied by them with the
Port authorities concerned.

(d) and (¢) A proposal for setting up a
Technical Committee (0 suggest location
of floating Dry Docks in the country is
under consideration.

Payment of compensation for land acquired
for Mathura-Alwar Railway Line

2663, SHRI DIGAMBER SINGH :
Will the Minister of RAILWAYS be
pleased to state :
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(a) the total area of land acquired
for laying the Mathura-Alwar railway
line, the portion of which lies in Mathura
District and the rate at which the com-
pensation has been paid to the farmers
whose land has been acquired ;

{b) the total kilometres of this line
which lies in Mathura District ;

(c) whether any decision has bzen
taken to build stations on this line, if so,
the places in Mathura District at which
the railway stations will be built ;

(d) whether this line will be operated
by the Central Railway or Western Rail-
way Administiation ; and

(¢ when it is likely to be completed
and opened to traffic both goods and
passenger ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) No land has bezn acqui-
red so far.

(b) 30 Kms approximately,

{c) Out of eight new stations propo-
sed on this line, one station ie. Gover-
dhan will be located in Mathura District,
In addition, existing Bhuteshwar Station
in Mathura«District will be served by this
line also.

(d) This is yet to be decided.

(¢) No target date has been fixed so
far.

Procedure for selection, purchase of .
Medicines in CGHS

2664, SHRI DIGAMBAR SINGH :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) what is the procedure followed in
his Ministry at present in the selection
and purchase of medicines for use of
CGHS Dispensaries ;
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(b) whether there is any Commitiee
to decide this or it is left to an individual
to select what substitutes of some well
tried medicines should be purchased ;

() whether it is a fact that lately a
large number of effective and well-iried
medicines have been replaced by compara-

tively cheaper ones produced locally or -

by other little known Pharm. Units in
other places, having no rescarch and
development facilities, viz., Lasix costing
20 paise per tablet has been replaced by
a comparatively cheap medicine ‘FRU-
SEMIDE TABLETS IP’, which s cr-
tainly not so efficacious as the former ;
and

(d) if so, the reasons therefor and
how the proposes t» retan some-well-
tried life saving drugs in the CGHS
List ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMU-
DBEN M. JOSHI) : (a) and (b) Selection
of medicines for CGHS supply is done
by a Committee known as CGHS For-
mulary Committee headed by the Direc-
tor, CGHS with Specialist of Dr. R.M.L.
Hospital, Safdarjang Hospital and CGHS
as members. The procedure of procure-
ment of medicines by direct purchase by
the CGHS from the open market has
since been discontinued. Now all medi-
cines for CGHS is procured through
Medical Stores Depot/Director General
of Supplies & Disposals.

(¢) CGHS Formulary includes all
life saving medicines. All single ingre-
dient drugs are purchased by their
‘generic names’ and no substitute are pro-
cured. < The drug ‘Lasix’ is procured - in
its generic name ‘Frusemide Tablets’,

(d) Life Saving Drugs in generic
names are always included in the CGHS
formularly as per the recommendations
of the Formulary Committee.
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Arraogement in Dr. R,M L. Hospital, .
New Delhi for Receiving wrgent cases of
emergent nature of CGHS Beneficiaries

2665. SHRI DIGAMBAR SINGH :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether there is any arrangement
in the Dr. Ram Manohar Lohia Hospital,
New Delhi for receiving the urgent cases
of emergent nature of CGHS beneficiaries
entitied to Nursing Home facilities or
they have first to go to the EMER-
GENCY/Casualty in the adjoining
Building ;

(b) if so, the details thercof and if
not, she reasons therefor ; and

(c) what steps Government propose
to take to treat emergent cases of CGHS
beneficiaries entitled 10 Nursing Home
(including pensioners) in the main build-
ing of Dr. Ram-Manohar Loha Hospital
instead of forcing them to undergo agony
in the Emergency (Casualty) where there
is utter chaos ?

THE DEPUTY MINISTER FOR
HEALTH AND FAMILY WELFARE
(KUMARI ‘KUMUDBEN M. JOSHI) :
(a) to (¢) Al cases requiring emergent
treatment are required to attend the
Emergency Department of the Dr. Ram
Manohar Lohia Hospital where specialist
coverage is also available After emer-
gency treatment, they are transferred to
general ward/special ward/nursing home,
if they are considered fit for shifting.

The Dr. R.M.L. Hospital is catering to
the needs of the general public patients
as well as CGHS beneficiaries, All CGHS
entitled cases are given preference over
public patients for admission in Special
Ward/Nursing Home.

murm.w
Tnstitutes for Handicapped

. iy -'Zf*,ﬁq"'af."’“ 3 m{‘g

pleased to state :
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"(a) ' whether the four national institu-
.tﬂ!orﬂnhmdbwedio. one each for
the visually handicapped, deaf and dumb,
orthopaedically handicapped and mentally
handiciipped were to be strengthened and
. expanded so that they could fulfil the «

" trainings at the national level ;

(b) whether the national associations

and rescarch organisations were to be < »

encouraged to undertake research into
the problems relating to identification of

techniques and adaptations for rehabilita- ¢

‘tion ' with' various categories of the
disabled, training of teachers, develop-
ment of technical and prosthetic aids and .
other areas; and «

(c) if so, what are the details of the
progress made ? 1

THE DEPUTY MINISTER OF THE

MINISTRIES OF EDUCATION AND

CULTURE AND SOCIAL WELFARE®
(SHRI P. K. THUNGON) : (a) to ()’
Informatiod is given in the attached!
statement. $

Statement

Sratement Showing the Training and
Research . Programes Conducted by
National Instirutes and Associations

A. National Institutes

National | Institate for the Visually
Handicapped, Dehradun, was established

on 2nd July, 1979, and was coverted into
a Society under the Socicties Registration
Act on 21.10.1982. This Institute has
organised undermentioned training and
research programmes : '
1. Training Programmes I

(i) Training programme for adult

i men and women in the age
;roupoflwyun.

(i)

AGRAHAYANN 17, 1905 (SAKA) -, Written Answers,

178 -

(1) (#i)e Training of instructors ; for teach-
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M) “Teachers Tmnim Programme for
intezrated eduution.

(y-) Traiging programme for relpbgh.
l;uon assistants.

Remrcla. ngmuum: E

) “Braille Music ~ Notation for

l-lmdusum Music.
@)
(iii)

Hindi Braille coptractios,
Braille shorthand

3. Technological Resurdn m n under- -
4 t;l:w leading to dcvwlomem of

N > RT J
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(iii) geometrical devises: and
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cally Caleutia was established
in March,/ 1978, and converted into a
Society under the Societies Registration

Training programme for teachers ( ; Act on 16.4.1982. - The: Institute has
of special schools at Delhi, organised . the

following tuhh;nd

Bombay, Madras and Calcutta, vescarch programmes : ., .

-

Natinal Jnsitul fo  ghe . Opthopacdi
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@) M\llﬂ-pm l'chlbmtllioﬁ techni-
tramoW Tonom

“(if) ' Orientation Gourse for doctors.

‘5. (i), Special .course for handicapped
from « ovocational rehabilitation
centres.

4 ktmrdl Progm:

Notable among the research-activities
of the Institute is the development of
:)l?out‘a doge‘g. orthoses and prostheses.

National Institute for Heari Handi-
capped, Bombay was registered n.ga Society
on 26.8.1982, ‘This Institute has not been
fully established as yet. The Institute
proposes to undertake training and
research programmes for the welfare of
bunn; handicapped.. persons. Concrete

mes in hu . regard have been
ormulated.

National Institute . for the Mentally
Retarted Hyderabad s in the process of
set up. As soon as the Institute is
set up, training ahd research development
programmes mll be taken up.
Jrgsi v .
8. National =~ Assoéiations and Research
Organisations
Grants-in-aid are given to voluntary
organisations,  Institutes of Technology,
University Departments and Medical
llg;ec for undertaking projects under
scheme of grantrin-aid for sponsoring
luelrch in technical aids/appliances under
which 1007 assistance is given. During
u-epms years, the following projects
have Been sponsored ;

(i) A _project on functional evaluation

#*of hand in relation to vocational

11 rehabilitation  of the Physically
Handicdpped “ in Maulana Azad
mm New Delhi.

--(h) Ihm!ing ‘&' Nome environment
for the disabled inP.G. 1L,
Chandigarh.
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(iii) Research needs in the Develop-
ment of Low Vision Technology
bymilismc intermediate techno-
logy to A.LLM.S,, New Delhi,

(iv) Programme for development of
sensory aid to L1.T., New Delhi.

(v) Aidsto:

(a) to promote functional elec-
trical stimulation,

(b) Ultrasonic mobility aid for
the blind, and

(c) Assessment of Leprotic feet
and Individual Footwear
design to 1.1.T., Madras.

(vi) Research programme on evalua-
tion and development of Ortho-
pacdic Rechabilitation Aids to
University College of Medicine,
Calcutta.

(vii) Adoption of standard Binet
Intelligence Test-use with the
Blind, to Blind Relief Association,
New Delhi.

Special Financial Assistance to States
for opening of P H.C, Sub-Centres
and Community Health Centres

2667. PROF. NARAIN CHAND
PARASHAR : Will the Ministry of
HEALTH AND FAMILY WELFARE be

pleased to state :

(a) whether the Union Government
have provided any special financial assis-
tance to the States/Union Territories for
the opening of new Sub-centres, subsidiary
Health Centres, Primary Health Centres
and the Community Health Centres during
the past 3 years to ensure that at least all
the Community Development Block Head-
quarters are provided with at least one
Primary Health Centres ;

(b) if so, the names of the Block
Headquarters in each of the States' Unon
Territories, which do not have at least
a P.H.C. as on 1 October, 1983; and
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(c) the steps taken/proposed to be
taken by the Government for ensuring
that all such Block Headquarters are pro-
vided this facility in each of the States/
Union Territories as do not have P H.C.
at these places ?

THF DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE ( KUMARI
KUMUDBEN M. JOSHI) : (a) The
Government of India provide assistance
for opening of new Sub-Centres only.

(b) According to information available
ali Community Development Blocks have
at least one Primary Health Centre, (not
pecessarily at the Block Headquarters)
located within their blocks.,

(¢) Question does not arise.

Out of Turn Promotion to Outstanding
Sportsmen

2668. PROF., NARAIN CHAND
PARASHAR : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether the Railway Administra-
tion provides out of turn promotion, once
in life time to outstading sportsmen,
as an incentives to sports among its em-
ployees ;

(b) if so, the names of the employees
along with their designation, who have
been given such promotion during the past
three years including the current financial
year, Zone-wise: and

(c) the details about the cases which
are under consideration in each of the
Zones in this regard ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Extant orders provide to_r
out of turn promotion (0 sportsmen consi-
dered as outstanding.

(b) and (c) Information is being col-
Jected from the various Railways and the
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same will be places on the Table of the
Sabha. i AN ‘

CF bny ¢l FOE o, 20 1108
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Unauthorised Passengers in First Class
Compartment :of Bhagirathi and e
Coalfleld "Expressés . 2

-

a i ganol ceaxd DS
2669. SHRI A.K. ROy : Will “theC
Minister of RAILWAYS be pleased to
state : Wikt 1auiames oed ¢
Sivau £ l
(a) whether he is aware that on every
day in Bhagirathi Express:-in. -Eastern
Railway while coming to Sealdah, unautho-
rised passengers enter.inlarge nuomber in
the First Class compartment from Rana-
ghat Station ;

SR UTUSI G0 | o %

(b) if s, facts in details ;
A A PGH2 67D
(c) whether it is a fac{ that the  sames
phenomenon takes place in the Coalfield .
Express coming to Howrah from Dhanbad
at Burdwan Station ; i
nEIc? ot non win 1
(d) whether he is aware that ticket,
holding passengers are often ill treated by
the unauthorised passengers ;
) wastipt it AR |
(¢) whether he has recsived any . com-,
plaint in this regard ; i

(f) whether it is a fact that ticket
checkers on duty jn those two traing,
regularly disappear from those stations;
and

» el
(8) if so, remedial steps taken there-,
on ?

THE MINISTER " OF ' RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU.-
DHURI) : (a) to (d) Some cases of
irregular and unauthorised travel of com-'
muters in first class coaches of these'
trains have been reported. ~ Frequent in-'
tensive checks deploying railway magis-
trate and adequate number of TTFs, GRP"
and RPF personnel are arranged under
unauthorisedly without proper ' tickets in.
these trains are apprehended and dealt
with under extent rules. For example, in
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the "coutse of ‘a drive from 15.11.83 to.

20.11.83 on 303 Up and 304 Dn Bhagirathi
Express, 53 cases ‘of unauthorised travel
weré appréhended. * ‘Similarly, 24 such
cases: were ‘apprehended as a result of
surprise checks on 309 Up/310 Dn Coal
Field Bxptus during the period 17.9.83 to
23.9.83..

(¢) Two comphmt daled 14.7 83 and
17.983 were ucuved

l) No;- Sir.

Extension of Overbridge of Dhanbad
Sh;ln- to Purana Baza:

2670. SHRI_A.K, ROY : Will the

Minister of RAILWAYS be pleased to
state :

(2) cost of extending the overbridge of |

Dhanbad station to Purana Buar of Eas-
tern Ruhvay 2

(b) existinn rules of sharing the cost
between the Railways and the State Go-

vernment in sych extension covering all

thorul lines ;

(c) 'whether the rajlways have felt ' the
necessity of such extension :

(<D if so, whether tbe State Govern-

::ekntofbihar has been lppro.ched for *

and

(e) if not, reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI. A.BA. GHANI KHAN CHAU-
(a) The cost of exiending °

DHURI) :
the existing foot over bridge at Dhanbad
station through to Purana Bazar will be
apmmulyks.%hkhs. s o

(b) As per extant fules the Railways
only provide foot over bridges at the

Stations to conneét platforms. The foot”
over bridges for the use of public to go .

across - Railway lines are provided at the

" DECEMBER 8, 1983

! request of State Governments/Local.
Authorities at their cost. The cost .of this

extension of foot over bridge ' for public

use will have to be bomalutbeSuw
Government/Local Authomy. i

(©) to (¢) No, Sir. There is an exist-
ing level crossing on goods lines to ¢con-''
nect public foot over bridge at Dhanbad
Station with Purana Bazar. For the
present level of traffic these “arrangements
are considered adequate, Moreover there
is another through foot over bridge at
about 700 Mts. away on Hawrah side for
the public to go across the yard.

Traffic Handled by and Expenditure
Incurred on Major Ports

2671. SHRI MANOHAR LAL SAINI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how much cargo traffic was handled
at the major ports this year;

(b) how much expenditure was incurred
on major ports this year;

(c) how does the traffic handled by
and expenditure incurred on major ports
this year compare with the corresponding
period last year; and

(d) how much expenditure was incur-
red so lighthouses and - lightships this
year 7

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSARI) :
(a) to (d) The information is being col-
lected and will be laid on the Table of the
Sabha.

Curb on Excessive Consumption of
Narcotics, Alcoholic Drinks and
Addictive Drugs

2672. SHRI MANOHAR LAL SAINI:
Will the Minister of socnu. wau-'mm
be pleased to state :

Wiitten AnSwers ' 184 -



curbod !h,roua

A3 | Weigen Angwers

(a) whether exoemve consumption
of 5, " aréohblic 'drinks’ " aad
addictive  'drugs’ i§  Teleterious iork
healfh and causes’ physical ‘and menital

damage bmde! econ ic run 1o’ mnhy‘
families wd f Use was fo be

.") ey

communi\y educat

e

(b) whether mass media was to be
fully utilised for propagating knowledge
about its effects of addiction of various
types and for promonon of wmpennce :
and

PERE p

(c) if so, what are the details of the
cfforts made in this behalf with details of
results achieved ?

THE  DEPUTY - MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI. P.K, THUNGON) : (a) and (b)
Yes, Sir.

(¢) The implementation of prohibition
policy is a Stite subject. The Government
of India has, however, issued guidelines to
the States from time to time for enforce-
meft of prohibition dnd impressing upon
them the need for every possible effort to
wean the people away from drinking and
drug abuse. It has alsp undertaken to
conipensate the States’ to the extent of -
50%; of loss in excise revepue based on the
revenue receipts of the financial year 1977-
78. The Central. Govt, has been conti-
nuously making efforts to educate-people
about the evils of drinking and drug abuse
through the mass media as well as by
encouraging the voluntary - organisation
through grants for educative publicity.

2. To intensify the efforts being made
10 educate the people about the ill effects
of drinking and drug abuse, the Ministry
has sponsored essay/debate competitions
among students .at University level with
grant-in-aid from the Ministry,

3. Educative aspects of the evils of
drinking havée been got included in the
text-books at school and college levels.

AGRAHAYANA 17. 1905 (SAKA)
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4. The progress of various programmes
for enforcement of prohibition and pre-
vention of drug abuse is reviewed by a

Central Prohibition Committee which is

headed by Union Minister of Social Wel-
fare and consists of Ministers-in-charge of
prohibition in all the State Governments/-
Union Territories Administrations.

Fxitam «t fagfm w3 ¥
wfafoen agraar i na=de
a1 gredtEs ST w A
UARA WEAA FrE-
qrzs, aAar
W

2673. =t M AW TE ;AT
TIreeg ot qfYEre segTer WAT ag
FaTH F1 PO T :

(%) #ar aofaay #1 TFa & fan
daram &r 4w gy sfafae
HETAAT TH 419 ST 2 TE & K
afz gi, @t aEaN AT AT E

(&) #ar T waufy at gaAw
afews wrorer & 1 §% @rwA ¥ WA
2o F yiEi & A0 ATy WEA &
fow warr fwar sroa ; iR

(1) #ar ofear & sfag avwz ars
gredtes Aargr & st w1 Ax g%
&YET ST WYY F4T T qeare A
gfadia <@ Tae 7 qadr S
a1 geam e Mfeww ww & wy
¥ aaw faar srom S afy qd &
T ¥qT FTOT § 7

wTeen 6T qftare st Hurew

¥ 39 #4r (gwret gEedw  owe
) ¢ (®) @ (=) v aE
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¥ wedig g faaor seww &
gt 9€ Farel &1 faww $W@ AR
foamm daEi & afg 5@ & fag
Y 1983-84 ¥ 50 W@ wo Wiafem
feg & faad s o9l & @999
FWH AN A9 &1 ®wa A faer
HEATHI HI GFF I %1 AT

(7) a1y A7 A F AT
THL I GAg A7 faww gEaw
T #7 AT § | W AR A AT
4% W91 FT H1E gEAT9 AG Q|

W99 A /A odg # Af
feeslt avy qifewr @1
grarfas waaEa
a=AT
2674. =t fagra fag . ¥ AW
witr afcare weqmw 841 ag A &1

FIT FG (® :

(%) *nag 7% & f5 graife %
fasett are qifest & &% #9Wi 92
qrgdfew, TAd @ FE@dd F
FquTAAT #7 £qAT F1 & Afww qwy
YAFg, ATH U qqT IAF A1 OF &
&9 ¥ gt 1 a1 9 w7 0F
*ft tqurey @ @ar g AR

(@) afz g, @ @ af feesht
T qif®T A4 U HT qI99
ey § Fraiddt sheuay ded )
syaeay FLAT 7

ey T afeare ssawr  dwreg
§ g9 @R (PR pHEAw  gwe
wisit) : (F) € feeelt AR arfer
a1 eanfym g . eanifes st
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ey graw Pz e fage waw,
AT §A A v Q@ E ) A
WHT G199 Y & Awdw § )

(@) 7t feedlt w mifewr #v
s wfawre Gl fafeen g
&1 gaeT &7 &1 fawre & ol =@
G UAT § WG greanifes e
gy weT & famrsr @@ 2

ges fadiuw @ w1 faww

2675. it fagr fag : ¥a1 vy
uiT ofeary wegmw 94 ag ama
EEIE ZURT IS

(%) ¥ ag aw & f& a=af &%
faad vedizgz 7 g2 faims Awr
fawfaa fear ¢ ; ol

(&) afz g, a’lfﬂiwﬁmﬁ 9%
™ A% &7 I fear mar g 7

ey v ot ssmw swea
H gu Wt (Wt gEeEw qme
wiait) : (F).81)

(&) ag d%fw soww oF & g
Tfrat aur 3= safewat # a2 ag
AU A srEau g, At

Provision of More Doctors in CGHS
Dispensary Lodhi Road

2676. SHRI CHHANGUR RAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the number of CGHS token cards
registered with the GGHS dispensary at
Lodhi Road, two years ago ;

(b) the number thereof at present ;
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(c) whether, keeping in view the in-
creased number of token cards the number
of doctors have also been increased there 5
and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE ( KUMARI
KUMUDBEN M. JOSHI) : (a) The
number of CGHS token cards registered
with the two OGHS dispensaries at Lodhi
Road two years ago were 4053 and 2523
respectively.

(b) The number registered at present
are 4922 and 4309 respectively.

(c) and (d) The number of doctors
posted in the two dispensarics are as per
standard morms.

qE™ § gAY 2w 9T AW
e & wrr WA

2677. =t gOW FHIT HAT : T
| §A g AT ¥ FU1 FOA 6

(%) v s & gEard WA
BT AT FY WA & AW A
¥ oy &t o

(7) afz gt @ wwama ¥ Fead
Fw st wfawe 8l U ¥ @ W
TN IR F7 foawr g g
ur;

() &I wEER F oo
E i g

(%) &t qro a1y sl s
fedi & g sy sadr s i g 7

W wt (sft go @to e WY wi
Wed) : (%) 9T (/) 30183 ¥
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fagre & warardr o ov Hoar @
o W AE F A FE A Fesai #

oy I A A A T AR’ 105
safeaai &% q7g gf aar oy aw W
Feafer #1 2,55000 o ¥t @l AT
w1 sgura woar war ¢ famd
2,48,000 ¥o TET €T T T AvqT Y
enfas 4

(m) s (w) Faeim wiw
gfafs & faeeat & sga™ mw ww
YATAE €uq 9% wE AE F we
fesa & sroreay snfimat g1 e
9T 72 wfa SgeeeE oy T wE\
gt faard & wrefors avod & w10
it | gy famy st safsay @i
urw fesd & wweET FIew 47T &+
frFrt a1ew, 791 & 99 gz-wiE
f& o7 & oo gar 9r ) ¥ wfe-
FiT & fag 1€ ot t7 FA9r0 IO
Tt 78 arar ma ) gfaw & qwow
et w0 faar mar 3

New Port Set-up in Andaman and Nicobar
Islands

2678. SHRI MANORANJAN BHATIA:
Will the Minister of SHIPING AND
TRANSPORT be pleased to state :

(a) whether Government have decided
the new Port set up in the Andaman and
Nicobar Islands;

(b) if so, when it will be implemen-
ted ;

(¢) whether Marine Dry Dock Work-
shop Marine Afloat staff and Andaman
labour force would be included in the new
port set up; :

(d) if so, when it is going to he mate-
rialised: and
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(e) if not, reasons therefor ?

THE

Admipistration bas already been set up.

(c) to (¢) Only the Andamans Labour

. I
Force has been included in the revised port

set-up.

The marine dry dock workshop, which

undertakes repair of ferry vessels, and'
marine afloat staff operating the inter-

island ferry services will pot be included as
they are not part of the port and harbour
activities. g

Central Scholarships to Nepalese
Students

2679. SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS

Le pleased to state :

(a) what is the criteria regarding merit,
financial condition backwardness, of the
area of the candidate, etc. which are con-
sidered for grant of cultural scholarship to
students from Nepal ;

(b) the total number of students
from Nepal admitted in India under the
cultural scholarship and self-finance sche-
mes during the last three year, faculty.

wise; and

(c) the number proposed to be m

ted next year?

DECEMBER 81

MINISTER OF STATE IN :
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) : '
(a) and (b) Yes. A Management Board '
headed by Chief Secretary to the A&N

: mdﬁﬂ qnder

. DECT!

Answers

Writ ¢
1983 Written

‘gn -

THE MINETER OF STATE IN THE

JERY or SR, e |
| GHRL AA- RABIN @) Forosn

lll\e G I Culn.lnl

| d
ScbohN):p Schcme of lbe Govemm?nt of

“india are selocwd by Ibe Mmmry of

B;dm:nmnl ud éumn m m‘moo with
"the uniform eriteria and broad guidelines
that Mmmry bave laid down for nleulon

) or Sich ‘Catdidates. Nepal !is. howcvet
** given special consideration because of our

tlose friendly relations with that neigh-
t. |

bouring country.

The main featares of fhe.guidelies and
frperin am. '

(i) Friendly relations;

. (i), Prouonq goodwill and mutual
understanding and strengthening
cultural relations between Iondia

. and other couniries; and. |

of facilities for
the recipient coun-

(i) non-existence
courses in
“ tries.

‘A large pumber of very deserving

Napalese students are. offered ' cultural =

scholarships both on merit and on the

ground of non-existence of facilities in the

area to which the candidate belongs.

'

(b) Anu-mbphudo-thoubh '

of the House.

(¢) The exact number is not yet known

but 14 cultural scholarships would defini.

" téy be offered.
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Statement

i b
Statement showing total number of seats alloted in different disciplines under GCSS &
S.F.S. during 198182 1982-83, 1983-84

SFS—1981-82

GCSS —1981-82
Total No. of seats—17 M.BBS. — 1§
MB.BS. — 4 BR = 17
B.E. - 5

OTHERS - 8
M.B.A. — 1
BVSC — 3
BDS — 1
Degrees in Shastria
Sangeet —_

Ph.D. — i
(Physics)

M.A, — 1
(Eco.)

Total 8

GCSS—1982-83 §.F.S.—1982-83
Totdl No. of seats—20 M.BBS. — 20
M.BBS. - 5 E.E. = 37
B.E. —_ 5

OTHERS — 10
BVSC - 1
Ph.D. = 1 '

(Ece.)
Art - 1
painting ]
Hotel - 1—(Joined in 1983-84)
Managemenc
B 1
(Fine Arte
PhD. R 1
(Metere)
M.ﬁ.., - 1
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Ph.D. — 1

(Statis)

M.B.A. — 1

B.A. -— 1

Total 10
GCSS—1983-84

Total No. of seats—23

MBBS. — 6

B.E. — 6
OTHERS — 11

M.BA. -

BVSC — 2

B.Sc. -

(Agrl.)

M.Sc. - 1

Ph.D. - 1

(Eco.)

B.Sc. — 1

P.G. in M.S.— 1

Total 11

—_———
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S.F.5.—1983-84

MBBS. — 19
BDS. — 1
B.E. — 41

qaT WA & fadw oA ov @9

2680. =it TrATAATT Weewr . 44T
fadm wft ag Fm A ST P w T

(7) mragaw i fe oo &4
st sfrur it g &t & 3w
fazst #Y aror & Y ; wix

(=) afz gt @ 39 arm 9T o
ot ufe &4 g€ ?

falmr staver & wrvw st (s go
Qo wiw) : (%) gt

(w) gwar gwy #F T o § W
Jowew A Y g ) v o w &

oA

fesafaumn oy dw @ g

2681. st gwx YW : W1 fowr
st gegfan &4 a7 @ & gur
w3 s

(%) war gfory st asdy Tenitfir
go aun & favafamss o aw &
wmat st A waw af § o fosor
wearl ¥ guten & ol ey amely
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ar wr g oe afe gf, @ 9@ 9%
guTw & ay sfafeam § ; W

(@) 71 g7 qardl ¥ o
FEAART TE-a T A g, Wi
Fow, ware wfgerai & WA a€v
fgar d&t gureal w1 gr @ & fag
FTHTT &7 §1E $29 5§ fAWL
?; orafzgl, ¥ &7 a% W
g wye afr a4gf, @t va%F &
g ?

foren witr sepfa aer e wFa™
wureal wt Trew WAt (shwat e
wta) : (%) T (@) T FHAT
% wyart &t favafsoeat & ory
g9 & qarfawrfeal @1 garg oAl €1
wgr war gren fear s 1 gfe faea-
faaraal ¥ € BT §T5T ¥17 §T @
g, 3% & g9 fafum waitfas a=i
¥ oy fan &, agar 9 <ATal & ogw
wga sfwara s @ § faas s
a+ grar & A wfwgaat & afis-
foa oAl & aggl & Ay fgas  wrel
#1 ot feid famet & s &t &t
sfgs srrwal § aray aaT § )

F7Z GUHTT FT TH 997 79 FEEW
& o1 frder vt w7 &1 91 =
Tt ¢ 7 swrwe faeafagmeat

T ¢ fe ¥ ag gfafesa &0 &

for wgfen w20 o1 s gl w @t
o #ui ¥ qerfawrfel o1 gna g,
¥ ATy aifagel o diw I & &
formdr ofewd & smrw swwor &

€ AT A 9%
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Loss incurred by Ticketless Travel

2682. SHRI K. PRADHANI: Will
the MinkterdRAlLWAYSbephndto
state :

(a) whether it is a fact that Govern-
ment are losing revenue on account of
ticketless travellers;

(b) if so, estimated loss incurred due
to ticketless travelling during the last
two years; and

(c) the names of the States and the
place in which the number of ticket-
less travellers are detected in large scale ?

MINISTER FOR RAILWAYS (SHRI
A.B.A. GHANI KHAN CHAUHDURI):
(a) Yes, Sir. All out efforts are being
made by the railways to contain the
menace of tiketless travel and minimise
losses on this account.

(b) Estimates of the incidence of
ticketless travel on the Indian Railways
are not made from year to year and as
such, separate figures of the loss of
revenue during thé last two years are
not available. On the basis of sample
checks conducted on all Indian Railways
during 1976-77 the loss on non-suburban
sections was estimated to be of the order of
about Rs. 18 crores per annum. Another
survey to find out the extent of ticketless
travel on Indian Railways is in progress.

(c) The state-wise statistics of ticket-
less travel are not maintained. The ex-
tent of ticketless travel tends to wvary
from area to area and is dependent on
the law and order conditions prevailing
in a particular area and also on the
general and social habits in a particular
region.

S-mleMC-I-dOrh
Coast Canal

2683, SHRI SATYAGOPAL MISRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ;
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(a) whether the survey of the Hijili
Tidal Canal and Orissa Coast' Camal has

nnce baen copmpleled

(b)lfso. the details thereof and the
action taken thereon; and

(c) if not, what are the reasons for
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSAPJ)
(a) Yes, Sir.

(b) and (c) The Joint Inspection report
of the canal system is under formulation
and‘on compleétion the ‘teport ‘wolld be
forwarded to the Staté Govts. for initiat-
ng necessary action on the recommen-
dlﬁom made tha‘in‘

Increase in Water Borne Diseases as
RemthHOJo-l

2684, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HEALTH AND FAMILY WELFARE
EMN)M

(a) whether Government have taken
note of a report published in the WHO
Journal regarding the 'increase in the’
incidence of *water borne diseases in
developing countries inciuding India’
consequent upon the installation of a

number ‘of drinking water supply schemes

which -draw” watef from open Stream/

(b) if so, whether the Government have
conducted any enquiry into this pheno-
mena as' far as the incidence of water
borne diseases in the country is concern;

B0 W I > w 5

(c) if s0, the finding thereof; and

(d) if not, whether any said study
would be conducted so as to verify the
mm in “the
WHO journal 2=« ¥ )

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMI

vio toaasle od TACOIPHAS
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g

WELFARE (SHRIMATI MOHSINA
KIDWAI) : (a) The Government has m

:lo::l.in wﬁgi;hm %ﬂ&&r‘“

also informed that they have not been
able to locate any such  publication,
document or periodical which reports
incremse in the walter borne diseases in

elopi countries including India
m upon the installation of a
numiber-of drinking water supply schemes
wﬁidrgw water from open stream/

(b) to (d) Do not arise.

wa Qfia? w awr g g
¥ w1 wEATy

2685. st ggwrf mfwa @ W
e wiy qftme wegrw 9T 9
T FT FT F4 fF

(%) w7 q7wT &0 faww 0 it
FAWN & g @y Afidl w1 wwEr
ar gE TATH 37 K1

() afz g, T awr & ™
arHa &Y AT s faar @ 9 gww
¥ FAAIT T §TATH GAT § qAG
fem g ; Wi

(w) afegi, & @@ asw ¥ g€
serfr &1 veg-aTY st W 7

q-m'&wm s
o, wot (et gfe ferad) -
(v)m(qmn \ B3, dr
asfy ¥ freffen ago 4= ¥, wg-
o o apafiad fog ooy awz
W&W % wﬁm.
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fadmwe garer & wWX T &
Afiat #1 97 # qar frges mi
fory qorerdY it FE s o

fagt @ G ® FAaqg G W % fagr war 1

faaTw

Writt,

vw':l.l ‘ 'm\\*'&‘ m

(7). 365 T T & qew -
t’tﬁﬂh’fvﬁﬁ seatfag oA &1
TSTAIT)AY U @A 34177 HY4H

1983-84 & om s wtafunt «t goETd

w1 TFIEATC ST I v faacor

W He  UIW[AY U qA TSl [EN TSy /A1 (%y e 7)
w1 gear &r € SEfsew g
qEAHT  WgErEat

I FIA
Larl ]
1. ure w2 12.00 0-40
5 oaH 12.00 0.15
3. fagre 20-00 —
4. T 27:00 1-95
s. ghaaom 8.50 v
6 femiws waw 7-00 —
7. w g YT FuAre 8.00 015
8- FAEH 26-00 015
9. I 15.00 —
10- weq waW 22.00 Sy
1. LLR 38-00 160
12. wfrge 1:50 -
13. LEIGE] 0-50 —
14- AR 0-50 —
15. IeEr 11.00 s
16- farT 11-00 1-10
17- UAEqTH 1300 030,
18 fafers 050, ™
19- afwesry 25.00 090
20 fagu 175 e
21 I W 4600 1.80
22,  TRw ATA 23.00 500
' ‘ I« 320.25 . 1350
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1 2 3 4
fawm dewl o 6w vva Wy
24. T, TWT 0F Ay 1.00 N
25. fasro 1.00 e
26- gifex?y 1.00 =
TN 425 -

fawr susl ofgn s ovw ww

27. FeEwE 77 s i a9g . 075 S
28- v 0.60 .
29. fasst 15-00 1.50
0. @ g 0.10 .
31 qud 0-05 —
3 16-50 1.50
Lirac]
9 U 329.25 13-50
fawur weat a9 g 79 Ty A 425 -
faura sz ofgg g7 7w wow @ 16-50 1-50
F 35000 15-00

eHTw I weRew & fp
wAaR & fag e

2686. st Tw famw qEEE
w1 fadw W0 ag ¥ #r FOr
w4 fr : .

(%) feeelt & gu wsp-vww A

® griee ¥ fgelt agae ¥ At ¥
wrg argedr ¥ of 6 ; W

(@) afz 7@ &t 39% ¥ ST
t?

fadw sweg # vow Wt (it go
7o wiw) : (%) st (@) e
TTEATSTNH! & GEAAA ¥ sqqeqy
st B fesdr® ugwwe afe-
ey 97 4t @ IEd ariET § g9
a7 ¥ fou $aw w96 wier & s@w
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N S L R ol S G
Ry T

afer Trezdee AT gEREe,
1983 & ' ¥ garasf Wi weHe
% wgrafaw gro gvafas e
weira & faafed & fodt sitr wash
¥ HT9-ATY wAATA &7 syaeqr € wf
oY | Tad swrar, IWiEA gATOg §
Wt gurA @A & wawr & fgdr e
"t sfrat wfsfeat § faafa & ok
LI

wfaer oty gafeen  ofiw
amfai w1 dvew

2687. st DEw™ gAw TR ;T
foren wty wegpfa st war &1 ofex
qgrfeai # www ot facere & ot &
3 faasar, 1981 & wardfes ww=
!fmznstavt%diwiuzmﬁ
oY Fr w4 fw e

(%) #m avwre @ fawn & agww
§ f war (fagre) & a<faa agifeat
— e aw wa fawr wgEEr
e ©7 § qifa® g § WA g

(@) W wTwT g el
1983 @41 31 WATA, 1983 W @
wrrara ¥ forwrad faet § f o gt
wr faestz ¥ T awr @ww WX 9%
T el A AEY § A® W 9T
W U & I AET oW v @R

() %t gTHTT X A g AT wX
fasraawatell #t saefeafs # frdao
T st ygam & ; W@ ‘
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(%) afe g, t T daw § fog
T FACRE ITET AT iEw w9
Yar g ?

forr st degfer oo wepfn Wi
MW FE0 WAreal § 99w (=
dto %e qgaw) : (%) rgr

(&) arfrer 18.1.1983 #1 UFHwTH
forwras o wrea g 9T

() ot gt | afew Frwraasal
wofeafs & 78 | t9 awy § @aq
sfasrdl, war & arg ft s=t #
w oY

(%) T gowTe & wrA P ar
T T AT FOA 3T I G2
o & forg fages farar mar &0

Sati Pratha and Steps to Stop it

2688. SHRI CHINTAMANI JENA :
Will the Minister of SOCIAL WELFARE
be pleased state @

{a) whether it is a fact that Sati
Pratha is still continuing in "certain parts
of the country;

(b) if so, the number of such cases
committed during the year 1981-82 and
1983 up-to-date; and

(c) what steps are being taken to stop
it?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUACATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) to ()
The information is being collected and
will be laid on the Table of the House.
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2689. SHRI;SATYAGOPAL MISRA :
Will the Minister of A RAILWAYS be

pleased (o state :

(a) whether it is a fact that his Mifis-
try has taken up the projposal of cons-
tructing Digha (West Bengal) Mecheda
Railway line with the Ministries of
Flanning and Finance;

(b) if so, the decision of the Govern-
ment taken is this respect; and

(c) what is the plan and programme
to construct Digha (West Bengal) Meche-
da Railway line ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI): (a) No, Sir.

(b) Does not arise.

(¢©) A Preliminary Engineering-cum-
Traffic Survery for construction of a néw
BG line from Digha to Tamluk only is in
progress. Decision regarding construction
of tbis line can be taken only after
receipt and examination of the survey
report.

Transportation of Betal Leaves from
West Bengal

2690. SHR1 SATYAGOPAL MISRA :
Will the Minister of RAILWAYS be
pleased to state :

(a) what steps his Ministry have taken
so far for trans portation of betal lnm
from the Panhskura; Mecheda,
Ulabaria, ,Howrah, Sealdah, Ssoraphuli
m Stirappur station of West Bengal to

t parts of our country;

(b) what are"the detail§ thefeof: and

(<) what is the proposal of h is Ministry

A bl
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for the better transportation of betal
leaves from West Bengal ?

lﬁ}rﬂ 1 ABA. dmm? in’sﬁu AU-

DHURY) : (a) to {¢) Detailed discussions
Lave been held by South Eastern and
Easiern Railways with the Betel Leaves
Merchants, their Associations and their
requirements for clearance of this traffic
from Panskura, Mechada, Bagnan, Ulu-
beria, Howrah, Sealdah, Sheoraphuli and
Serampore stations have been ascertained,
Siggestions for more ekpeditious clea-
rance of this traffic made by the mer-
chants are being examined by the concer-
ned Railways and action as found feasible
will be faken. Suitable quotas by
various trains stopping at these stations
have been earmarked for clearance of
betel leaves traffic subject to overall avai-
lability of room in theése trains,

Electrification of Kharagpur-M idnapore
Section (S.E. Rly)

2691, SHRI SATYAGOPAL MISRA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether his Ministry have taken
up the matiér regarding the electrification
of Kharagpur-Midnepore Section in the
South Eastern Railway with the Ministry
of Planning;

(b) if so, the details thereof: and

(c) what is the plan and progra
of the electrification of ‘the' Khé v g

Midnapore Section in the South -ﬁn
Railway?

THE MINISTER' FOR RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir,

(¥ bd &) The  Plahniog Commissio
has been requested té approve
of Electrification of this Section in 1984-85
Works Programme. L
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P.G. Course in Space Engineering at
B.1.T., Mesra

2692, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of EDUCATION
AND CULTURE be pleased to state ;

(a) whether Ministry of Defence and
other organisations of Government had
given grants worth several lakhs of
rupees for Space Enginearing and Rocke-
try Department of Birla Institute of
Technology, Mesra, Ranchi:

(b) whether it is a fact that Govern-

t have ordered for closure of post-
graduate course in Space Engincering
and Bocketry Depaitment of Birla Insti-
tufe of Technology, Mesra, it view of
its poor performances and other lapses;

(¢) whether the Indian Space and
Research Organisations (ISRO) has
given grants for the running of post-
graduate course in the department; and

(d) if so, details thereof and what
necessary steps Government propose to
:ake in this regard ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) to )
A statement is enclosed.

Statement

Birla Instsitute of Technology, Mesra,
Ranchi, has been approved by the
Govyernment of India for conduct of post-
graduate course in Space Enginecring and
Rocketry with an intake of 10 students,
The Ministry of Education provides
grants on 100 per cent basis towards
admittted expenditure for the post-
graduate courses approved by the All
India Council for Technical Education,
A post-graduate Course in Space Engi-
neering and Rocketry at this Institute
is one of the approved courses, The
Ministry of Defence has, however, been
funding projects assigned to_the Institute

AGRAHAYANA 17, 1905 (S4KA)
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by the Aeronautical Research and Deve-
lopment Board in this field, Further, an
amount of Rs. 1,50 lakhs had been pro-
vided in 1977 by the Indian Space and
Research Organisation for augmenting
the existing facilities of the Department
s0 as to carry out further research work
focussing on areas of Rocket Febrication,
Aerodyanmics, Electronics and Control/
Guidance System,

The post-graduate Board of the Al
India Council for Technical Education in
the Ministry of Education has been
reviewing the post-graduate courses of
various institutions, During the year
1981-82, the college had only 3 students
on roll as against the annual intake of
10 students. Since the intake for this
course was less than 50 per cent of the
approved annual intake the Ministry (in
January, 1982) advised the college that
with effect from the academic year
1982-83, the post-graduate course in
Space Engincering and Rocketry may be
discontinued.  The Institute thereafter
represented that they would make all pos-
sible efforts for increasing the enrolment
to the course and requested not be
discontinue the course, Since considera-
ble inputs had already been provided by
way eof cquipment and staff and the
course catered mainly to the requirement
of Defence, it was decided by the Minis-
try that the Institute may be allowed to
continue the course if the intake position
improved. Enrolment has increased to
5 and 7 during the academic years
1982-83 and 1983-84 respectively, The
position will be reviewed next year,

Filling of Posts of Readers in Kendriya
Hindi Sansthan

2693, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of EDUCA-
TION be pleased to state :

(g)_wbethuonl_y_two out of the four
posts of Readers in Kendriya Hindi
Sansthan were filled in the selections in
1983;

(b) if so, whed.nr Government propose
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to utilise the panel of selected candidates
of 1982, which is still in operation; and

(¢) if not, what do Government propose
to do with the 1982 panel ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) Yes, Sir,
The other two posts were reserved for
SC/ST and could not be filled because
the Selection Committee could not get
suitable candidates.

(b) No, Sir. According to the decision
taken by the Governing Council in the
meeting held on 9th April, 1983 the
waiting list prepared by the Selection
Committe in November, 1981 and appro-
ved by the Governing Council in
February, 1982 stands expired from the
date of the meeting i.c. 10.4.1983,

(c) In view of the above decision the
question of operating the waiting list does
not arise,

Consideration of pay scales of University
Teachers by Fourth Pay Commission

2694. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state :

(a) whether the Fourth Pay Commis-
sion, set-up by Government propose to
consider the revision of scales of pay of
University and College teachers ;

(b) if so, whether Government would
extend the interim relief granted to Central
Government empioyees (o the college and
University teachers as well ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No,
Sir.
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(b) and (c) The interim relief sanc-
tioned by the Central Govt. to its emp-
loyees is not admissible to teachers in
State universities and colleges affiliated to
to them whose maintenance expenditure
is met by the State Govts. It is for the
concerned State Govts. to consider the
question of sanctioning of any interim
relief to such teachers,

National Commission on Higher Education
to consider Pay Scales of University
teachers

2695. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of EDU-
CATION AND CULTURE be pleased to
state : ’

(a) whether the question of revision
of scales of pay of college and university
teachers, due since 1978, will be taken up
by the National Commission on Higher
Education headed by Prof. Rais Ahmed ;
and

(b) if not, how Government propose
to tackle the question of revision of their
scales of pay ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) The
revision of scales of pay of college and
university teachers does not form part of
the terms of reference of the National
Commission on Teachers No. I1, headed
by Prof. Rais Ahmed.

(b) The University Grants Commis-
sion is considering the question of revi-
sion of scales of pay etc. and they are
setting up a Committee to look into this

question.
Indo-Pak Relations
2696. SHRI P.M. SAYEED : Will

the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Pakistan President and
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made it clear that Pakistan will not allow
any temporary setback in Indo-Pak ties
owing to certain difficulties caused by
some misunderstanding on both sides ;

(b) if so, whether this view has been’

welcomed by the Indian Government ;

(c) whether some of the recent atti-
tudes and policy adopted by Pakistan
towards India are not good to improve
the relations but are towards deteriorating
the relations ; and

(d) if so, whether India has drawn
the attention of Pakistan to such issues
which will not help in improving the
relations?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) Government's
attention has been drawn to Pakistan
President’s press statement to this effect.

(b) Government have taken note of
this pronouncement and hope that it will
be reflected in  Pakistan Government's

polices.
(c) Yes, Sir.

«d) Government's serious concern
at these developments has been conveyed
to the Government of Pakistan.

Declaring Nepal as a “Zone of Peace”

2697. SHRI P M. SAYEED :
SHRI BRAJAMOHAN MO-
HANTY :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :—

(a) whether Nepal Government has
sought UN support for her Covernment’s
proposal that Nepal be declared a “Zone
of Peace™:

(b) if so, whether India also support-
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ed the Nepal’s proposal at United

Nations ; and

(¢) how many countries have suppor-
ted the Nepal Government’s move ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) No. Sir.

(b) The question does not arise.

(c) It is not possible for the Govern-
ment of India to give account of the
countries that have supported the Nepa-
lese move.

Mailani Passenger Train Accident Near
Gonda

2698. SHRI P.M. SAYEED : Will the
Minister of RAILWAYS be pleased to
state

(a) whether the engine and three
bogies of the Mailani passenger train fell
into the swollen Ghaghra river near Gon-
da where a culvert sank into the flood
water on 11 September, 1983 ;

(b) if so, whether a large number of
passengers died ;

(c) whether during September, Octo-
ber and November, 1983 large number of
railway accidents took place ;

(d) if so, how many accident took
place and in which States/Zones ; and

(¢) number of people died and injured
as a result thereof and whether enquiries
were held ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI): (a) On 11-9-83, the train
engine and next three eoaches of 175 Up
Gonda-Mailani Passenger capsized as a
result of sinkage of track and washing
away of a culvert due to sudden rush
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of water from overflowing Girija bm
over river Ghagra between

and Tikunia stations of North Enstern
Railway. At that time, the train was
stationary and the passengers were already
evacuated to safér placés.  The culvert
itself is not situated on Ghaghra River.
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(b) No person was cither injured o
killed. s 50

(c) to (¢) Zone-wise position of train
accidents and number of persons killed
and injured in the accidents during Sep-
témber to November, 1983 is as under !—

Zonal Railway No. of train Persons

accident —_

killed injured

Central 30 2 8
Eastern 24 — 29
Northern 26 k)| 107
Northeastern 13 — 21
Northeast Frontier 23 1 7
Southern 16 1 24
South Central 35 1 11
South Eastern 20 — 4

11 4 4

Western

All accidents are enquired into at an
appropriate level. In some cases the en-
quiry has been completed and in others
it is in progress.

Implementation of Minimum Programme
of examination reforms

2699. SHRI P.M. SAYEED : Will the
Minister of EDUCATION AND CUL-
TURE be pleased to state :

(a) whether University Grants Com-
mision had asked all Universities to im-
plement a minimum programme of exami-
nation reforms up to April, 1983 ;

(b) if so, what are the main features
oft he Examination Reforms Prounmme 2
and

(c) whether any report has been re-
ceived from the Universities by the Uni-

versity Grants Commission for better as- |
sessment of Students ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHIELA KAUL):
(a) The University Grants Commis-
sion has suggested to all universities that
they should implement a minimum pro-
gramme ofexammclm reforms prefera-
bly beginning with the examination  dur-
ing 1983-84,

(b) The Commission has s es
that each university should take the fol-
lowing measures :— .

(i)  the syllabus in each paper should
be demarcated into well-defined
units along-with topicwise break-

down,
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(ii) Examiners should be free to

repeat questions et in previous
examinations so that students do

not leave out important portions
of the syllabus.

(iii) 'The range of choice available to
students in answering questions
should be reduced. Instead alter-
pate questions should be set in
each unit of syllabus.

(iv) No examination should be held
without fulfilling the requirement
of minimum number of lecturer/
tutorials/laboratoay sessions,

(v) Universities should take all steps
for proper conduct of the exami-
nations such as effective security
measures, proper supervision &
invigilation, cordoning off the
cxamination centres from the
range of loudspeakers and other
interference, arrangement of flying
squads etc. Stern action should
be taken in all cases involving
copying and use of unfair means.

(¢) So far 38 universities and 6 insti-
tutions deemed to be universities have
responded positively to take up the
implementation of the above pro-
grammes.

wewl, wfgamal, fawwinl ok
77 Wi & wewwr o
wg &t wdeqrat v fag
TR AN WA W
sfwa geam

2700. *t qHAT TEI ;T qWIA
wegTer WA qg AT &Y FI7 w14

(%) fafis usal aft gw-afaa
ot &, apal, afewed, fawaial
77 @it sifz & weqror & oy § Ao
IT FAF Ay FA deqry) F FE7 4
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9% 57 71 § fasgiv 198283 ¥ &ww
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(@) warw dear &1 198283 ¥
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(1) T T Hearsi w7 ST G-
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gi, a1 acAEdl HNI® T 2 9T
A% FEATA FT ]982-83 ¥ ANA
e stqam foan mar ; o

(@) @1 7 A= gra HIEA
wifer &1 3fem sva fF o & 91
¥ v wiw &) o€ & ot afx gh, ar
fay deqr A 9% F1 TEAN FH
Farqo e § 7

foren wite wepfa agr aumw Fag™
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qgm) : (%) T 1982-83 F A
WA TTHIT & TAA  FAT FATTG
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1T AT, '
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(3) Tea srqaT A1 § TG AG- g7 X ofawg  wwifaa
mifcal, Y&, aFEl, @i AT |
T §%T & FO §Y FRI
FENFIH L3 k
:nrwrm,%g . (V) =iy

(4) waTer AT W TAITHET () & () IAETd owfAE &

F1 Ig74T 39 & fow FHrEIL TR

aq 198283 ¥ AN foa @A qeqral §1 5 A@ I Ig wlww A
grafgmi S F S A A 7, IAF AW WX AT qWA A wgEA A

ofe 99 faw sqaT @ 1 —
aeqrel 1 AR 1982-83 & dtv fawwa
foq my wqE @ ofa
(=t #)
1 2

1. gfeww = ww aaEd,

g wsg aa,

313, ¥R 9,

g (gfarm) 22,52,655/-
X F¥E g2 Fr7awe, .

TR, BTYD (¥79) 6,87,468/-
3. e afaw SaEd, dwt,

To Fo ST (F77) 7,00311/-
4 FT afw g s Samd,

P (¥ew) 11,57,400/-
5. THe uTe Fto dmew quifanHw,

P ($w) 6,42,620/-
6  Efeww = ww grnEd,

e (dama) 5,76,450/-
7. #ra foer afafy,

guifaar (Teena) 6,23,758-
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8. wd= ure gfeaw araed, .
TAGATT (Fo fro) 5,10,974/-
9. T AT TF TEZ FETLA,

weE AL, 7 fawet 13,92,454/-
10 wraTa wgrave fawatn agraar afafa,

YT (AT ) 13,00,000/-
1. thegs Tz wra S,

fagrz wsg aran, (fazr) 5,00,000/-
12. ara £fear §ehzae anw efrw 0w

feafon, dgz (wafew) 7,00,000~
13 e afaroEs s & saTIeE,

Tt (W) 5,55,862/-
14 #ifeEss @1ared)) a9 sramaEn

o, 7t (wRra) 7,75.489)-
15. JgaT AT WL THEAA

arrfeagfes sre & e,

vt (W) 8,20,3417-
16 foez g frarow g9, 3dr T,

arET, yEAEaT (I '9,90,000/-
17- faera wred FedaT e,

wawar (vfeaw ) 5,35,922/-
18 st qre weamor gfewy,

7t feedlt (gearaT) 218,68,584/
19. ghoor daw ow,

7t feeslt (geaTea) 19,66,140/*
20- wredrg wrfemanfa daw |99,

¢ feesht gemraT 20,72,034/-
21, HEQCAT Ay FgAe dafae g

iR (gerem) 1599.614/
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wEm 33 & fag wrAevs 6. Ta% fet oF safya ar safal
2 4 & uw frwrg & fog & sfeT
I % WA grew ®; oW ¥ ¥ faw adff sy
gegr qeitweor afafaaq, 1860 g
NCRWE W T, i 9T FEN q@ & fag qarx

& aanta qaEa g wifge g wifeq |

2. TV WA AT 91gy WY
T FET F FAGAAF T Grant to Institute of Educational Planning
s # Fegfa s FEEwd) and Administration
i e 2701. SHRI C. CHINNASWAMY :
FY JrET T1fgw Will the Minister of EDUCATION AND

CULTURE be pleased to state :

3. gz F71 Ifam w7 § afsg ow

va=a% fawa gar Tifgn w2 (a) what is the grant given by Minis-

afsrar wrat a7 try to Institute of Educational Planning
b . ,ﬁ’, M - and administration during the last three
zifaal &1 Fwea F fafeq years ;
gfgars & = ®F § Fuq

(b) how many faculty members are

foar mar 2 e
4. TAT F FAAq qAZAF  HTA (¢) how many research projects have
F f‘aq ﬂ'ngﬂ FEY ﬁﬂ' - been undertaken during the last three

years and among them how many have
3 F GATET:F9 & F9 al been completed ; and

av g% 1 wafy & fag afgan _
Fequor/auTS Fearo migar faar , (@) the names of the research projects

N ale % wrk ok T — and stage in which they are at present ?
g < AR 2o T T
it o o o TSR AR
T S B A S eation duriag the
A FH F fau @ qm three years to thé National lnstitute of

M' - Educational Planning and Administration,
, Wi Wi 3 "3 an autonomous body set up by the Minis-

wa grar =1fgg | try of Education :
Year Non-Plan Plan : Total
Rs. Rs. RS.
1980-81 18,98,000.00 22,01,000.00 40,99,000.00
198182 20,29,000.00 25,55,000.00 45,84,000.00

1982-83 25,99,000.00 29,48,000.00 55,47,000.00
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. AE B NA A D
ormation fur-

D3N worinh. S

(b) According to the information

nished }hq at
““MW lenmgwmj MSMUW.
it has 25 Fugultx memben in ,?osi(ion

(c) Dunnn (he last l.hree years
(1980-81 to 1982.83) 29 research projects
Wwere undertaken of which 19 hnve been
completed as per information " firdishéd
by Nationa! Institute of Educational
Planning and Administration, .
el IIRG N

(d) The mformmon received ffom the
Institute is attached. ! “¥le

Statement

List of Research ﬁm)‘ecu undrrlak'en
during ]980-81 to 1982-83 and their
Curremt Status

Studies Completed:

1. An AII india Survey of Educa-
tional Administration.

2 A study of Administration of
Elementary. Edycation. in_ rela-
tion to Universalisation in_ nine
Educationally Bukmd States.

3. Study on Norms for Maintenance
and Development of School Edu-
cation Facilties in Haryana.

4. Exposure of Scheduled Castes
and Scheduled Tribes to ITI faci-
lities : A Study of five States.

S. An indepth Study of Ashram
Schools,

6. Cost of supply of Education in
Gurgaon District, Haryana—A
Pilot Study in Sohna Block.

7. A study on Inspection and Super-
vision Practices and Proformae
in some Educationally Advanced
and Backward States.

8. A Study on Mobilisation of Re-
sources for Education in Inda—
oD I‘v\‘
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A Pilot Study of Union Territory

of Del
nrl‘niti'mi.'.':,
2 bey

9. Trends in Educational Expenditure
in India—A Regional Analysis.

10. Eduunon F‘mnemc .nd Bquity

A Comparative Study of Haryana

md Kerala
Yaor s A

11. Education and Rural Develop-

: A Comparative Study of

Pluﬁxfn; and Kdmhuu'ltive
Mechanisms.

12.  Methods and Problems of Educa-
tional Administration at the
Block and the Institutional Levels
in India,

13.  Trends of enrolment of the Sche-
duled Caste students in Higher
Education (1964-77).

14.  Post Matric Scholarship Scheme
for Scheduled Castes and Sche-
duled Tribes. A Pilot Study in
the Union Territory of Delhi.

1S. ‘Working of Book Bank " Scheme
in AIIMS and IIT : A Pilot Study
in the Union Territory of Delhi.

16. Study of matters concerning
Rules for Transfers and Discipli-
nary proceedings, applicable to
School Teachers.

+7. Study for Developing a Model
Financial Code for the University
Systems.

18. Policy making in Indian Higher
Education with special reference

to 13 .eleaed U ities in
India. h ol
19. Legal bases of General Education
in India. S oy
Studies near Completion *

1. A Study of Organizational set-up
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and System of Educational Plan-

ning, Monitoring and Statistics in
States/Union Territories.

2. An indepth study of Financing of
Higher Education in India,

3. Autonomy of the University Com-
. munity.

4. Secondary School Head in Com-
parative perspective.

5. Study on Organizational History
of the Ministry of Education.

6. A Study on Optimum Teacher
Pupil Ratio for Schools.

7. Funding of Secial Sciences in
India—ICSSR Project.

Studies in progress :
1. Re-thinking Development.
2. Regional disparities in Educational
Development—An Atlas of Indian

Education.

3. A Study of Educational Financing
with special reference to Equality
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of Opportunity and equalisation
of Education Opportunity in
India—A case Study of School
Education in Kerala and Uttar
Pradesh.

Ratio of Registered Medical Practitioners
to total population in the country

2702. SHRI SOMNATH CHATTER-
JEE ; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) what is the number of registered
medical practitioners in the country ;

(b) the ratio of the above to the total
pupulation in the country ; and

(c) the same in the developed and
developing countries, country-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUDBEN
M. JOSHI) : (a) and (b) The number
of qualified medical practitioners register-
ed with the Medical Council of India as
on 31-12-82 is 2,95,099 and their ratio to
the total population is arounl 1 : 2300,

(c) A statement is attached.

Statement
Population per Physician for Selected Countries

S. Name of the country Populationper
No. Year Physician
1 2 3 4

1. Afghanistan 1978 16,630

2. Argentina 1975 530

3. Australia 1980 560

4. Bangladesh 1979 10,960

S. Brazil 1974 1,650



229  Written Answers  AGRAHAYANA 17, 1905 (SAKA)

Written Answers 230

§ 3 4
6. Burma 1979 4,710
7. Canada 1979 550

Egypt 1980 960

France 1976 580
10. German (D.R.) n 1978 520
11. Germany (F.R.) i 1979 450
12. Indonesia 1979 11,979
13. Japan . 1979 780
14, Kenya 1978 11,420
15. Libya 1980 730
16. Malaysia 1977 7,300
17. Mexico 1974 1,250
18. Nepal 1980 28,770
19. Pakistan 1980 3,49
20. Sri Lanka 1980 7,400
21. Thailand 1979 7,220
22. United Kingdom 1978 660
23. USSR. 1977 290
24. USA. 1978 520

Re-Employment of Retired Faculty
Members in Central Universites

2703. SHRI C.T. DHANDAPANI :
Will the Minister of EDUCATION AND

CULTURE be pleased to lay a statement
showing :

(a) how many retired faculty members
have been re-employed in cach of the
Central University; and

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) and
(b) The information is being collected
and will be laid on the Table of the Sabha
as soon as possible.

#afty aTeTe A ¥Er wiw-

et § of, afgai v
¥wew Juwew 7 g

2704. it frgw g : w1 wey
site afeare weme Wt 7 T W
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9T ®39 fiv .
A1 3

(7) worag ax g f& @ 2-3
g & ¥ geare EAReq dav
atrateal w1 & Yoogfzar geaTd
TR FEF R o iguw ad ¥ d4-
g T faw @ & foaw wew
AR ¥ geaw feqr wmar @, fomd
girumerey Ufral & owrdr wfeAr-
T4Y T HTRAT FAT 9T W E ;

&g

(=) afz gi, a1 3% @1 FO
§; ax

(m) ®:frg FTFIT EFEET FAT
wleareral & T Wl F1 Er AeATE
¥ faa g gra #a1 3w feg @t

®E?

wTee Wit qfrate wEgTer WATHY
# gy wait(gwrt gHTE qRo At
(%) & (1) FA7 FIFT AT
Tt & svgareg) F ®F 917 afza &
g w4 6 fas3 o7 g7 F7 99-
T #1 acArE £ faar & aaia g
afid zafau F=hg e g
“IAAT F ATATAGT § gHFT  IHHAT
LIV TR o o nre
gAarT fedtwa # Ffafaw aet-
PR o s Bt JEY
2705 =it fia wrE was ewb -
FIT X FAT A AATH F) FIT 9 0

(:‘i"m g a9 % f& wwan
Yoy fedrare § Afafas aevda %
Do ¥ wafa ww@w oy wwe ¥
30 37 3% (3 ) &Y Tk aafs
HAEAGIT & qETAAI §7 | Nq ¥

15 foasat a% (919" ot whei) &
forg frgwr fear s @ wregmdr of
X § g wAaig fedran §
w250 wa wHwifen w1 gEEE
IEAT 9T Wr & ; A

(@) afz g, at s oz fad)-
a7 ¥ o Afafas qzads’ w1 Ow-
M GEAT FUF F WrHT D gHaT AT
aroay ?

W AR (7o e go wd wi
av}) (¥) wFaR A H, wrai-
a1 & Afafas oAt wiewr & fagreA
T efgfa 1savad 4 g1 a%
9T 741 9T | ¥ A 8§ 30 I aw
g & | raAE nEe ¥, 2wA) 9%
Afafos ot ;s #1 ) wi'w 75
frasmat a% afr amfaal, fesr aar
AE T F |6 FT AT |5 g€ A%
/1T STAr § )

(=) Afafes ot ar=t & Frarw
&1 wrasawar cqrArg  affeafagi qx
iz gt & o wafan sgenar &
%7 AEY F3AT )

Attaching First and Second Class
Bogies to Tatanagaf Patha Express
) From Barajamda

2706, SHRI R.L.P. VERMA : Will
the Minister of RAILWAYS be pleased to
state :

WU PRy e

(a) whether there is any proposal to
ﬁ.‘ﬁ"’“ ‘and secoRll™ class “Bogies” to

Nagat Patna FXpresy “from Baraj-
amda which has a big industrial complex
around it; and
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(b) if not, whether Mnmm pro-
pose to consider this propoul in the inte-
rest of the people of that arca ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURY) : (a) No, Sir

Yo

(b) There is no roem on 87/88 Tata-
Patna Express to haul an additional coach
on a regular basis.

Relaxations for Unemnloyed Gr-k.
Partoership for holding Bookstalls

2707. SHRI R.N. RAKESH :
PROF. AJIT KUMAR
MEHTA :
SHRI KAMLA MISHRA
MADHUKAR :

.Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Government have
received suggestions from many Members
of  Parliament about relaxations to be
given 1o parinership of unemployed gradu-
ates for holding upto 5 bookstalls per
partner as is done in the case of an indi-
vidual unemployed graduate;

(M) - ifso, the difficulty in permitting
five holdings to each partner;

(c) whether the Railway Board have
adopted policy to discourage those usfem-
ployed graduates who are forming a part-
nership by equiting a partre ship firm
with’ ‘an individual unemployed graduate
in holdua booksulh; ; ¢

(d) whether a md B’ ‘part-
ners/members of A.H. Wheeler & Co.
Pvt. Lud. are continuously holding 374
bookstalls and unlimited counter tables/
trollies on every important station/plat-
floray for'a century and the Railway Board
lu.s not fixed any ceiling limi'; and

(¢) if so, the reasons thereof ?

FRVE & W At T
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THE MINISTER OF RAILWAYS
(SHRI A.B A. GHANI KHAN CHAU.
DHURY): (a) and (b) Yes, Sir. The
matter is under examinition.

) No, Sir.

(d)and (¢) Myss. A.H. Whesler &
Co. Pvt. Lt41 and two other major book-
stall contractors ;. M/s. Higgin Bothams
and M/s Gulab Singh & Sons have been
holding bookstall contracts since long
before introduction of the scheme for al-
lotment of bookstalls to unemployed
graduates and their organisations. How-
ever, further allotments of bookstalls at
additional stations to them have been
stopoed since 1964  Even on new plat-
forms, waiting halls, etc. constructed on
or after 1.1.1976 at the stations where
these contractors are holding contracts,
bookstalls are being allotted to unem-
ployed graduates, their organisations, etc.,
as per extant policy of the Government.

a2 & waew ¥ wdleE R
gur afafa « famfw

2708. =t TEATT Wrew ¥
W g4 freafafes smerd <o
qraT fAg T 59 929 9T @A #1 FA
s fa :

(v) T g aw & fe ¥ guTe
afafa # 78 & @ Fw § gy
w71 & fag s § w1 fywifa
w”tg

(u)uﬁxt A A w’m
m&.lﬂt

(m) v A A
frar g ?
"R B S RE

# !l'hh(t!-i\o 7o m at

S(E) A (v) dwogee
aﬁtﬁtimﬂt&ﬂé € wreit # wega
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# 2 i as o ¥ Feafefes
12 ¥ T TR —

(1) afwr @R IFEmE,
wi gueal # Qsww ¥
fag saww g@atT

(2) of@sT)

(3) t=we, g7 @1 i)

(4) o wfas il

(5) 7a-=1% &1 IR 6K
I )

(6) FFTar aar a7 ¥Ier §3IFA1 )

(7) T

(8) srgsum s fawe
(9) wdardty

(10) fawre & gT &=y
(11) =rd-sqaeaqr )

(12) wgre afvagT )

o Featel ot sfvat dog & qrawraw
Fwdimfry)

feai2 & o Wit & g208 famifad)
feoaforat & mh g | =% & 254
femfet femfudi &t v st
foar mar &tz 13 &1 FFdwa w1
feaar oy & 1 3 fawrfeei o =% av
s gareral grer afew o ¥ fawre
fear o wr 8| “pa frwfol &
wrafeaga & art & @ gro afew o
& fawre fear o w@r &
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2709. =Y THEATT ArEst ;. ¥4V
ey Wit qfemie wsgm SN A
I ¥ FO HGT 1w -

(%) ¥ foge & @ «ww,
Fanet, gforar, sfeg, wgad, e,
Tie=RT a1 ¥+q faa ¥ afeaws @9
S FEEHWIT QX q¥ GHIA 9%
W g g

(=) afz gf, @ w1 7 0% @ t.
M ra T & qfwmaesy 3@
wrt # gy g @

(m) afz gi, a7 acgadt famrax
@ s g W

(™) @ TN & Tmw & fag
T T sETg s af @ ?

eaveen witx afvare wFmw wATEG
¥ vivg st (st sigfean feat):
(%) gt & o fawi & sorly
gafawarsfes W ST WY
wea % geqfagt d

(&) ¥ (7) w7 Aww gifs-
wifeal & faelt guar & wgare s
wfawarefen ot st & gf
Mﬁfmn-mmumt :
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wiEt # wear

W afasarsiza FTE-HTATT

qazt

3

|

10

24

02
20

sl

45

91

—

(7) @ ot A dwwm § fg
Frrefarfers g fer o § .~

wmr gafasarngfen

(1) usha waferr seqea s
Prdemrare & 6.11.1078 & 0% ¥w
e aar @ afe T O &
TEIT Y e & fag wrew w
w1 O¥ usEl & fermam #
TR TET AT A |

(2) ari & sEwrd 3y AR

firerr & Pore straref gafameefen
gt ox Az fafas ool o
wifes =7 § ater tar & TR
wiaform, fafrmratr oo fefren
wifwl & svw & faw ooy
wfewasfes 2% & wrown,

- Wwwor, gt fawy O e

fawrt, stem aitx sware, Fed
W arg Brares weral & and
¥ ow gAY N atzr mar g )
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(3) strarft efawerefen ¥ sarfaa
a9 ¥ fevww aw & fau
reftr wafar segET S &
o -wTo Hlo[Ee o fe wY
qATE FY AT )

(4) wfmr @ & e st @ 8

(s5) vroai e anfa i Y w T
% s gfawiches & &%
oA wArd W qe@w #
geart fFg a7 @ )

(6) Teha ez fama deqm, o0
e s Afoww wfefeq #a-
w1, sfgs wiegm @i fagE
ok w7 TR FEgE AN
g F AT w9 (A
Afral #7 g9 3 I IAKT
faferr &3 & s ¥ @
ot

(7) =4t sfr &@wer #)7 afian
Fe7mm F &Ny fasl & agy
foar 7oy & f& 3 s gafa-
swisfed qv Fiz fasmm gadY
wF % fawd @ 9 F dvw
1 & qdvwr, quargs FrzT-
'ﬁﬁ#ﬁmm&'mﬁa[

STRT-HIATT

L T

(l) Ufrat w dfver o FmAT A
wmwm st fagy
FETATCF @ e

(2) s%aor &1 d54 # fau garfam

0 Taai ey argte & aiEt § Ao

e vobue e Cofmewe i §

mcamns.ms
445 Y aowy LAY L TAM

Wr.tten Answery 40
[ TR TN ) 5

*o ﬁoi Gl m wre-
mfmnﬁmmw g
Freams! §) g€ uy q31-
far s s fdmen
T AT St § ) ,

(3) dwww waar IgE & gwidd
srafaaq & fau ag.awg 9%
qT-UTT 4% &) AT @ E |

(4) wem wafm g s@ e
fagmwa, i d@Wdr A
Fgeara 67 wa ag ofrws
ufefaa, sawar frgfy 9 f57-
T w2 72 § AT dwmrdy v
TEqE & fau aravaw awAEn
qURT 2 L)

(5) aafea @ & FAEAT ITAEH
T a7 TE

Withdrawal of Drugs with Batch
Number

2710. SHR1 KUMBHA RAM ARYA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
slate :

(a) what are the details and names of
drugs and their batch mumbers of the
large scale units which bave _been. asked
to withdraw them by the Government
during last two years; and

(b) the action taken by the Govern-

mthucbuse? h ) :
T'HZDBPUTY MINISTER IN THE
Mi Y OF HEALTH AND FA-
MILY WELFARE ( ARI KUMUD-
M. JOSHI) : (a) and (b) - Informa-

:ﬁ&w}ﬁwummbw on

1 Wt
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wagfea fadt/wagfea w-
wferat & firg wrefeter ot
&1 warefam foar s

2711. =it v fasva qraae - ¥4
ravee ot qfeae wegwr WA 9@
AT Y F90 w0 fiw .

(%) 9% #areg a9 IEE  AdI-
aeq wrataal # sggfea arfaat @i
wagfaa senfadi & fag srefers 3%
93 & amw v €, fasg fyew d a9t
% ruw s fear mar @ e
Ia% wroo v § ;A

(@) sa®r Aofrary a@r AGAT
= g ?

waTeey Wt qfcaTe wsqor wwtem
C# et gAY (FEEER gWe
sdt) (%) 3 (@) g owE
MA@ T ETR ™ D
STt |

fatw smwg # warcfea feg
wg oFi ¥ s

2712. =it v famw qrEaE -\
fam o ag FAH ¥ FOF ®

(%) fadw soreg aar wE W
aeq sratagl § wagies arfagi &
aonfaat & I arefes oFi
%1 g foaett § e i v el &
e sidfae w3 faar T a9t @
9%l §1 Wi A § ¥|WOE
g; ar '
(W) ww waw & o ofaTT HT T6-
qresra F g ?
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fadm s § Tow W (s o
go wm) : (¥) s (@) wifaw
g fagzor % & o€ &\ (wearwy
e v | e AT LT-7233/183 ]

faen werm § waglea sofagl
o wagfan swenfaal &
fag scfaa o3f
watcfem fear san

2713. =it v fawe qrEaw - §49
foen it wegpfa 4 g a9 & g1
widq fr -

(%) #9197 WX Ia§  weAeq
wratadl § sggfea sifaat s agg.
e sraanfrat & P arcfere oF o3
¥ am v g fog few fim awt &
o warefas fear T o 9
L0 §4T § ;

(&) s7%1 AT g9 FgaETe
T g ?

forr vt qepfi aar aww e
el § vew Wt (s shen
wlw) : (%) o (§) g oEw
1o o @ A awTEw O W@ @
ST |

Harassment of Indians at Karachi Airport

2714.  SHRI LAXMAN MALLICK :
SHRI N.E. HORO :
SHRI G.Y. KRISHNAN :
SHRI CHHITUBHAI GAMIT:
SHRI ARJUN | SETHI :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government's attention
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is invited to the “Hindustan Times" dated
12 November, 1983 that six muslim pas-
sengers including to women went to
Karachi with valid passport but they
were subjected to ill-treatment, be-
cause they did not travel by a PIA flight
and had come by an Indian Airlines flight
and were sent to India by cailing them
names ;

(b) whether it is also a fact that they
were not even allowed to have food at

the airport ; and

(c) if so, whether any protest has
been lodged by our Government in this
regard and if so, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) and (b) On
5th October, 1983, five Indian nationals
and again on 9th November, 1983 six
Indian nationals who went to Lahore by
Indian Airlines flight were not allowed
entry into Pakistan by the Immigration
authorities of Pakistan on the ground that
their passports were doubtful.

(c) We have taken up the matter with
the Government of Pakistan. While im-
pressing our concern at the great hard-
ship caused to the persons concerned, it
was pointed out to the Pak authorities
that the veracity of passports, if at all in
doubt, should have been confirmed at
the time of issue of visas by the Embassy
of Pakistan in New Delhi.

Incentives offered to Port Workers of
Bombay and Calcutta for clearing
Pragati Maidan Cargo

2715. SHRI SUSHIL BHATTACHA-
RYYA : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) details of the incentives offered to
the Bombay Port Trust workers for
clearing cargo meant for the Pragati
Maidan ;

(b) details of the ‘ncentives offered to

DECEMBER 8, 1983
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the Calcutta Port workers for clearing
cargo meant for Pragati Maidan ;

(c) whether the Calcutta Port Trust
workers accepted the said offer ; and

(d) if not, the detalls of the area of
differences ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 Z.R. ANSARI):
(a) The quantum of compensation pay-
able to the workers of Bombay Port in
respect of eontainers to be taken out of
Bombay Port to the Indian container
Depot at Pragati Maidan, Delhi and
vice versa is yet to be decided by the
Board of Trustees of Bombay Port.

(b) und (c) Discussions with the labour
unions as regards the formulation of a
scheme for handling containers at Cal-

cutta Port are in progress. The propo-
sals relating to the incentives to be offered

for loading and unloading of containers
from ships, barges, lorries and wagons
have not yet been finalised,

(d) Does not arise,

Training to DTC drivers regarding
good behaviour and manners
towards Commuters

2716, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state :

(a) whether Government propose 1o
train DTC drivers for good behaviour
and manners while on duty in view of
repeoted experience of bad behaviour and
bad manners by them towards commu-
ters ;

(b) if so, details of the scheme ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
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TRANSPORT (SHRI Z. R, ANSARI): -

(a) and (b) Drivers & Conductors who
are selected for recruitment are imparted
training in the Training School of the
Corporation before they are given em-
ployment. The training courses for the
drivers besides giving technical instruc-
tions on driving include special lectures
on courtesy and their behaviour towards
commuters and especially towards ladies
children and aged people. Likewise, the
conductors are also being given lectures
on the similar subject. Refresher courses
are also arranged from time to time so
as to emphasisc continuously the need
for courtesy and good manners towards

the travelling public,

(¢) Question does not arise.

Request for grant for Harijan Sanskrit
Mahavidyalaya, Baraha

2717. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether any request for grant
from the Harijan Sanskrit Mahavidyalaya
Baraha, has since, been received by the
Oovemm'em ; and

(b) if so, the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) The State Government's specified
recommendations and certification regard-
ing building plan and estimates are
awaited,
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Centrally sponsored schemes to save
Children from Polio

2718, SHRI HARIHAR SOREN :
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state :

(a) whether any Centrally sponsored
schemes have been introduced in different
States and Union Territories to save
children from Polio ;

(b) if so, the extent of progress made
by different states and Union Territories
to help save the children from polio in
the Sixth Plan ; and

(c) the number of children in diffe-
rent States affected by polio and the
measures adopted to cure them so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRIMATI MOH-
SINA KIDWAI) : (a) Under the MCH
Programme, polio vaccine is being sup-
plied to States/U.Ts since 1979-80 for
vaccination of children.

(b) A statement showing the number
of children who were given full course of
polio vaccine during 1980-81, 1981-82 and
1982.83 is placed at statement I. It is
proposed to immunise 75 lakh children
in 1983-84 and 100 lakh in 1984-85.

(¢) A statement showing the reported
number of poliomyelitis cases and deaths
in 1981, 1982 and 1983 is placed at
Statement II. There is no specific treat-
ment for poliomylitis. However, sym~
ptomatic treatment is available in hos-
pitals.
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Statement 1
States/U.Ts 1980-81 " 198182 1982.83%
1 2 3 4
Andhra Pradesh 164660 188756 266556
Assam 8949 20821 18563
Bihar 58104 113069 161452
Gujarat 112013 219401 310233
Haryana 39368 83828 156896
Himachal Pradesh 15767 | 42066 78346
Jamma & Kashmir NR. NR. 30022
\ Kamatske 254100 245491 417999
Kerala 45657 307819 274579
Madhya Pradesh 103636 164402 206583
Maharashtra 91935 410128 873612
Manipur NR. NR. N.R.
Meghalaya 1757 7389 13778
Nagaland NR. N.R. NR.
Orissa 46328 92703 94992
Punjab 145904 _ 201916 975296
Rajasthan 52332 81050 137435
Sikkim 954 4044 3014
Tamil Nade 187950 261924 475580
Tripura N.R. 5231 3954%%
Uttar Pradesh 66550 176866 276071
West Bengal 44318 100637 153828
A& N Islands 2965 1898 3460

*Figures are provisional
*¥Figures upto Jan. 83.
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1 A 2 3 4
Arunachal Pradesh 1815 1313 209
Chandigarh 15648 12809 13165
D & N Haveli 2088 2761 2735
Delhi 68296 80072 1056.19.
Goa 24247 25278 21344
Lakshadweep N.R. N.R. NR.
Mizoram 3798 4998 2915
Pondicherry 15787 20911 19166
M/O Defence 39683 41506 38986
M/O Railways —_ — 10905

Total 1614609 2925087 4449174
Statement 11
1981 1983 Reports
States/UTs. P S NP —received
Cases Deaths Cases Deaths Cases Deaths upto
1 2 3 WA I
Andhra Pradesh 1873 15 UM 3 122 1 June'®
Assam 25 - 68 — 1 - <do-
Bibar £ + ” 9 3 March'8}
Gujerat 176 N TR 152 1 Avgust '83
Haryana 34 1 s 1 741 Jume'®
Himachal Pradesh 189 6 PR 9 - Juy s
Jammu & Kashmir ¥  Agle: i 3 — June '83
Kamataka 1275 O U i
Kerala 179 . DA M + +
Madhya Pradesh 2286 2 190 B 775 August’83
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1 2 $ 5 6 7.
" Maharashtra 2035 81 1704 84 1159 67 Sept.’8d
Manipur -+ + 4 - 1 — May 83
Meghalaya — — — - -_ — April "83
Nagaland + + + 4+ + o+
Orissa 1501 10 169 - 1375 6 March '83
Punjabr 2294 29 1516 6 436 1 March-
July '83
Rajasthan 3967 34 191 16 667 13 -do-
i T SN SRRl + <+
Tamil Nadu 394 35 396 20 250 13 August '83
Tripura 20 - 1 - 2 — May '83
Uttar Pradesh 3106 1132 9 116 — Feb'83
West Bengal 368 1219 8 1858 3 August '83
A & N Islands 9 - 2 - - — May 83
Arunachal Pradesh + + 2 - - —~ Feb: '83
Chandigarh 64 - 9 1 7 — May 83
D & N Haveli 4 - 3 - 2 — Oct. 83
Delhi 3087 152 2800 79 1925 60 -do-
Goa - o 1 — - — August '83
Lakshadweep 14 1 4 e + 4o
Mizoram 24 2 16 1 1 — August '83
Pondicherry 548 —_ 400 11 146 3 June "83
India Total 25304 654 19085 397 11971 192

-4 Figures not received— :- NIL
(1) Data for Delhi 1981-82 includes data for MCD, Delhi Administration and
selected hospitals, Delhi ;
(2) Data for Delhi 1983 includes MCD upto August '83 and selected Hospitals
upto October, 1983

(3) Data is provisional.
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Re-instating Loco Runaing Staff

2719. SHRI A  NEELALOHI-
THADASAN NADAR : Will the Minister
of RAILWAYS be pleased to state :

(a) whether it is a fact that 633 Loco
Running Staff of Indian Railways were
removed from service during and after
the 1981 January-Febroary Loco Running
Staffl agitation;

(b) whether it is also a fact that
various High Courts of India including
the High Court of Kerala have issued
judgements quashing the removal orders;

(c) if so, the reasons for not reinstat-
ing these staff in service;

(dy whether Government would issue
directions for their reinstatement ; and

(¢) if so, details thereof ?

THE MINISTER OF RAILWAYS(SHRI
A.B.A. GHANI KHAN CHAUDHURI):
{a) to (¢) 591 Loco Running employees
(not 633) who absented themselves en-
masse without permission in January-
February, 1981 were removed from
service. A number of them had filed
cases in various Courts of Law. A few
Courts have decided the cases in favour
of the employees and the administration
has filed an appeal in the Supreme Court,
As per interim  order of the Supreme
Court, the staff concerned are being paid
salaries as admissible, Suitable actien to
review these cases will be taken as soon
as final judgement of the Supreme Court
become available.

Steps to Popularise Acupuncture Treatment
in the Country

2720. SHRI AJIT BAG : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state
what steps Government have taken to
popularise the acupunture treatmeat in
the country ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI) : At present, the
Governmeat do not have any scheme to
popularise acupuncture treatment in the
country,

Annual Growth Rate of Population

2721, SHRI CHITTA MAHATA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) what was the population of India
as on 30 June, 1983 ;

(b) what is the annual growth rate of
the population; and

(c) what is the position of India in the
world population growth ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE  (SHRIMATI
MOHSINA, KIDWAI): (a) No Official
estimates of the population as on June,
1983 are available.

(b) Annual growth rate of popula«
tion obtained as a difference between the
death and birth rates as revealed by the
Sample Registration System (S.R S.) of
the Registar General of India for the
year 1981 is around 2%. As a result of
the performance under the Family Wel-
fare programme during the years 1981 to
1983, the current level of the difference
between the death and birth rate is esti-
mated to be around 1.99

(¢) The United Nations in their
publication entitled “WORLD POPULA-
TION PROSPECTS AS ASSESSED IN
1981"POPULATION STUDIES No. 78
has projected the population of various
countries for each quinquinnial period
from 1950. It is seen that there are 120
countries which have prejected growth
rate more than that of India during the
period 1980-85,
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Arrears of Corporation Taxes against has been made. Every endea
. South Eastern Railway and - Mbytheknﬂmtobﬂlv:uhm

Eastern Railway

2722. SHRI CHITTA MAHATA :
Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether it is a fact that South
Eastern and Eastern Railways are among
the largest defaulters in paying taxes to
the Calcutta Corporation; and

(b) if so, thej details thereof and
the reasons therefor and what action
Government propose to take in this
regard ?

THE MINISTER OF RAILWAYS
(SHRI A.BA. GHANI KHAN CHAU-
DHURI) : (a) and (b) Calcutta Corpo-
ration has preferred bills amounting  to
Rs. 1.27 crores on the Eastern and South
Eastern Railways towards service charges
on railway propertics during the period
1.4.1954 to 31.3.1983. Since payments
could be made by the Railways only afjer
actual determination as to whether the
properties were self-sufficient in nature of
whether availing of the services of the Cor-
poration partially, the matter had to be
examined in the context of the instructions
WbytheMmmryofWorbnd
Housing, in regard to the levy of service
charges on Central Government proper-

ties.

Pending determination of the dispute,
the Eastern Railway had made an ad hoc
payment of Rs. § lakhs. Against an
amount of Rs. 56 lakhs claimed by the
Corporation on 16.2.1983, the Railway has
aranged payments to the extent of Rs.
31.05 lakhs in respect of one holding. The
bills relating to the other holdings arc be-

As far as South Eastern Railway is

concerned, the Corporation has preferred
bills for g amount of Rs. 73.23 lakhs in

respect of the period from 1.4.1954 to
31.3,1983, pending scrutiny and verifica-
tion. an gd hoc paymeat of Rs. 3 lakhs

lndumw payment of service charges
m Calcutta Cmpomionnanu.

E‘"‘G“-“m"“flﬂd
School Building

2723. SHRI AJOY BISWAS : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the Tripura Government
have approached Union Oovcnm( for
to education institutions;

(b) if so, whether the Union Govern-
ment would _consider to provide money
and help to the Staie Government for
improvement of educational conditions of
the State; and

(c) if so, details thereof ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND L WEL-
FARE (SHRIMATI KAUL) :
@ Yes, Sir.

(b) and (¢) There is no scheme under
which funds requested for by the Govern-
ment of Tripura can be sanctioned. The
request of Triputa Government however
was considrered by the Working Group of
the Planning Commission on Education on
the 22nd November, 1983, in the caurse of
their discussions om the Annpal Plan
proposals of the State for the year
1984-85.

Restoration of Property of Tamilians in
Sri Lanka

2724. SHRI K.T. KOSALRAM : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a). whether it is a fact that the
damaged houses and shops of people of
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Tamil Origin in the recent racial violence
bave been taken over by the Government
of Sri Lanka through a special executive
order; and

(b) if so, the steps taken or proposed
to be taken by the Government of India
to get such properties restored to people
of Indian origin ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) In the after
math of the recent ethnic violence, the
Government of Sri Lanka set up the
Rehabilitation of Properties and Industrial
Authority (REPIA) on 9th August,
1983. In terms of the REPIA regulation
all damaged property will vest in the
state.

(b) We have conveyed to the Sri
Lanka Government the apprehensive of
the persons whose businesses and homes
have been damaged that the REPIA pro-
visions might be missused to deprive them
of their property, The Sri Lankan Govern-
ment has reiterated that these apprehen-
sive are baseless and that the objectives
of setting up the REPIA is to prevent
distress sales, unauthorised occupation or
other misuse of the damaged property.
REPIA has announced schemes for pro-
viding assistance for rehabilitation and
repair of both industrial properties and
residences. Some businesses have been
divested and returned to their original
owners,

Supply of a Crane to Coal Jetty at
Tuticorin Port

2725. SHRI K.T. KOSALRAM :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it has been brought to the
notice of the Minister during his recent
visit to Tuticorin that in the Coal Jetty
of the port, only 5000 tonnes are being
loaded and unloaded per day in the ab-
sence of a crane;
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(b) whether 40,000 tonnes |

ded and unloaded with lhewx

crane; and 1

() if so, the steps being taken to
supply a crane to Tuticorin Port ?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI ZR. ANSARI) :
(a) This Ministry is aware that the . coal
jetty at Tuticorin Port, which is a captive
facility for Tuticorin Thermal Power
Plant, has been handling on an average
about 4,000 tonnes of coal per day. . Pro-
vision of crane(s) on the wharf has not
been contemplated.

(b) No.
() Does not arise,

Expenditure on Maintenance of Inspection

Carriages
2726.  SHRI ANANTHARAMULU
MALLU : Will the Minister of RAIL-

WAYS be pleased to state :

(a) the number of Railway offjcers’
carriages called inspection carriages or
saloons all over India, zone-wise and the
cost involved every year for their mainte-
nance, haulage, including salary of the
staff for maintaining the carriages, during
1981-82 and 1982-83; and

(b) the cost of six wheelers, and fout
wheelers, and also special carriagsé’ used
by General Managers, Heads of Depart-

ments and Chairman ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU.
DHURI) : (a) The number of coaches
utilised for Inspection on the Indian
Railways as on 31,3.83 is given in State-
ment. These Inspection Coaches - are
considered as part of overall coaching
fleet for purpose of repair and mainte-
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nance and haulage statistics and no sepa-
rate records are maintained for this
purpose.
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ring Inspection coaches of different types
are not available. Most of the Inspection
Coaches now in use were built between
1900 and 1940 while a few number, 44,

: Y were built between 1965-1968. Their
(b) S“Ch Inspection Coaches have not average costs, as available, are as
been built for a number of years and aadie :
hence the present day costs of manufactu- :
Broad Gauge Metre Cauge
4/6 Wheeler. Rs. 27,315 to Not available,
Rs. 80,000.
8 Wheelers. Rs. 77,005 to Rs. 55,218 to Rs, 75,437
Rs. 1,20,000
Statement

Number uf Inspection Carriages Maintained in Each Railway as on 31.3.1953

BROAD GAUGE

METRE GAUGE

NARROW GAUGE

RAILWAY 8 4/6
Wheelers Wheelers

Wheelers Wheelers

8§ 46 8 4/6
Wheelers Wheelers

4 5 6 7

1 2 3
Central 17 95 - — 10 1
Eastern 23 66 — — - 1
Northern 37 54 14 18 4 -
ﬁ. Eastern 6 5 2 50 - -
NE Frontier 4 3 35 20 1 -
Southern 1 25 31 23 - =
8. Central 6 30 17 39 —_ -
S. Eastern 22 68 - - 15 9
Western 14 38 25 27 8 i
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Out-Agency at Banswara

2727. SHR1 BHEEKHABHAL: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that out-agency
Banswara has been denied facility of
passeagers’ booking from Ratlam to any
other station by any train passing through
either to Bombay side and Jaipur or
Delhi side;

(b) whether it is also a fact that offi-
cials both of Central as well as State
Governments and the public at large arc
inconvenienced for want of reservation
facility; and

(c) if so, the remedial measures taken
in this regard ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN
CHAUDHURY) : (a) to (c) The Out
Agency at Banswara had to be closed down
from 22.1.1983 due to unsatisfactory work
of the contractor. Prior to its closing
down, this out-agency was open only for
parcel and goods traffic due to lack of
demand for pasenger traffic.

Conversion of Kotkapura-Fazilka Line

2728. SHRI CHIRANJI LAL SHAR-
MA : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal to
convert Metre gauge line from Kotkapura
to Fazilka of Northern Railway into
broad gauge; and

(b) if not, the reasons thereof?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) A Final Location
Engineering-cum-Traffic Survey for con-
version of the existing M.G. line into
B.G. from Kotkapura to Fazilka is in
progress. A decision in regard to the
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proposal will be taken after the survey
report is received and examined.

Target Fixed for Organising Creches
and Balawadis During 6th Plan

2729. SHRI P.K. KODIYAN : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) what were the targets fixed in the
6th Plan for organising creches and bala-
wadis for premoting ecarly childhood
education;

(b) what is the progress, so far made
in this respect;

(¢) whether the targets are likely to be
achieved; and

(d) if not, the expected shortfall at the
end of the Sixth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) :(a) to (c)
The Sixth Five Year Plan provided Rs,
9.75 crores for creches for children for
working and ailing mothers. No physical
target for the purpose had been laid
down. Based or availability of funds
for the programme, the progress during
the Sixth Five Year Plan has been as
under :—

Year No. of Creches
Existing  New Total

1980-81 1971 2968 4939
1981-82 4939 46 4985

1982-83 4985 15 5000
1983.84 5000 1000 6000
(proposed) (anticipated)

No provision has been made in the
Sixth Five Year Plan for Balwadis.
However, Balwadis are being run in
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Balwadi Nutrition Programme, which is a
non-plan and non-expanding Scheme.

(d) Does not arise.

Indian Institute of Advance Study Simla

2730. PROF. NARAINCHAND
PARASHAR : Will the Minister of
EDUCATION AND CULTURE be
pleased to state :

(a) whether Government have imple-
mented thc recommendations of the
Krishna Kripalani Committee for stream-
lining the set up and functioning of the
ladian Institute of Advance Study,
Simla;

(b) if so, the exact details about the
recommendations implemented so far and
the details about the new General Council
of the Governing Body; and

(¢) if not, the likely date by which the
recommendations would be implemen-
ted ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) No,
Sir.

(b) and (¢) The Government have
since approved the re-organisation
scheme for the Institute recommended by
the Krishna Kripalani Committee and
its implementation; and steps have been
initiated to implement the same including
re-constitution of the General Council
and Governing Body of the Institute,
The composition of the General Council
and Governing Body is, at present, at
the final stages of consideration.

Commonwealth Conference

2731. SHRI SANAT KUMAR MAN.-
DAL :

DR. A.U. AZMI :

"Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

v ¢ . ""m
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(a) the subject discussed at the
CHOGM held at New Delhi and its
achievements; and

(b) whether the U.S. invasion of a
Commonwealth member country Grenada
was condemned, if so, in what terms and
if not the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The discus-
sions covered the world political scene,
general economic trends and prospects
Commonwealth functional cooperation.
The specific subjects considered included
disarmament international security, main-
tenance of peace and important current
international issues like the situation in
Cyprus, Grenada and Namibia

The meeting adopted the Goa Declara-
tion on International Security, the New
Delhi statement on economic action and
the Final Communique. The text of
these documents are placed on the table
of the House, [Placed in Library, Ser No.
LT-7234/83).

(b) The Final Communique noted
that the Commonwealth leaders had
discussed the recent events in Grenada
which had caused such deep disquiet
among them and in the wider interna-
tiopal community, and on which most of
them had already expressed their views
in the United Nations. The leaders
reaffirmed their commitment to the
principles of independence, sovercigaty
and territorial integrity and called for
the strict observance of these principles.
They recorded their profound regret over
the tragic loss of life in Grenada. They
also agreed that the emphasis should
now be on reconstruction not recrimina-
tion. They looked forward to the intetim
civilian administration in Grenada funce
tioning free of external interference,
pressure or the presence of foreign
military forces,
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Indo-Pak Relations

2732, SHRI K. PRADHANI :
SHRI BHOGENDRA JHA

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether relations between India
and Pakistan have dipped fairly low,
pushing back prospects of resumption of
the stalled dialogue on a no-war pact or
a treaty of peace and friendship and co-
operation between the two countries as a
result of the recent dinner diplomacy of
military President of Pakistan to host a
dinner to Islamabad based foreign envoys
at Gilgit in Pakistan occupied Kashmir,
in a bid-to-internationalise the issue by
altering the status of a part of the
occupied Kashmir, particularly when
Gilgit, Hanza and Skardu had always
been part of the J. & K. which had
accepted to India;

(b) whether government loged a pro-
test against this and which Pakistan
rejected; and

(©) if s0, the steps which Government
propose (0 take further (o press ils
point ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI. A A. RAHIM) : (a) to (c)
Government have conveyed to the
Government of Pakistan that hosting a
dinner by President Zia for Heads of
diplomatic missions based in Islama-
bad, in a territory which belongs to India
and which is presently under the illegal
occupation of Pakistan, was a provo-
cation not conducive to the building up of
a favourable atmosphere for improvement
of bilateral relations. Our Ambassador
refrained from attending dinner. On
November 12, Pakistan Law Minister
Syed Sharifuddin Pirzada, characterised
Government of India’s statements about
the Pakistan-occupied territories as
«unwarranted and without any basis in
law,”
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It is Government’s policy to settle the
issue arising out of the illegal occupation
by Pakistan of a part of Indian territory
in Jammu and Kashmir peacefully and
through bilateral negotiations in accor-
dance with the Simla Agreement.

Framing of Baoks to Take-Out Kidoey
from Patients After Death

2733. SHRI1 K. PRADHANI :
SHRI K. MALLANNA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state .

(a) whether it is a facl that at  present
a kidney can be preserved for 48 hours
and as a result kidney baoks are not
feasible right away;

(b) whether it is also a fact that in
some foreign countries, doctors are
authorised legally to take out’ kidoeys
from patients after death for the purpose
of the transplantation; and

(¢) if so, whether our Government
also proposc to frame law in India for
removal of kidneys from the dying-
patients !

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA.-
MILY WELFARE (KUMARI KU-
MUDBEN M. JOSHI) : (a) Yes.

(b) Yes.

(c) This issue has not so far been
examined by the Government.

News Item Captioned *Crisis of CGHS
Dispensaries’

2734. SHRI K. PRADHANI : Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government’s attention
has been drawn to the news item caption-
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ed “Crisis at CGHS Dispensaries’ regard-
ing change of purchase policy leading to
acute shortage of drugs in Central
Government Health Scheme Dispensaries
appearing in the ‘Statesman’, New Delhi
dated the 13 November, 1983;

(b) if so, facts regarding the changes
made in purchase policy; and

(c) what steps Government propose (0
take to streamline the whole procedure
for the purchase and supply of medicines
to the Central Government Health
Scheme Dispensaries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMU-
DBEN M. JOSHI) : (a) Government
is aware of temporary shortages of some
drugs and medicines in some of the
CGHS dispensaries in Delhi.

(b) and (c) The procurement policy
for medicines required by the CGHS has
been simplified and streamlined by pla-
cing the entire indents of orders on the
Medical Store Depots except those
indents which are more than Rs. 1.00
lakh, order for which are placed with
the Directorate General of Supplies and
Disposals.
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SC/ST Students in Central Universities

2736. DR. A.U. AZMI : Wil the
Minister of EDUCATION AND CUL-
TURE be pleased to refer to _reply given
to US.Q. No. 6317 on 1 April, 1982
re : SC/ST students in Universities and
state :

(a) whether information has since been
collected;

(b) if not, the reasons therefor; and



(¢) when it will be collected and laid.
on the table of the house?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI SHE]-
LA KAUL): (a) o (c) Information in res-
pect of University of Delhi, University of
Hyderabad, North Eastern Hill University
and Visva Bharati has already been
collected and laid on the table of Lok
Sabha on 21-11-1983 in partial fulfilment
of the assurance. Some discrepancies
have been noticed in the information
furnished by the Aligarh Muslim Univer-
sity. Banaras Hindu University and
Jawaharlal Nehru University which are
being reconciled. Information in respect
of these universities will be laid on
the table of the House as soon as pos-
sible.

Action Againsi Naga Rebels Hiding in
Burma

2737. SHRI B.V. DESAlI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that 20 rebel
Nagas were killed by army in Burma
during October in an obvious repraisal
against the extortionist methods used by
the cadres of the underground National
Socialist Council of Nagaland;

(b) if so, whether India had already
requested the Burmese Government (o
take measures- against the Naga rebels
who are hiding themselves in Burma and
are training the people to raise against
the Indian Government in Nagaland;
and

(c) if so, whether India has appreciated
the action taken by Burma and has offe-
red cooperation eliminating these rebel
Nagas who are operating through Burma
territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFEAIRS

(SHRI AA. RAHIM) : (@ to
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(¢) The Government have, from
time to time, communicated infor-
mation about insurgents to the
Government of Burma and requested
them to take necessary action against
such elements in keeping with their policy
of not permitting their soil to be used
against a friendly neighbour. We appre-
ciate the attitude and action of the
Burmese authorities in this regard. While
armed clashes between the Burmese Army
and rebel Nagas inside Burmese territory
have been reported to the Government
from time to time, the exact number
killed in such encounters during October,
1983, is not reliably known. 2

Special Checks Against Ticketless
Travel

2738. SHRI B.V. DESALI :

SHRI M.V. CHANDRASHE-
KARA MURTHY :
SHRI MOHANLAL PATEL :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that almost all
railways organised special checks against
ticketless travel during September, 1983;

(b) if so, whether about one lakh -
persons were detected traveling without
tickets or with inadequate or improper
tickets;

(c) how many out of those deteeted
have been prosecuted;

(d) if so, whether regular checks are
being conducted by the railways through-
out the country;

(e) if so, in which States more
ticketless travellers have been unearthed;

(f) whether in some cases collaboration
of railway officials were also involved;
and i



271 Whritten Answers

(2) if so, what action Government pro-
poses to take against them ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (¢) Yes, Sir. During
the month of September, 1983 as many
as 17,382 special checks were conducted
on all the Zonal Railways and 3.18 lakh
persons were detected travelling without
ticket or with improper tickets. 23,016
persons were prosecuted and judicial fine
amounting to Rs. 3,94 lakh was realised.
13,509 persons were sent to jail in default
of payment of judicial fine and railway
dues.

(d) Yes, Sir. In addition to normal
checking, special massive checks against
ticketless travel are being conducted by
all Zonal Railways.

(e) The State-wise statistics of ticketless
travel are not maintained. The extent
of ticketless travel tends to vary from
area to areca and s dependent on the
law and order conditions prevailing in a
particular area and also on the general
and social habits in a particular region,

(f) aod (g) The information is being
collected and will be laid on the table of
the Sabha

Progress of Work of Shelu Railway
Station

2739. SHRI A.T. PATIL : Will the
Minister of RAILWAYS be pleased 1o
state

(a) what is the progress of work of
Shelu railway station on the Central
Railway on Kalyan Karjat Section; and

(b) when it is expected to be comple-
ted ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The progress of the pro-
posed crossing station at Shelu Railway
Station en Kalyan—Karjat Section is abouat
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5%. The main station building &nd book-
ing office-cum-waiting hall and the plat-
form walling have been completed, while
the earthwork for the platforms and fini-
shing works are in progress.

Written Answers

(b) The work is expected to be comple-
ted by March, 1984,

Introduction of Superfast Train Between
Dethi and Udaipur

2740. SHRI VIRDA RAM PHULWA.-
RIYA : Will the Minister of RATLWAYS
be pleased to state :

(a) whether it is a fact that Government
have a scheme to introduce a superfast
Train between Delhi and Udaipur;

(b) if so, the time by which it will be
introduced; and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(SHRI A B A. GHAN]I KHAN CHAU-
DHURI) : (a) No. Sir,

(b) and (c) Does not arise,

winge fedflwa § awedt wiC
Waft & diw = o W
qreTm
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Arga w917 ¢ fan® afemueaer anr-
AT qv aqi & waw § §2 9461 97 T
Arga gaem A AT & WY IAEY
QU FT F Aq@IT Al @A @
oYT afz gr, a1 aewe q @ aeay - §
a1 %39 F3C § ;
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Additional Allocation of Rs. 50 Crores
for Eradication of Leprosy for
Remaining Sixth Year Plan

2742. SHRI M.V, CHANDRA.

SHEKARA MURTHY : Will the Minis-
ter of HEALTH AND FAMILY WEL-

FARE be pleased to state :

(a) whether an additional allocation
of Rs. 50 crores has been made for the

AGRAHAYANA 17, 1905 (SAKA)

Written Answers 274

leprosy eradication plan for the remain-
ing period of the Sixth Plan ; ‘

(b) if so, whether this has been - done
because of the encouraging performance
in leprosy control in recent years ; a_nd

(c) whether this is also due tothe
increasing number of people suffered due
to Leprosy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD.
BEN M. JOSHI) : (a) to (c) The
enhancement of the total outlay for the
National Leprosy Eradication Programme
during the Sixth Five Year Plan by
Rs. 50 crores had been agreed to in
principle by the Planning Commission for
the implementation of the recommenda-
tion of the Working Group on FEradica-
tion of Leprosy.

U.G.C, Grants for Development of
Private and Government Colleges

2743.  SHRI GIRIDHAR GO-
MANGO : Will the Minister of EDUCA-
TION AND CULTURE be pleased
1o state :

(a) whether his Ministry has adopted
a policy for sanctioning the University
Grants Commission grants, and develop-
ment of the private and Government
Colleges by providing funds from various
schemes and programmes of the U.G.C.
in tribal districts/pockets in the coun-
try ; and

(b) if so, the policy therefor and the
lead colleges selected by the UGC for
over all development of the college,
Statewise and funds so far released with
particular reference to tribal areas and
districts therefor ?

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) : (a)
and (b) The University Grants Com-
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mission has formulated a sub-plan for
assisting colleges catering to the needs of
Scheduled Caste and Scheduled Tribe
students. According to the criteria pres-
cribed by the Commission, colleges lo-
cated in tribal areas and catering to the
meeds of tribal students which have at
least 5 permanent teachers and a mini-
mum of 100 students of whom at least
35 should belong to Scheduled Castes/
Tribes would be considered for assistance
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upto a ceiling of Rs. 4.00 lakhs in the
Sixth Plan. Colleges with larger en-
rolments would be considered for assi-
stance if the number of Scheduled Caste/
Tribe students is not less than 20% - of
the total enrolment.

Till 31.7-1983, the Commission has
provided assistance to the following
colleges under the above scheme :—
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Overbridges in Orrssa and Rayagada

2744, SHRI GIRIDHAR GO-
MANGO : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the names of the overbridges in
Orissa (under South Eastern Railway)
the cost of which is being agreed to be
shared by the Railways and the State
Government  during Fifth Plan and
Sixth Plan ;

(b) whether his Ministry has allocat-
ed and released the funds for the con-
struction of overbridges in Orissa since
the administrative appreval ;

(c) the reasons for delay in execution
of the approved bridges by the Railways
and the State Government ;

(d) whether the Government of
Orissa has _approached the Railway
Authorities for sanctioning of over-

bridge at Rayagada (Koraput District)
recently ; and

(¢) if so, the decision taken thercom 7

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Road-over-bridges in
replacemement of existing level crossings
at Bolangir, Bargarh, Balasore, Cuttack
and Nargundi have been sanctioned on
cost-sharing basis during the Fifth and
Sixth Five-year Plans in Orissa State,

(b) Yes, Sir,

{c) The work on the road over
bridge at Bolangir could not progress
satisfactorily because the Orissa State
Electricity Board have not so far shifted
133 KV high tension line, For road over
bridge at Bargarh the State Government
have not yet acquired and handed over
the land to Railways to start the work.
The progress of the work on the road
under bridge at Nergundi is slow by the
Contractor and action is being taken to
expedite the progress. The road over
bridges at Balasore & Cuttack are pro.
gressing according to schedule.
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(d) Yes, Sir.

() The proposal for construction of
aroad over bridge 'in liew of existing
level trossing at Rayagada received from
the State’ Government is under the joint
examination of the Railways and the
State Government, The proposal will be
considered for inclusion in the Railways
Works Programme as and when it is fina-
lized and mutpally accepted by the Rail-
way and the State Government subject to
the availability of funds.

Double Live From Titlagarb to Vizia-
nagaram (S E, Railway)

2745. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased state : :

(a) whether the survey of double line
from Titlagarh to Vizianagaram under
South Eastern Railway has been com-
pleted ;

(b) if so, whether the location survey
of this line also completed ;

(¢) the decision taken for inclusion
of this line for construction ; g

(d) whether the teehno-economic
survey report has been considered there-
for ;

(¢) whether this has been i ncluded in
the Seventh Plan Project ; and

(f) if so, the progress made and mea-
sures taken to expedite the same ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir,

(b) No, Sir.

(¢) The work of doubling of section

_has not yet been sanctioned,
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(d) to (f) The survey repori recom-
mended partial doubling of the section
and some other works for augmenting the
capacity of the single line. The latter
works have been taken in.hand in phases.

Partial doubling will be considered for

inclusion in the VIith Plan, which is
under finalisation,

Manufacture and Export of Locomotives,
Coaches and Rolling-stock

2746. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the number of  locomotives,
coaches and relling-stock (wagons) being
manufactured by the existing manufactu-
rers including Railway during the current
vear as also dJuring the past three
years ;
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(b) the number of each delivered to
the Railways each year ;

(c) the number of wagous, locomo-
tives and coaches manufactured in India
and exported to foreign countries during
the current year and last three years ;

(d) the names of the countries where
these exports were made ; and

(e) the total amount of foreign ex-
change earned ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) The number of loco-
motives, coaches and wagons being manu-
factured during the current year as also
during the past 3 years is as follows :

Locomotives Coaches Wagons

(in terms of
4 wheelers)

1983-84 220 1292 16,602

(Target)

1982-83 214 1176 14,088

1981-82 207 1073 17,362

1980-81 272 922 7 12,064

(b) Following is the number of
locomotives, coaches and wagons delivered

to the Railways during the current year
and the past three years :

Locomotives Coaches Wagons
1983-54 »
(upto Sept '83) 70 560 9,835
1982-83 188 1168 11,098
1981-82 175 1033 14,628
1980-81 246 922 11,094

(¢©) The number of
coaches and wagons manufactured during

locomotives,

the past three years is given in part @)
above,
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The number of locomotive, coaches
and wagons exported to foreign countries
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during the current year and the last three
years is as follows :

Locomotives Coaches Wagons
1983-84 Nil Nil 75
1982.83 Nil Nil 275
1981-82 Nil 32 153
1980-81 Nil 26 690

(d) The names of the countries to
which locomotives* coaches, and wagons

have been exported are as follows :

Countries

Locomotives ! Nil
Coaches Nigeria & Sri Lanka.
Wagons Vietnam, Nigeria, Bangladesh,

Zambia, Uganda and Syria,

(¢) The total amount of foreign ex-
change ecarned is Rs, 35.05 crores :

1983-84 2.63

1982-83 9.64
1981-82 7.33
1980-81 15.45
weqrat gre fag aa e &G
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Railway Concession for students ol
Institution in Delhi

2748, SHRI MOHAMMAD ASRAR
AHMAD :_ Will the Minister of RAIL-
WAYS be pleased to state :

(a) the names of the educational in-
stitutions in the Union Territory of Delhi
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which were given authority letlers for
issuing railway concession tickets to their
students and the names of authority
(University) and institutions which have
given recognition to them ;

(b) the grounds on which this facility
is given to institutions which are not
recognised by the Department of
Education ;

(c) whether it is a fact that the faci-
lity of students concession Railway passes
was not given to the students of the
Institution of Public Health and Hygiene,
New Delhi-29, although many State
Governments have recognised the Dip-
lomas awarded by it and students
from different States come for study
there ; and

(d) if so, the reasons therefor and
the policy of the Government in this
regard ?

THE MINISTER OF RAILWAYS
(SHR1 A.B.A. GHANI KHAN CHAU-
DHURI) : (a) and (b)
educational institutions in the Union
Territory of Dethi which are authorised
to issue rail concessions to their students
are given in the statement laid on the
Table of the House. [Placed in Library.
See No. LT—7235 /83]. This list in-
cludes institutions which are recognised
by the Education Deptt., Colleges which
are affiliated to the University of Delhi,
and Medical, Technical, Commercial and
Agricultural  Institutions under the
Government of India or recognised by the
Union Territory of Delhi. Concessions
are not granted to the students of any
other non-recognised ipstitutions.

The names of

(c)A and (d) The students of Institute
of Public Mdalth and Hygiene, New Delhi
are not eligible to the rail travel conces-
sion since this institytion is neither re-
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cognised nor affiliated to any Board or
University . %
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Container Freight Station at Calcutta Port

2750, SHRI NIREN GHOSH : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the then Minister for
Shipping and Transport promised in April
1982 to builed a container freight station
at Calcutta Port in view of great increase
of container traffic at Calcutta ;

(b) reasons as to why should not
building of such a container freight station
at Calcutta Port should not get prece-
-dence over other Ports in view of decrease
in traffic compared to what obtained ear-

'Y
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lier before at Calcutta Port ;

(¢) whether any consultant group has
been appointed to take long and short
term measures for Calcutta as promised ;
and

(d) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI):
(a) No information regarding such a
promise is available, However, there is
a proposal to set up a Container Freight
Station at Calcutta Port.

(b) 1n view of the considerable ip-
crease in coniainer traffic at Calcutta, the
Port Trust engaged Consultants to recom-
mend short term as well as long term
measures for creating container
handling facilities, Based on the
recommendation  of the Consul-
tants, the Port has submitted a proposal
for container handling facilities, including
a container freight station, to the Govern-
ment for consideration.

(c) Yes.

(d) Do s not arise.

Loss on providing Pantry Dining Car
instead of Passengers Bogles

2751. SHRI MANGAL RAM
PREMI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether it is a fact that the Rail-
ways are losing crores of rupees as pas-
senger fare by providing pantry/dining car
in mail and express trains instead of pro-
viding a passenger bogy containing 72 to
75 sleeper berths ; and

. (b) if so, the reasons for this facility
‘being contimued ? -

DECEMBER 8, 1953

Written Answers 288

THE MINISTER OF RAILWAYS
(SHRIAB.A. GHANI KHAN CHAU-
DHURI) : (a) and (b) Mobile catering
services are normally provided in cretain
important long distance trajns, subject to
availability of room and pantry/
kitchen/dining cars, when arrange-
ments for supply of food etc., from
the static units at stations en-route
arc  either not adequate or the
timings are not suitable. Since providing
food to passengers is an cssential passen-
ger amenity, provision of which s ines-
capable, loss in the passenger fare cannot
be considered as a factor for disconti-
nuing the mobile catering services

Conpecting Nationa! Highway No. Sin
Mayurbhanj District with National
Highway Ne 6, in Orissa

2752. SHRI MANMOHAN TUDU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have a pro-
posal to connecct National Highway No. §
in Mayurbhanj District with National
Highway No. 6 which also passes through
the same District in Orissa ;

(b) if so, the amount estimated for
providing @ link of National Highway
No. 5 with National Highway No. 6 in
Mayurbhanj District in Orissa ;

(¢) the steps taken in this regard ;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z.R. ANSARI) :
(a) Presumably, the Member is haaving
in mind the construction of a National
Highway link to Mayurbhanj District
Orissa for connecting NH. Nos. 5 ahd
6 respectively. Actualy, these two
National Highways alteady criss-cross at
a place called, Jharpokharia’gas well as
run almost parallel to cach other in

Mayurbbanj District  itself, Owing to
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financial constraint$, the Govt. of India
are unable to make any new additions to
the existing N.H, system at present in
any State, including Orissa.

(by to (d) Do not arise.

Tmplementation of Programme of Health
and Family Wellare

2753, SHRI NAVIN RAVANI : Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state :—

(a) what are the main features of
the Programme of Health and Family
Welfare which is to be implemented
during Sixth Five Year Plan period ; and

(b) the progress achicved so far in
regard to implement those programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWAI) ¢ (a) The main features of
Health Sector envisaged in the Sixth Five
Year Plan are to provide better primary
health care and medical services for rural
arcas, tribal areas, scheduled castes and
other weaker scctions of  the society.
Instead of the emphasis on curative as-
pects, a conceplual change from curative
medicine to participatory, preventive and
promotive health services at all levels of
health system is cnvisaged. The health
care system would combine preventive,
and promotive services, backed by curative
services.

2. With a view to achieving the goal
of “Health for all by 2000 A.D.” the
strategies followed during the Sixth Five
Year Plan are as follows :—

(i) Emphasis has been shifted from
development of city-based curative
sefvices and super-specialities to
tackling rural health problems.
A rural health care system based
on a combination of preventive,

promotive. aad. cyrative. head,
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care services s being built-up
starting from the village as the
base.

(i) The infrastructure for rural health
care would consist of primary
health centres each serving a
population of 30,000 and sub-
centres each serving a population
of 5,000. These norms are relax-
ed in hilly and Tribal areas The
village or a population of 1000
forms the base unit where there
is a trained health volunteer cho-
sen by the Community.

(iii)  Facilities for treatment in basic
specialities are provided at  com-
munity health centres at the block
level for a population of 1,00,000
with a 30 bedded hospital attach-
ed and asystem of referral of
cases from the community health
centres to the  district  hospital;
medical college hospitals is being
introduced.

Family Planning has been accorded a
high priority in the Sixth Plan with the
long term goal of reducing the net repro-
duction rate 1o unity by 1995. It has
been envisaged that 367/ of the total eli-
gible couples would be protected under
any one or more of the methods against
225°% in 1980 reaching 60% by 1995,
It has been envisaged that 1o achieve
36.6% eligible couple protected by the
end of 1984.85, the target should be 22
million additienal sterlisations, 7.9 million
additional TUD insertions of conventional
Contraceptives and Oral Pills (CC & OP)
Users to 11 millions by 1984-85. How-
ever, in view of the 1981 census findings,
the plan target for sterlisation has been
raised from 22 million to 24 million.

(b) Achievement in brief on some of
the  important schemes are indicated.
below : Be
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’ MINIMUM NEEDS PROGRAMME
No. in 1980-81 1981-82 1982-83
pesition Addl. Addi. likely
as on Achieve- Achieve- Addl.
1-4-80 ment ment Achvt,
Programme
Primary Health 5484 257 112 188
Centres
Sub-Centres 48164 3202 5229 7668
Subsidiary Health 2056 240 244 673
Centres
Community Health 218 101 38 93
Centres
Priority to Child Welfare (¢) if so, how much progress has been

2754. DR. A.U. AZMI: Will the
Minister of SOCIAL WELFARE be
pleased to state :

(a) whether child welfare was to be
accorded high priority within the overall
frame of social welfare in the 6th Plan ;

(b) whether integrated child develop-
ment services was to be the major scheme
and has to be expanded so as to cover
additional 1400 blocks raising the total
to 600 blocks by end of the plan period ; °

(c) whether measures were to be taken
to improve the working of the anganwadis
by strengthening training, improving
supervision and providing linkage with
heaith, nutrition and other services and
soclo-economic programmes for woman,

(d) whether existing programme of
creche/day-care centres and balwadis, were
to be integrated for providing a package
of services and were to be linked with
areas of economic activity for women
under various centres of employment ;

- and

made and what steps have been taken to
achieve progress aimed at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : (a) Yes, sir.

(b) 150 Integrated Child Development
Services Project were sanctioned upto the*
end of Fifth Five Year Plan. The ori-
ginal target of 600 projects by the end of
the 6th Five Year Plan was raised to
1000 projects in January, 1982,

(¢) Yes, Sir.

(d) Yes, Sir,

(¢) Efforts are continuously made for
strengthening training, improving super-
vision and providing linkage with other
related  services and  programmes,
Arrangements have been made for the
training of functionaries of Integrated
Child Development Services. Programme. -
An Apex body under the Chairmanship
of Secretary, Ministry of Sccial Welfare,
reviews the training programme and pro-
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vides "necessary direction and guidance
periodically. Balwadis, anganwadis or
other pre-school institutions existing in
the Integrated Child Development Services
Project area are utilised for the delivery
of the package of services to children and
expectant and nursing mothers. Where-
ever such institutions do not exist, new
anganwadis are started, Economic acti-
vities for women are being organised un-
der the socio-economic programmes of
the Ministry of Social Welfare and the
Central Social Welfare Board and the
scheme for the Development of Women
and Children in Rural Areas (DWCRA)
initiated by the Ministry of Rural Deve-
lopment.

Policies and Programmes for Rebabilitation
of persons affected by Railway
Projects, etc,

2755. SHRI A.T. PATIL : Will the
Minister of RAILWAYS be pleased to
state :

(av  what are the policies and pro-
grammes of Government to rehabilitate
poop]c who are affected by (i) new rail-
way projects, (ii) change in the use of
existing railway line such as by abandon-
ing the existing line, shade or project,
involving dislloculion of persons who
depend on the said railway far their live-

lihood ; and

(b) how many such people have been
rehabilitated under each of the said pro-
grammes (Railway-wise and State-wise)

during the last three years ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A, GHANI KHAN CHAU-
DHURI) : (a) and (b) The information
is being collected and will be laid on the
Table of the Sabha.

Research Paper Entitled *“Forbldden
Zone of Engineering”

2756. SHRI ATAL BIHARI
VAJPAYEE :
SHRI SURAJ BHAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government's attention
has been drawn to the news item publi-
shed in the ‘Times of India’ of 29 May,
1983 under the caption ‘kecp it moving’,
if so, that are the details in this
regard;

(b) whether Government are also
aware that Railway Mechanical Engineer
presented a paper entitled ‘‘Forbidden
Zone of Engineering” dealing with the
possibility of perpetual motion and break-
ing the carnot cycle efficiency, following
the traditional thermal route; if so, what
are the details thereof ;

(¢c) whether Government have provi-
ded any facility to that mechanical engi-
neer to continu¢ the research ;

(d) if so, what are the details in this
regard ;

(¢) if so, what are the reasons there-
for; and

(f) progress as yet, in the related
research?

THE MINISTER OF RAILWAYS
(SHRI A BA. GANI KHAN CHAU-
D« URID (@) Yes, Sir.

(b) to (f) Shri Udain Singh, an Officer
of Indian Railway Service of Mechanical
Engineers at present Vice-Principal of
Railway Staff College, Vadodara brought
out a paper in 1977 entitled as ““Forbid-
den Zone of Engineering”. This was read
at a Seminar at Jodhpur. In this paper
Shri Udain Singh discussed the theoretical
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possibility of encrgy creation and sugges-
ted that the barriers imposed on the
efficiency of a heat engine by considera-
tion of Carnot Cycle could be broken.
" An amount of Rs. 500/- was initially
asked for by Shri Udain Singh for further
studies on energy which was sanctioned,
The amount was not drawn by the officer
who later asked for a sanction of Rs.
30,000/- in this connection. Before a
decision could be taken, Shri Udain Singh
observed that he cannot possibly do
justice to his existing job and carry on
work of developing ‘Unusual source of
cnergy’ in his spare time. He, therefore,
has desired that a suitable organisation
be created and he should be placed on
special duty for a period of atleast 2
years and a sum of Rupees one lakh
placed at his disposal to do the work in
the Shops and in other agencies. This
issue is already under examination and
reference had been made to the Depart-
ment of Mechanical Engineering, 1T,
New Delhi. Further expenditure on the
development will be’ incurred after the
institution has assessed the merits of the
idea, if necessary, by calling the officer
to explain the theoretical and broad
practical aspects of the proposed device.

Caleutta Circular Railvay Scheme

2757. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the railway Administration
has not so far obtained clearance from
the Ministry of Shipping and Transport
for use of land belonging to the Calcutta

Port Trust as part of the Circular Railway
Scheme; and

(b) if so, whether necessary action has
"been initiated in this behalf and the
reaction of the Shipping Ministry there-
to ?

THE MINISTER OF RAILWAYS
“(SHRI A.BAA. GANI KHAN CHAU-
" DHURI) : (a) and (b) Clearance of the
Ministry of Shipping and Transport has
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been' obtained for use of part of CPT
land for Circular Railway in between Bag
Bazar and Majerhat except the land in
Calcutta Jetty Area (between Armanian
Ghat and Babu Ghat) and in Kidderpore
Dock Area (between Circular Garden
Reach Road and Garden Reach Road)
which are under scrutiny.

Study on Marine Organisms for
Pharmaceutical Use

2758. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) Whether any scientific study has so
far been made to identify marine orga-
nisms for pharmaceutical use;

(b) if so, the result thereof; and

(¢) the steps being taken to make use
of the compounds isolated from a variety
of sca organisms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE ( KUMARI
KUMUDBEN M. JOSHI) : (a) There
is no information available with this
Ministry about any Scientific study being
conducted to identify marinc organisms
of pharmaceutical use;

(b) and (¢ Do not arise.
Metro Rail Calcutta

2759. SHRI BALAKRISHNA WAS-
NIK : Will the Minister of RAILWAYS
be pleased to state :

(a) whether Government attention has
been drawn to the news item appearing in
the Statesman, Calcutta dated the 10th
November 1983 under the caption ‘RAIL
PROJECTS'; moved to help displaced
persons;
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(b) if so, the efforts being wade to
reduce the inconveniences to the general
public there ;

(c) the section wise jobs “of Metro
Rail Calcutta allocated till now, total
percentage of progress so far made,
balance to be completed till when, and
total investment given on each section ;
and

(d) what further progress has been
made in establishing the Circular Railway
Project ?

THE MINISTER OF RAILWAYS
(SHRI A.B.A. GHANI KHAN CHAU-
PHURI) : (a) *“‘Yes, Sir".

(b)y Every endeavour is made to keep
the inconvenience of the city dwellers
to the barest minimum by way of ;—

(a) undertaking the work in stages to
cause minimum dislocation;

(b) coostruction of diversions which
are kept in good state of mainte-
nence;

(¢) adequate lighting of the area
under construction to safeguard
against mishaps;

(d) extra care is taken to ensure that
various public utilities like water
mains, sewers, electricity, tele-
phone cables etc. are not distur-
bed.

(¢) expediting the work, filling back
the earth as soon as the construc-
tion work is over,

In addition to help the displaced per-
sons priority 1s givea for licencing out of
land available with Metro Railway and so
far 210 affected persons have been given
plots for setting up business,

(c) A statement is attached.

(d) Planning Commission have asked
the Ministry of Railways details in regard

-to traffic appraisal and economic viability

of the pioposal for Circular Railway in
Calcutta which are being collected.

Statement

I. ESPLANADE TO TOLLYGANJ

(i) Progress 70%.

(1) Target date of completion—March/8S,

(ii) Al diaphragm Walls —Completed.

~(iv)  All sub-way contracts award and sub-way box construction work in progress.

2. DUM DUM TO ESPLANADE—OVER ALL PROGRESS 25%.

(2) Dum Dum to Shyam Bazar Section :

(i) Target date for completion—March 85.

(i) Subway and Tunnel contract awarded.
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(iii) Su!!vn'y complete between Dum Dum and Belgachia; Diaphragm Walls .

in progress.

(iv) Dum Dum Station work—70% completed.

(v) Belgachia Station work—30% completed.

(b)  Shyam Bazar to Esplanade :

(i) Target date of completion—1987.

(1) Out of & sections on 3 secticns tenders for Diaphragm Walls and other
works awarded and the work in progress.

(iii) Global tenders invited for the balance 2 Sections.

3. UP TO DATE INVESTMENT INCLUDING ROLLING STOCK

(i) Esplanade to Tollyganj—Rs. 143 crores.

(i) Dum Dum to Esplanade—Rs.

61 crores.

TOTAL--Rs, 204 crores.

Leprosy Phone Areas in the
Country

2761, SHRI AJIT BAG : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state names of
the leprosy-prone areas in the country
and the remedial steps taken thers-
for ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY  WELFARE ( KUMARI
KUMUDBEN M. JOSHI) : State-wise
list of leprosy endemic arcas showing the
district-wise prevalance rate is given in
the statement laid on the Table of the
House [Placed in library, Sec No.LT-7236
'83). The district having prevalance rate
of 5 and above per 10C0 are high endemic
areas and are prene to the high incidence

of leprosy.

Leprosy cases are detected and brought
under regular treatment by the medical
and para-medical workers posted in the

Leprosy Control Units, Survey Education
and Treatment Centres and Urban
Leprosy Centres which are established in
the endemic areas of the States. Tempo-
rary Hospitalisation Wards and Recons-
tructive Surgery Units are also set up in
these areas for the treatment of actually
ill and complicated leprosy cases as well
as for the correction of deformities in the
leprosy patients, Multidrug Regimen
Projects have also been started in high
endemic districts for the treatment of all
infectious cases to interrupt the transmis-
sion of the disease in the community.

Cancer Cases Detecled from the year
1981 to 1983, State-wise and Cure
Thereof

2762. SHRI NAVIN RAVANI :
SHRI JITENDRA PRASADA :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ;
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v (l)‘ the number of cancer cases detec-
ted during the years 1981, 1982 and 1983
(January-June) in the country, State-wise;

(b) the number of canecer cases cured
during the said period ;

(c) the details of institutions where
cancer cases are being cured ;

(d) whether it is a fact that more
women than men are suffering from
cancer ;

(e) if so, what are the reasons; and

(f) what measures are being taken to
establish more cancer during institutions
in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUDBEN M., JOSHI): (a) & (b)
Cancer is neither notifiable nor register-
able disease, As sueh aceurate State-
wise information on number of cancer
cases detected in 1981, 1982 and 1983
(January-June) is not available. How-
ever, a statement showing the number of
cancer cases treated in specialised cancer
hospitals during 1981 and 1982 is laid on
the Table of the House [Placed in
Library See No. LT-7237 /83).

{c) A list of Hospitals/Institutions
having treatment facilities for cancer
patients is laid on the Table of the
House, [Placed in  Library, See
No. LT, 7237/83]

(d) and (¢) No survey has been con-
ducted on a couantry-wise basis to deter-
mine if cancer is more common in women
than in men, However, a preliminary
data from the Population Based Regis-
tries at Bangalore and Madras indicates
that more female patients than males were
registered in 1982, whereas in Bombay
more males have been registered than
females ever since Bombay Cancer Regis-
try began functioning in 1964, The
reasons for the observations in Bangalore
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and Madras in 1982 are being looked
into,

(f) In view of the fact that cancer
treatment facilities are available in almost
all the major hospitals including Medical
College Hospitals in the country and
Government have already established 9
Regional Cancer Centres at Ahmedabad,
Bangalore, Calcutta, Cuttack, Delhi,
Gaubhati, Gwalior, Madras and
Trivandrum, which are functioning under
the Ministry of Health and Family Wel-
fare and the one functioning at Bombay
under the control of Department of
Atomic Energy ; there is at present no
proposal to establish more cencer during
institutions in the country,

Disposal of Railway Maidan at Jayanagar

2763. SHRI BHOGENDRA JHA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
dispose of the railway Maidan at .Jaya-
nagar under Samastipur Division of
North Eastern Railway and there has
been widespread opposition to the same;
and

{b) if so, wheiher it has been decided
to maintain status quo ?

THE MINISTER OF RAILWAYS
(SHRI A.B A, GHANI KHAN CHAU-
DHURI) (a) and (b) No, Sir.

“There is no proposal to dispose of the
Railway Maidan at Jayanagar under
Samastipur Division of North Eastern
Railway.

However, sometimes past a proposal
for the transfer of a piece of
railway- land at Jayanagar was
received by the Railway Administration
from the Collector of Custom (Preven-
tive), Muzaffarpur, for the construction
of office and residential accommodation
for the custom staff. Since the railway
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land in this area was required by the
Railway for their own developmental
works in future, the relinquishment of the
land was not agreed to.

Mobile Library Bookstalls

2764. SHRT MANGAL RAM PREMI :
Will the Minister of RAILWAYS be

pleased to state ¢

(a) whether it is a fact that under an
earlier Railway Board Directive Mobile
Librarics bookstalls had been provided to
unemployed graduates on various mail
express trains;

(b) whether it is also a fact that the
Board have issued orders to stop all the
mobile/hawking ~ bookstalls without
making any alternative arrangement for
those unemployed graduates who are
running the above mobile/hawking book-
stalls, if so, the reasons therefor; and

(cy whether Government have recei-
ved suggestions from several M.Ps 1o
provide licence for vending books and
magazines in all the mailfexpress trains
with one sleeper berth so that more and
more unemployed graduates may get
employment : if so, action taken
thereon ?

THE MINISTER OF RAILWAYS
(SHRIT AT A. GHANI KHAN CHAU-
DHURI) @ (a) Yes, Sir.

(b) In order to increase the accom-
modation for passengers, the policy was
reviewed and a decision was taken to
discontinue the system of mobile library-
cum-bookstalls on expiry of their current

tenures.
(¢) Yes, Sir. The matter is under
examination. ‘
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One Advance Tucrement to Delhi
Teachers

2766. SHRI R L.P. VERMA : Wil
the Minister of EDUCATION AND
CULTURE be pleased (o state :

(a) whether his Ministry have taken
any steps for the implementation of
their order No F. 5-233/83.UT-I (Sch-9)
dated 6 September, 1983 granting one
advance increment to teachers of Delhi
who had been stagnating in their respec-
tive scale of pay;

(b) if so, whether the same order has
since been implemented by the Delhi
Administration, Delhi Municipal Corpo-
ration and New Delhi Municipal Com-
mittee; and

(c) if not, the reasons therefor and by
which time this order will be implemen-
ted ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K.THUNGON):(a) Vide sanction
letter No. F. 5-233/82-UT.I (Sch.6), dated
6ih September, 1983, another stagnation .
menm: was ;uuud with oﬂm m

ran
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5-9.1983 to such of the school teachers in
various Union Territories (except Chan-
digarh) as had been granted one stagna-
tion increment with effect from 5-9.1982,
The concerned Union Teritories are to
implement the order.

(b) and (c) As reported by the Delhi
Administration and the New Delhi Muni-
cipal Committee, these orders have been
implemented; As regards Delhi Munici-
pal Corporation, they will be- implements
ing these orders after obtaining the
approval of the Corporation, which is
essential as per the rules.
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Prime Miaister's Meeting with Tulf
Leaders

2768. SHRI H.N. BAHUGUNA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) how many times the Prime Minister
met TULF leaders; and

(b) the trend and progress of discus-
sions so far 7

THE MINISTER OFE STATE IN. THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A.A. RAHIM) : (a) The Prime
Minister has had four meetings with
T.U.L.F. leaders during their three recent
visits to Delhi.

(b) Progress has been made in the
course of discussions during the last three
months with- President Jayewardene- and:
with TULF leaders. Some ideas have
emerged” from these talks which could”
from the basis of a solution’ to the-ethnic:
problem in Sri Lanka. A set of propo-
sals has been worked out. which. provide
for the establishment of regional bodies
with appropriate powers. President Jayes
wardene has announced that he. intends
to place these proposals before an' All'
Party Conference; It:is expected that the-
T.U.L.F. will participate . in the. Con-
ference.

Differences between the sides have
narrowed down but one or'two issues
remain outstanding ' and ' some dctails
remain to be* worked" out. We~hope:
that these differences will be resolved and -
a settlement will be reached which will
fulfil Tamil aspirations within the frame-
work of Sri Lanka's unity, Our good
offices will continue to be available
towards this end.
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Indian Council of Social Sciences Research

2770. SHRI VIRDHI CHANDER
JAIN : Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state :

(a) whether it is a fact that the Indian
Council of Social Sciences Research is
predisposed towards university teachers
and apathetic to college teachers in pro-
viding travel and maintenance grants for
the collection of research materials
abroad ;

(b) if so, the university and college-
wise figures of the last five years in
combined form as regards the releasing of
funds for travel and maintenance grants
for different countries ;

() whether teachers of affiliated
colleges and especially from the rural
areas have been neglected ;

(d) if so, when and how the Ministry
is going to deal with the problem to
provide more opportunities to college
teachers ;

(¢) whether Ministry would frame
scparate rules for teachers of affiliated
colleges so that they may get better nppor.
tunities for travel and maintenance grants
for carrying out their research abroad ;
and

() if so, when it is going to do so ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) No,
Sir.

(b) Number of requests received by
Indian Council of Social Science Research
from college/university teachers to visit.
abroad for data collection, and number
approved during the last § years are
given below :
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(d) to (f) Do not arise.
Administrative sub-centres at Universities

2771. SHRI MANMOHAN TUDU :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether there was a proposal
before University Grants Commission to
set up administrative sub-centres at
Universities which have a very large
number of Colleges under their jurisdic-
tion ;

(b) if so, what was the purpose of
settiog up of such sub-centres ;

Number received Number approved

1979-80

Universities 10 3
Colleges 2 2
1980-81

Universities 5 |
Colleges 3 2
1981-82

Universities 13 ®°
Colleges 3 2
1982-83

Universities 7 3
Colleges 2 -
1983-84

Universities 6 3
Colleges 3 2

e (¢) No, Sir.

(¢) whether the above proposal has
since received approved approval from the
University Grants Commission;

(d) if so, when ; and
(e) the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : (a) Yes,
Sir.

(d) The proposal was made by the



n Written Answers

Government of Maharashtra for the
purpose of decentralising the administra-
tive responsibilities of universities which
have a large number of colleges spread
over the university’s jurisdiction.

(c¢) Yes, Sir.

(d) The University Grants Commis-
sion approved the proposal at its meeting
held on August 29, 1983,

(¢) The proposal visualises establish-
ment of sub-centres for units of 30-40
colleges. These sub-centres would be
directly responsible for all work connec-
ted with affiliation, inspection, conduct of
examination, and possibly declaration of
results, as well as co-ordination of deve-
lopment programmes of the colleges. The
Commission has also decided to provide
suitable assistance to universities for sett-
ing up such sub-centres and to formulate
guidelines for this purpose,

Universal Primary Education

2772. SHRI H. N. BAHUGUNA :
Will the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is correct that 1960 was
the deadline in the Constitution of India
for achieving universal primary education
in the country and if so, present position
thereon ;

(b) whether Government propose to
examine the possibility of putting educa-
tignal set up on a .more pragmatic basis
keeping in mind country’s specific needs
rather than put our educational system
on western system blindly ; and

(¢) whether Government will set up
highpowered - all party Committee to
review our existing system and make
recommendations for the future 7

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND  SOCIAL
WELFARE (SHRIMATI SHEILA
KAUL) : (a) In accordance: with
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the provisions of article 45 of the
Constitution of India, the State shall
endeavour to provide within a period of
10 years from the commencement of the
Constitution for free and compulsory
education for all children until they com-
plete the age of 14 years. This goal,
which was to have been realised by 1960,
has not yet been realised due to various
reasons. The present target for achieving
universalisation of elementary education,
according to the policy frame of the Sixth
Five Year Plan, reinforeed by the Twenty
Point Programme, is 1980,

(b) The education system is governed
by the policy document adopted in 1968.
That policy was formulated comprehensi-
vely with a long term perspective. Whithin
its broad framework, reforms are made to
meet emerging needs and changing situa-
tionr. However, it must be recognised
that educational reform is a continuous
process.

(¢) There is no such proposal at
present.

Survey of New Lines in 6th Plan

2773. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether his Ministry has taken
a decision for preliminary survey of new
railway lings in the country during Sixth
Five Year Plan ;

(b) if so, the names of the lines

taken up for survey and completed so
far ;

(c) how many of them will be taken
up for constroction before end of Sixth
Plan and kept under consideration for
inclusion in Seventh Five Yedr Plan |

(d) whether funds have been provided
by his Ministry for preliminary survey
and techno-economic survey of new
railway lines -in Orissa. (South  Eastern
Railway) during Sixth Plan; and -
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(e) if so, the funds provided for these
lines and progress made therein ?

THE MINISTER OF RAILWAYS
_(SHRI A.B.A. GHANI KHAN CHAU-
DHURI) : (a) to (¢) Two statements (1)}
Surveys sanctioned during Vith Plan for
néw linés (other than Orissa State) : (II)
Surveys sanctioned during VIth Plan for
pew lines (in Orissa Stafe) : are laid on
the Table of the House, [Placed in
fibrary, Se¢ No. LT—7238/83].

faeelt ® w'egml ® wAE
qrE A1

2774. i AgET wET WERT
47 ¥® AT qg FATT ¥ FA40 F4q

(%) a9 aifgg &1 feesft &
fegg gv st F aw a8 foed
1982-83 # YT gfEs AT wqw
oY % HraTy qr9 fau au awqr O
A FTHA T AT 47 WX T faw
st & faw ard fvg aw

(@) 701 ®TH T&T ¥ A
qeedt ¥ qg fewfr Y ¢ 5 sfaw
wda wrgfawE awE,  @ara
forerr afvaz 7€ faeslt awr sediage
wi afees e o'z gresf 7€ feeet
# sdafrw fades &1 wfes W
Sqweoflt & wrard oy fig srro
aife & fafwear (oo & asdma) qun
o ¢ fafesr wiff & mﬁﬁm AL
A @ oA wEAEA ¥ oWm &
% ax

| (w) =z gi; ar @@ vy § W%
oAt e Ay T g v
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W A (st go dite go WA @i
W) ¢ (%) ST () Feedr feqa
ITTEqE ® amy oAy foy omy §
fa¥ 1982-83 F A q@H & B
ATy qrATd HrE qra faw g —

(1) = 7wz wg i, wgrHA,
gara faer fgedt avdma, &
60 199 UFHESTA  9rE- ]
a§ faeel) |

(2) Wmm,mﬁ
gava fazr foedt wvwem, @
T & uw gfege afga

(3) = @z arg ofawaa, a

Teta faee fomt avdve, gad
T ¥ uw afwv afgm |

(4) =t AgFT T NG, FAFTD
s, gty fasy fewdt wvl.
&, A4 feweht, @A aw &
o qfeaT afem

(5) =hwet a9 g @ed,
qidt @19 AgE oF, - gy
fassft, gat aw & ow qfimz
afga |

(6) = rewz s, oA,
A€o G0 To AT EATCH
afufy, 7 daz wax T, @
fuseft, gt & ¥ uw qftsw
afed

eaR (1) ¥ (4) ¥ far m

A &1 qrEt & sedfiar

qrdrm 30.11.83 F1 I g M &Y
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- srfgrdi/gus )T Eardl ¥ wiew
AT AT ST qF Ay FE F
forg wgAel 9T UAT § FIEIT 9T
fagr fem s@T ST T I welt &
safra srgetas & Y fey O §
THNFILH qF AN FE FPET
arir-zeE fagia o7 ww L § . —

(1) wrmfas, aregfas, dnf,
aifgfeas, ¥ g7 X o4
fors wfafafeal & a aam
< Az fomer w17 afe=

WITHT €T 7 1 |
(2) wagfea sifaat, sggfea o=
arfagl, faes agqr Sufaa

X, wigwe, Awge
i fasain safeagt afz &
FEIOT § & T AGA |

(3) T wgE ® W A
swroy safe, faas fag o=
TT-ATT ATATY FAT q2AT &)

(7) @ A gl & f@g @
THIT FT H1E F+ATAZA T0 HA99
sty g g &

Recommendations of World Hindi
Conference

2775. SHRI TARIQ ANWAR : Will
the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) the main recommendations and
conclusions of the 3rd world Hindi con-
ference held at Delhi in the last week of
Oct., 1983 ;
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(b) the standing body set up for
follow-up action and implementations of
the recommendations; and

(¢) the total expenditure incurred on
the conference?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) :(a) As per
information received from the organisers
of the Conference, the third World Hindi
Conference confirmed the following
resolutions passed during the first and
second World Hindi Conferences.

Resolutions passed during Ist Sammelan :

(i) Recognition of Hindi as an official
language in the U.N.

(ii) [Establishment of Vishwa Hindi
Vidyapith at Wardha for the deve-
lopment of Hindi as an interna-
tional language.

Resolutions passed during the Second
Sammelan :

(i) Establishment of Vishwa Hindi
Centre in Mauritius.

(i) Publication of an international
magazine/journal from Mauritius.

Further as per information received
from the organisers, the third World
Hindi Conference in its concluding
session on 30.10.1983 recommended that
“a permanent committee of international
level may be constituted to achieve the
aims and objectives of the Conference.
The Sangathan Samiti of the Conference
may be authorised to constitute this per-
manent committee in consultation with
the Prime Minister., This committee may
consist of 25 porsons to be nominated
from India and abroad. A sub-commit-
tee may also be constituted to prepare
draft constitution and functions of the
Committee and its Secretariat and to
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submit its report to the Sangathan Samiti -

within three months™.

(b) As per information received from
the organisers of the Confernce, the Stand-
ing Body is yet to be set up by the
organisers of the Sammelan for follow-up
action and implementations of the
recommendations.

() The organisers of the Conference
have informed this Ministry that the
total expenditure incurred on the Confe-
rence is being worked out. The Ministry
of Education and Culture has however,
released a grant of Rs. 16.30 lakhs for
this conference.

Education for All

2776, SHRI SATYENDRA NARAIN
SINHA :

SHRIMATI KISHORI SINHA:

SHRIMATI PRAMILA DAN-
DAVATE :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether Government have any
plans for the ‘““Education for All" ;

(b) if so, the details thereof ;

(c) whether the Prime Minister in her
recent statement has stated that there are
no adequate funds for this plan ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b) Point 16 of the 20-Point Programme
envisages to *“‘Spread universal elementary
education for the age-group 6-14 with
special emphasis on girls, and simultaneo-
usly involve students and voluntary
amclu in programmes for the removal
of adult illiteracy”. This involves univer-
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salisation of elementary education for
all children upto the age of 14 and adult
literacy for all persons in the age-group
15-35. These two programmes are inclu-
ded in the Minimum Needs Programme
of Sixth Plan also.

(c) and (d) The Prime Minister has not
stated that adequate funds are not availa-
ble for implementing the twenty point
programme. The reference to ‘resources’
was in the context of explaining the extent
of facilities available for higher educa-
tion.

PAK Help to Sikh Extremists

2777. SHRI B.V. DESAI :
SHRI SATYASADHAN CHA-
KRABORTY :
SHRI BALASAHEB VIKHE
PATIL :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it isa fact that Pakistan
President has admitted that he met Sikh
separatist leader Ganga Singh Dhillon
and have told him that he was most
welcome to Pakistan ;

(b) if so, whether this has shown that
the Pakistan has been helping the extre-
mist elements ta raise against the Indian
Government ;

(c) is it also a fact that Union
Government has drawn the attention of

the President Zia to his statement;
and
(d) if so, the reaction of the

Pakistan Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI A. A. RAHIM) : (a) Government
have seen press reports to this effect. -

(b) and (c). Government’s serious
concern at these developments is well-
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known and has conveyed to the Govern-
ment of Pakistan,

(d) Pakistan Government have denied
giving help and assistance to the extre-
mists in Punjab.

feesit ¥ st dad fasw
fipd), o B A

2778. Wt ¥wA W ERW ;¥
farerr Wit wepfa &40 3z FaA
Fq1 ®4 @
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farrevs it fasfia, sgrmn 9 A
N3 §T4 § WA § W swem ¥
qq%(nmmmwim qr | TR
fag 3y afufy afse sz &t af tﬁ»
9% R A o= w1

Sixth Plan Target for Elementary
Education

2779. SHRI P, K. KODIYAN,: Will
the Mlnmer of EDUCATION AND
CULTURE be pleased to state :

(a) what was the target set for,
clementary education in the Sixth Plan
period;

(b) whether the Sixth Plan targets in
this are likely to be achieved ; and

(¢) if not, the cxwu of shortfal
expected ?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) :(a) The
target of additional enrolment at the
clementary stage during the Sixth Five
Year Plan is 180 lakhs,

(b) Yes, Sir.
(c) Does.not arise.

12,00 hrs,

RECONSTITUTION OF COMMITTEE
OF MEMBERS OF PARLIAMENT
TO BRING ABOUT RECONCILIA-

TION BETWEEN NIRANKARIS
AND' AKALIS

MR. SPEAKER : Members may re-
call that T had made an appeal to the
Nirankaris that they should not go to
Amritsar and told them that a Committee
of Members of Parliament would be con-
stituted to bring about reconciliation and
to find solution to their problems by re.
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moving the differences through mutual
understanding, as recommended by the
House, Accordingly, on 26th August,
1983, I had announced the formation of
a Committee of Members of Parliament
consisting of the following members (—

1. Shri R.S. Sparrow

2. Shri Indrajit Gupta

3. Shri Chandrajit Yadav

Shri G.L. Dogra

Shri Ratansinh Rajda

Shri Satish Agarwal

Shri Ebrahim Sulaiman Sait
Shri Sat Pal Mittal

o ® NS WA

Shrimati Margret Alva

With a view to make the Committee
more representative in character and
broad-based, I, in consultation with
Chairman, Rajya Sabha, have now decid-
ed to increase the membership of the
Commit'ee from present 9 members to 22
members—1+ from Lok Sabha and 7
from Rajya Sabha. The Committee shall
now consist of the following members :

LOK SABHA

1. Shri R.S. Sparrow
Shri G. L. Dogra

Shri Jagannath Kaushal
Shri P.C. Sethi

Shri Tayyap Hussain
Shri Vikram Mahajan
Acharaya Bhagwan Dev
Shri Ratansinh Rajda
Shri Satish Agarwal
Shri C.T. Dandapani
Shri Indrajit Gupta

12, Shri Harikesh Bahadur

© &N gL s W

— —_—
-0
. s

13. Shri Nathuram Mirdha
14. Shri Ebrahim Sulaiman Sait
15. Shri Chandrajit Yadav

RAJYA SABHA

16. Shri Satpal Mittal

17. Shrimati Margaret Alva

18, Shri M.C. Bhandare

19.  Shri Sukhdev Prasad

20. Shri D.D. Basumatari

21. Shri Harkishan Singh Surjeet
22, Dr. Sarup Singh

As already announced, the functions of
the Committee shall be to bring about
reconciliation between Nirankaris and
Akalis and to suggest measures, if neces-
sary, thereafter.

The Chairman of the Committee shall
be elected by Members of the Committee
from among themselves,

In order to constitute a meeting of the
Committee the quorum shall be one-third
of the total number of members of the
Committee.

In other respects, the Rules of Proce-
dure of the Rajya Sabha relating to
Select Committees on Bills, shall apply

mutatis-mutandis,

The Committee shall have power to
regulate its procedure,

The Committee shall make a report to
the Rajya Sabha.

A similar announcement is being made
by the Chairman, Rajya Sabha, in that
House.
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Feamm e g 3oy afes @
T, W grIy § feeww ot wwEmAw
FfeT g ToedE G@ T @
2 1... (cuwam)...

(Interruptions)**

MR. SPEAKER : Nothing goes on
record.

PROF. MADHU DANDAVATE
(Rajapur) : I want to raise a point relat-
ing to the Constitution. Listen to my
submission. According to article 340 (3),
it is obligatory ..

weqw WP ¢ TR TAET AT FT
17 3 F9 ffww

st TR waE gww (WA
A

PROF. MADHU DANDAVATE : Be-
fore you give a ruling, I want to raise
constitutional issue. According to article
340(3) of the Constitution, it is obligatory
that not only the report of the Mandal
Commission should be laid on the Table,
but the memorandum of action taken
should also be laid. I want to bring to
your notice that on the 30th April 1982
the report was laid on the Table of the
Lok Sabha because of the consistent pres-
su e of members of the Lok Sabha. So
many months have passed and today is
the 8th December. Still, the Action Taken
Report has not been laid on the Table.
Therefore, we insist that the action taken
should be informed to this House.

MR. SPEAKER : We did not violate
the provisions of the Constitution. We
did not violate.

(Interruptions)
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PROF, MADHU DANDAVATE :
There is a point of order. Please listen
to me. Please open page 218. The
Minister for Parliamentary Affairs has
challenged the provision of the Constitu-
tion Please open page 218. (Interruptions)

MR. SPEAKER : It was raised at
that time also.

PROF. MADHU DANDAVATE :
Article 340(3) makes it very clear.,..

weaw wRtaw ;¥ F@T R

PROF. MADHU DANDAVATE:
What is your ruling ?  (Imterruptions)

wew WEHEy ;. W7 AgTEr wvE
g7 & | w2 fgs g o 33T a1,
Ste YA qg¥ WY frmrar .,

On this very subject there was a ruling
of the previous Speaker, I gave that to
you. I remember it.

PROF. MADHU DANDAVATE : You
have to see that your direction is imple-
mented. What happens about 340 (3) ?
When are they going to implement ? Let
them reply .

weuW WEET ¢ HUT A9 AT Ay
At ama ga &, F fiw a7 @ o @y
vt § oY s agt w fafreee @
8, ¥t o feaw wrk @, 3T v
2 f ot 92 ¥ 2w A I gar-
Tz &1 ¢, (smEem)

MR. SPEAKER : You do not have
patience to listen. This is very irregular.

w7 &t v ot Ad gaa, & aar wg
Ri 1) 5 1 Unterruptions)

*¥Not recorded.
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PROF. MADHU DANDAVATE : Are
you satisfied ?

weqw wErEg ¢ ATTA WA arq gAT
78l | & uw w1 w3 wwar g, foud
#1€ ara & 78 | & ferwas &Y gowg
? gwar g, #7 3 A & g, wE @1 A%
2aFATE |

(Interruptions)

MR. SPEAKER : What am | going
to do with this ? This is bad 9 HLY

T A F AEY
(Interruptions)

PROF. MADHU DANDAVATE : Do
not get angry with us.

weaw wgeq ¢ & ot @@ g w1
TAFAE |

()
weas WEY : 1A ATIHT t,
(Interruptions)

MR. SPEAKER : This is between
Government and you people. You can-
(Interruptions)

I can do only what 1 can do. What sort
of people are you, I do not know ? Have
you got any sense of justice or fair play?
Can't you listen ? I am making a state-
ment. Iam telling you certain facts.

is in my , 1 am always really to do.
But what I cannot do, I cannot do,

SHRI CHANDRAJIT YADAV (Azam- -
garh) : That is right.

SHRI DHANIK LAL MANDAL
(Jhanjbarpur) : You can do everything.

MR. SPEAKER : Mr. Mandal, there
seems to be something wrong.

PROF. MADHU DANDAVATE :
Please do not get angry. Through you
we are asking the Government...

(Interruptions)

weaw wgrEa - i wg wWr a1 fF
< feewew -8 @ @ @ fox
fawram rraTEEd A H K & srmm
a1 @ 9 fer femraw &1 =war &,
afes & srowr Afen ww & ggw,

(saem)
WEAH REAW: AT ATIHT § AT |
()

weaw ¢ I immediately took up
the matter withthe Home Minister to
know what he has to say. So, he sent
me this slip,

(Interruptions)

MR. SPEAKER : It is regrettable, I
always listen.

(Interruptions)
MR. SPEAKER : He has said that
Secretaries Committee has submitted its
report, and P.M. has constituted a Cabi-

net Committee for its consideration, Now
it is in the final stage.

( Interruptions)
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MR. SPEAKER : You cannot do
anything in a hurry. Even hurry takes
time. . Even after this if you say we are
not accepting it as such, then you are

free to have another discussion. I do not
mind.
PROF. - MADHU DANDAVATE :

Are you satisfied with Article 340 (3) ?
(Inte ruptions)

MR. SPEAKER : This is not a ques-
ion of my satisfacation.

(Interruptio-s)

MR. SPEAKER :
ready closed.
it.

That subject is al.
I have already over-ruled

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): Iwant to put the record
straight. I do not know which copy fof
the Constitution Prof. Madhu Dandavate
has got,

PROF, MADHU DANDAVATE :
This is the Constitution framed by the
Constitution makers of India.

SHRI BUTA SINGH : Please take
your seat and let me read Article 343.

Article 343 (3) says ;

1 "(3) Notwithstanding anything in this
article, Parliament may by law
provide for the use after the said
period of fifteen years, of —

(a) - &eEngluh language, or

(b the- Dennagni form of
numerals, for such purposes
as may be specified in  the
law.”

(Inte ruptions)
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PROF. MADHU DANDAVATE: 1
am quoting clause (3) of article 340. It is
not 343 (3). He is reading a wrong
article.

(Interruption )

MR. SPEAKER : [ have already given

my ruling on that,

PROF. MADHU DANDAVATE :
Shall T read for his convenience ?
Kindly correct him.

He was quoting
You are quoting article 340,

MR. SPEAKER :
article 343,

(Interruptions)

SHRI CHANDRAJIT YADAYV : What
you are seeing is that we have lost our
patience. I just want to bring to your
notice, First on 28th August, 1981 when
the entire House insisted and you also
helped that the report should be
placed on the Table of the House,
an assurance was given on 28th
August, 1981 ©  that the report
would be placed. Itis more than 2}
years. Then, on 12th August, 1982, the
Home Minister made an announcement
here that he would call the Chief Minis-
ters and after consulting the Chief Minis-
ters, the Government would take steps,
That was also on 12th August, 1982,
Then comes 8th April, 1983, The appéint-
ment of the committee was announced’
here by another Home Minister, Mr. P.C.
Sethi. That was on 8th  April, 1983,
Then, he-said categorically that within a
month, the committee _of Secretaries
would submit a report, It will go into
technical things and the Government -will
take.a decision, he said, - Then, you were
kind and we are very grateful to you that
you had.really allowed almost three times
a full-fledged debate.and Mr, R.. ;Venka-
taraman is on the .record- as also Shri.
P.C.. .Sethi and they said *This House;
is almost- unanimous”. ; There, is, no
question of any Party-line . here. X .Mmos&
unammously they are all in favour of the
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implementation of the reeomuuuhtms
of the: Commission. But the Government
will examine it, they said. Now, after the
Chief Ministers’ consultations and after
the report of the committee of Secretaries,

because they. are not serious, the Govern-
ment does not want to implement. This
is my charge on the Government that the
Government dees not want to implement
the recommendations of the Commission
in spite of the fact that from- 1952 we are
seized of this question and two high-level
commissions have given their recommen-
dations that in All-India services also,
reservations should be made, Most of
the State Governments have, in principle,
accepted and they are implementing the
reservations at the State level.

PROF, MADHU DANDAVATE :
Karnataka has done it.

SHRI CHANDRAIJIT YADAV: In
Karnataka, it is 65%. In Tamil Nadu,
it is 68%,

Now the question is when it is, in
principle, accepted to help- the wea-
ker sections of the society and "alse to
change the character of the administra-
tion, then in the last resort it has been
said that there will be - a sub-committec.
This announcement was made on 28th
August, 1983, Now form 28th August,
1983, this year is coming to an end. But
nothing has been done. Is there any
justification ? T am not saying that it is
within your power. You are very right
that only you can allow a debate here.
That you have kindly allowed: - But there
must be some way to sec that this
Government must respect the unanimous
opinien of the-House and also its com-
mitment to the. Constitution which thq
Government is not doing. !

MR, SPEAKER : What do you want?

- SHRI CHANDRAJIT YADAYV : We
want, - really speaking, 1o, _express our,
resentment and we want to express our
lack of faith in_the assurance given by
the Government on the floor .of thc
- House... (laserriptions) If  you want to
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defy, that is another thing. If there is no
justice, no sense of commitment and no
respect to the assurance given by the
Government in this House...(7ut. rrupions)

PROF. K. K. TEWARY (Buxur) : He
cannot say all that, as if he is the only
person with a commitment. We have
also got a commitment to the Constitu-
tion. He canpot say that we are violating
the Constitution. Why does he say all
that ? It is not an occasion for making
a speech. He has made his point. Why
are you unnecessarily allowing him to

make a speech?
(Interruptions)

SHRI CHANDRAUJIT YADAYV : There
are people on the other side also who
have got a commitment. [ am not saying
that. I am onlysaying that the Home
Minister has casually informed you. - He
has also not given the names of persons
who are on that committee and by what
time the committee will give its report.
He has just casually informed you that
the Prime Minister has constituted a com-
mittee. It is no new information which
he has given to you. It is a very casual
way of dealing with this House and pu'u-
cularly you.

In view of this, 1 am requesting you
to kindly take an initiative and call a
meeting of the opposition and also call
the Government.side to see as to what
they are doing; whether in, view of the
unanimous opinion of the House, they
wi]l implement it. Let them say, they do

not went to implementit ). ...... ...

(Interruptions).

s\ 7w famm qEa ( Er'a;}g:r)
WA A WY F YzIAHZ whA
frar & | a9 ¥ qut fr BW frw ¥ aga
T ? g wTEr ) fee s
WE § | oI ARz A 5 g5
ot Afve . (amen)
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wenw wgew : § F A7 F 3 war
2 o #7191 &= ww g% Tav §HY 2
fog & aga & cewwlz Mo & gwar
g ? %9 9¢ ferwum & gars &< awar
E'kaﬂ'éflmgﬂ ]ar

2 X am s
(samwm)

MR. SPEAKER : Nothing goes on
record : not allowed. Mr. Tewary.
(Interruption) :*

I have allowed Mr. Tewary.

SHRI K. K. TEWARY : What I am
raising today in the House, with
your permission, Sir, should cause
concern to the entire House and the
country as a whole and that is the ques-
tion of security of the nation. The
American Embassy in Delhi, as I said
Yesterday......,...(Interruptions)

PROF. K. K. TIWARY : Are you

supporting CIA ?
(Interruptions)

This is how they express their concern
for the security of the nation.

(Interruptions)

1 am surprised and intrigued why
Members of the Opposition are maintain-
ing this studied silence when the security
of the country is in danger. Highly
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classified and sensitive papers have been
leaked out and the American Embassy is
acting as the Centre of sabotage, subver-
sion and destabilisation, Therefore, 1
demand a debate on this and I expect the
Members of the Opposition also will
join me in demanding a thorough debate

in this matter.

You please get up and support. You
also demand it. Hon. Members opposite
should also support me. They should
also demand a discussion. (Interruptions).

mw@tq : # ooEr am
gAT | W gAT

oo (STEEm) ...

SHRI CHANDRAJIT YADAV: We
have already demanded and the Minister
has made a statement and the Minister
has requested us not to raise this issue of
the security matters. (/nterruptions).

PROF. MADHU DANDAVATE : We

support Mr. Tewary. Let us come back
to the Mandal Commission.

AN HON. MEMBER : We support
him.

PROF. K. K. TEWARY : That was a
different matter. The Minister has not

made any statement.

PROF. MADHU DANDAVATE : Let
us come back to Mandal Commission,

SHRIMATI GEETA MUKHERJEE
(Panskura) : The Defence Minister is
keeping quict. At least, he can criti-
cise.

PROF, K. K. TEWARY : What can
he do ? The Minister has not made any
statement regarding the involvement of
the Embassy officials. Let us make a
distinction,

“ Not recorded.
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SHRI C.T. DHANDAPANI (Pollachi):
Let there be an adjournment motion.

MR. SPEAKER : I can allow the
discussion but not the adjournment
motion.

"SHRI C. T. DHANDAPANI : We
understand your difficulty,. We only want
you to help us. Only one thing you can
do, You can admit the adjournment
motion so that we can start the discus-
sion.

MR. SPEAKER : I can allow a
discussion. That is all I can do. But no
adjournment motion,

SHRI C.T. DHANDAPANI : Govern-
ment is coming with new proposals.
Nobody knows how long it will take.
Therefore, on your part, pou can help us.
You can admit the adjournment motion.

MR. SPEAKER : Under the rules, |
cannot, I can enly allow a discussion.

SHRI C.T. DHANDAPANI : Nothing
has come out so far; they say now, they
have constituted a Cabinet Committee,
After some time, they may come with
another proposal.

MR. SPEAKER : Do you want dis-
cussion ? Do you want one-man
Commission ?

SHRI C. T. DHANDAPANI : Then
there may be one-man commission.

MR. SPEAKER : What do you want ?
Do you want any discussion ?

SHRI NARAYAN CHOUBEY (Midna-
pore) : We want an adjournment motion.

MR. SPEAKER : I have already ruled
out any adjournment motion. But, I have
not disallowed any discussion and you
are }velcomo. at any time, to have a dis-
cussion.

SHRI CHANDRAJIT YADAV :
Government should be censured.

MR. SPEAKER : 1 can allow the
discussion but not the adjournment
motion.

SHRI RAM VILAS PASWAN : You
accept the adjournment motion and we
want the Home Minister to come before
the House.

SHRI HARIKESH BAHADUR (Gora-
khpur) : Adjournment motion should be
allowed. We want to cnsure the
Government.,

AN HON. MEMBER : There has been
a failure of the Government,

SHRI ERA ANBARASU : After all,
the Cabinet Committee has been formed
already. Let the Minister come and give
assurance that it will be implemented as
carly as possible, That is the assurance
to be given.

PROF. MADHU DANDAVATE :
You have sent me the rules book. You
have sent the rules regarding adjournment
motion. It says that “The motion shall
be restricted to a specific matter of recent
occurrence.” The recent occurrence is
the non submission of report regarding
action taken and, therefore, we want an
adjournment motion on that.

(Interruptions)

SHRI K. MAYATHEVAR Dindigul) :
It is a default on the part of the Govern-
ment. It is very dangerous. It is of
public importance.

MR. SPEAKER : I will allow a discus-

sion any time.

SHRI K. MAYATHEVAR : It is a
very serious matter, It is a default of.
the Government. It is of very urgent
importance,

(Interruptions)
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MR. SPEAKER : I can allow a dis-
cussion at any time. (/arerrupiions).

MR. SPEAKER : Mr. Mandal has
been a Speaker. He knows the rules
much better than I do. He is awake and
yet he is sleeping. I cannot help it.

(Interruptions)
SHRI CHANDRAJIT YADAV : We

_want to censure the Government. We
are all walking out on this issue,

(Shri Chandrajit Yadav, Prof, Madhu
Dandavate, Shri C.T. Dhandapani,
Shrf Ram Vilas Paswan and some
other hon. Members then left the

House, )

ot gewr 99% Qi (FATATA1T); WS
wFET, 3T F1 53 HR AT F AN
Ty F AT Aga § A
o7 FY OFAT FT @AIT Feq B 44T
) A B TEANEF-IFIEAT 9T
fa=rz T =fzo

MR. SPEAKER : Now papers to be
laid on the Table.

12.25 hrs,

PAPERS LAID ON THE TABLE

Annual Report and Audited Accounts of
the Indian Society of International
Law, New Delhi

THE MINISTER. OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : On behalf of Shri P.V.
Narasimha Rao, I beg to lay on the
Table :- .

(1) A copy of the Annual Report
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(Hindi and Eoglish versions) of
the Indian Society of International
Law, New Delhi, for the year
1982-83.

(2) A copy of the Audited Accounts
(Hindi and English versions) of
the Indian Society of International
Law, New Delhi, for the year
1982-83,

[Placed in Library. gse No. LT-7199/83]

Delhi Development Authority (Preparation
and Maintenance of Land Records)
Regulations, 1983

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : I beg to lay on the Table :-

(I) A copy of the Delhi Develop-
ment Authority (Preparation and
Maintenance of Land Records)
Regulations, 1983 (Hindi and
English wversions) published in
Notification No, G.,S.R. 806 in
Gazette of India dated the 28th
October, 1983 under section 58
of the Delhi Development Act,
1957.

(2) A statement ‘Hindi and English
versions) showing reasons for
delay in laying the notification
mentioned at (1) above,

[Placed in Library, See No. LT-7200/83)

Annual Report of the Indian Institute of
Technology, Delhi and review by the
Government

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL) :
I beg to lay on the Table :-

(1) Acopy of the Annual Report
'~ (Hindi and English versions) of
the Indian Institute of Techno-
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Jogy, Delhi, for the year 1982-83
along with Accounts,

(2 A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Indian Institute of Technology,
Delhi, for the year 1982-83,

[Placed in Library, See No, LT-7201/83]

Annual Report of the Indian Nursing
Council, New Delhi and review by the
Government

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND

FAMILY WELFARE (KUM]
KUMUDBEN M. JOSHI) : I beg to lay
on the Table :-

(1) A copy of the Report (Hindi and
English versions) of the Indian
Nursing Council, New Delhi, for
the year 1982-83 along with
Audited Accounts,

(2) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Indian Nursing Council, New
Delhi, for the year 1982-83,

{Placed in Library, See No, LT-7202/83)

12.27 hrs.

SUPPLEMENTARY DEMAND FOR
GRANT (RAILWAYS)

THE MINISTER OF RAILWAYS
(SHRI A B A, GHANI KHAN CHAU-
DHURI) : Sir, Ibeg to present a state-
ment (Hindi and English  versions)
showing Supplementary Demand for
Grant in respect of the Budget (Railways)
for 1983.84,
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CALLING ATTENTIONTO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported beavy loss of life, property and

crops in Andhra Pradesh, Orissa and

some other parts due to recent cyclone,

flood and drought and reliel measures
taken in regard thereto

SHRI KAMALUDDIN AHMED
(Warrangal) : Sir, I call the attention of
the Minister of Agriculture to the follow-
ing matter of urgent public importance
and I request that he may make a state-
ment thereon :

“‘Reported heavy loss of life, property
and crops in Andhra Pradesh, Orissa
and some other parts of the country
due to recent cyclone, flood and
drought and the relief measures taken
in regard thereto,”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ARIF MOHAMMAD KHAN) : Hon'ble
Members have been apprised from time
to time about the situation created by
floods/cyclones in different parts of the
country. To date, I7 States and two
Union Territories, namely, Karnataka,
Maharashtra, Meghalaya, Gujarat, Tri-
pura, Andhra Pradesh, Himachal Pradesh,
Assam, Haryana, Uttar Pradesh, Madhya
Pradesh, Rajasthan, Bihar, Orissa,
Kerala, Sikkim and West Bengal and
Pondicherry and Goa were affected
by floods and cyclones. Maharashira
and Andhra Pradesh were victims
of fury of nature more than once, almost
in quick succession during the monsoon
period. However, there is no report of
cyclone having visited Orissa during the
current year.

2. The total cropped area affected
is reported to be 7696 lakh ha. and
the total population affected is placed at
more than 44.4 million. The total num-
ber of human lives lost are reported-to

-be 2077 and the total cattle heads lost are

dbout 1.31 lakh.
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3. All the States have got Margin
Money to meet the emerg*nt expenditure
necessitated by natural calamities. Only
the States of Karnataka, Maharashtra,
Mecghalaya, Gujarat, Tripura, Andhra
Pradesh, Himachal Pradesh, Assam,
Haryana, Uttar Pradesh, Madhya
Pradesh, Rajasthan, Sikkim and U.T.
of Pondicherry and Goa approached the
Government of India seeking Central
assistance.

4. Central Teams have already visit-
ed the States of Karnataka, Maharashtra,
Gujarat, Tripura, Andhra Pradesh,
Assam, Haryana, Uttar Pradesh, Madhya
Pradesh, Sikkim and Pondicherry. A
second Central Team shall be going to
Maharashtra shortly to assess the da-
mages caused by floods in September,—
October, 1983. A Central Team shall
also be going to Rajasthan soon. The
Union Territory of Goa has been advised
to meet the situation from their own re-
sources, The second request of Himachal
Pradesh for flood relief was considered in
a meeting of Inter-Ministerial Group
whose report is under processing.

5. Ceilings of Central assistance
amounting to Rs, 105.56 crores have al-
ready been sanctioned to 8 States, namely,
Himachal Pradesh for damages caused
due to heavy rains and snowfall during
May-June, 1983, Karnataka, Meghalaya,
Gujarat, Tripura, Haryana, Andhra
Pradesh for floods during August 83 ard
Mabharashtra against floods in June, July,
August "83,

6. The reports of the Central Teams
which visited Andhra Pradesh to look
into the damages caused by cyclone in
October, 1983, floods in Uttar Pradesh,
Pondicherry, Assam and Madhya Pradesh
are under consideration, Four States,
namely, Bihar-Orissa, West Bengal and
Kerala hav: not sought any Central assi-
stance for flood relief.

7. Pending the visit of the teams, the
States of Maharashtra, Gujarat, Tripura,
Andhra Pradesh, Haryana, Uttar Pradesh
and Sikkim have been sanctioned Ways

DECEMBER 8, 1993

Louofl(fc ete. in w
P. and Orissa due
toC)clon Faod(CA)

llld Means atvance  on ad hoc basis to
take up emergent relief measures till the
time the ceiling of Central assistance
is sanctioned.

8. The Prime Minister made an aerial
survey of several flood and cyclone
affected districts in Andhra Pradesh on
11th Octoper and announced Rs. 10
crores to be sanctioned to the State as
Ways and Means advance on ad hoc ba-
sis. She had earlier visited Gujarat on
27th June and had made an aerial survey
of the flood-affected areas. An amount
of Rs. 101 12 lakhs has been sanctioned
from the Prime Minister's Relief Fund
for flood relief to different States.

9. The Monsoon during 1983 has
been extremely good and widespread
throughout the country except for small
pockets in Eastern Uttar Pradesh, parts of
Sikkim and Arunachal Pradesh. Memo-
randa secking Central assistance for drought
relief were received from the Governments
of Uttar Pradesh, Sikkim and Arunachal
Pradesh. Central Teams have already
visited the drought affected areas in Uttar
Pradesh and Sikkim and their reports
are under processing. Arunachal Pradesh
have already been sanctioned a ceiling of
Central assistance of Rs. 9 lakhs after
consideration of its request in a meeting
of Inter-Ministerial Group. There are
no reports of drought conditions prevail-
ing in any other part of the country.

10. 1 wish to record Government's
appreciation of the cooperation and va-
lour shown by the Defence Services in
providing rescue and relief to the flood
affected people.

11. 1 asure the House that appropri-
ate steps shall be taken to help the
States affected by natural calamities.

12.30 hrs,

(MR DEPUTY SPEAKER in the Chair)

SHRI KAMALUDDIN AHMED : I
respectfully submit that I am not at all
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satisfied with the statement made by the
hon. Minister, more so because of the
conflicting statements made by the State
Government and the Chief Minister and
the statement made by the Minister, I
want a clarification on three points.

(1) There is an allegation that Andhra
Pradesh being an opposition-ruled State
and Gujarat, being a Congress (I) ruled
State, the amount of assistance given -to
Gujarat runs into hundreds of crores
while Andhra Pradesh has got only
Rs. 10 crores which was granted by the
Prime Minister. This is one thing on
which we want to have a clarification.
Firstly, is there any discrimination on
this basis—the political basis ?

(2) Now that floods and cyclone have
become a routine feature every year, have
the Government of India evolved any
machinery, any system whereby the
relief that is going o be extended has to
be assessed and what is the machinery
to see how much of this relief has been
properly utilised ? 1 am saying this
because of this. We are grateful to the
Prime Minister that she visited the
Andhra Pradesh at the earliest and an-
nounced a relief of Rs. 10 crores. Out
of this Rs. 10 crores, my district which
was badly hit, received a share of
Rs. 45 lakhs in the month of October—
Warrangal District..

Now, Sir, on 28th of last month we
had a Flood Relief Committee meeting
headed by the -Telugu Desam Minister
wherein it was disclosed that not even
half of this amount was spent so far.
Even the roads which were breached
have not been restored so far. I can
give a particular instance. There is a
road between Village Pedda Mupparam
and Dantalpalli which had 12 breaches.
These breaches have not been restored
so far. 1 particularly want the Minister
to tell us as to what is the machinery
to monitor the utilisation of the assistance
and whether the State Government is
utilising it or not. More so when the
hon. Chief Minister of State said that
he asked for the assistance from the
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Central Government but he was not
getting it, I want this point to be clarified
by the Minister. Secondly, Sir, to our
knowledge, soon after the floods took
place, the State Government had made a
requisition for the Central Team which
visited the place. Incidentally, I was
also present there and I also accompanied
the Central Team. The allocation was
made. But, there was a lot of delay in
sending that Team and giving the assi-
stance. So, these three points, I may
submit have to be clarified. A particu.
larly because when there is calamity and
there is agony of the people, this should
not be capitalised politically by our Chief
Minister. So, on all these three points,
I want a specific clarification from the
hon. Minister.

SHRI ARIF MOHAMMAD KHAN :
Sir, the allegation that the Central
Government discriminates against Govern-
ments being run by the Opposition Par-
ties is absolutely baseless and beyond
truth. The memorandum was first re-
ceived from the State government And after
receiving the memorandum, a team was
sent by the Central Government to make
an assessment of the situation and to
look into the details which have been
submitted earlier by the State Govern-
ment. Then, the matter was referred to
the high level Committee of the Inter-
ministerial Group. According to the
norms and guidelines set by the Seventh
Finance Commission, a decision was
taken by that high level committee and
then finally the sanction was made by
the Ministry of Finance. While taking
a decision it has not taken into conside-~
ration as to which party is ruling which
State. In fact, if we look at the assistance
which has been provided by the Central
Government to various State Govern-
ments, we will find that, for instance, in
1981-1982 for the drought assistance, a
highest amount was given to Andhra
Pradesh amounting to Rs. 68.77 crores
which is a non-Congress (I) Government.
Likewise, the West Bengal Government,
another non-Congress (I) Govemh\ant,
got Rs. 74.27 crores In the case of
Tamilnadu, more than Rs. 31 crores
was given for the drinking water alone
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~and that too for the City of Madras
while, basically, we are not concerned
with that.. The relief division of the
Ministry of Agriculture is concerned only
with providing relief to the agriculturists
of the rural areas, But, in the case of
Tamilnadu, more than Rs, 31 crores was
given for providing drinking water to
various areas including the Madras City,
So, Sir, this allegation is baseless. This
is not true. Government does not make
any discrimination. Similarly, it is again
not true to say that Government made
a very generous sanction in the case of
Gujarat. Gujarat received only Rs. 39.22
crores. I do not know where from they
got the inflated figure of Rs, 200 or 300
crores. Gujarat got this assistance and
that too for the two floods.

MR. DEPUTY-SPEAKER : Mr. Khan,
if you also quote the demands made by
the respective States and the money
sanctioned to them, that would satisfy
them.

SHRI ARIF MOHAMMAD KHAN :
Sir, that will not satisfy because the de-
mand which is generally made—whether
by Congress (I) government or non-
Congress (I) governments—is  on the
higher side we do not go by the assistance
sought by the State Government We
go by the norms and guidelines laid down
by the Seventh Finance Commission and
accepted by the Government. Sir, it is
not only Andhra Pradesh which sought
assistance Rs. 165 crores. Bihar sought
assistance for more than Rs. 74 crores
and got only 989 crores, So,
whether it is drought or flood the assi-
stance sought by the State governments
when compared with the final sanction
you will find that there is a wide gap and
the assistance sought is on the higher
side whereas the sanction given by the
Central Government is determined by the
norms ‘and guidelines set-forth by the
Seventh Finance Commission.

Sir, the Agriculture Ministry does not
have machinery to monitor the spending
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of this amount directly but at tha time
of llvioln; the sanction we certainly take
into consideration the assessment which
has been sent by the State government
district-wise. The officials of the Finance
Ministry make use of the assessment re-
ports but it takes time. So, although at
the initial stages while giving sanction all
these points are taken *into consideration
yet finally the expenditure rests with the
State governments and they have that
respensibility,  (In°erruptions),

Sir, 1 appreciate the concern expressed
by the Members especially in the light
of what has been stated by the hon.
Member that out of Rs. 45 lakhs which
was allucated for one particular district
only Rs. 20 lakhs have been spent uptil
now, Hut this is the legal and consti-
tutional duty of the State Government.
If any specific complaints are made to
us then certainly we will look into
the same.

SHRI KAMALUDDIN AHMED : 1
would like to suggest that when the team
makes the second visit then they should
try to know how much amount has been
utilised.

SHRI ARIF MOHAMMAD KHAN :
We will try.

sit Twfasme qraaw (2E097) :
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TARAT 1983, 97 FAE AT F71 959 §,
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Whether the State Government of
Karnataka have submitted a supplemen-
tary memorandum for seeking assistenc:...
and the answer is *Yes, Sir’.
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e A% T FY FAL FOE § ) IAAT
§5% w7 & gt g fegrar w1 gd
& | 97 I WIWA FT & F4AT AT
237 FY AT FT ST ATZA §, AW F
e & Are fasare AT @A 2 |
oY dar Fwr AT EE AN AE A
g afizrgar g & fe Ad) T
o sz ¥ 3w & Al & fE ¥ qEl
7%, gt # Ta wT AT, A0, qEA A
7% | @ QT F, SEE H 9 O AE
2, #rf fagar 4 A 2 fom¥ 3 A
a7y &Y | wfey S gAY g ¥ wE
¥ | afE 90 F1 30F FFAT A9
s FE § ) w2z A oo &7
g wt gz A W §, fesEd
FIXATZAT F FHA TAF £ | §©
fam & arz o7 AE GF 209 F1FAL
fazria, fee #faqz a7 #7927 & fenZ
&7, fot wam w47 &7 #7499 )
& qF AT AN FT AT FA a7
a® a1 I & Ad @Ar . W =
fom &1 %37 1 F W 2 fr owo B0
W@ & gIwm &1 FgF G faar
2 1 afz sa¥ g1 qar & @ afaw
FEn g, feammamIasa 23 uF
it #1 Ay qa FATF AT
afz w9% 19 9% Y #41 § a7 fafewa
®7 § TET IAF! qAY SA1ET AEW
qgt 97 ¥ AT AOHT TH FT sqFEqT
st wfgd | #€ Al # arr FY
w7 &1 fagre & o 17 gt F @i
AT E | e SR F Fardedy @ A
HIFTT § | IHA 266 FUT FY 7T &Y
2 | #5177 @ usy g@R
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¥t Rt 9 1T qwer T | AAT G
& 266 HT N, AT W F 7 FT |
dar & FIT 7@ 9T Anw forEd g
¥ Wi & gvwe o7 s ag A
sTaREwATH] ¥1 AN § §ig §2 8
& ggd ¥ aww ) gt WA ST
g 7@ AT TG AT WIT AT HF
) feld ¥ wrer qv gz ¥ s
3 fr gaar afg oo & @ &, 9w
g¥w # gaAr % @ €, gEL gl &
W @R !

W& T a1z 97 q7Er B, TEA A
wtar & 3% feqfa & agr wmox 1
#ify ant & fr gw wad faq & waw
39 TSy ®1 Agrmar Afq ¥ I A
feq & ¥z wfmeda 2 & 7 gqwe
"TAT AT HYT WY T AT AT K A
ar I%T F47 wraer | § wgt oo
AT g agt W Y ®wmar § fE
qIFETT AW &7 FwemA & faegw
fafiae #df 2, Fwrae @ E o &
qTF1IT H weq gqvar g fw amd fw
sgi-agt Ffta AW F s 97 Ay
TW|AET FT AT QA FT A7
Fzi-wgt iy Aw af 3, fead 98
1 A1y 7 feuiz 97 & a2 faren Gav
g A F AW AT @ §?
fran fel & weze waw far s
A9 T qE FT qEAT A 7

it snfes Aigeng i ;. wAAT T
fasrg qrea St 7 qar A wwi &

g gz fe s & fag g
war fear &

SHRI RAM VILAS PASWAN : This
is misleading. "
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MR. DEPUTY SPEAKER : You hear
him and then ask for clarification.

st mifes wgewe Wi mr wr
TFTS 9P £ IAH AIXH T W E,
o feafs azaet g | w0 g€ afaw
F2T &Y difen g€ & 1w ¥ @ g%
& wea far ghar at & wgan fr gt
difer 7t g€ 21 ww s FOGT A &
Fgr fe 3a9y difer g g7 2

st v fasre e @ TS HOET
SATA 4T 9I5 F91 AZ] IATAT ZISF &l
famare a@l frar ot awar & ? &few
AT wgEm 7 ALY aqrar

@t wiftw g a@i: AEAAT
qEETE S aga w=g 9% &, faw
afsa aga 1T & T FT AL AT |
FY ITAT A1ZA # | WL qAFIeq § feray
gHT 8, WAL IR ATF W A FF
FF7sq a7 =qra fgav gan, av faar
gar & ¥A17 Al 7 watew, qgrues,
gaa, fagu, aew 3w, feare
w3, qifesd &1 9@gF & N w7
forar & | ¥ &Y awaey ¥ forar gan &
fs g Tsdl #1 105.56 FUT %o 71
F+dry agraar ¢ Wy agy & &
& & ot aH Fwles maw &
at oo & qggen ¥ gafum & wr
g1 W HOET wwediw gga fed
o F grEey ¥ gimAr & & Iawr
waT & gaar ofed | wwr & qwsy
& gafag srcfiwowr wrgy § o sww
& g A ghir

AFH 93T F graey § a9+ foes

T o ‘
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FT AWAT AAAT TG ST w7 @
g1 8 awenT wdt @1 Wi @ wv
HIWAT §l, ¥HE FIIT FT AHAT 7 AT
UE fawg o1 &fawrT & sty w3
I &1 FI Afed, suay faragrd
FI7 92T GFR AT FE g@EI
A AT AT | T FT 92T &L
#1 Qe Zfaw favar & awg @gz & ot
34 feafs &1 gwiaan #37 § fag 33
TR M AEE A1 S wifed, ag
WA FT T wAd1g gfeewion w1 s
¥ 1@T gU FW IRW U ¥ waw
FE FT ST F@ § | wfEA Rag
FFAE 9U F0 F fag 7gf | wag o7
aFe 31 feafg & saFT TmAT F95 ®
ST HTHTT &Y AT AT T 7714 g
g ITEY ARIAAT T ¥ TEq FF
7z gurdi gfez 2 | |z oA ) 7
FE0 FET AFIT F 91T FAT qEA
ITeY g1 A qwaa FTATE | g
#mra gee fafem 801 foad gamd
19 § 9% § w41 § TEd g oF
wfwar amé wf 2, $8 A% T MU
g9 gaF sgar 1 wFer fEar
WEr 1 AT AEAT QA S 3
wgr fF qar @ Y aaw o
Fuit, @t ag 1€ ard fea @ Wivd
Tl @ & uFam San 3§ w7 6
I AT OFEH o fAqr @rw ) @R
fax ow wfear 2 fassr qu &war
g1 T HE OF R TERR
amy ¥ i g, afew va¥ fo § ol
T e qEw ¥R ww R
AAATT AR S F IW & §
LRI M, WA A AV wiwE 2
fe sqa @A & wow g7 iy
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FAT FHTT F, AT FeT T WOAT
wgfa & €1 | 5T wEdE g
Tar @Y 91 1 %! 94T 3q | Afw
78 99 gETC T AT FAT F WAL
&y fFar | T 1 gEET g, QA
adi & fr & ot TeRIgAI WA F
HFATT SATET AZrAAT X € A7 fweAr
F7 | & qraarw ot F & A ofew &
ot famma st F & AN, dA &
qoF Wegw § ANw FT @ g fE
oy awy wx fr g 3w & feel feemr
% gy qva s e dfaw faswr &
I GFE &1 GIHAT FT T2 &1, al
qe@ e a@ F1 2 5 gw 3w wfy
Fgrgafa #T &1 IAFT 7 FA F)
Fiferr &%, afFq saa7 gHia ok
gxz #1 faorm #3T amA asAlfa®
qEeATHIEISAl & fa3 qUT WA HIEA
o1 & fau, a1 I9%7 geaq 1 754-
#I ZE 9% e @md & fag ar
gqo fasdady & as7 & f77 3, 98
qdar w3faa , a9 g

fraa azz s 1 g wifEd,
faar ar waAfa®s  wraE s A
fraa adf 2y =rfey

=t T faene qveamw - 7 fedr
oY wo FT 9w AEY A 2 WA
favga FArwm qur @ fr Fd1g 9T
Fo foid &8 R aamr fE
| qarde #1 dow gE §, & A o
5 7 ardve &t few e Y dow gt
w1 e &7 garen T fean 8, o
foeige ai &1 Frwgr ar f5
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7 arfim #t %o A dow gf o
@ dmiew ¥ 7 @dw ¥ q5% &7
fas 78 fom @ & a8 dow fog i
Frgnt? Tq dwrar v g fE
wT $1g AW e % &7 qf A
¥t & 7 v fawifeow oY ) fem-
for oroal & G5 A af ST s
fef¥g sr€ wY wsat @ Feaar qan
wifr war ? gy A sram g
FEEIT AT AL

ot mifes gew & : T IFE
Faw it § Axfew ¢ & feafam
TSAT F1 A FAT AT FT AN
T RIAAG qEeq Wig a1 & @oAr
I AT 9T JFAT § |

sit v fama quamm o T oFET

37

wit wifes wgewg @i wfFar &1
ag feemr & B F=h &= qg& s
IAH A F arz gv-eA07 afafa i
dz% grft Atz g fawg &l wRw
g T faaAY @graar @i g
2, ¥ gewr ¥ wufaw sgraar @
frat g, @t w7 ¥ fax, ag gua
gaTe are & @y gt & faey guan
g & 9z wwar § |

st v fasmm qream . W9 el
s fagre #t aarey |

st wifews wigemy @i ;o wier w
AFEF FITH @A gAwr AmMTew
27 STE F1 14T, TG g T =G w7
WA 20 ¥ 24 faavax aw faar, g
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A wwA Y e 26-10-83 F1 gL wE ST HAW AT FT GFH qHTE

¥zw afeeda s Al 7151 F0
#1 YT IAH AT 4.38 FAT T FA1
wiwr 1 ot o fam efwfa o€ & 25-11-83
¥ 97 20.54 FOT A &y

¥ WMGT, THAG qTA, WE HE
AT 4-10-83 FT IAFT ATA F1AT |
2 AT ®1, 5 faq & WA T
= ®Y gAT ¥ | g W AT FY
difew g€ efty z7 ¥ feoid s F
Tz 7 femeT #1 ) @ HIT ¥ |0
FAT w41 g TR € wfow, wzAiA
T9F 2| A% 949 ¥ 9q g9 G4
X ot sE &1 vy o @, e
#7417 qgraar 2 § g8 sfwar &1 g
FWA & guy awar 2, w@fad wuw
a4t &t 7wy frar e agife s
arg wrt &, Twfad 0 w37 wwar
FYY aYT 97 5 famn wrw

oTer 929 ¥ FIHTL T WA AGH
% feefts Trga v & fan o afe @
qiT EY B A §.54 FUT AT 9 FUT
FF Y W TWR ¥ T 10
sz &1 vforafin wa s sg &
fag & &1

RN g FEAW T E, I
faa a wfy wisft 7§ @, ot o al
qr ufa &t ssw i g, s
sarr wga wrl & fag fean a2,
gu% foir wifw wfigfe 23 & oz &
10 0T WA & g §A T &
uier W30 & N F aug §f vl &

FAFT ZAU GAA( GIGAT ST F B |

-ﬁnafamamiw::mﬁm
foraar qir a1 ?

st mfiw Agene &t aa’r%wn

2 266 FIIT TJ4AT |

At v fasra qraam - fEaar 3
aTwe?

it snfes Sigwe & 72 § @9
&Y &ar 7Far | qg & o, a9 gwar
Z, 97 T aay ¥ wfan forg & faar
ST |

SHRI RAM VILAS PASWAN : What
about Bihar ?

st wifts wigmwe =i fagre
T A wrf o @ faar g g
3T AT F qwe § g afr—
wTfSer AT — T STEET AT T E
fpdy ot 3 Fauzr & @mg sw afw
#1 39am feafy & faoes & fag fear
FTaEFAT | fagrawr 7 w7
fir g% grom &1 gwEwr &7 R®E,
FAT T gE, AT ZH FEIT T
& ggrgar winy | afew SR w6
FETAAT TG WA E 1 WA IR q@i
a@ a1 £1¢ a7y Ffem §, @1 ¥ agw
F=h a7 § 99A FOTEAI §  SHET
qFEAA TR E )

MR. DEPUTY SPEAKER : Now
Shri Ramgopal Reddy. :
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SHRI M. RAMGOPAL REDDY : It
is a very good statement given by the
Minister, it is very concise, and brief
covering all aspects. Only one thing I
want to say He has appreciated the
services of the Defence personnel for the
valuable work they have done. He should
a'so have mentioned about the Meteoro-
gical Department also. They have been
giving warnings in time. Of course,
even then our chief Minister had gone to
Kashmir to do some lobbying about what
should be the relation between the Centre
and the States, That is more important
to him.

MR. DEPUTY SPEAKER : He also
came here to Delhi and met the Prime
Minister.

SHRI M. RAM GOPAL REDDY :
How, the entire Andhra Pradesh is
affected and the damage has been unusual
and extensive, especially Telangana arca.
Myself, Shri Satyanarayan Rao, Mr. G.N.
Reddy, Mr. Bhoopathy—We all belong
to that area and unfortunately all these
constituencies have been badly affected.
The Prime Minister has visited some
places herself and she has sent her senior
colleagues to visit some of the areas. Mr.
Vijaya Bhaskara Reddy an all our Con-
gress leaders have visited those places,
including my district. The rivers Man-
jeera, Godavari, Penganga all these
rivers were swollen. Even the smallest
river was woolen. These swollen rivers
engulfed vast areas. It was a sheet of
water from Nizamabad to Mancherial
including Karimnagar. Karimnagar was
cut off from all sides, except one read
which connects it to Hyderabad. The
roads have been damaged, the bridges
were broken, tanks have been breached
and unfortunately nothing is being done.
My colleague says that an amount of Rs.
45 crores has been spent so far. 1do
not know where that money has been
spent.  Nowhere is it seen, including
Peddapali, where he and I campaigned
during the recent elections. Not anounce
of Mo'am (gravel) has' been put on 'the
road there, and we did the campaigning
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from house to house there only recently.
In my district near Manjeera, the small
small rivers round about Naugampatti
nine villages are completely damaged in-
cluding three or four which also were ex-
tensively damaged. That area is usually
drought prone area. Unfortunately for
the last three' or four years the people
there have been in trouble, they have
been taken loans from the banks and the
interest is going on piling up.” 1 want to
know from the hon. Minister—1 have
already written to the Prime Minister and
the Finance Minister—if they are going to
waive the interest at least to some extent
or reduce it so that the people there may
be able to repay it later It has risen
from 1 per cent to 3 per cent now and
the people are not able to pay that in-
terest. 1 want to know if the hon.
Minister is going to intervene and whether
he is going to write to the Finance Minis~
ter to find out whether they are going to
agree to this, When these floods came |
was also there. Our Army and Air
Headquarters® people were working relent-
lessly. They were in the rivers saving the
lives of the people. Life boats were
used. The Collectors of Nizimabad,
Hyderabad and Karimnagar had worked
very hard. There were two successive
cyclones and floods in my district and in
Telengana district, which- were unprece-
dented. People are asking with a sus-
pect eye why after the advent of Mr. N T,
Rama Rao this is happening.

MR. DEPUTY SPEAKER : You are
Rama Rao
because rain comes on'y when good per-
sons come. It is an auspicious occasion.
There is a proverb in Tamil that if there
is one good person, there will be rain for
all the persons in that locality.

( Interruptions)

SHRI M. RAM GOPAL REDDY :
When a man of Chief Minister's stature
subjects himself to all kinds of supersti-
tions and goes on changing his drese,
specially the sanyasi robes, that is a bld



omen as far as our rellgion is conzerned.
Many of our boys in Andhra side are
wearing those robes. In Gita it is said
that if the water that flows ahcad follows,
the back water also follows. So also
what even the chief man in a State does,
it will have tremendous effect on the
people. 1 do not know whether this
Government is in a position to advise
him or not, (Interruptio s).

I want to know from the hon. Minister
specifically whether any differentiation has
been shown between Gujarat and Andhra
Pradesh. When were the reports re-
ceived 7 When wer: th: teams sent ?
When were the amounts sanctioned ?
What is the mechanism in the Ministry to
see whether the money has been properly
spent ? Though it has been put by my
friend, Mr. Kamaluddin, still 1T am not
satisfied with the reply. There must be
some mechanism to see how this money
is spent ; otherwise, what is the use of
claiming Rs 200 crores or Rs. 300
crores ?  (luerruption)

1110 electric motors and pumps have
been lost. A large number of them have
been damaged. Some is the fate of the
agricultural wealth. The weavers and
fishermen have suffered much. Is the
Government of India going to give any
direct help to them either from the Prime
Minister's Relief Fund or any other fund?
Moreover, Pochampad project submerges
many villages. Now it is the duty of the
Pochampad and Srisailem projects to pay
compensation to these people. Many
villages have to be shified from there. Is
the Minister going to advise the Irrigation
Ministry to shift the villages from that
place 7 Otherwise there will be a con-
stant danger to the life and property of
the people there, Several sheep and
cattle has been washed away from my
area. My constituency is by the side of
Maharashtra. Our people are feeling that
they are very very unfortunate because
when on the other side of Maharashtra
so much is being done, here the fertility
of the soil has been washed away. Sand
is on the feet. Our people say that they
do not mind sand because they can re-
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move it and plant another crop.. But
what about the fertility of the soil that is
washed away. That is very important.
So, 1 would like to know from the Agri-
culture Minister what are the steps taken
by him ? To recoup the fertility of land
to that level takes 25 to 50 years, as you
know, That is the damage. That dam-
age has not been including in the papers
submitted to the Central Government.
When the Central tecam came | was also
with them, 1 had shown to them and
they had understood the problem. The
problem is how to maintain the fertility
of the soil. If the fertility is gone,
everything is gone and the land is useless.
Whether the Government of Andhra
Pradesh has asked for it or not, but I
would like to ask the hon. Minister
whether he has a proposal to send an agri-
cultural expert to advise the cultivators
how to recoup the fertility of the soil ?

SHRI M, SATYANARAYAN RAO
(Karimnagar) : Mr. Deputy Speaker,
Sir, 1 am sorry to say that my district is
also affected. My name is not there but
two things I will say within half-a-minute,
I want to know from the hon. Minister
whether it is a fact that (here was con-
siderable delay on the part of the State
Government to send this report tkat so
much damage has occured there and they
want their help ? Second thing is that
the hon Minister Rao Birendra Singn
himself expressed his desire to visit our
State, particularly our district but facili-
ties w.re not provided to him -and, in
fact, was he prevented by the Govern-
ment ?  These two things I want to know
from the hon. Minister ..

SHRI ARIF MOHAMMAD KHAN :
Sir, 1 am thankful to the hon. Member
Shri Ram Gopal Reddy for drawing
attention to the excellent work done by
the Meteorological Department and...

(Interruptions)

MR, DEPUTY SPEAKER : Why do
you worry about it ? Supposing it is a
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[Mr. Deputy Speaker]
precedent, it is good for you.
itself you are criticising it ?,.. .

Why now

(Interruptions)

Then I will tell-you, I will give you a
reply at that time,.,

(Interruptions)

1 have already ruled that any comment
or any speech made by the Members
other than the four whose names are here
will not go on record. I have already
given a ruling, why do you worry about
it?

AN HON. MEMBER : Sir, answer
also should not be recorded...(/nrerruption)
Minister also should not worry about
it.

MR. DEPUTY SPEAKER : It is upto
him, I cannot ask him to give or not.
You and T cannot control the Minister.

SHRI ARIF MOHAMMAD KHAN :
I am thankful to the hon. Member and
would like to place on record Govern-
ment’s appreciation for the excellent work
done by the Meteorological Department
and also by the All India Radio and the
Television. The hon. Member wanted to
know about coaverting the short-term
loans into long-term loans. The States
could get their fiftcen per cent share of
contribution to NABARD as advance
plan assistance. In the earlier sanction for
flood, we have given Rs. one crore and
whenever requests for conversion of such
short-term. loans into Jlong-term loans
come. most of the time those are favour-
ably considered by the Central Govern-
ment. If any such request comes from
Andhra Pradesh Government, we shall
certainly look into it.

SHRI M. SATYANARAYAN RAO :
Suppose it does not come. what will
happen then ? As a representative of the
State here, we are requesting. Suppose
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that government u not going to make
such request, then we are going to
suffer  (lurerrupiion).

MR. DEPUTY SPEAKER : There is
a procedure and a principle between two
governments. Therefore, you cannot say
that it should be accepted. There isa
procedure . .

(Interruption)
They will follow the rules.

SHRI ARIF MOHAMMAD KHAN :
We will certainly take note of the sugges-
tions made by the hon. Members but
wherever the subject falls exclusively
under the domain of the State Government,
it becomes difficult for the Central
Government to act suo moto. All the
points raiced by the hon. Members, in-
cluding loss of pumps, motors, collapse
of irrigation facilities, ., (/nterruption).

MR. DEPUTY kK SPEAKER : He
wanted some agricultural expert to be
sent from Delhi fo remove the sand.

SHRI ARIF MOHAMMAD KHAN :
Every State Government has a full-fledged
Agriculture Department and complete
paraphernalia to look after these pro-
blems. In case they seek the assistance
of the Central Government, we shall cer-
tainly send experts and whatever
assistance they seek from the Central
Government.

The hon. Member mentioned about
shifting of certain villagers. The Irrigation
Ministry in the Central Government does
not deal directly with the people. This
work will have to be undertaken by the
State Government,  But I have taken
note of the point menuoned by the hon.
member

SHRI M. SATYANARAYANA RAO ;
Sir, what about my question ?
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MR, DBPUTY-SI’B@KBR He can
reply to the main question. Let us not
create any precedent.

SHRI ARIF MOHAMMAD KHAN :
Well, replying to Shri Ram Gopal Reddy,
as 1 have said in my statement, the floods
in Andhra Pradesh came on the 4th
October. The memorandum was received
by the Central Government on the 22nd
October. After five days we despatched
the team to Andhra Pradesh. It was
there for five days and it submitted its
report, which was considered at the higher
level. I can only supply facts about the
dates. I am not making any comment.

ot f7 @z @ (FTEWT) @ SO
e gEiEw, iE g2W, IEAT 97 39
*F 3 97 A7 § WA, A7 T9T
q& ¥ arAve &1 9 grfa g @ eEw
d49 ¥ o eqTArEew gEATE WET
gar, 3t & mraewy § § oft gw weew-
U wEAl ¥ AR F AEAETE FET T1@ar
g1

w7 &7 srex, jog2 § IAT F
TITFAT F A9 § 957 IIAT AT I
aag ff &3 srawrd [rgr o @ S
wErEy § warq faar @ fF agt &=
Zra Jat ey 2 S sgAr oo T
w7t 21 agt wrg 7 FETm R ato 22
1 aiter & &y & foy o€ o avo
27 &t A9 ¥ A qgi g+ € Hfea
4wy dmr 2 fe i oeee
ufaysr &, 9% wrerear stz ga sial
¥ e wd@ A & o ¥ w19y faerea
giar £, 9 &0 uF wEAT S A
g1 fan =& dm & fay o wid
erew fow far sar wifge fooom
frad wega @Y ar gy faal & sy
ST TR giat § g & S wErar
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g1 oy | e @ A i‘wﬁ%
Tz 7g qar oiFeay fewiddT &
q0F HTAT ¢, IT F q13 FIEAE § ST
8, fewrddiz s emfan & s g,
39 & a17 grE-ara€ FWE F T0F FEl
grdmgmifs man & fod arf
aag fagifea frar s fgr 0 =
T FFar a1t F ary § qger faar &
317 ag #zw fawea § gorar, afeq
gh ar oar A FTm anfgy o g
ZITH-ATIE NATH FAT FT FIH FET
arfzd, gri-wfas #%2 7 Aifen o=
AT FT, T2 57 FT HeAATT HITAH
fafarzT &v@ g1 ar wfawr fafa=e
FIT E1 A4 A A4 T KR FT FAT
w1fgd, sr=a9r 723 997 0¥ A& 9g+
AT 21 i & fF gwrdr wrEw
fafaezz st 7 97 371 fafse femy, &t
AT F 10 FUT Fo &7 579¢9T T &
937 & g wgar =Wgar g & &feq
THET G917 99T UhadT Ofww §
WY UF qRIAFE qOF F1 sqa497T  F41
FF F@ MifF 3T & AgEAT IO
aga Al fedlwadta agi & &vn &
mAT AT F ) I Ay T F
feg ware & &fgw W@ £, 7@ I
FEAT A # 1 A9 A AE g5 § v
grrzrzg ferr T 3@ 21 9 ama
¥ gz ¥ ufgzg gar arfgy aifs s
Ft ggraar o9 & fow 9% q@fs 30
I FE FT AGT IFAH IS
ow Aify fawifeg s aifge | anw
7 ugwr 39 & WX ¥ Areaneq fegr @
“fFa =7 g ¥ #1€ siafaga

AR
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g7 5o & 9 F 9gar § AN

ag¥ At &7 a7 v femrwr fF oo

wfiT uhate a7 vwe geeee ofeara
3, i T o 7w @ AW T @
st afer @9 gt 2, Siw & &F 7@
i & 1 3 AU Agwa ) 99 A
#rar &, ATy FY FIE F IT T4 A
qrrzfr gt wifge | e # =
A #T 3T TG 9T AT FI IQAT
arfgy f 37 av #1 %7 e =T
FIT @I E AT AT T AT FA FT
T2 & ar A | 9 T I H FI9 FG
Fygreadl a7 & AT W1 WA
ufy 37 asd 9T @« gev 2, ag
d7a qEAHz F @A ) FAT qTL
FTT &7 991 |@F grar 2 afeq 3w &
agd) IearT A8 gt & & FmwAr g
fe F=ftg aew1e g9 "HE # ®OAT
FTeT F3T AL F@I AT AW FEA
7z 2 fF F7019 FLHTT A ATX FAST
¥ wfy smres @i fge | AT e
# g1 ar FE Y g1, FF qFIAHC FT q4g
e aReF AN A T @y
A& 99 @ & a1 7@ AT S qar WY
% agt & faar war &, 9w w1 A
I7at g1 <@T § ar T

frady ama ot & g1 SEAT § W7
g & fF woe & ok for Y g @
SITAY 8, I A SN AT WA F €,
7z fa® 1500 %o 1 2 o1 f aga &
F9 & | WAL WX T gRASE g Aaw
g Arsmwfagso gare & | ww
w7ar %< faar mar & 1 TEfaw ax
e 9 Ghm ¥ Se @ &, W &
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fer s &Y ot Gt agar =g wix
TH FY IG FT AT FT 10 AT AT 20
g ®o AT wifgy | faw afvarz &
gAY 9T s g, 3@ afea w7
foaar agr wgmTogwar g Wl 9w @
fag 5wy fas 1500 T #Y 53T 3T & |
qgaga frovaia g | wit aw &
&l # fag o o9 WIg F@ E, AR
T FW | WAL AW AFTA A7 A
araT #, @ fas 500 o ¥ Waw FaF
*, srfy fasge smafa & 1 e &
FHE H 500 To HFATHATE ) 7 =T
ans & 715 ad ggw foww gu 4
N A F Fow wIAT WIfgw | ww
FINA 3T F gF@A § 0 A7 g At
F T EHFT AP FT AT & 5
AR ®97 ®=1 91fgm | 3+t aw@ &
T HETT Qe T 2 F, oW &
fer st 200 9% 33 & 1 W 200
WA AT ETAT 2 W o¥ 9w oA
F1E 72z 78 famdt 8 1 @ w1 @@
FT A9F! 1000 T FAT Fifgu e
fom s®1T &1 FFaa gwr g, saw
feara & wazg & =Tfgy w7 47 arg
o w77 =gy |

% WX A 7g wg A § v
GHEH & HAL AT A AT §, AT I
#2713 g AT a1 ¥ favgw A% g aw
3 g avz g s §, o frar & Qe
g 71 TE AT FW FE F wAw
SARIE CACRCUER L
§8 ¥ ar & § afew ag aga
i@ g o ag f@d f& aw
St &Y HTHZ AT AT § | 9 F1 q9AT
#a grgn agar §, ot fow ff ar w3



gty ot

to Cyclone, Flood (CA)
ag A 7E & awar | g 0w EAw
#, 9 @t ofrs § ) @i 9T AN
TEAZAY a1y At & | AT FEAT AP
# 5 o Mgy ofars § o &gt
W 139 & far o quiiez sggear
Fiforg oY 39 #1 g9 d serEl 9T auT
¥ fou sgaeqr Afag arfs ¥ 7@t 9%
T T I A ATE W AT
F1 37 & o sggeqr w7 7 &
1T IT AT AR F g2 F Fym aufaez
sqaear Fifao

e #2719 ¥ fauw o ¥ 2 g+
ity AT F 1045 FOT TIX AT
st frar 2 1 sa A & joR0-81 F
wRT ouiAw oqT w39 & fau
T 150 F0T vy & 5y § ) A
1981-82 & 164 F7IT WX 198283 ¥
154 717 w0 &+ f5d =9 9w ¥
AT 99T F7m F foao wrg ¥ sara
dar oft &« 7F frar ) owE FAT &
farw sz qur dar & g AT A o
F2 s73591 g1 7Y | A ATTHT 50
FIT w41 AT @S F7AT & | TR
1T 37 quY ¥ 7 =T F7 I | 79
VAT F19 F oA GeguA ¥ fady
frarsedt & | dter & aufae avegem
§ oft famrwedt & | a9 amaT 9w &
fam s sw@ a1 @ & o e
#1€ qufiez wreguw a@f fawra a1
@} | 9T AF AT THieE Arege
&Y BN AT AF WL sgEwqr HF F
o qrE qE E

nmngm&fwﬁﬁxm
T gEE as@ e @ $
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Loss of life etc. in 366
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to Cyclone, Flood (CA)

fear arg | feer Tow aTETT A
ARaT # FT FT gHEEAT FIAT TGN £
AT FFENT GFT. WEZ T FY A G
FI1T KT GHETASAT AE) (AT ST 7FAT |
EATE TSrEqT §IETT BAT §T gFI-
AT AE FT AFA E  wiw H @A
WOFT GAT AT §, AveFArT o4 €
i A7FTT FY wwar Ag g 7 a@
IAFT GFIEAT FLqF | TAfAw T
frazs  f F92 w712 1 79ga a1
Fraew F | F1€ o TSy AIFT RAT
aFTT Fr ARE & faar gw oAd #%
aFdl & | gafaw £ ®1 w9gq EAr
AT 2 )

71 FgAT a8 Y ¢ fr o amegr AY
W &7 & fau o Fmaw Fofadw
wUT FT sggeqT g1 =rfem | W9E
MBI Az 5 fmw & san ¥
UF ATAT FAHIAT TOE FT s7FEqT
FI a9 ATHT §F FAWIT F1 gF1a=1
wEEY & fRar or awar 2 FE A
ZH AT @ "W AT A F sqATHT
FTA qudt @ | Tafan vw AgEw 5
fudis wve #Y syazar VY Tfew )

gz 51 arfaAs vl F1 wWIE T 2
TRAFAH FH | g UG F
w27 1.4.79 § 10.19 F7F 59T AT
faam ot & fog waraar g faasd
a9 WAy s 7 fawfig
o | Fgwr wer faar w2 gARR
a7t BT WIF FFIT q2AI | qB WEIT
#1 wwear § faozw § fou gz syaeqr
2 =rfed ) @i @ rewgw E
w=g waer g€ & afew fex ot arswy
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[+t 3fe ¥z 97 ]
fadr & srer ol Wt o gATEl A
vt w feafy § ) gafag 398 fag
agraan & aAT TR )

T8 wedi & arg & Fga1 @A §
f& &% oY we 9@ & AT SAF
IATIA

sit mfews Algewe &t ;. AEATG
IJqTeqE A, ST OEATAFAT NEATH 2
3a%1 faug aga MAfea & ag
Fral & gafag & =T AT
Foarfamd ait & cavft waw fear
wrar 2, ag fafrsa & fear smar 20
g% fau was wsw g ok
FET g@ET & fafw= geat &
qURE FT F FATY FATE I 2
o 3% 9 fear sar 2 1 a1 -
Tw & fou F=x #71 fa=r faamm s3=r
FEHI F1 AT ¥ WIEg AT E |
¢ {67 39 SATATHT WEATT FT FEAT
Faq U FIEI AL | W FE T
fauar 1 JET & A1 39 AHG GFE &
gar & % fag fog aw@ &
agraal &1 A1, I9Y ag qafww 1

Frogadisgrar & s adf
F FWR T qgEaT @ 7 faew
foar ot | #3 a7 #7791 % 99 I
¥ sframa faera ) fafe 9 & qrur
agraar 24 %1 fafa &1 g segme
fem sy &Y 99 Tar Fwm e ag gf
sfFar ¥t & foad e ang aoar 8
ZH Trog AT § w9 fam
agt ¥AT GTRIT WeAgA W Wor
=gt & | Ffew 3w FTHTT 7 Hea

¢ fe gart afysrt oig & faged &
7 gu &, wafaq gw =g Iw W
o Ag @ qrEae | gafan gEE
¥g fear & fF it 3T & ol 4
FAFT & WO E Heg A H fF oWy
WO G 9T Feqgq gq WA wfww )

frgw aral & 7 ¥ ¥faw faw-
faar ag & oz feas w3w awwre &
wga 17 fed &, @7 @l §1 = #®
T@a gu aaq faw w5 sagfa &
FIATT EL AT & qwz § ArforA wAT
&t € g 1 wrg N Sfaw fawmr @9
9% 39 Aifow W7 T WI@ § WRW
ATF,.. |

PROF. N. G. RANGA (Guntur) : It
is all repetition ; You have said it several
times, What we want to know is : Why
was there so much delay on the Part
of the Government of India ? Andhra
State goes on complaining that you
have been too slow.

MR, DEPUTY SPEAKER : He has
given the dates and all that, He has
already replied to that, There is no end
to complaining, There will always be a
complaint,

SHRI ARTF MOHAMMAD KHAN :
The complaint is not based on facts; it is
not well-founded,

7 #e R AT gd R, @@ A &
TAAT JT WA WA B we
wamar afaw afo & 1 § 10 F9w
99T WY w_w &1 faar 9v

srarfea &t #y & sy et T
gat & art ¥ wdg g o gfe-
sdTfaqery do f5 oy



369  Matters Under
Rule 377

The Lok Sabha then adjourned for lunch
1ill thirty five minutes past fourteen of the
clock.

(The Lok Sabha reassembled after lunch
at forty minutes past Fourteen of the clock.)

(SuRr1 R.S. SPARROW in the Chair)
12,45 hrs,

MATTERS UNDER RULE 377

' (i) Need for remedial measures to control
the discase in cotton crop under Tung-
bhadra Project command area

SHRI DARUR PULLAIAH (Ananta-
pur) : Sir, I would like to bring the
plight of the cotton growers under Tunga-
bhadra Project to the notice of the hon.
Minister for Agriculture.

Cotton crop, grow in an area of one
lakh hectares under Tungabhadra Project
command area in Anantapwr, Kurnool
District, in Andhra Pradesh and Bellary
area and Raichur District in Karnataka,
is threatened with wilt disease resulting
in the death of cotton plants of mature
age. 30 per cent of the crop has been
completly damaged in spite of the
intensive use of pesticides. In view of
the fact that the disease is not controlled, -

the cottongrowers are worried about the"

remaining crop and the future of the
crop in the coming years.

""W e n. 'Minister for Agri-
wmﬁ scientists to the area

AGRAHAYANA 17, 1905 (SAKA)

Matters Under 370
Rule 377

to find out the remedial measures and to
take necessary steps in the matter.

(i) Need for removing the deficiencies
shortcomings in the development
programme for hilly and backward

st Ao gao At (fegd ma) :
Fafy #gRF, W@ WL W
w39 % g3 a4t fqe? &7 & fag
HT § wg AT | K Wi @i
F1Eq[ IAUIT & qA7¢ o7 @ fafw=
fasm wawdl F1 wfAAT &1 W
feamaT srgar g—

. 917 & gy &7 90 wfasa &
SqTET FIAT I qUAT AT |

2. fasrt A & faardt 78l 937
% 7 fox o &

3. @Al ¥ wsATTRl &1 40 wfawa
N FA L, ST AR ATIT &
wd g0 wfama ¥ sarar
qUT §, TEHF FATAC AAT
g

4. fa=r€ & fag Az & qet fasar
g, sww age fear e
@R

5. Feqarel § 60 wfawa ¥ savar
THET F FHATA AG §, FAI-
&q1 |q19ar § |

6. Sgwwr fgm A AW, AT
s sl adft ama & FTER

AT ®E ) we faw
qa gt o &< Gar 3@
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Tt o9 sy ot @ #, ey
FTaFT AT @ €

7. ¥eftm TR WO st
1 sy wAafal #1 awE
qgre WAT AFN |7 |

8. ¥IFTA ¥ faq Fardt AT I
qAH FEIT &1 &9 7E 7oA
qEaT |

9. ¥T F wFzA Fr TwA ¥ fam
FTHTT 510w & i, fagh
¥ g, faweht, *gan, #HH
Far 712 anfz gzrql #1 Fe=El-
TrgsT T A% fear s @ # )

10. %% qul & fawiordla @z%1 &
gz A% =y iy  fF swrna
F oFTOT B IRE | FET
saama fawm & Wy wzad 2 0
qftommerey @t faww sl
&1 faator &7 29 &

# W@ EER g9 FE@T E

fF ag 2@ fr 9ddig aar fogs a1 &
 fawm wawnl & fav gueew
o€ wfg M ¥ w@A-AET w1 owser
a7 & faq ot av § sgm &Y w17

(iii) Facility for inland water transport
between Kanyakumari and
Ernakulam

SHRI N. DENNIS : Nagercoil ) :
Providing inland water transport facility
between Kanyakumari and Ernakulam
would accelerate and promote greatly the
economic and tourist activities of the
south.western region of our country. Such
a facility could be easily implemented by
the renovation and removal of the gaps

DECEMBER 8, 1983
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that exist in some places mainly between
Kanyakumari and Trivandrum. Previously
there was continuous and regular inland
water facility between Kanyakumari and
Trivandrum too through the ancient
A. V. M. Canal. Subsequently, breaches
occured and closed some portions of the
canal with sand and earth and they have
not been repaired for several years Due
to non-maintenance and long neglect, now
there is no continuous transport service.
If these gaps are removed and the canal
is renovated and thereby continuity is
restored, convenient and highly useful
inlapd water transport facility could be
easily achieved between Kanyakumari and
Trivandrum. Execution of renovation and
maintenance work further north between
Trivandrum and Quilon would provide a
very useful inland water transport facility
between Kanyakumari and Ernakulam.
Such a facility would greatly promote
trade, commerce and tourism and also
provide cheaper and popular transport
facility for the general public. Govern-
ment should, therefore, take immediate
steps for the speedy implementation of
continuous inland water transport facility
between Kanyakumari and Ernakulam.

(iv) Need to withdraw Evacuce Property
Act, 1950 and Enemy Property Act,
1968

SHRI JITENDRA PRASADA (Shah-
jahanpur) : Sir, the Evacuee Property Act,
1950 was enacted with a view to rehabili-
tate millions of refugees who came over to
India as result of partition in 1947. The
Indo-China war of 1962 and Indo-Pak
war of 1965 created problems which led
to the enactment of Enemy Property Act,
1968. Both the legislations provide for
automatic vesting of refugee or enemy's
property and no declaration or notification
of the individual property was necessary,
Unfortunately, the enforcement of both
those Acts has left behind the trail of
adverse effects.  Since the opportunity of
being heard was not being given before a
person was deprived of his property, The
amended Evacuee Property Act, 1950
provided that after 7th May, 1954, no
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fresh notices would be issued under the
Act and no property will be declared as
Evacuee Property but action is still conti-
nuing either by invoking the old evacuee
property ordinance or by using old forms
giving a notice of the date prior to 7th
May, 1954,

Sir, I tried to focuss the attention of
the Government in the past on many
occasions through letters and statements
on the advisibility of withdrawing or
- repealing these legislations with a view to
eradicate the adverse effect on the Indian
Muslims of these Acts. Now their social
purpose has been achieved. But, unfor-
tunately, nothing has so far been done in
this direction. 1 would, therefore, request
the Government, particularly, the Law
Minister, through the forum of this
House, to evolve ways for withdrawing
or repealing these two Acts, in the larger
interest of Indian Muslim community now
when they have fulfilled their social pur-
pose and are no more required.

(v) Plight of journalists and non-jour-
nalists working in certain Newspaper
establishments

SHRI SUSHIL BHATTACHARYYA
(Burdwan) : Sir, I would like to bring to
the notice of Government the plight of
the journalists and non-journalists work-
ing with the National Herald and the
Quami Awaz Group published in Delhi.

All Principal office-bearers have been
suspended. They have incurred the dis-
pleasure of the management by forming
a democratically elected Union, which
among other things, is demanding—

(a) minimum bonus as per law which
they are even prepared to receive
in instalments ;

(b) their provident funds to be depo-
sited with the prescribed authority
as a measure to stop such funds
from being swallowed up ;

AGRAHAYANA 17, 1905 (SAKA)
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(c) Scales of salaries of the journalists
which at present are equivalent to
those of clercks and even below
those, recommended by the Palekar
award 1o be raised.

(d) Payment of arrears due to
overtime work for rather long
periods.

(¢) Implementation of the agreements
as entered into with the Union.

A similar situation prevails in the Tej
where a number of employees have been
suspended. The workers including the
journalists of Hindustan Samachar Bharati
is no better and the situation in the States
is worse. It is time that the Government
should intervene so that the Labour
Department takes timely action to im-
prove the lot of the journalists and non-
journalists fighting for their rightful
demands

(vi) Need to convert the present tele-
phone exchange at Pathanapuram
(Quilon District) into an automatic
exchange

SHRI SKARIAH THOMAS (Kotta-
yam) : Sir, the telephone exchange at
Pathanpuram in Quilon District of Kerala
was started in November 1963 and was
functioning as an automatic exchange till
March 1977. Thereafter, it was converted
into a Central Battery non multiple Ex-
change. When it was so coverted, the
telephone authorities had promised that
it was only a temporary arrangement and
that it would be converted into an auto-
matic exchange within one year. But,
five years have elapsed and, yet, no
step has been taken to fulfil this pro-
mise.

Pathanapuram is a fast developing area
with a lot of trading in hill produce,
fubbet and fast induxln‘llis_ation and large
inflow of money. The business activities,
particularly, trading in rubber etc, are
seriously affected in the absence of
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smooth and trouble-free telephonic com-
munications with distant markets. This
ultimately affects the development of this
area. ;

Therefore, I would request the Govern-
ment to convert the present exchange at
Pathanapuram into an automatic exchange
and thus fulfil the promise given to the
subscribers by the telephone authorities
five years ago.

(vii) Need for providing telephones in
houses of doctors of safdarjung
Hospital who are dealing with Neuro-
surgery cases

st srrare fag (2feere) @ Wit
s seqard A€ faedlt § O a9Q
T TF g9 AgAgU A€ g TRl W
faz &t =et 7 F9T F1 T T
T g @ | gaear § & faw
FY 92T F1 gTT gAT AT A€
2 | 59 gouaTe § 39 At & @
¥ fau o @ wgeagd od AEEe
THET g ¢ &, Afwq gutw F1 a|
2 5o as o-fads & foar 9
T ¥ agt FwW aF F1 sgEqr
e g & s oagy & w0
ANz s F Ao & FI0 aW
e 3 ¥ | TR ¥ Aw TR F
et ama ¥ fa faw dAEy @
T T3 F ﬁﬁﬂmwwm T
a7 ¥ A e ¥ ot 5w ool
weEEf Ay

wafay & atr sva1 g 5 gweEw

FeTare & oty Tl ¥ wgi g
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TR ITAH FUA ST qF T IT &
T @ wAS w1 AT T

(vili) Functioning of I.D.P.L, and incident
""" of'explosion in its plant at Muza-
flarpur

s} o fasw g (2E0gE)
#wavﬁvm ¥ fawa &t s

qTA FT AT ATFS FIAT AEATE |
W‘mfoﬁo'ﬂ’o U&o Fr feafa
R fr ava o @ & 1w
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QAT FIA F1 AT AT qWweA w7
stefy & e & 2w &1 srewfaic
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TN

fee™ 20 7a¥aT 83 F1 FATHIYT
#rEe dro fro UFo @iT FRIFIGT F
wa57 faewiz gon fom & 0w wOw
& & saran & @fa g 20 safe
araw gq fam & 5 safeani &Y feafy
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W GHT FIE HAT AT /AT AL G )
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¥ @ & 7w 2 5 s
waw sufaadl #1 afawes garEwr 3
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Ptz 91 W Y 9. Fd e
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S e s
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377 % wdfta freafafan s wgea
&1 fawy waw & gaa ofea s &

T faww wrm a7 0F
Hgeaqor avsrra afmia § | awrT
1 difr & e frdw arfiol fadress
gggfaa ofadi/saarfagi @«
afz & faq 28 *9 #t oF FPEF
vam & w7 ¥ fawfag frar o

wrefegsr 2t werarer, agder
Wamre, faar se uowaw o
srgfas o &1 aga ss@T HAA
qE 4-5 FUT ¥qA FT AT AW F
FATAT TAT 97 | qZ WA TIHTH TG
qree fawer & oF dar-fagw fRws
guTE FnAt F ® ¥ gE fEan
war qr | FfeT w7 § ow w7 y@w A5
Ferer gfegw grew swar fafazs
(zre1 g9) Fgrai & wiar § a9 ¥
g e #1 zn foaasfafaa &wa
grr 9T W@ & | waawt F faAr 0
qF gar 27 20.11.83 ¥ ¥ W
qifys & faar afr @ @97 *
qT T7T FLA F1 00 F § | afcorm:
TH F4T & qOAT |50 FAAL AP
& s | ag weafas faar &1 fawg
g f& o3 & a2 19 & T 1000 AW
- fafeaa gw gugFal T Fm57-70,000
Y ITEF AAIMIF W E 1T H
gygfa arfeal qar aggfee o=
wrfaat % g9 sy feam ot age
aftFeT ¥ 1 7 whT g IEORE

qodr arnfasr-sqisly ) gwem
AWML FT IR & ) WA s #F

i ¥ fag ogiv 991 & w0 fag
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g 99 ama s § sfamd &1 qmwAn
FIAT 9T @IE

o F T ¥ FUowgdy @
fr 24 d97 & arer 7 g=w @dhy
o FIEAY sy 1 afy e & fawe
¥ Az F0 @ HEAAIqEE qoH F
AGRE FT AT AT FT X T eNAT
FTH T I 1 wEw WiwEw N
fawta famw 7 \¥q g7 Sfgg

(x) Need for schemes for providing drin-
king water to desert areas of Raja-
sthan

st afg ==z o= (FEWT) @ AW
aofs wgtza, Teeara siw & Wreaw
A1 7 st wiim &1 55 wfma -
AT a7 fega 2, @ F g &Y
HREGT 1 g 44 & (a0 9F qF &7
sarg feg ww &, ¥ wyaks
g2 99 Al dR ¥ 9 0§
qiET F1 TR GEEAT &1 fAEm
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E &7 § ATET, FTTY A IO
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@A H % F FAEN ¥ ¥ qeww
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R ST ey g (st g
FCT gl Tord O geifug
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[+t afz =7z &)

fagz (faré) drmme 60 e fave
a% Ud §ET w4 aar 5 awn x
¥ mea Qe 9% Fg &1 fAuw S,
1983 ¥ & faar & 1 Ygser @ SAT &
fag st ot & wTEEW AAT 500
F|AF ¥ TAFT 1200 F|IF FT &
& 1 f9% 2000 ¥IF aF IJYAT AE-
WF

¥ T JIEIT F7F WL F
AT § AT qgL g1 e
qrEHT, SaEHY, WINYY, dAFET,
R v 9% faat § w7t o & v
WIFT HFT &, F qrAIor e AT H i
a® ot Qi qg=ar 97 a%ar 2, q@h
&1 357 faet & wgeaqer 9 Fred,
HFAAT, FAAYT, AN, A, TIHI,
AT AT F g1 § g7 HiwAW
FATFT G4l 99917 a1 F QrAY
YT FUFI H€ G 1 FAaT *7
FFEF 7w #1 qfF $T A gF w7
FHIAE F71 |

14 57 hrs,

STATUTORY RESOLUTION RE: TEX-
TILE UNDERSTANDINGS
(TAKING OVER OF
MANAGEMENT)
ORDINANCE
AND
TEXTILE UNDERTAKINGS (TAKING
OVER OF MANAGEMENT)
BILL— Contd,

MR. CHAIRMAN : Now the House
will take up items 8 and 9 together for
further consideration.

DECEMBER 8, 1-83
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st vy fag mza (W997) @ 99I-
oft ‘wgizm, & *9gr S9N (VAW
wgw) fagaw, 1983 W wEAHE wA
drgra aza ¥ fawmie & faq waga
fagr wan &, & guwr auda F@E )

ag frias fam ofifeafral W
wzq ¥ wrar @, g W9 o9 § &9
s & &g @l § oF cfagw ama
T g 53 w1 owrw @ f& wwer
IUNT FT wogT fawt 4 fasdt yged ¥
WL TWG aO0% § @@l & gl
A7 25 a® w1 AT W@ E, 0
fam-mfeay & fad gu &1 2o gww
siIHg A et wegd w fea & ¥ H
AgY g §1T T 6 Siwa 7 qugd
#1 gafz #77 & fau §T yo4T goadf
FR AT v av W faw W
waman, fomd oz &1 sewmaa fow
TH & HIY A1 35 FAIT HAGL USI-
A # fav 20 7éF F fau wgmw
gan) ot 7@ A g3 fami w0
afgugw frar st vy &, god sfuwgor
# 99 WTET 1983 ¥ TAF! WA 20
sfazra ar, wafs gadt fasai & s
F1_Jeq1A I qgA F 77 wfawa av)
TaF AIY G T AET § 6
faei #Y qar grea & ) 99 €W A
g & fruaz @t ot ag uw &
fag @ vz § 3w § 0w agw
ad gfy 4, frasr qfs fadr e
g #Y w7 FwaAt )

14.59 brs.
(SHR1 N.K. SHEIWALKAR in the Chair)

meaa, T ), ahT dh o
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& qra g% gra frg wo dffedae
¥t fiqi? 8, dqae 2, frad wow
arqw grm fw o faal w1 ot wgfA-
#rF & fag dar fear mar @i, @g
g1 sgferia #11 § 41 AL T9-
w91 § g gy wr &7 foar 2 ) ¥w
y#1T ¥ Aagwet faaarfast & fasi
& garzT &1 firan ) fasd fadl &t
feafy @ gt o @ v ) & FE-
Mg g ot & frdew sT Sw@ar g
VAT RFIT—F §17 Fraq A3-
AT Wug F) & | FUT F gAGH
foratt ot fo 2o & wezw A= @ €,
g T aEr Haw o 2 &
w44t St & fadga s SEm
f& Mok qF feEwA  TAaghE #/X
T 0 § 1 ¥ AT R F
aga oty &1 ag wfawrz fzar gar 2
o oY fael & aL & @ A GOE
g1 A § AT W IEF A H L&
yT FAW FT T § AT CHAEA qat
awa § | & s 5 gestra @3a-
qifz J[EAT QR F wEwa I 34
fast & fasz o vEE@d FOW
aife qan & &% fF g7 faell & gmil
e w1 o qar &7 ga @ few @O
¥ I w1 geqrEA fU< w@r g, gAr o
Fdw & 97 &1 N TFEE @ W

g% qg N mae g & f faw
ug o 7 ¢ faat w1 wfawgw fear
W # & go faal 91 §90 dizg o
uwgzg ¥ g1 faw s A fadw
Far trar 8 awar & f6 37 € d99.
otz Fusew 7 1 AT IT ¥ gFIIRH
umen A g ! & W@ g f& A

fireft & art ¥ gt & ¥ Fvaew G-
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gt &, 39 & ary & qft sawrd grfae
1 arfs 99 & I 98 WiHE I9-
ey F A% |

uF @ & ag fades @ =w@gar
g fr s #1€ safea Fré faer qmar
ar afaw & sfes ffe &1 sfawgn
Far & | @7 fudl & qra ¥ aga s9
grag d ¢ fam & qvnE e
07 163 FAT &Y § | 7A S, A9
#t wraw @ wifgqe fem & arfest
F, w3 ¥ awg &1 e fafas Eaml
FT AT AL FT AT WL ITH q0F
difew w7 a1 I A9 GIwE A%
®1 awq #1 wgnfa =@ 6 | @
fan & fraea & s v o fael
¥ qUF S §UHH 9T § IT F1 AT
ATF 9T 99 FI qA g9 & faqu fag
Tqq FT ATIAFAT §, MEATEIEA ¥ fag
faa wod Y wIEFar L. u9gd T
ST AFTAT Z, 9T & AW & AT wig
£ YA F1 TEAAE FL | YW qg W
mew gl 2 o fael & wrdee-
s & fog wrgafems s figms @
qg I AT S ¥ 140 FUT WY F
;T W g owwAar | 39 feu g
gza q9F wr Far g & oavew

&z F1 a9 H 97 faury gegmEy
ot s7ar fas gFar § 99 F1 N FI

# S AT HIHA § HAAL 300 FUT
& sfuw grar ¢, @ fasl & ardaTe-
Se ¥ SMOT | AEASET 59
wgl OF gIG AT WA 99 ¥ ggw ¥
FgHl &, 4% & wAw av gEQ
FaqIel w1 T FAT AT §, IW W
TJAT GHFA TG ) W FT IeqTEA AGAT
YT wargd &1 war @ @
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[ Tw fag 1za |
wrarg arforsy w4 off & €0 Haw
¥onftaw o waer for & ¥ oA
o1 aga wuaAw €1 fael &
- gfgggor & qe= ag ofas @ I
¢ fx =70 =T Wiwa ag Wgar @1 f&
¥ fad 7 9% A faw wfew ft o
e 3 e 7 fad 7 99 | afowger &
Frz qrA gan fe @mi fae gu @ AR
A FT IT W AWE I A1 IFEA
GESEl 91, ¥ U F IWEA F
farerr sgy 4 faw wifasl & wfa-
wRgY & e g 12 ¥ ot fez ame
%1 2 f5 faa & aafqugw 7 fear 73,
¥ oF ave a1 9g ¥ga 7 5 SearA
fre w@r e, gy o TE 2, 8w W
YT 9€ FT A9 F1 wAfa & q07,
afea 7@l v ¥ afawy & fawrs
foz zrae &% & | 71 % GRAFAR
awas g€ F12 ¥ ggia o1 fuz Emw
F1 4, ag few g1 g 2 1 g fad
FufEzvdfra & fag st &
q19 g7 faat 1 afawgw fear 2, @
F1 qrEATEoEw A fear ww faw @
4 feafa & gae & 8% ) #fe
g F yar T frar @ faw awg
UFo o Ho &1 1] fad a2 & =+
T § &YT 3 ATET 426 FUT I 97
FEAF R, wag ¥ @ faA
F o wgizar feafs dar @
gwdt & 1 g4 AT TEAT dqAET
aifey fam ¥ ¥ fad oo 930 o7 &t
gt =%, afer wzdz FweT & amy
Feqtdia § Sve g aF |

amry arfusy wft ot ¥ oF ag @
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arzfes sam ag vorar & f& SN

T & fad 4% vdege @ § )
T ¥ gWIT q€F IONT F1 qgq I
s | ST &7 48 W aga yWEAa
2, T ®TH § gHIX q¥X IAT HT ST
fad &, fa7 & ge &ro dte a1 fad
Y mifaer &, 97 & =rer &Y w@r ar 99
Froqfggr asm | g7 § gWIR &1
AT FN FT W § ST F gAT
T@ATE) 9F W IT F) IJgEA &
faw mo &t sfas o w2w a1
R wfezg fodto AT &Y SeqegaT
§ o FHE gFEICAT UE § IAA q9A
gafoy feaid & sgr & e wwgd a1
grea T waren faar w3 ) g9 faai
7 Tawy Ao 77 @) AT sew wrgAe
Faze # Fa1 g T 91 A T @
gImR Al ¥ ¥ W FIW I
arfE wagd #1 UHo Ao Yo faey
wfezg dro do FEMIT FHA &Y
wrga ot g 21 &1 8, & sgw
fF o1y 37 dre s w1 Wit sEF
T AE Ean g fe fom aw@ &
T F1 ag0AT A7 A qgfea e
ST | FILT IAN H OFIN FW A
qagd # aAwwErifza @ fHo e
sfus @t & @ & 7T § W@ go
awdt § f& s wagd &1 wfew
Srcaga ¥, 1 ag T v @
axar & f& et a0F & o 7w
3 & " #1 A 57 | wiwg 39
FHE #Y o fowr fogid & &7 e &
AT ST HIH ISW |- 3

1R A FET sy aftw grEdt
1 % Y syaer Y & formd wroor
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G0 #ro dlo faslt #1 wrzr & W@
& ag wyer 4 FOF ¥ o A 0
e fome ford amar & %90 am@ &1
HTTHY A SqFEGT FAT EIT | HAY
AT FoqUE TIF F WAEAW § I9
FUT AT ANT E | FA WA | drE@ @
afas smardt a1 agd § q9F T q9+=
A g1 agi ag 9T A94T 917 arfe
faatfay sast @ & &% T =%
wrE et 7 T 4% AT qg FI30 qA7
wrzdl #1 & faw | @iy sed 399
#Y ayfam sqaeqr ol 78 2

Fee # a1 § & gg aw@n w991 IAH!
a#Y faerer & ford for gaman st
2 wEardl § o YT @A AT g

tﬁo:{otﬁ.%gmﬁmi, oA
40 @t feiiZ & g1 2 & g o dMe
# wigAz FRY F FEAE FA F
fau fasfis mual & wIEC ITH
ardaride fear o, g f dfaw
T # WTEA qO% § A a@AT

Trfzu |

“The Committee would suggest that
while taking-up modernisation on a
selective basis priority should be assig
ned to instal the balancing equipment
badly needed by the mills. Efforts
should be concentrated on mills that
are making continuously heavy losses,
mills that could be commission their
installed capacity and mills whose
available spindles capacity is not of
economic size. However, the Committee
do not rule out the need for moderni-
sing selected profit making in mills to
take up production of blended fabric
or otherwise, to improve the quality of
the products to make them competitive
and to make NTC breakeven on the
whole early. Incidentally, the Com-
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mittee would urge that rennovation of
factory buildings, which are very old
and dilapidated and hence a potential
threat to the safety of the workers,
should be attended to with a sense of
urgency.”

FAZY F1 qg T 71T 9% Ao o
#ro 77 afe & wgras fag it

srgfaaisor & g7 &1 afas srafa.
war 3, 7dt g% A @ 8

PROF. RUP CHAND PAL (Hooghly) :
Mr. Chairman, Sir, we had been repea-
tedly demanding nationalisation of the
entire textile industry for a long time.

SHRI MOOL CHAND DAGA (P&ll)
This is your slogan.

PROF. RUP CHAND PAL : This
demand was there from our side even in
1974 when the take over of others had
taken place.

The textile industry, as you kmow, is
one of the most important industries and
is the largest industry in our country,
Cloth is one of the essential commodities
for the common people. It has also got
export potential. But because of conti-
nuous  mismanagement,  corruption,
siphoning of money provided by public
financial institutions and banks, this
textile industry has beun deliberately
made to grow sick, We had given
specific instances naming the mills where
these activities were going on, and where
they were diverting money and mismanag-
ing things in such a way that corruption
is rampant, But nothing has happened,
Still, although it has come very belatedly,
we welcome the Government’s move,

I am not commenting on the tiiing of
the announcement i.e, during the time of '
the AICC session, the amnouncement was
made, I am not commenting on whether
it was done with an eye on the elections,
i.e. on the votes of the textile workers,
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[Prof. Rup Chand Pal] session ? Not more than 1.5. lakhs,

particularly in North Bombay, But will
this take-over of the 13 mills solve the
problem ? That is my simple question,
It wiil not,  (Interruptions) It may be
that you wanted to strengthen the Rash-
triya Mill Mazdoor Sangh, your INTUC
union which is quite isolated. But it
- will not solve the problem,

" Over the years, you have taken steps
which have only helped these unscrupul-
ous people who have been engaged in
loot, Loot is the word I am using.
That is the only word we should use.
What is happening, apart from this loot ?
Out of 12 lakh textile workers, how many
are getting jobs ?

I am speaking from your statistics.
Not more than 7 lakhs, Five lakhs of
textile workers do not get regular jobs,
They are either badlis or extra or
temporary, whatever name you may give
them,

Look at the capacity utilization, Out
of 723 textile mills, according to your
statistics, 57 have not provided any data.
May be, they are producing only staple
fibre.. Only 583 are working in three
shifts; only eleven in two shifts; only nine
in one shift; and 63 mills were closed
before the beginning of this Bombay
textile strike,

Now what is the position ? How
many mills are closed ? How many of
them are big ? Look at Kanpur, Look
at the big unit of Modis. Look at
Faridabad, Look at Delhi itself, There is
one Birla textile mill, where there are
6,000 workers, and they have declared
3,000 surplus,

You are not able to utilize the capacity.

(Interruptions) I will come to my State,
The workers are not getting their share,
Look at Bombay itself. In Bombay,
before the strike, we had 225,000 workers,
How many of them are getting jobs after
this pious announcement during the AICC

That means, till to-day more than 75,000
workers are out of employment,

Another aspect, You look at the
working of these textile mills, What is
happening ? They are trying to shirk
the responsibility of weaving, They are
leaving it to the powerlooms. The
spinning part they do. For handlooms,
there are concessions, If it is four or
less than that, no excise duty. So, Birlas
and Tatas also have switched over to
powerlooms producing cloth there and
have come back again to the most profi-
table part, the processing section, That
is a lacuna in the industry itself,

The big monopoly houses are exploit-
ing all these things. They are not only
looting the public financial institutions
and exploiting the workers ruthlessly but
also their PF money is not deposited,
ESI money is being swallowed up. How
is it going to solve the problem ?

Look at the nationalised sector. NTC
is carrying forward loss to the tune of
more than Rs, 426 crores and it is incurr-
ing loss continuously. Why ? It is a
nationalised sector. There is not only
mismanagement but also corruption,
There was one Managing-Director who
was Moosa Raza or something like that,
There was a concrete proof of corruption
against the Managing-Director of NTC
What has happened to him ? What is
the attitude of the Government ? Will
the hon. Minister in his reply tell us
what has happened to that person ? Did
this government give him another assign-
ment ? They have exonerated him of
all the corruption charges,

In West Bengal, all the CITU unions
under the NTC mills had met the Manag-
ing Director, part-time Mr. Billimoria
and suggestions had been given: these-
were the cases of mismanagement and
these were the spheres  of corruption, you
could make a market survey: if necessary,
you could go to some other production
and w2 believe that we shall be able to
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make all these units viable.” Two years
have passed, The Managing-Director
has agreed that their suggestions are 100
per cent correct, So far nothing has
come out. This is the nationalised sector.
I am replying to you, Mr. Vyas, you
know, they have set up a committee,

SHRI GIRDHARI LAL VYAS
(Bhilwara) : I know better than you,

PROF, RUP CHAND PAL : No, you
do not know. Why have these 13 mills
been taken over.—at the AICC session
with an eye to the electorate 7 Should
we not call it a gimmick when there is a
committee which is looking into the 26
mills and their operation ? It is being
said that these 26 mills are not viable
and they are going to be closed down.
That is'the study of the NTC; and 12
of them are in West Bengal. That is your
nationalised sector.

Government has come out regarding
sickness. More than 80 per cent of the
sickness is due to mismanagement. That
is their statistics. While replying to the
debate, 1 want to know about the position
of the NTC. whether it is correct or not
that 26 units are going to be closed
down.

Regarding controlled cloth, why only
NTC would be allowed to doit? Why
not others ? What do they do ? This is
a small responsibility. They think that
paying penalty is cheaper than producing
this controlled cloth. That is this
government’s measure that they pay
penalty without taking this responsibility.

It is being said that Tatas and Birlas
and others have been engaged in the
textile industry and they are great foreign
exchange earners. Itisso? They are
squandering away money from the public
financial institutions; they are squandering
away our foreign exchange; and on the
other hand, they are enjoying all the con-
cessions given by this government,

aking over of
Management) Bill

There is one provision called import
entitiement. That is, if you export, you
are entitled to import some-thing, They
are importing foreign machinery and as a
result, some of our items of machinery are
lying idle. Ours are not out-dated items of
machinery, they are also capable of
producing as well as the foreign machi-
nery. 1 had occasion to visit one of -
them, and feund that they are sitting
idle. And because of this import entitle-
ment these monopolists are able to import
all sorts of machinery into the country.

What was the result of the study made
by the Reserve Bank of India about 10
years ago ? It was found that these
people are spending more foreign exchange
than they are earning through exports,
Will the Government institute an enquiry
to find out how much foreign exchange
they have earned and how much they
spent on claims towards their travelling
allowance, and daily allowance spent for
their exscutives in foreign countries.
There has been a study and it shows that
these monopoly houses have spent more
money in terms of foreign exchange than
they have earned.

So, our plea is that nothing short of
nationalisation can solve the problem of
this textile industry. Nothing short of
complete nationalisation. If you do not
do it, today I do not have to tell you
what is going to happen. The interim
period between the taking over and natio-
nalisation will be fittered away and it will
benefit the same people, like Musharadi.
The bureaucrats are #lso involved in this.
All the aid given by the financial institu-
tions is taken away by these monopolists,
How can you say that by taking over all.
these 13 mills the problems of the Textile
industry will be solved ? It can never be
done, This can be done only by over-
hauling the NTC. or by taking over or
nationalisation of the entire textile indus-
try and by ensuring the full participation
of the workers in the management.

While the workers should be rewarded
and praised whenever they come out with
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cases of corruption, they have been
punished, You know, that a Bill is pend-
ing in the House, called the public Finan-
cial Institutions Fidelity and Secrecy Bill.
Tt will cover all these Government com-
panies. If any employee divulges any-
thing in writing, there will be punishment,
What has happened ? Hundreds of
crores of rupees have been spent away.
Who can believe that a Tata mill can
become ' sick ? When the Tatas are
amassing wealth, making fabulous profits
they can hardly say that any textile mill
will become sick. So, my plea will be
that the entire textile industry will have
to be immediately nationalised. Not only
cotton, but jute also should be nationali-
sed. Because jute is included in textile in
your nomenclature, under your discretion.
So, our demand will be that the entire tex-
tile industry will have to be nationalised. A
new dialogue will have to be started. The
workers and the management will have to
work together and workers’ participation
will have to be assured.

And my last suggestion is that these
specific demands should be recognised. 1
am not talking of any multi-nationals
because I do not have much time. What
I want to know is, why is the Govern-
ment not taking any steps like nationali-
sation of the textile industry ? You know
the whole story. The world's largest
textile magnate a UK. based firm is
seeking collaboration with the Modis.
That means multinationals will flood us.
That will loot us, Another phase of
looting will begin, If the Government is
sincere, the entire textile iadustry will
have to benatnonahsgi and the workers’
participation will have to be ensured,

In Bombay you have made one annou-
ncement, Now you are going to hold
your plenary session in Calcutta. Why
not announce nationalisation of the jute
industry, Plenty of them are lying
closed today.

ot o 7 aww  (SYT)
ofy wgiza, & sy w5 st &
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auré 37 W g fw 3T o7 e
FT USTTHT TH OF Tg7 & WWEe
fow #r7 fra 8 grwife gw =y
F1 AT Q¥ AW H A wAr@r g
afy ¥ aft sy faal &1 wawETr
FT AT |

Tt wyEr fasl &1 wewwIr
AFTIT § | FTT I ATL AT T
TET AT JEANT & | TH AT N OF
FUT ¥ wfes &v ¥ § & go
% | ¥few v avs gzt fael & fad
AT gt a1 @ @, W@ g A
aga ardr fed & E, 9 samar ®
SUTET GATET FAT TE # )o@ K wwr
IUNT ¥ I1T FT@T§, A ¥aT FA
FAG, AT F7T FY A AG F@T,
afex ¥ Tz, Tame, faafes
Fread gearfe &1 ft I FT@w g
ok gve Afeay, W, wEET,
FaYT FA, Eo o THe, HHAATH
YT frarer dF FTaA? 39w, WY
saTET g FAT W R, A gEd
#Yr & g A, W wW gAIET
R T

awafa oft, avw 3 #1 gwaw
78 @ v g, 9 fad fiwre qudr
I, ¥ 39 FEarE § wfew g @
#Y AT IART TATATE AT ST
@\ A aRed §, ¥ wruw & qudr
@@ W R R & af
freii #1298 @1 agar & w@m )
;g A-=r7am g w7 HE FT AN
f farvzw wite sad afew 2
wWOT | TA NWIT FALTIET QI
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FerAe g wwan | W gfe § g
% bt Aifs wead wife, faad
WYY FEA FAW F AT FI
far s fam® oY swrE gARE
arer s &, A ot TR TR R
o Iaa) s & dre o &
ST 9T FH | AT W2 W g
Z1aw

get ¥ 13 fasi &1 usdmsor
frar mar & & aurae o § ag
|al qua o7 @ ¢ 5 W 2022
fa} ®r wredtaweor fear a2 0 Tw
are & g St FY qar 2 fF IFw ;@
FATL, W FATFWE | HAR &
0T fadt. &1 asfasey A awm
A Ha agg srmar g & wewr &1
T & §IX TIE IANT FT ALITFIN
T 71 T1fgy )

aarafa ot sry Fwzr IWIT Ige
FFTH YAT @I B TE BN FUTT
AT A1 72 § | Az A o wvw A
AT E E—ATETT & @) quET fas)
w1 Afeawgw w7 9 @ | Srward
# ot w8 wwT A @Il faweh §—
ww e Fagy @ mE g
@ € & s W wEardaew g
for o @ @ 9 97 ¥ dmr fem,
wifewl & waT 8, %@ g swwi ¥
FTA W W@ F ) sEAfaaa Egaw
¥ Gar ¥ 57 9% a5 faw 9wt %
qWA g, wE9r 4% ¥ | §
R @ ¥ @y § 5 oavEn
I FT AYA FEA A O G qAT ITH
F8 gF@Ear faa s@ar

raaimensy il

AT T g S g A g
gex et aga £y afear feew @
FrEr g 7zn ¥ g & arge & awrd
¥ 39 &7 @y 7@ g W £ 1 % g
a1—10-12 AT 9gF WET F AT
# gurer gyer aga a9 AT ¥ w040
FTar 91 & gEy gw faR gE
FaTy ¥, afeq o feafy a7 8§ &
g9 2T F ar wwdET § A w2
#1 foreg ¢ 5@ 2 § gufes AN
TR AT FUT FTAZ AT 9T R £ )
gAdNg Zw &1 Y Frzr famar @ s«
F1 25 97T WY gW TN AFN FT
qr § YT T qvE & FWAFT
foraar #1271 fyeray @ @ AT FAT 13
sfawa & gEw™ FTOE & W AT
uF geq 1w ag £ B gmrer wwEr
faeg & arax § aga =fear 8, faew
% WTHe ¥ g9 I9 FI FFIT AE FT
a1 zafadromg & ameaw § &
oz FvEATEw FEWT fF T @ &
e & forX se £ F3A a7 FEE

317 A ¥ Aty &1 qqr sy fE
BWTY FET I foow wwTT ¥ HFF 7

gaT T T 39 A W §T §
A & fag w FGAE A o«
TR gw i hasd 3 &
AT FHIR € T A qgW @R 9
% gU —uF VT ¥ W A
™ IUW ¥ g 8 6T wgi W@
W frd Az a e § W w
fast g a1 oz st g gl & e
¥ gwr wogE AV &) o 8 | W
fAr g s gadak § £ a1
dify aar 980 @ifs quAT F W
W § a9 97 &% W FAr 4 aganaw
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2z &1 0 & 90T & i N aw
AR FT ATAF FT faar 17 qqr
I AE 9 &1 AF TFIX F I9747
HIq) Ao Yo Hro faai & o w1AT
F3aT 9T QT 8, T g fwar &1 fawa
% 1 garR arforsy ot &t OF agT AE-
fo sraeft 2, Arg § w93 &, gLEWA
qox w9 § g2 @A E, T F g ag
JATET & A9 g W &/ A @
gmar afew & tar gwwar g 5
auTE AET g a%ar £ | #§ A A
aga §59a a1 § | Afwa g% fawnd
afiafe ¥ @ Wiz w1 oW &
FZ97 ¥ @94 g gRA, AT A A7
FCEF A AETAH @ F “Fq@Er’
g g &t gfvr & aga ¥ w93
w g fer N gR @ ™ aw
#1% g faard adt & 2

oF T & faio &7 & Fga1 J@ar
F—RAIL 364 IANT § wF@T W AT
# fasrgg fawdt 8 5 97 #1919
TAEA T GHIAAT FT 9%AT § ) ET-
qer # fael & w9Ff §F ARRA
w1fed o o7 faef qrax ¥ & w2
wAAM @RI wg &
T F T QTR YA ST gay
YT & 299 781 oa & o7 5 Eqm-
Zrgw faal 9% aga & 299 a § g
Fqug ¥ 9T F AT AT E | AW
qra e 2w i faw wfy e daa
W@\ 0F aTH A o v om av
f qrax o & g I S W,
fadrgw fass a7 SO F1 @A
431 81 @1 & I H ARww  wfgy
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awmfa oY, g7 a1 F49 St WY
qaT FAET AUfEw 1 HYT wAT Fav § A
FY9 a1 997 qraegw & afd @
ot w1 Foer fadl & wfy a7 @
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PROF. N. G. RANGA (Guntur) :
What about handlooms ?
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SHRI Y.S. MAHAJAN (Jalgaon) :
Mr, Chairman, Sir, I rise to congratulate
the hon. Minister for Commerce on this
Bill to take over the Management of 13
mills in Bombay. It had to be done by
an ordinance which was prcmulgated on
the 18th October, 1983. The Govern-
take-over of these mills in the public in-
terest pending their nationalisation.
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Their financial condition was bad even
before the long-strike which began in
January, 1982. Their mismanagement
had resulted in aggregate liabilities of
about Rs. 170 crores. Much of their
machinery is defective, obsolete or mere
junk. They had borrowed heavily from
the public financial institutions and,
even after the strike was over, they could
not absorb the labourers who were in the
employment on a permanent basis. .

So, in the interest of workers and
public financial institutions and, with a
. view to increase production and distribu-
tion of cloth, it was necessary to take
over the management of those 13 mills in
Bombay.

It is difficult to understand the furore
created by this proposal to nationalise the
mills among the mill owners in Bombay,
They have rushed to the High Court with
writ petitions. With thsir bungling and
bad management, they could not reha-
bilitate the mills at all. To upgrade the
machinery, to modernise and reorganise
them, it is expected that about Rs. 140
crores would be required during the next
four years. To provide such a large
amount capital is beyond the capacity of
mill owners. What is the amount that they
have invested in these mills so far ? Only
Rs. 12 crores, a paltry sums as compared
with their heavy liabilities of about Rs.
170 crores which they had incurred.

There is really no reason for paying
any substantial amount of compensation
to these mill owners, They will be paid
about Rs. 44 crores out of which Rs. 17
crores will go to the workers,a substantial
amount of Rs. 25 crores will go to public
financial institutions and the little amount
that remains will go the mill owners for
taking over the management of mills
The rate at which they are going to be
paid —the word ‘‘compensation is not
used in the Bill—is 50 paise per 1000
spindles, Re. 1 for 100 looms and 1 p.
for 1000 metres of cloth processed in a
processing unit. However, the amount
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so paid to all the mill owners will not ex-
ceed Rs. 30,000 per annum,

This bring us to the real nature of
Indian capitalism. It is not characterised
by sturdy individualism and risk-bearing,
the qualities or virtues, that are attributed
to it by its supporters. With a small
stake in manufacturing units under their
control—how small it is has been reveal-
ed recently ; it varies from 2 to 5 per
cent,, they borrow heavily from the
public financial institutions. They make

a lot of illegitimate gains and allow
the units to become sick. When the
Government  nationalises the units
in  public interest to maintain pro-

duction and employment, they resent this
measure create a lot of furore and rush
to the court with writ petitions. It is
quite clear that capitalists in this country
have no desire to fulfil their social obli-
gations,

AN HON. MEMBER : They are
parasiles.
SHRI Y.S. MAHAJAN : | am saying

it in a different language.

Industrial sickness has become too
widespread in our country. In this par-
ticular case, the Government should
Institute an inquiry to find out how
thriving units have been reduced to mere
s:rap by bad management, The role of
vested interest in the exploitation of these
mills and in the reduction of their capital
to zero should be exposed. Unless strong
steps are taken, it will not be possible to
arrest the rot that has started in the in-
dustrial sector of this country., .

The task of modernising and reorganis-
ing these mills will not be an easy one.
As the financial Memorandum states, Rs.
140 crores will be required to upgrade
machinery over a period of four years.
The managerial resources of the National
Textile Corporation will come under
heavy strain and there will be innumer-
able legal and other difficulties to deal
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with, in connection with the labourers
who were permanent but who had mig-
rated to other units and want to come
back these mills.

In addition, there are general problems
of increasing cost and demand recession
which the textile industry has cope with,
as a result of which the indusry isin a
bad shape. We cennot forget the fact
that the National Textile Corporation:has
already accumulated losses to the eoxtent
of Rs 430 crores. These losses are likely
to increase in future tll the mills under
the NTC and these 13 mills are fully
modernised and efficiently managed.

15,55 hrs.
(MR. DEPUTY="PEAKER in the Chair)

There is no doubt that Sections 6 to
13 will help the Government in the diffi-
cult process of reorganisation and of mee-
ting or postponing the liabilities arising
out of contracts entered into at any time
within three years, immediately preceding
the day of the take over. Section 6 sub-
section (a) is comprehensive in nature and
provides that the Government may, by
a notification, declare that the Industrial
Employment Standing Orders Act, 1956,
the Industrial Disputes Act, 1947 and the
Minimum Wages Act, 1948, shall not apply
or, sha | apply with such modifications to
these undertakings, a8 may be specified
by a notification to be issued under this
Act.

1 would like to make two suggestions
as regards the future management of
these 13 units, The first is that a serious
attempt should be made to involve wor-
kers in the management of these mills,
This is the declared policy of our Govern-
ment and also an obligation under the
Constitution. The Industrial  Policy
Resolution, 1956, clearly states that labour
is a partner in the common task of deve-
lopment and should participate in it en-
thusiastically. There should be joint con-
sultation and workers and technicians

aking over of
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should, wherever possible, be associated
progressively in the management that is
in the process of decision-making.

My second suggestion is that the
Government should re-organise some of
these mills and arrange their production
in such a way as to give them export
orientation, The cotton textile industry
is the biggest organised industry in
our country. It accounts for 20% of
the total industrial production. It also
accounts for 119 of our total exports.
Recently we have bezn losing our position
in the textile market. So, special efforts
are necessary to increase production for
exports to enable us to face competition in
foreign markets, from countries like Korea
and Taiwaa.

With these few remarks, I support both
the Ordinance and the Bill brought for-
ward by the Hon. Minister.

MR. DEPUTY-SPEAKER : Four
hours were allotted and we have already
exhausted the four hours. There are
still two Members from the Opposition
and four Members from the ruling party.
If every Hon. Member—because this is
very small Bill and a very important
Bill also—may please take not more fithan
five minutes. We have got to tske up
supplementary demands and the mid-term
Five Year Plan appraisal. Now the time
is 4 O’'clock.

SHRI CHITTA BASU (Barasat) : I
would like to dispose of my points very
quickly. Therefore, I will take up the
points regarding the Bill itself.

One of the objects of the Ordinance
was that the Government is very serious
to protect the interests of the workers.
I will simply point out two or three clau-
ses from which it will be evident that the
real interests of the workers have not been
properly protected. Not only that, I feel
that the trade union rights guaranteed in
the other laws of the country are likely to
be overridden by the provisions of this
Bill. Let me explain one or two.
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Clause 6(a) reads : right to decide whether these changes are

“all or any of the enactments specified
in the Second Schedule shall not
apply or shall apply with such
adaptations, whether by way of
modification, addition or omis-
sion...to such undertaking as may
be specified in such notification”,

You claim to have been a trade unionist
once. Now, what is the Second Sche-
dule ?

“The Industrial Employment (Standing)
Orders) Act, 1946” Any trade unionist
knows how important it is for the wor-
kers. The Second inthe Second Sche-
dule is :

“The Industrial Disputes Act, 1947"
The third is :

“The Minimum Wages Act, 1948"

“The Bill says that these Acts, these
laws, shall not be applied or may be ap-
plied after suitable amendments, There-
fore, my first objection is that you are
taking away by this provision certain
rights which these thres laws give to the
workers, Further comment on this is not

Clause 6(b) reads *

*b) the operation or all or any of
the contracts, assurances of pro-
perty, agreements, settlements,
awards, standing orders...shall
remain suspended or shall be
enforceable subject to such adap-
tations ..as may be specified in
the notification.”

That means, the operation of all these
may be suspended or may be given effect
to after suitable modification, and  that
modification will be made by the Govern-
ment. mwotbnhanmnm nor .

pood or bad, legal or illegal, constitutio-
nal or uncoastitutional. That right, you
have usurped for yourselves.

PROF. N.G. RANGA : It will be
placed on the Table of the House.

T

SHRI CHITTA BASU We know
what is the fate of papers laid on the
Table of the House, The Table is there
and'we have got our fate here ; we know
the fate.

Another important thing is that ‘‘the
provisions of this Act or any notification,
order or rule made thereunder shall have
effect notwithstanding anything inconsis-
tent therewith contained in any law.”
““Any law™; whatever law might be there,
the provisions of this legislation shall be
applied —notwithstanding the provisions
contained in any law in the country.

Yesterday in answer to a question by
Shri Indrajit Gupta, you have said that
you are not only for take-over but also
for nationalisation and ‘nationalisation’ is
not in the very distant future. Now what
does this Bill provide ? In Clause 6(2)
it is stated that the notification made un-
der sub-section (1) the period of suspen-
sion, etc., may extend upto three years.

Will the hon.Minister kindly clarify that
by the inclusion of these provisions, you
also want to delay the step for actual
nationalisation for three years ?

Sir, this has to .be clarified. As the
Bill'provides that this can wait till three
years;am [ to -assume that the actual
nationalisation can be considered only
after three years ?

SHRI MAGANBHAI BAROT (Ahme~
dabad) : This is like judicial - separation -
before divorce,
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SHRI CHITTA BASU: Look at
clause 13. It says :

«If the Custodian is of the opinion
that any contract of employment
entered into by any textile com-
pany or managing or other direc-
tor of the company in relation to
its textile undertaking at any time
before the appointed day is in-
writing, he or it may, by giving
to the employee one manth’s
notice in writing or salary or wuu
for one month in lieu theseof,
terminate such contract of emp-

loyment.”

I do not know what is the fate of it 11
have no time though [ have enough
figures to show ..,

MR. DEPUTY-SPEAKER : Keep
them for some other day.

SHRI CHITTA BASU : Even for these
35,000 workers, employment is not gua-
ranteed if the House is so pleased to pass
this Bill. Therefore, I have got strong
reservations about this. [ have, for
example, pointed out certain instances as
to how the interests of the workers are
not going to be protected, if this Bill is
enacted. This is one point. Therefore,
my comment is this. This Bill is welcome
so far as the takcover policy decision is
concerned. 1 welcome it. But, my
welcome to the Bill is to the extent that
it deserves. You do not deserve the full-
throtted support from this side of the
House. We are very much concerned
about the rights and privileges of the
workers.

Now, coming to the main issue, the
problem cannot be solved unless the
entire industry is nationalised. If you
will permit me two or three minutes, I
point that out. Sir, I have got a report
which says about the total picture of the
textile industry in our country. I quote :

““An analysis of 32 major textile mills
shows that at the end of 1980-81,
the total asséts of the industry
came to Rs. 619.01 crores while
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net sales reached Rs. 2,507.97
crores, This meant tremen-
dous profits. On the other
hand, the production of cloth has
been going down. It went down
by seven per cent between 1977.78
and 1981-82,  for which figures
were available. The | working
strength in weaving went down
by as much as 20 per cent, The
working group said the fall in
production was deliberate and a
planned move of sabotage ; they
wanted to price their commodity
at a very high rate to earn maxi-
mum profits, curtailing produc-
tion, paying scant attention to the
needs of the common man for this
essential commodity.”

The whole enquiry or analysis suggests
that they are earning profits. The me-
charism of profits is by way of cutting
down the production. The production
has been cut down or has been reduced.
1 have got the figures.

AN HON. MEMBER :
advice ?

What is your

SHR1 CHITTA BASU : My advice is
nationalisation. That is the only way to
make it the property of the nation and
not that of Tartas, Birlas and others. This
is the only advice and this is the only
sound and sane advice. The sooner you
accept this advice the better it is for the
country and better it is for your party
also. I have no time. My point is this
the actual positition is that the total
téxtile industry is earning profits, That is,
they are having their earnings by way of
profits by cutting down the production
and by raising the prices of the commo-
dity. This is a commodity which is very
essential. Now I will quotecarmn figure.
This is from Political and Economic
Weekly. It is self-explanatory ; I need
not dwell upon it ; the hon. Minister is
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quite capable of understanding it. It says:

“Cloth production has been lagging be-
hind plan targets and the per
capita availability has also dec-
lined.”

Regarding per capita availability 1 will
mention only one figure. The annual
average for the last 3 years 1980 to 1983
works out to only 14, 6 metres. In 1964
it was 1-.83 metres. Significantly enough,
the sixth plan target of 16.59 metres in
1984-85 is lower than the per capita avail-
ability in 1964. What is your 6th Plan
target 7 Only 16 59 metres. Therefore,
it means, if the inddustry remains in the
hands of persons under whom it is func-
tioning now, the industry cannot produce
the total requirement of cloth required
by the common man of this country. You
want to rob the common man to make
the monopoly houses earn more and more
profits. They earn big profits at the cost
of the common man, at the cost of the
public exchequer. What is the alterna-
tive 7 Only nationalisation. The sooner
you decide, the better for our people. You
muster enough courage, after you have
taken over all these 13textile mills, to
take over the other mills also and subse-
quently nationalise the entire textile indus-
try. This is what 1 would plead with the
hon. Min ster, With these words | con-
clude.

SHRI R.R. BHOLE (Bombay South
Central) :I come from Bombay. I was also
elected from Bombay, where the textile
workers had gone on strike. They went
on strike at the instance of Mr. Datta
Samant ; the workers were misled by the
lectures of Mr. Datta Samant. He pro-
mised workers that he will see that wor-
kers get 200 or 300 per cent more of
wag:s; he used to deliver such lecture nct
once, but several times. He also used to
give some wrong figures saying he has
obtained so much percentage increase of
wages for other industrial workers else-
where in Greater Bombay and Metropo-
litan Bombay and the workers fell a prey
and followed the wrong precepts of
Datta Samant. They just fell in his

trap. They were misled not once or twice
not for one or two months but for more
than 1 1/2 years. We were trying to per-
suade all concerned here as well as in
Bombay that the Mills should be opened
immediately. But there were several
kinds of difficulties. It is not that all
the workers had struck work. Majority
of the workers wanted to return after
some period, but they were not allowed
to return, because they were
threatened with dire consequences. In
fact, the records show that therec were
several murders committed on the loyal
workers, so many werc injured and so
many had to be hospitalised. The point
is that the loyal workers were threatned,

and some were murdered. By whom,
that the court will decide. For a long
time, for about six months, majority of

the workers were not willing to return.
I am happy that, though late in my opi-
nion, the Government has now taken
over these thirteen mills. 1 am also happy
that the compensation proposed is not
exhorbitant as the mill-owners wanted.
I would not say it nominal, because the
mill-owners with about twelve crores of
rupees of investment had Already got
hundreds of crores of profit in white
money.

My friend was saying just now that the
production had gone less. But our ex-
perience during the course of strike was
that the textiles did not become costlier
at all, We never felt that they had gone
on strike, or that the textiles avail-
able in the market were less. The textiles
which were accummulated by the mili-
owners came in the market through the
rear door and that is how, the textile
shopwallas were selling the textiles which
were hidden and concealed by the mill-
owners. And that is the reason, why in
Bombay and elsewhere, the textiles did not,
become more expensive.

I want to bring pointedly to the notice
of the hon. Minister one thing. If this
is the conduct of these thirteen mill-
owners and if this is also the conduct
of the majority of the millowners



413 Textile Undertakings AGRAHAYANA 17,1905 [SAKA) Textile Undertakings 414

(Taking over of
Management) Bill

in Bombay, as well as in Ahmeda-
bad and elsewhere, will you or will you
not consider taking over the mills of these
bad mill-owners? They are bad because
they have not paid crores of rupees of
wage bill; they are bad, because they have
swallowed the loans advanced by the
banks; they are bad because they have
swallowed also the loans of the IDBI and
other financial institutions.

If this is the conduct of the mill-
owners, if they work with only two to
five percent of their capital, and work
with the capital of the financial institu-
tions and get profit, and a large part of
the profit is not shown, and it goes iato
the black money, will you or will you not
nationalise all the textile industries in this
country, specially in Bombay ? 1 plead
that the Minister should examine the
accounts of the textile owners. Itis not
very difficult to find out who is who in all
these mills. If an enquiry is made, I
have no doubt that the hon. Minister and
the Government will find out that these
mill-owners are bad. They are not run-
ning their mills properly. They are mis-
managing the whole thing. Therefore,
instead of allowing the sick mills io be-
come sick, he must catch hold of them by
the scruff of the neck and nationalise as
many mills as possible. This is what |
wanted to say.

But, at the same time I also want to
say that it should not be handed over to
the administrators of the N.T.C. We know
enough what the N.T.C. has done. I
wish the Hon. Minister examines again his
own proposal to give or not to give these
to the NTC At least give to
good people who are competent and who
have not mismanaged their mills,

PROF. N.G. RANGA : Again to
some other mill-owners.
SHRI R.R. BHOLE : I don't say

mill-owners, Sir.

Sir, I also plead that at least one mill’

(Taking over of
Management) Bill

he must experiment as a workers’ coope-
rative mill and in the others he must pro-
vide full participation of the workers in
the management of the mills.

st w7ty gy (ATFANE)
3qrs7e7 wEgrza, & g AdY § 9
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ToEQAEE | A oW agy T
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2 & §o oft ¥ oden w5 gl
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%39 ¢ | 98 gATH yuE #A Y &
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T FUT |

a9 T A R AT F faq aag
faan 2, 3% fag w7331 )

st ez T (T1R) 0 ITReUE
wErEa, T AWTT AT zAT TR
FATE § A< uF Tw-Ir Ay &
. ¥ st A § afawon, aY aria
sUEFw AT R £ o

2, 3 &Y grew A9 ST § 6 A
W o ww g1 FAT FT AT | AW
¥o 7E 97 AT AW F A AR
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anr & Sty @ fF v s A,
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g 79 &7 ALITFIN FI A ) Tg {IA
qII@TT I9T § At s g famn
a9 awR | &7 @7 ¥ 1979 & g1 A%
73 fafaga &9 o1 g%a™ gar | @)
WA w7 & fF Trawm s
w1fgd, #a1 A9F 7 2 wAe o
#o ¥ 436 FUT ¥ GFgaeT A
2 ? @ g A w2 d ) T A .
w2ziz # 7 AgIET 7 A1 wqr 2

“*According to Mr. V. P. Singh, the
Government of India was forced
to take over the mills in view of
several overwhelming  reasons.
For one thing, the liabilities of
these mills would be far mare
than their assets. It was impro-
bable that the present owners
would get sizable funds to pay
off the liabilities and modernise
the mills. He said that the Central
Government was forced to take
over the management of these
mills essentially to absorb the
workers wishing to resume duty,
to ensure optimum utilisation of
available infrastructure and to
iucrease production of yarn for
decentralised sector and cloth for
the common man.™

w7 TFIT A FIT IA, INF a9
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#ro dYo ¥ ey wezraATT &) WA TE-
TE W= g N g qEA, gEe
#oft off ST RWH TFSAT FT WL
FTuy § 7 wes gfuwrfeal #1 agt
A7 & | ey wez sred & qgi WA
71 fermg 78 & ) wofao g0 feq a=
ﬂmmfﬁﬁnao%ﬂoﬁm
gram 1 agt gerafa st we afawrfa
FT qiSATE AE qF TFAT | OF HrIHT
¥ woga ®TW FITAT 0 WAA arm
T & fasars @ & wefaww
w7 |13 faF 97 gwy &t § 3w
FTH AT T FUARAT Ffod) WAL A
M AT W@y & a1 8T & fav amw
T8 T g1 =1fed | w1 A19ET AIEH
tframfrarfamfas & ? awi 5
are fowr faw & sad feadt s
wit g€ & ? weal & gt e g€ &

oEYRZE  FEA AT 1982-83 ¥
fearZ & famr 2 —

““The Committee find that one of the
functions assigned to the Textile
Commissioner is to give technical
guidance and render advice to the
industry in its programme of
modernisation and rehabilitation
and to recommend financial
assistance where required. It
transpiced during evidence that
the Textile Commissioner had
not drawn up even over all plan
of action for modernisation. In
fact, the Textile Commissioner
could not even indicate as to how
many mills, out of 228 textile
mills to whom soft loan of
Rs. 245.39 crores was disbursed
till March 1982 had been comple-
tely modernised ........

(Taking over of
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““There is no in our country
as yet by which a textile mill
could be forced to invest on mod-
ernisation. The licences of mills
which refuse or delay modernisa-
tion could not be cancelled.
There is also at present no prohi-
bition on a textile mill diverting
its funds for setting up new
industrial undertakings.”

fadt @ frwre gidr £ a1 99 guy a1
FH T AL g 198 13 fod fEaA
At & AT g wt, dAT A
i & & fogr, wrezr e faarn

fag fer 7 fag &t o€ v &=
Tt & it grew g § 4 wAwt wqw
g wy mfeai s @1 wf, wWieE
I & 77 | qg ot fregarg g fag
FARFQ g, Ao wa 1 7
SuET gAT 8, &g AL fAAl w1 oAgw
21 a1 f& s gua agfaatseor ag)
frar ar garar At @ g 2O
% A & oF sgua g3 7€ F@
&, m‘gq&:mt g, fAo arge &
Fg1 2, I T g q, 47 IAAA
%ﬂ?ﬁﬁgam‘:%_ wa gwqaw
997 T F | AT T FI@ TEY, I
F SATYTAY WITH 1T ATIT | ‘

Faggz amaar g fF o #aw w3
T ¥, I W ards A, 7
73} fF mzarTat dAm 7o zwzm—r
F dz-97 g1

““The Central Advisory Council on the
Textile Industry with the Union
Commerce Minister as the Chai-
rman, was formed today” It
was oﬂ'muly announced on 30th
November. 1983
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W4T Y a0y g F frar 2, wafw 7
aTHe & A # gf g § w0
rat &7 ard fodi & gew a9
Tora gt af 2 ot wo faat & ogrem
MarMegnaratfd | Fw fam
T ¥ ax ¥ g ol wE
AMEAT E, WifF wF I A oAw
grawndy @ faui = fad o=
form forar & i arfisl #7 e & &%,
FAL IR ag A% A Ay oo
gardl faeitg geqrai #1 wwar faar
g & I T g 7% demerea fae
AT AN grag & oaf T S
¥ §8 g% femr o ot 9w &
faer weg St ot & TomEaT & g
fr fergeam & sy foadt maAde
wzefem § 97 & 180 gfvew ot 2
i faw® ¢ W § 113 FAT A F7
wIET FAHT # | TE AE AT AArAHA
ot 7 o feed gamg 99 & sviww &
e o ITRH & 39 & wfy ymaw
s frar 24

o A e S 3w fr
o a o g e wrowa @

(Taking over of
Management) Bill

T g AT @ I A @0
‘T&Qfﬁ grfavF T U #o #lo
arer 125 el #1 yaw F7 @ E W
THM T qeHE | 59 &
At gue wdt foe® faat wsg w4 St
Fwsgaw A femar | @t oW
I § TEd gU Ag 0F A9 a1 A
gut afew gw & #1€ o= 78 fF Tedi-
TFETO FY WIT A FIH AT AWM G
g1 g7 97z Tom St 7 3w Y wwr
fafers wd-sgaear & afz #1% wrgde
AT A= FIH FT W@ § a1 A
79 geqre 9 § wfaafar &
gt wraTaF & arfe 3w & ot gue
Riafau daw ag @ Fg 2T & f
qT FT ADIFIW F47 ALT fHAT 74T,
19 T F99 AT & | AT H=VI FH
FIRE I F A gardt fadt &
mifead & 37 &1 ft draar =Jifzd
oYX 97 g W ASVT NTT FEH FT
NqF FTAT ATMRA |

|19 & arq & ArTg FI AT q@AT
g mawdz F1 A7 fam @4 S A f
foa foa @egE ® ok aghagi
STEdz ¥WT H o9 A wwr g
Fardy & 39 #Y @ & fau fafema
a7 qx w9 sgw wreAr wfaw A
atedt sg 7 AF i owEr, AR
arforsg g4 ot 7 awrar faar @ ok
ag 9NTHT a9 w9 fasi & fau &
T8 , 98 THETT FT qTF § W] £
fog & 9% wrgaz &7 & ¢ &
¥ arr wifge & afe a2 g
Wi T RN FA a1 I F qrg
T aIE ¥ g g aFAr & 1 zefav
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¢, fow & g7z 79 awds F1 wag

FAFfaual s d gare /9

faw dar faar 2 aF 53 @1 w@g €

w1 & fag g anfem ) w9 G &

Hr| IT F1 §9 § w41 fge | FiEa

A oy faer &, anft S99 aw Aga

Fg1 f5 F1E srevgre at & @ ATEIL

¥ qm fs faay e oz wg S

%1 3% FT & 9g I F1 A W@

ol T AR T UF GF1 ;T A1 F

I\ § 17 w19 F7 sgawqr g AfEw

39 &1 wrw g Tfge F @ faw

¥ #t 98 sy3ear ¢ fF 2w 29 &1 F9e-

AT ... (cqqgmA)... IWH AT A=

AR, dAamas 2 var ag

2 f& a7 719 ¥ A w37 )

& ag w1 wrgan g e A Ao
ST & FIT G TAT A I § o @A
A1 #1412 gr fF 97 ag gew A
T fem sF & q@t F wwenfuw
qeal 9T WTT gAT AT IAT AW H
f&z o arifa o, & srgan g 5 o=t
FT1E 17 T F 19 GHo Zo Hlo
R FEL A NT R FATq IIFA §
T H gUIT T FT q1@ AT FL )
WY F1 ZaT, W9 F AR e
st fresrag sramm g ) & At
ag sgm f A+t ot freqe &, Sarare
ar g & g ar & oy gufr vEar
gfewm @ gwm § waww g
g |

fogx feai aifesi 7 agmar f&
IqT Id AR afqor s & el
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% ow g afwor wreg @ faal ¥
JOT IR &1 W &, IT A W
T8t &, wq fegac Wi 1 ot
g frozrd aggae aa & &
g T g, ar S ar ot wd9-sgaTar
F1 &9 FEET FIA I FIT FT | AfET
FITEH GRIAAT I F A9 @ §
at uF qra § wgan wgm fe @ w9
#1 qrfady & % 991 #1 FAIfaA-
A7g) w1 wrar g 5 fazei &
THTAN g0 A5BT FYTT AL AT A Q@
2 afeq wiw wwtg @ @ w2
fe #2190 stg & #9¢ N Fer
fafesa alx & aord siw ) gad) @
F1 &% gigdz fasih 9T @ erEAr
T1fgq | 39% @9 oF @ A TR
& 3791 fafema st & e w9
F #9TT AT G FET qEAT | A
‘Tﬁﬁﬁmm& Uqe fto mo
F1 & AT 3, I IHF IT AL F Y
T FT 9 @ g Wi ammdz
FH2T H N FII9 FT AT I F
faw zara e Wiz

sarar 7 Fga go & g o faw W
A9 AT g | A AT FE g fw
37 faai § qig ag wigfrs Igwor
AMFT WoGT SAATAT FTAH FA A
AT saTE 3 | gaA wgd gu A
A aTE AT F@IE |

MR. DEPUTY SPEAKER : Hon.
Member, we have already taken one hour
more than the allotted time. Now the
Minister will have to reply. He requires
at least one hour and all Members are
waiting for the reply. They have already
expressed their desire,.,
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SHRI GIRDHARI LAL VYAS (Bhil-
wara)—rose.

MR. DEPUTY SPEAKER : On every
subject you want to speak. All least, this
time, you may not get the opportunity.
Therefore, 1 would only appeal to
you...

SHRI GIRDHARI LAL VYAS : Will
you not give time ?

MR. DEPUTY SPEAKER : You sit
down. Don’t threaten me.

SHRI GIRDHARI LAL VYAS: You
have not given me time. Therefore, T am
walking out against your judgement.

! Interruptions)

At this stage, Shri Girdhari Lal Vyas left
the House.

MR. DEPUTY SPEAKER : He is my
good friend.

SHRI R. P, GAEKWAD (Baroda) :
Sir, 1 rise to support this Bill by whieh
the Government is taking over 13 textile
mills to give employment to the affected
workers. Nationalisation of the textile
industry is quite easy to say than actually
doing it. This ‘s a big job ahead for the,
Government.

All the hon. Members from this House
are well aware of the cconomic change
that is taking place in this country and 1
would suggest that this industry should
be immediately nationalised without any
further loss of time. I definitely welcome
and admire the decision taken by the
Government to take over these 13 sick
mills. But at the same time, I would like
to submit my observations that there are
other mills in this country which are
equally sick and need the financial support
which the Government is well aware of.
Very recently, I had the opportunity of
visiting Hong Kong and Singapore where
our textiles goods and that of similar
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countries are on exhibition, 1 was very
surprised and very happy to see that our
textiles were no less attractive than those
which were exhibited by other countries.
So, why should not we be in a position to
compete with these countries in the textile
industry.

I would like to bring to the notice of
the Minister another thing. Number 13
is supposed to be inauspicious, There are
7 mills sick in Gujarat. 13 and 7 will
make a very nice 20 in number. There-
fore, 1 would request on behalf of the
Mazdoor Sangh Members and Members
of this House that the Government should
add these 7 mills in addition to 13 mills
which they have already been taken over
so that an auspicious beginning can be
made in this industry. 1 have two textile
sick mills in my constituency and 1 had
the opportunity of talking to the members
of the Mazdoor Maha Jan Office-bearers
of this unit. Their request is that these 7
mills from Gujarat may be included in the
Bill.

With these words, I thank you for giv-
ing me an opportunity.

t georw gemgd (fem)
wradt et eftez arga, writg s
ot & fom Zqmeres faell @1 e
w0 fem &, 30 & fodr & o= auré
F|IE A = fawr &1 a%daT waav § |

74 & qgHl 09 & qg FgAT AT
gfegay ¥m & foadt som qan
Zidft & 5= &1 faafa a3 %7 fagr @,
FifF Fgi gAre AW F yexL qga A
Fgmerser fasl #1 woer aqarq & fay
avn 7§ frwrar 8, g7 WX W W
oY 3| 2 fF o gardt g faei @
wafufes o & ag o g e
faq 1 39 &m 1 awfeag &



“435 Textile Uwgfkw:
““ over
. Managementy Bil!

v e |

_gur{y asfrerd ag @t & fe gare o
e A @ § 9T H ®wifo o
oo AT HrEe fo THe T FHAU
#t om fear s 2 fam w1 A€
Sqftee w1a a9 2T & A fow #

qwg & 1 faed w1 § Fadr 2 ) gwre fawe

¥ Wi # ) ot 7€ wear 2 e oo faen
§ w1 FTH a1 qAGU 1 oSATE A
STRT FAET 9EAA g M7 gHrh
FEHTT Y FUAT HAGIT A1 AAE &
fam sarar & sarEr #39 ISAT T 2
Mz T3 far qeat & gogdl Al
ZTATA |8 WAAI 7 qAT &7 @ 4 I
FT HATH 19 F g1 ATIGST WA
A WETACZ & geT gAY 57 AT Emr
THTT WF1 57 7 faww wa fwgr ow@w
31 #1 9z qfrow 2 fd )3 fasn &
qEAaTEeT 97 fzgr aan 2

T FT A ATAA 43 §—A A1 F==W
§FZS FAT AT & | WAGU FT
famrar &4 2 f5 gw grerdl wi AT
17 % qrad | 74, AT w7 J@ran
§3 78 fagaar, F9gT I9T-ANA 9%
wTH 2 A1 T FATH F1 J  TE AMAL
ZUTT T ATEE F ama ¥ feafy ¥
arr # aFam-—ag faegw e T
2rgwmd qTEIT wEEY w1 wEE
auwA £ 17 fara & mw Few
w2, folt ¥ arg sareet A g
241 | arw forr faet &1 FerreredeT
gard, ¥w d ¥w 37 fasi F ww
g e Rgfyag & ff oot w9
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qT) wAT §, 0T B F A7 F7 Gleat §
qegr ol 39 & arr faq warg
qIrE FT FGIT A4S £, 5 IH FYTH
%1 G2T FIX q1A7 2 A AW T HAA
f@ar @ 39 & a7 9 F¥931 4@ F
ST Auge s ¥ 39 w9 w1 FAwN
2—az qm fewar 2 - 59 F g9 Je9
agl 2 fF ag #92 #1 @few A7 @A
T W HTIME ¢ fE oI owwgd w
faa #1 fexd=17 @ 917 W7 IA 61
TATAT 7 FATZT GIGRT GEHAT AT | 77
=% & FTATALT TG F1 a9 FT
F YA FT =TT w7 AR FIT 2,
qTA FT AT MAET H AT F7 @A &
o7 T WA 97 IT &7 EOAET ISA
¥\ ZEIT WA OWAT ST w9 IAT
920 gEq WAT 4 TREA 7USq &
Al w1 aEar w7 fzar 4, gR
FofT 8 fe 7 w1 qomfa sdal &1
ft gEEEr wE0 ) AfE s AE.

rag rqffa s EemEew fasn &

mfew aigu 2 37 71 3w ¥ *mW

w7 & fan areg fear &1 8% )

og® TH AT F1 Wl AT T@AT T
—Fmzr A faa &1 Fmwm HE I
el g A1 g WA dsd @
il #1 gfaas aqm, A qma A7
ST WORT 3BT &1 AT famar | g
fa=mr & @17 # a7 www go § fag
A-fan 3 @ zwoar fafemrm
fear &, awwy ot #@aedi a WY
AT ¥ & wYr wof wpen w awd
K2 ofem o am aga wwh @

‘wra® T me d oaw @ o,
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Fa 7 mfes & s+ T1fgy | 79 geai
¥ are & oo fawr w1 qwdT FEAT U

it FrerEm wwe qRw, (TET)
qradta Iqrer wgzg, |3 faet &
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T A1gw § fe wgroer 8 e

@ AT & AT AT A 7% ag
@ ST |

g F1 e 7 fAw o2, T wee
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|7 BATT A9ZT AFIT 2 T o9 7
FAA 7 9371 Z070 % a9 @q
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FIH FTA 419 F9g7 5a HY4 4]
F1 qeAw A4 7 9%, 41 Q7 qfvwmiw &
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qT FH w1 Ay o ey | g
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AT {ATH AT T F FH AT AT,
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aga wrzrar ¢ | & ofeew deEfew
FHE ¥ A3Ey g | HX sgAIE@EE W
zmr ¢ fe ¢ ofegs meefen
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faar | z# avg & F197 F sy 9%
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#e ¥ qga T84T 99 W | @I W
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FTaT £ AT AWyl & A19 w91y fear
AT E | AW F AT T AT AEEL-
mtaméﬁg‘,a\g AT qeAEA #
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& wrar 7@ g fF fow a7z @ 9=
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0% #T A\ a7 FgAr 9gan g fw
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N, T AR H g #1 Fmd
FL § AT gAGY AT A SE FE
2 | wredw ww faw & wifes J
qagdl & 19 FE F1 § AR A
# ot e Y & 1 wagd A 4 WA
) geearg W A8 & af A faw 47
FT & Q@ @ & fEwre o1 T
Ty omE F@ g, ffaaa & &
wea? gFEqT Iam wifge @ S
w1 g ZAY Ffge | qAIE F are
FA E @I E, I F AW FEAT
wifgn ®YT awT w1 aed § AT
o qrg faal &1 o9A g4 " OFAT

arfeT

g & 21 fqmz &1 91 g% AHT
fear &, 39 & fau H o &1 " A
g AT g gt w3 g e e S
ysa 1 a1 faat &1 a9 g A7
¥ FT AAZI F1 UL A FT FZ F )

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY ( SHRI VISHWANATH
PRATAP SINGH) : 1 am thankful to
the Hon. Members for their support in
varying degrees, full as well as partial.
My gratitude is full and total and unqua-
Jified.

1 agree with Hon. Members, including
the critics of the Government, that the
malaise is general and, therefore, partial
solutions will not do. It is time that we
go deep into the diagnosis of the
malaise, before the endemic disease that
we see threatens the entire textile industry,
Not only sickness needs to be monito-
red, but it is high time that advance
action is taken and a proper forum, a
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proper machinery, is created. It is all the
more important because this is an industry
in which about 20 per cent of our manu-
facturing activity is performed and inclu-
ded. It is also important because about
20 per cent of our exports constitutes
textiles and comes from this sector. It is
also important because it supplies the
essential need of the common man and it
has become more important because a
very sizeable section of this industry is
now in the public sector.

With this background, before going into
details—I will try my best to answer the
individual questions also which have been
raised—I1 would like to go to the broader,
magcro picture of the whole industry which
is necessary to understand the situation
today.

There are two broad calegories in
which, I think, we should analyse the
problem one is the economic factors
which are objective; and the other is the
managerial factors which can further be
subdivided into problems of the private
sector and those of the public sector.

In the economic factors we will bave to
go into the broblems of raw material,
consumer demand, the competition we are
facing on the export front, the infrastruc-
taral constraints, the investment needs,
the role of inter-sectoral proportion in

which they should be - powerloom or hand-
loom and also the textiles.

In the managerial sector, so far as the
private sector is concerned, the area where
every Member has expressed his concern
is the flight of capital and the reluctance
for re-investment into fthis sector. At the
same time, coming to the public sector,
the NTC has been mentioned. Of course,
everybody has nmentioned about the
efficiency and losses, but, I think, we will
have to go into the production relation-
ship so far as the public sector is concer-
ned. And many Hon, Members have
pointed out that in the production rela-
tionship the workers’ role has to go up in
a big way in the public sector,
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This being the broad parameter in
which the analyse the whole textile
industry, 1’ will make my comments on
some of the aspects; 1 will try to be as
short as possible while trying to cover
such a big spectrum of the issaes of the
textile industry.

So far as raw material is concerned, we
have cotton apart from the man-made
fibre. 75 per cent of our cotton is grown
in non-irrigated area. Therefore, the raw
material availability of this industry be-
comes very highly sensitive to weather
conditions rains, etc. It is also a fact
that, when we analyse this problem, we
will bave to give our attention to produc-
tivity itself and efforts on the productivity
front of the raw material of cotton on the
one side and also the use of man-made
fibre and the proportion of that which can
buffer us from the conditions of weather,
the fluctuations in the availability of the
raw material, to what extent the man-
made fibre can buffer, in what mix we
should have, on thesc we will have to
have a clear policy and decide.

So far as the consumer demand is
concerned, this also becomes very highly
sensitive, our farmers, the rural sector,
being the big consumers of cloth and
based on drought, flood or the economic
conditions of the consumers, So, on raw
material side as well as on the consumer
side, this short of situation is there, and
we have (o look, so far as demand is
concerned, on the overall economy, how
we can stimulate the whole economy
so that it can take care of the
demand.

Now, on the export front, concern has
been expressed my Mr. Mahajan and also
Mr, Yadavji. Sir, it is an irony that
India, being one of the largest producers

of cotton, perhaps next to China, and

very well geographicaily placed so far as
markets are concerned, compared to other
countries which are competing, that is,
Taiwan, Hong Kong etc.—we are better
geographically placed and nearer compa-
red to these countries and also our labour
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costs are lower, yet, we are being out-
priced in the export market, The problem
in this sector is, of course, certainly
of modernisation of units. Now
they have shuttleless looms which
produce a larger variety of counts than
the conventional looms we have and
then the productivity is also high. Also
there are certain technical things we have
to take care of on the research side which
is not there now. Then there is the
problem of infra-structure, as | have
already said, on the export front. Our
whole industry is organised on the basis
of price. It is a low-priced economy in
which lower priced cotton is in demand
and the industry is very sensitive to the
price structure, especially in the domestic
market while the export market is quality-
sensitive and we can get better prices if
the quality is maintained. The domestic
market is sensitive to price, as that is"the
state of our economic condition and we
cannot be oblivious of this. With this
problem in hand, modernisation has to be
taken up. An assessment made sometime
ago put the cost of modernisation of our
textile industry at about Rs. 2000 crores.
Now certainly that assessment must have
gone up higher, And against the proposed
requirement of Rs, 2000 crores, the IDBI
had a scheme of soft loan and of this soft
loan we could carve out only Rs. 360
crores for modernisation.

Now, when it comes to this and that is
the challenges we will have to meet and if
we want to do that, we will have to carve
out from the national economy a dose of
resources for this industry. I am not
talking about the ownerships. I will come
to that later on. For the whole industry,
whether nationalised or partly nationali-
sed or in the private sector, this is the
requirement we want; and where will these
resources come from? Now, in the
overall national economy, when the
resources allocated comes, difficulty arises
whether to make the cut in the power or
to make it in the irrigation sector or in
which sector to make it in the overall
general economy, Secondly, apart from
the budgetary support, what measures we
should take to sec that surpluses are
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created out of the industry for reinvest-
ment and how much there is possibility of
saving. At the same time, although there
is creation of savings, there have been
savings and that too good savings, they
were not ploughed back or reinvested,
How to ensure that they are invested back
into the industry ? That is the second
problem,

With modernisation it is not an ecasy
task. While the necessity is there because
modern machines are labour-displacing
as well as raw material-saving, it needs a
careful consideration. Now in the past
we have taken and 1 believe in this
country, in any model of growth we may
take, it will not have political stability
unless it is income-distribution and
employment oriented, At the same time,
while we are all for modernisation, we will
have to take care of our socio-economic
conditions and within these conditions,
how to do it—that is the challenge., But
we should not shy away just by quoting
this side or that side and say that we will
not face it. We will have to take care
of the workers; we cannot abandon them,
At the same time, we have to modernisc,
And then in the raw material moderni-
sation, the grower gets affected.

When the raw material, that is
cotton or any raw material, becomes
lesser, then, we will have to think along
with modernisation on how to develop
the export markets or, alternatively what
to do with the cotton growers. Simul-
tapcously, at this time, the backward
linkage with the growers and the forward
linkages with the commonman, that is,
the consummer, will also have to be
taken care of. i

Well, we are short of resources. We
are seeing this. Everybody knows that
our export markets are sealed. Unless
we modernise the Mills, we will be out of
the market and we will have to paya
price to put it in the market. On the
home sector, when we are short of capital,
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I think the capacity utilisation is a more
economic and more cheap method of
getting more out of the same investment
rather than to go for further doses of
whatever we can extract, Better utilisa-
tion of capacity, infrastructure and other
things that the industry gets should make
it comfortable.

Shri Zainul Basher mentioned about
having a balanced view of intersecioral
relationship with the handloom, power-
loom and the organised sector. We will
have to be very clear as to what we are
going to do with the weaving sector ;
much of the weaving sector is decentra-
lised. I am not talking here of handloom.
In the power loom sector also we want
a weaving sector. But it is very difficult
in the organised sector to maintain the
weaving sector as a healthy sector, This
is a problem. If we take the policy
option to maintain the weaving sector in
the organised sector, we will have to
keep it healthy. There is a vast interest
of our organised workers. So, we will
have to devise a policy where, by in the
weaving sector at least, some buffering
of undue competition by avoidance of
duties or whatever—is therc has also to
be taken care of. That has also been
pointed out by some one. This will
lead us to the tax structure, policy elc.
I am not going into them in details.
That will take a much more time. In
fact we have to fashion our tax structure
according to the needs of the problems
that we have. These are cconomic as-
pects, The objective conditions, the
validity of total ownership or partial
ownership in the socialistic society
and the cconomic condition are
all to be taken «care of. I think
we will have to pay attention so
as to bring the (extile industry back to
its health, Coming to the management
side or ownership side of it, from the
private sector we have started this in-
dustry. If we have to have a mixed
cconomy, when there is a private sector
also, we will have to assure generation
of investible things., Thereafter we will
have to ensure that if it is textile or jute,
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whatever savings we have we do not
fritter that away or siphon that away
but we try to reinvest that into the jute
and textile industries. Already new in-
dustries come up.

Chemical indusiry is there electronics
industries are there. This pressure will
always be there from these industries (o
divert or siphon off money and put it
there. When this is there, we will have
10 take measures whereby this can be
stopped or, at least, there is a compul-
sory ploughing back of the money into
that so as to make it as a check on
it. Many hon. Members have raised
very valid points. I do not think that
anybody would be in disagreement with
these points. But, some sort of mecha-
nism will have to be devised. 1 want to
say as to why these mills were taken over
about which Government has been criti-
cised on various grounds. And some
have gone also to the other extreme by
saying that the mills which are dieing
should be allowed to die a natural
death. Capital should not be allowed
to be bound to an unprofitable area.
Productivity of capital should be ensured
by allowing it to flow into areas where
it is of more production use. 1 am
happy no one in this House has subs-
cribed to these views. Therefore, 1 feel
strengthened by the support of the hon.
Member. 1 express my gratitude to them
because there is a strong lobby which
tsed the press and editorials in this
réspect. These people live in ivory to-
wers divorced from the socio-economic
reality. 'Workers is not a bank draft
which can be just mide into a cheque
and posted into a post office and ‘appear
with the investment of a capitalist that
he wants to invest anywhere. That mobi-
lity is mot with the worker. ' This is one
‘of the reason we want for nationalisation
of these mills.

At the same time much of public in-
vestment was there and to bring to health
more investment was needed and ‘for
these reasons we had to take this action

because it is not only: that capital em-

Mamgemiogﬂl

ploys labour, the labour also employs
capital. So who employs whom is a
thing which is not that the worker is only
a worker and not employer of the capital.
So, we have to take care of him,

Sir, it was also one of the perceptions
of the Government that human element
is not a disposable element and those
who think it disposable will find one of
their citade!ls torn off one day becouse
so long as bhunger is there within the
stomach it can be quenched with food
but when this hunger goes to the mind
then it cannot be quenched with food
and even your statutes are burnt to the
ashes:  So, before this stage comes these
people should get rid of ‘their mind of
such query,

Sir, very practical suggestions have
been made by the hon. Members that
huge sums of money of financial insti-
tutions are put in. Over a period of
time imperceptibly—I agree with Shri
Indrajit Gupta's view that it is not over-
night that some industry becomes sick
and one fine morning we see in the
newspapers that it js closed due to either
an attack of cold or flu—it happens -and
I recognise that there is need for strong
monitoring and coordination with the
financial institutions and the administra-
tive Ministry of Commerce to set-up a
cell to take effective action in this regard.
There is a nucleaus monitoring cell but I
assure the House that we will strengthen
the cell and use the most modern me-
thods—be it computerisation—to keep
a track on these mills. We will also
link-up with the banks and create a cell
for such monitoring. It has become a
dire necessity because what is coming up
on the monitoring screen with the
rudimentary methods that we have is not
very happy. It is something which causes
much concern and 1 share the anxiety of
the hon. Members in this respect.

‘Now, a word about the condition in
which some of these mills were left. To
show the dimension of mismanagement in
these 13 mills not only the workers were
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kept idle but also the looms were idle,ope-
rating losses even before the strike were
heavy and working capital was negative.
Sir,these 13 mills were sanctioned assis
tance for modernisation. Seven out of these
thirteen mills were sanctioned the money
but wer unable to utilise even the sanc-
tioned money. Jam  Manufacturing,
loom capacity idle was about 34 per cent.
New City of Bombay Manufacturing Mill,
loom capacity idle was abou 88 per cent.
Podar Mills, about 88 per cent. I am
taking the percentage of loom capacity
that was idle. Tata Mills 100 per cent.
Elephinstone about 45.3 per cent. Shree
Sitaram Mills 100 per cent. Madhusudhan
Mills 100 per cent. Finlay, about 90
per cent. Gold Mobar about 89 per
cent. Kohinoor 100 per cent. Their
operating losses for the year ending 1981
were all negative. [ will not go into the
figures. Even in 1982 they were all nega-
tive. Their working capital in 1982 is
all negative. And then one hon. member
made this point. The original fund, their
own fund, was 12.73 crores and accumu-
lated losses were about 105 crores. The
total liability of these mills comes to
about 186 crores and the amount that
will be needed for modernisation works
out to 140 crores.

MR, DEPUTY SPEAKER : Have
you ascert: ‘ned how long these mills have
been sick ?

SHRI INDRAJIT GUPTA (Basirhat) :
And, Sir, what is the definition of sick-
ness ?

MR. DEPUTY SPEAKER :
right.

That is

SHRI  VISHWANATH PRATAP
SINGH : This ‘sickness’ is a matter
I have gone into, Sir. It is sub-judice,
Sir.  What I have said is the preliminary
assessment which the NTC has taken. We
have nothing to conceal on this count and
I wanted to'share this information with
hon. members to show that we have

nothing to hide or conceal on this count,
I am saying this only to reiterate what
the hon. Members have said, and their
concern. Thereis a need. There is a
dire need for it. We had to take action
in advance and monitor. That advance
action has to be taken. 1 assure you
that we are creating this cell in the Com-
merce Ministry ; we will strengthen {t to
make it a functioning cell, to look into,
to monitor, to take advance action in
coordination with the other financial in-
stitutions.  This suggestion, with all hu-
mility, I accept and I assure you that it
will be enforced.

Coming to the management of the
public sector and the NTC, here we will
have to go into the relationship within
the public sector. We have tried an ex-
periment of taking over and putting an
officer in charge. We have got very
good officers ; they have done very good
work and I am proud of the work of
some of these officers which they have
performed. But it is also a question of
the system, what we are evolving. Now
we have the profit mechanism. In that
respect there is the millowner. He has
a right under the present law to earn a
profit. For that profit he is there on
the spot of the mill and he bas an interest
in running it. Now it becomes sick.
We operate that part. We take out and
substitute an officer, Now we have good
officers ; so long as he is committed, he
does it. He does the work. But we
forget that apart from that, there is one
section of people which is interested in
running the mills and that is the worker.
The worker may want DA, the worker
may want some holiday ; he may want
some holiday ; he may want anything ;
but he does not want the closing of the
mills. Here is a group of persons, having
vested interest, in the running of the
mills, and that is the worker. And it is
this main spring which we should use on
the spot at the mill. Many hon. Mem-
bers have spoken about this point in
order to improve the machinery of the
NTC Mills and I am convinced on
this count, In Ahmedabad itself, I have

~
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had that experience. Though at subsi-
diary level, we have labour representa-
tives, but at unit level, we had only upto
the floor shop level. But in Jehangir
Mill Ahmedabad, we created a manage-
ment committce of seven, and out
of seven, we put in two workers
representatives, and it is not from
INTUC union; it is a non-INTUC
Union. One, we have taken from the
INTUC union. It was done, so that
it may not look a governmental show-
piece. We have put two workers repre-
sentatives and I am glad 10 report the ex-
perience as a result of the workers parti-
cipation, that within three months, they
could reduce the waste, increase the
spindle utilisation from 7 to 89. The
mill was running on three boilers, the
workers themselves suggested that one
boiler should be closed, and they could
run on with two. They gave us a saving
of Rs. 1.25 lakhs per month, and the
workers also suggested or agreed even (0
retrenchment or rationalisation of 27-28
workers there.

With this freedback, | have decided
that within one year, we will adopt this
at least in one-third of the NTC Mills,
and having gained the experience will
extend it to the entire NTC.

The other is the question with regard
to result--orientation : the people who
are incharge of NTC mills should be
result-oriented. For this, we are going
to make an yearly assessment, 1 have
made it clear, though there has been a
criticism in the press, that we will make
an assessment of running of a mill over
a period of one year, and if a manager of
a mill does not perform well, inspite of
giving modernisation doses, in spite of
providing of machines, and giving all the
the allowances for the power cut which

is there in some States, or some undue -

external conditions, he will have to go.
Of course, 1 will not compare their per-
formanc with the private sector, but their
own benchmark. If from their own
bench mark, their performance falls short
of what it should be, that manager will
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have no place in NTC and will have to
find a place somewhere else. We cannot
filter away funds of these units like that.
As I said, we will implement that after
making an assessment......

SHRI MAGANBHAI BAROT : We
will fully support you in that.

SHRI VISHWANATH  PRATAP
SINGH : Then, a question was raised
about the NTC Chairman’s ‘appointment
pending for three years. A part-time
Chairman is already there, and part-time
does not mean that he is temporary.
We have part-time Chairmen in various
corporations. And, then we have an
M.D. looking after the affairs. Selection
of the next M.D. has also been made by
the PSIB and is with the Government
for approval ; that is, of course, a pro-
cedural matter. And it is not three
years, M.D. was there, and he is still
there. ;

Though | have made certain comments
about ourselves, and the functionipg of
the NTC, it should not be taken as an
occasion for the glee of the private sector.
Private sector should not forget that
every NTC mill is a symbol of their
failure ; it is a gift which the private sec-
tor has given to us as a great symbol of
their management inefficiency, And it
is from junk that we started ; it is not
that we started a new mill, and then came
to loss ; we started from losses,

Having said this, I want to tell you
that the spindle capacity in NTC is
15.6%. 1 am not taking the present
Rombay mills figures, because I have got
the figures of pre-Bombay mills,

In the NTC we have got 23% looms
of the industry. Now, I take production
in the NTC. Compared to the total
production in the textile industry it has
15,6 per cent in the field of, spindles and
13.04% in the yarn production. It is
true that it is little less, but it should not
be forgotten that in 1980 itself 228
million kg of man-made fibre and blended
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varn was produced in the private sector.

We don’t have its production in the

NTC mills. If we give allowance for this,
then the percentage of production in the
NTC is no less than the production in
the private sector, With 23%, of loom-
age in the NTC, it has a total cloth pro-
duction 22,46°/. So, on the production
side the picture is not as bleak as
has been painted,

Now if we compare the number of
workers employed per thousand spindles
in the NTC, you will notice that we are
having 33,70 workers per thousand
spindles whereas in the private sector it is
2780, So, we are employing much

more,
PROF. N.G, RANGA Do we pay
better wages to them ?
SHRI VISHWANATH PRATAP
SINGH : There has been no strike in
the N-T.C, for wages. This shows the

satisfaction of the workers,

No, I take the average count. It has
gone up in the NTC mills, If we com-
pare 1975-76 with 1982-83, in the NTC
average count has gone up by 23%.

In regard to the productivity level
achieved, if we take per spindle gram
conversion, it has gone up by 16% in the
seven years., Whereas the loom produc-
tivity in 1975-76 was 211, it has “gone up
to_216. Market yarn production has
gone up by 30%,, cloth yarn producaou
has gone up by 23%, And the net per-
centage loss to the production valué in the
nationalised mills, which was 15.6%
during 1982.83, has come down to 6.4
per cent in August 1983, But this includes
the moratorium given on the interest
¢

A point was made that contolled cloth
_ production _obligation was removed by
this Government. 1 think my hon. friends
are very conveniently forgetting that it
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was in October 1978 that this obligation
was removed,

I assure you that in the NTC there is
no loss on account of the production of
controlled cloth. A case is being made
out that the private sector was absolved
of it. But we see an excise has been
levied on the private sector in lieu of the
production of the controlled cloth.

About the blended cloth, a suggestion
was made by an Hon. Member. 1 may
inform him that we have started polyester
blending for a cheaper cloth of that
variety.

Prof. Ranga and others asked about
the losses. It is true that they amount
to Rs. 425 crores but they are the accumu-
lated losses incurred from the beginning.
Moreover. some mills were closed for
seven to nine years before we took
cover.

I may inform that out of Rs. 425
crores at least Rs, 220 crores have been
paid back to the Government. Apart
from that within this period, this organi-
sation has paid Rs. 1,377 crores to its
labourers as wages. So, keeping this in
view we can say that it is serving a useful
purpose. Of course, it has got its pro-
blems and improvements are also
necessary. It was asked what we were
going to do about these 22 mills.
Perhaps Mr Chitta Basu asked it, or my
hon. friends here did it. Not that they
are going to be closed. But these 22
mills constitute a very high percentage of
the loss of 103 mills which we have got,

SHRI CHITTA BASU : I hope you
are not going to close them down.

SHRI VISHWANATH  PRATAP
slNGH We are going to constitute a
committee (o go into it, and identify what
steps should be taken 1o bring them back

L% B
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that they are noing to be unmodiately
closed down.

SHRI CHITTA BASU : Can you
assure us that they will not be na y
closed down? You can take
measures. '

SHRI VISHWANATH  PRATAP
SINGH : | can give an assurance that
we will do everything to keep them
open.

A point was raised about funds for
modernization of the mills in the South
and those in the North. Yesterday it
was said that the House should be
informed about this aspect. 1 should
compliment the subsidiaries in the South;
they are doing very good work. Butto
say that the mills in the North have been
given more ol modernization funds, and
those in the South less, is not carrect.
The subsidiary of NTC in Tamil Nadu
and Pondicherry has been given Rs. 47.68
crores; NTC Andhra Pradesh and Kerala
Rs. 39.42 crores; NTC South Maharashtra
has been given Rs. ?S.1 crores-these are
the highest. And the lowest amounts
given arc to NTC DFR Rs. 2288 crores,;
NTC U.P. Rs. 2217 crores and NTC
Madhya Pradesh Rs. 27.80 crores. They
fall in the lowest range, NTC Gujarat
has got a fair dose of Rs. 50 crores.
These are the figures they had asked for,
So, 1 have given them.

Now, a question aboul the delay was
asked. A political reason is ascribed
for the delay. It is said that because the
AICC meeting was there it was done all
of a sudden. 1t is not so, We were
on this issue,

SHRI R. R. BHOLE : What about
trying to run a mill on cooperative
basis ?

SHRI VISHWANATH PRATAP
SINGH : On the question of labour in
management, I expressed myself quite
strongly. | don’t think there is any

S

further elaboration needed.  Wherever
possibilities for ‘it are open, it Will be
there; i.e. involving more and more of

labour in mmgement will be the pollcy
we will be udoptmn in NTC.

Now, about the reasons for the delay,
I need not go into them again. But
what was happening already ? I remem-
ber that many more—more than 13—
mills were closed. A few months back,
I remember in January or February,
we ook all steps to revive them.

17.50 brs

(DR. RAJENDRA KUMARI BAJpa1 in the
Chair)

Whatever arrangements were necessary
from banking institutions—in that respect
we took steps. And they were revived.
About HRA for labour, the Deshpande
Committee report was there. Governmeat
immediately accepted it, and took steps
for labour welfare. [ need not go into
the details of it. But it is known that
employees drawing about Rs. 750/~ per
month were given Rs, 32/-; these getting
Rs. 751/- p.m. and above were given
Rs, 45/- p.m. ; those getting wages above
Rs. 1250/- were given Rs. 65/- p.m. So,
we took care—on the labour side.

But the labour was also coming to the
mill-gate. There was no question of the
strike existing. It was a reversal of the
strike. Workers were coming to the mill-
gate and going back. When this slage
came, this was the condition : Workers
are coming to the mill gatc and going
back—it i1s not a condition of strike.
How can we be just silent spectators ?
Government had to act and that was the
reason behind it. Stalemate does not
make a change. If an action is valid on
one day, it is valid for all days; if it is
not valid for any day, it is not valid for
any day. So, just making a date out of
AICC session is not proper, [ suppose
the more concern is to make politics out
of it. Many people want to exploit this
political soil; that soil has gone away by
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take over; and they are now more con=
cerned about saying that Congress has
done it, has made a political capital out
of it.

AN HON. MEMBER : Dirty Politics,

SHRI VISHWANATH PRATAP
SINGH : What is dirty about politics ? If
politics were of that dirty, would we be
all here ? Is it not politics in anything
else than doing what is in public interest.
Is it not politics expressing public will; is
not politics change of the status-quo: is
not politics changing of the economic
situation and transforming it into some-
thing; and if it 1s so, we are for politics.
What is politics about it ? What is wrong
about it 7 We are all in politics and
politics is made for this. Isit your
concern that the party will do all wrong
things and then go to the electorates ?
We will do correct things and go to the
clectorates. What is wrong in it ?

Yesterday, Shri Jagpal Singh was saying
about it and today mili-bhagat theory was
also being proposed that we have acted
in the interest of big guns. Now, taking
over of Podar Mills, Tata Mills, Finlay
Mills, Gold Mohar Mills, Jam Manufac-
turing Mills, Kohinoor Mills and Shree
Sitaram Mills is it happening in favour of
the guns ? If they were so happy in the
mili-bhagat, that is government has done
this to oblige them, why have they gone
to the court ? They should have said,
thank you to us, very nice, you have done
this,

A point had been raised yesterday
about compensation and it was pointed
out that compensation for take over had
not been expressed in detail, The detail
is given in the financial memorandum
itself.—Rs. 30,000 per annum, that is Rs.
2,500 per month for 7 lakh spindles and
12 1/2,000 looms. 1 will not say that it
is less, because that is what they are say-
ing in the court; it is enough and right; it
is not excessive,
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Shri Ashfag Hussain said something
about giving priority to the workers regar-
ding compensation. I think the NTC has
worked out a rough estimate; and it is a
rough estimate subject to revision. But
the first picture 1 want to share with the
house and that is that the book value of
fixed and current assets of these mills
come to roughly Rs. 51.29 crores; I am
leaving out the decimal so that we can
understand it. Rs. 51 crores are the total
assets in the preliminary rough assessment
that has come, according to the study
made by NTC. For this assecsment, we
will go by the book; for income tax, they
go by the books; for us how will they take
the land ? What has come and what is
there real and correct and what they say
that we are doing. Now a question was
raised what will the workers get, previous
dues; and whether mills owners will make
a big profit and government has done
something to give them a big compensa-
tion; big or small, due compensation is
due compensation, according to the law,
1 do not want to make comments on the
facts which are emerging,

I am informed that under the liabilities
in respect of sick textile undertakings
nationalised in 1974 during the pre-take
over management period, priority was like
this. Arrears in relation to provident
fund, salarics and wages and other
amounts duc to employees; then secured
loans, then revenue taxes, then cess rates
or any other dues to the Central Govern-
ment, State Government, logal authority,
and then comes any credit availed of for
the purpose of trade or the manufacturing
operations, then ‘any other’ etc, Now,
out of the amount the secured loans of
banks and other financial institutions
come to Rs. 115 crores, and then of wor-
kers Rs. 20 crores; out of the amount of
the time of nationalisation, first will go
Rs, 20.26 crores to workers.

SHRI MAGANBHAI BAROT : Pro.
rata or total ?

SHRI
SINGH :

VISHWANATH PRATAP
Total. In pre-takeover first
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comes the worker. Out of the amount
first the dues to the worker will go.

SHRI MAGANBHAI BAROT : |
would like to know, supposing Rs. 20
crores are of labours, whether it will all
to go to the worker, or pru-rata of that
amouant.

SHRI  VISHWANATH PRATAP
SINGH : All the Rs. 20 crores will go to
the worker.

SHRI MAGANBHAI BAROT : Thank
you.

SHRI SATYANARAYAN JATIYA
(Upain) : What about the provident
fund ?

SHRI VISHWANATH PRATAP
SINGH : That s included, Provident
fund, salary, wages and all other amounts
due to him arc included. Then whatever
is the balance will go to financial institu-
tions and banks, that is Rs. 115 crores.
Now, whatever is less I am legally ready
to give. I am not legally denying anyone.
But the law is like this. That is what is
coming first in the picture.

AN HON. MEMBER :
have it you do not give,

If you do not

SHRI  VISHWANATH PRATAP
SINGH : I do not deny anybody’s due,
According to law, whatever is due 1 will
give. I am not vindictive.

Then, one suggestion was made about
the sale of land and use of it, for this
purpose. I do not want to make any
comment. There is no particular proposal
as yet before us, The matters are sub ju-
dice. 1 do not want to make any comment..
The Press has come out that the Govern-
ment has taken over these mills, saying
that land is worth Rs. 160 crores and to
sell it for party funds and to generate it
for party funds. I think it is motivated

Taking over of
Mana:sm) Bill

news by the vested interests to malign the
action of the Government.

(Interruprions)
No. It is not on that side. It is not
on that side,
oft megArTigey Afzar 0 A FEAT

Tigar gfE g Zamergw faa &
A% g9 § 9EF HEANAT AFT A §B
de 9z §1 | 92 fFg & § wae
#1 gz A9 FAF7ar § | gEfar 7
ardY avg qér S W @ o .

ot fazqara gam fag st W
TARTANA ¢ g H AN @i g |

At least, 1 may tell you that sale to
private persons is not going to be made.
So, that rules out speculation in the
market; or any underhand dealings. Public
seclor to public sector is a different afTair.
For any need that can be done. But at
lcast that is ruled out at this moment.

SHRI HARIKESH BAHADUR
(Gorakhpur) : We can see tomorrow.

(Interruptions)

SHRI VISHWANATH. PRATAP
SINGH : I requested the Chair to per-
mit me to continue for fifteen minutes
more.

Now to make it short, about the taken-
over and closed mill of Gujarat, a point
was made that the Government was not
doing anything. There have been other
closed units also, which have all been
taken over. Three units in Kerala, one
in Karnataka and one in Gujarat, all
were nationalised by the respective State
Governments, In Orissa alse one textile
mill has been nationalised by the Govern-
ment of Orissa through an Ordinance,
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by acquiring the mandatorily owned shares
in August 1983,

The Government of Gujarat has
already submitted the Bills seeking natio-
nalisation of two taken-over mills to the
Ministry of Home Affairs for administra-
tive approval of the Central Government.
The Governments of Kerala, Tamil Nadu
and Karnataka are being requested to
bring necessary legislations as early as
possible.

About the Anglo French Mills—Mr
Indrajit Gupta has come at the right
time—we are having today detailed dis-
cussions with the IDBI. Just after this
debate I am going there. The Governor
of Pondicherry has also come. I am
informed that the solution is very near.
1 hope a satisfactory solution will come
out.

About Gujarat the position is like this.
The Mills are Manakchowk, Mahalakhia,
Masbin, Monogram, Maharana and PG
Textile Mills. Four units are in stages of
liquidation. About Maharana Mills a
writ has been filed in the High Court of
Gujarat, We are in dialogue with IDBI
in all these matters and we are trying to
work out a package obout the rehabili-
tation of these mills so that there is some
solution of opening of these mills. We
are in active dialogue in all tbcsc matters.
(Interruptions)

There are 34 mills and if 1 talk about
each and every mill it will take quite a
long time. 1 have got the malterial with
me. But I can gencrally say that we will
make all efforts and try to bring about
solutions for opening and running of these
mills. ;

SHRI ERA MOHAN (Coimbatore) :
What about Coimbatore Mills ? The wor-
kers are suffering.

SHRI  VISHWANATH PRATAP
SINGH : I understand the problem and
share your concern.

18.07 hrs.
(MR. DEPUTY SPEAKER in the Chair)

In the JK Rayon we have ordered in-
vestigation under the IDR Act. But they
have gone to the court and taken stay
against investigation.

In the end I say that the Government
will continue to give its fullest attention
to this industry which involves lakhs and
lakhs of workers and give them fruitful
empleyment. The industry is in crisis.
We take it as a challenge—a challenge to
put it not only on a sound footing but
also to give the workers fruitful employ-
ment.

With these words, I commend the Bill
to the House.

it agAremw wfean (S
ITrEqA AEIRT, HI7 AT IH AT H
AT R AU F AL A WG IAN
FAFT TAFAAE L)

Wit oRo wegATTIQW TrA (FIIH-
AAT) : TATL AET AF7 3 |

=i wegATTIw Wizar o B4 3Ere
F2T 2, 307 AT | K 7w @ 11 |-
wa w7AT Mg f& aradia g9 6oa
arifgzfen & sqarqr & a7 #2020
IFFT 1YY aqgeqr 7 w0 W fya
F1 912 F 1A & aewa var § fazar
FIAN g | 770 F1 FF S gasdt w0
qeAE Air g g1 | FF AT oRAT
g gAY £ | Fd T W ol F
T fama & a1 aHa % oarEr g
aFEIE & QL A N " R 2
araaT qar g fa ardam e afaor
wIfLAT gAY oFTE H A §
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MR. DEPUTY SPEAKER : I shall
now put the Statutory Resolution to the
vote of the House. The question is :

«This House disapproves of the Textile
Undertakings (Taking over of
Management) Ordinance, 1983
(Ordinance No. 10 of 1983) pro-
mulgated by the President on the
18th October, 1983."

The motion was megatived.

MR. DEPUTY-SPEAKER : Now the
question is @

«That the Bill to provide for the taking
over in the public interest of tbe
wanagement of the textile under-
takings of the companies specified
in the First Schedule pending

natiopalisation of such undertakings

and for matters connected there-
with or incidental thereto, be
taken into consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER. : The
House will now take up clause by clause
consideration of the Bill.

MR. DEPUTY SPEAKER : There are
no amendments to Clause 2. The question
is

«That Clause 2 stand part of the Bill."

The motion was adopted.
Clause 2 was added 10 the Bill,
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Clause 3=Management of certain textile
undertaking to vest in the Central
Government

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH
PRATAP SINGH) : I beg to move :

Page 2, line 37,-

for “booklets” substitute <‘book
debts™. (9)

MR. DEPUTY SPEAKER The
question is :
Page 2, line 37,-

for “booklets” subsititute ¢“book
debts”’

Amendment No. 9 was adopted.

MR. DEPUTY SPEAKER : The
question is :

“Tbat Clause 3, as amended, stand
part of the Bill."”

The motion was adopted.

Clause 3, as amended, was added to the
Bill.

MR. DEPUTY SPEAKER : There are
no amendments to Clauses 4 and 5. I put
both the clause together to the vote of
the House. The question is :

“That Clauses 4 and 5 stand part of ‘
the Bill.”

Thé motion was adopted.

Clauses 4 and 5 were added to the Bill.

Clause 6—Power of the Central Govt. to
make certain declarations in relation to
certain textile undertakings.

SHRI SUDHIR GIRI (Contai) : I beg
to move ; ;
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Page 6, —

for line 6, substitute-
“nationalisation of the mills or the

expiry of three years from the

commencement of this Act,
whichever is earlier”. (1)

MR. DEPUTY SPEAKER I put
amendment No. 1 to Clause 6 moved by
Shri Sudhir Giri to the vote of the
House.

Amendment No. | was put and negatived.

MR. DEPUTY SPEAKER : The
question is :

“That Clause 6 stand part of the Bill.”

The motion was adopted.
Clause 6 was added to rthe Bill.

MR. DEPUTY SPEAKER : There is
no damendment to Clause 7, The quéstion
is :

“That Clause 7 stand part of the Bill”,

The motion was adopied.
Clause 7 was added to the Bill.
Clause 8—Application of Act 1 of 1956

SHRI SUDHIR GIRI ; I begto
move :

Page 6, lines 41 and 42,—

P* ‘0 line ”o-

omit “‘except with the consent
the Central Government”’, 3) o
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MR. DEPUTY SPEAKER : 1 put
amendments 2 and 3 to Clause 8 moved
by Shri Sudhir Giri to the vote of the
House,

Amendments Nos. 2 and 3 were put and
negatived.

MR. DEPUTY SPEAKER : Shri
Maganbhai Barot, do you want to move
your amendment ?

SHRI MAGANBHAI BAROT : I am
not moving, but I want to press the

MR. DEPUTY SPEAKER : If you
are not moving, you cannot press. Now
the question is :

“That Clause 8 stand part of the Bill.”

The motion was adopted

Caluse 8 was added 1o the Bill.

MR. DEPUTY SPEAKER : There are
no améndments to Clauses 9 to 11. The
question is :

“That Clauses 9 to 11 stand part of
the Bill".

The motion was adopted.

Clauses 9 ro 11 were added to the Bill.

Clause 12~#vidance of voluntray
transfers

SHRI SUDHIR GIRI :
move

I beg to

Page 7, line 45,—
Jor “‘six months" substituie “‘one
year” (4)

MR. DEPUTY SPEAKER :
amendmenit No, 4m¢lmuwn
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Shri Sudhir Giri to the vote of the
House.
Amendment No. 4 was put megatived.

MR. DEPUTY SPBAKER : The
question is :

“That Clause 12 stand part of the
Bill”.

The motion was adopted.
Clause 12 was added to the Bill.

Clause | i—Power to terminate contracts
of employment

SHRI SUDHIR GIRI
move :

: 1 +beg to

Page 8,—
after line 6, inseri—

“Provided that if an employee, not
working in the cxecutive capacity
has been in employment of the
company for not less than one
year, he shall not lose his job."
(5)

MR. DEPUTY SPEAKER : 1 put
amendment No. 5 to clause 13 moved
by Shri Sudhir Giri to the vote of the
House.

Amendment No, 5 was put and negatived.

MR. DEPUTY SPEAKER : The
question is :

“That Clause 13 stand part of the
Bil*"-

The motion was adepted.
Clause 13 was added to the Bill.

st} Bl
Clause 14 Penalties

SHRI SUDHIR GIRI : I beg to
move :

P'.e 8, lipe 21,—
Jor “two" substitute ‘‘five” 6
Page 8, line 22,—
Jor *‘ten” subsiitute *fifty’, (7)

MR. BEPUTY SPEAKER : 1 put
amspdments Nos. 6 and 7 to Clause 14
moved by Shri Sudbir Giri to the yote
of the House.

Amendments Nos. 6 and 7 were put
and negative.

MR. DEPUTY SPEAKER : The

‘question is that Clause 14 stand .part of

the Bill
The motion was adopted.
Clause 14 was added to the Bill,

MR. DEPUTY SPEAKER : There
are no amendments to clauses 15 to 17,

MR. DEPUTY SPEAKER : The
question is :

“That Clauses 15 to 17 stand part of
the Bill™”

The motion was adopted.

Clauses 15 to 17 were added to the Bill

MR. DBEPUTY SPEAKER : The
question is :

“That the First Schedule and the
Second Schedule stand
the Bill™, iy

The motion was adopied.

The First Schedule and the Second
Schedule were added to the Bill,
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MR. DEPUTY SPEAKER : The

question is :

«That Clause 1, Enacting Formula,
Preamble and Title stand part of
the Bill.”

The motion was adopted.

Clause |, Evacting Formula, Preamble
and Title were added to the Bill.

THE MINISTER OF COMMERCE
AND OF THE DEPARTMENT OF
SUPPLY (SHRI VISHWANATH PRA-
TAP SINGH) : Sir, 1 beg to move :

«That the Bill, as amended, be pas-
MR. DEPUTY SPEAKER : Motion
moved :

“That the Bill, as amended, be pas-.

sed.”

PROF. N.G. RANGA (Guatur) : Mr.
Deputy Speaker, Sir, Sir, I wish to con-
gratulate moyself on baving such an effi-
cient and honest Minister who has the
courage to turn round to some of our
friends and then say, ““To be in politics
is to do an honest job and to serve the
people with integrity”, in the manner in
which the Minister himself has been ser-
ving us. He has anticipated me in one
very importanl respect,

All these mills have become sick be-
cause of some defect in the Governmental
system that we had till new, We have
had the Company Law administration
and several other institutions which were
expected to watch how the joint stock
companies are being managed and the
industries with which they are dealing.
Unfortunately, they have not done their
duty. And what is more, the Govern-
ment also have not taken up its respon-
sibility seriousiy enough to go on watch-
ing how each one of these industries is

being managed by its management. 1 am
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glad that my hon. friend, the Minister
has taken up this responsibility in right
carnest and he is going to create a cell.
It is indeed a move of which all of us
ought to be proud and all of us should
be happy about it,

Secondly, 1 wish there had been no
need at all for this ordinance. Ordinarily
we should not resort to these ordinances.
It is quie possible that if Government
had not come forward with this ordi-
nance, those managements would have
played some mischief on coming to know
through their own means of information
that Government was going (0 legislate
in this manner. And, thercfore, there
was and there could be some justification
for taking thosc people by surprise
through this ordinance. But ordinarily,
we should try our best to keep our own
secret with ourselves and deal with these
matters in the usual legislative manner,
taking the House into eonfidence and
seeking their cooperation in getting such
legislation passed.

I also wish that our workers have been
wiser in Bombay and bad not gone
through that terrible ordeal of more than
1} years of strike. Throughout that
period, my heart was bleeding and 1 did
not know how to contain my own resent-
ment about this kind of social system ‘in
which workers should be obliged to be
on strike for more than one year and go
through all those sufferings and yet there
was no redress at all. The Government
was helpless and we were all helpless and
I hope the trade-union lcaders on one
side and the industriatists on the other
would try their best to be more coope-
rative and more humanitarian in their
approach towards industrial problems and
cooperate with the Government and help
it to see that such strikes do not take
place hereafter. I need not say anything
more,

I would like my hon, friend to warn
the Law Ministry to be more industrious,
more vigilant and more helpful in prepa«
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* ring these Bills in such a way that there
would not be so much scope for mere
rule making power and then placing those
rules on the Table of the House and
expecting our members to go through all
those rules and see which onc of them
is right, which one of them is extra-legal
and so on and so forth. As far as pos-
sible, it should be the duty of every
Ministry, with the cooperation ef the Law
Ministry, to see that the Bills which are
placed before us are as comiplete as possi-
ble and, (o the minimum possible extent,
room is left for ruling-making power.

I need not say anything more. I wish
to congratulate the hon. Minister for
having taking the House into his confi-
dence and assuring us that this  Govern-
ment is really genuine and honest in its
profession of friendship and comrade-
ship with our workers.

SHRI HARIKESH BAHADUR (Go-
rakbpur) :  Mi. Deputy-Speaker, Sir,
though this i1s a welcome measure, that
the hon. Minister has taken over manage-
ment of these 13 miles, he could have
done the same thing for other mills also,
as my hon. friends, Mr. Jatiya and
Mr. Barot have explained about Iadore
and Ahmedabad mills. The Government
has got the authority to take over the
management of these mills also. But 1
do not know why the hon. Minister did
not think of taking over the management
of these mills also where the workers are
starving and they are not getting their
salary. These mills also are facing
clousure. This_kind of a proposal is there
already. The workers are being exploited
atl various places,

So far as the sincerity of the Govern-
ment is concerned, I am not talking of
the hon. Minister—there is no doubt
about him that he it an honest person and
he is trying to do his level best—but
about the place where he is, 1 do not
think there is any meaning of honesty...

MR. DEPUTY SPEAKER : You
were also there for some time, Therefore,
don’'t criticise that.

ing over of
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SHRI VISHWANATH PRATAP
SINGH : Is he sure where he is 7

MR. DEPUTY SPEAKER : You are
living in a glass house, Therefore, you
must not throw stones on others.

SHRI HARIKESH BAHADUR : My
house is made of steel fibre,

What I want to say is that the Govern-
ment is not sympathetic towards the pro-
blem of workers because, when the hon.
Minister came as the Commerce Minister
here, before that, the textile strike was
not properly handled by the Government
of the ruling party and most of the wor-
kers were suppressed. There had been
a lot of exploitation of workers, Their
demands were not probably considered.
We know how much harassment was
created by the Government for the
workers. But, anyway, the Government
perhaps wanted some political advantage
of it and, therefore, they decided to take
over these 13 mills. But still they did not
nationalise them. My demand is that
the mills which are being taken over by
the Government must be nationalised,
The Swadeshi Cotton Mills should also
be nationalised. There in ademand that
this industry must be nationalised. Only
taking over the management af the mills
for six months or a year will not do.
There has been a constant demand in this
House that there should be nationalisa-
tion of this industry. The nationalisation
of the industry is not bening done, The
workers are also demanding it. I would like
to demand from the Government that the
Swadeshi Cotton Mills must be nationa-
lised. There has been a lot of exploita-
tion of the workers. If the management
is again handed over to the capitalists,
the mill owners, the whole purpose will
be lost.

Generally, we find that whenever the
Government takes over a mill, after
modernising it and creating a better situa-
tion there, they again hand over it to the
mill owners. It is a very bad thing ; it
is a very bad practice. It has always
been opposed here, 1 demand that this
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industry must be natiopalised. At the
same time, the management of Indore
and Abmedabad mills should also be
taken over,

The last point which 1 would like to
raise is that workers. must be fgive_n
participation in the management and it
is the most essential factor.

First of all, the Swadeshi Cotton Mills
should be nationalised and next workers
must be given participation in the
management,

These are the two specific demands and
I think the Hon. Minister will consider
them.

SHRI VISHWANATH PRATAP
SINGH : As regards workers' participa-
tion. 1T said the Government is in agree-
ment for increasing the role of the
workers participation.

As regards Swadeshi Mills, that was
taken over and the Government has rei-
terated its stand that the take-over was
correct and the matter is in the court
and we are fighting it in the court.

As regards Indore and Ahmedabad, |
said that we had a dialogue with the
IDBI and their packet and see what /pos-
sible things could come.

MR. DEPUTY SPEAKER : The ques-
tion is :
*“That the Bill as amended be passed’.

The motion was adopted.

SUPPLEMENTARY DEMANDS*
FOR GRANTS (GENERAL)

MR. DEPUTY SPEAKER : Now the

House will take up Supplementary
Demands for Grants.

i &

I am told by the Government that we
are very much behind the schedule in our
legislative business and the Speaker is
good enough to have all discussions,
whatever you unanimously say. There-
fore, you must all kindly cooperate. This
is supplementary demand. The time
allotted is only 2 hours Therefore, we
will complete it.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): Before the
discussion starts, | have a statement to
make.

The current batch of Supplementary
Demangds includes a provision of Rs. 22.9
crores for loans to Delhi Transport Cor-
poration under Demand No. 80.

It has been stated in the write-up that
that the revision of fare structure of DTC
is still under consideration of Govern-
ment.,

I have now been informed by the
Ministry of Shipping and Transport that
the Ministry has decided, 1o/ the present
not to revise the DTC fares. The Hon.

"Members may kindly take note of this.

MR. DEPUTY SPEAKER : We shall
now take up discussion and voting on
the Supplementary Demands for Grants

in respect of the Budgei (General) for
1983.84.

Motion moved ; “That the respective
Supplementary sums not exceed-
ing the amounts on Revenue
Account and Capital Account
shown in the third column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to defray the char-
ges that will come in course of
payment during the year ending
31st day of Mareh, 194 in res-
pect of the following demands

entered in the second column
thereof,

Demand Nos. 6, 9, 11, 12, 17,
25, 27, 29, 30, 39, 43, 45, 48,
49, 51, 58, 62, 63, 70, 76, 79,
80, 82, 83, 86, 95, 96, 97, 99,
101, 102, 108, and 109.”

e "“*Moved with the recommendation of the President,
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Supplementary Demands for Grants (General) for 1983-84 submitted to the Vote of the

Lok Sabha

No. of Name of Demand
Demand

Amount of Demand for Grant
submitted to the vote of the House

’

39,

43,

MINISTRY OF AGRICULTURE
Cooperation

MINISTRY OF CHEMICALS AND
FERTILIZERS

Ministry of Chemicals and Fertilizers

MINISTRY OF COMMERCE
Foreign Trade and Export Production

Textiles, Handloom and Handicrafts

MINISTRY OF COMMUNICATIONS
Capital Outlay on Posts and Telegraphs

MINISTRY OF EDUCATION AND
CULTURE

Education

Archaeology

MINISTRY OF ENERGY
Department of Power

Department of Coal

MINISTRY OF FINANCE
Currency, Coinage and Mint

Other Expenditure of the Ministry of
Finance

MINISTRY OF FOOD AND
CIVIL SUPPLIES

Department of Food

Revenue
Rs.

9,20,00,000

200,00,00,000

10,00,00,000

10,00,00,000

1,72,00,000

15,00,00,000

19,22,000

Capital
Rs,

44,00,00,000

138,00,00,000

2,60,00,000

44,98,35,000

80,00,00,000

75,00,00,000

100,00,00,000

10,00,00,000

503,15,00,000
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No. of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the House
1 2 3
Revenue Capital
Rs, Rs.
MINISTRY OF HEALTH AND
FAMILY WELFARE
48, Medical and Public Health 10,00,00,000
49. Family Welfare 26,55,00.000
MINISTRY OF HOME AFFAIRS
51. Cabinet 1,00,00,060
58. Andaman and Nicobar Islands 2,00,00,000
MINISTRY OF INDUSTRY
62. Industries 10,00,00,000 37,26,00,000
63. Village and Small Industries 20,00,01,000
MINISTRY OF LABOUR AND
REHARILITATION
70. Department of Rehabilitation 1,00,00,000
MINI.TRY OF RURAL
DEVELOPMENT
76. Ministry of Rural Development 90,00,00,000
MINISTRY OF SHIPPING AND
TRANSPORT
79. Ports. Lighthouses and Shipping 5,00,00,000 76,05,00,000
Road and Inland Water Transport 22,90,00,000
MINISTRY OF STEEL AND MINES
82. Department of Steel 100,00,00,000
83, Department of Mines 2,50,00,000 15,00,00,000
MINISTRY OF TOURISM AND
CIVIL AVIATION
86, Aviation 8,05,77,000
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No. of Name of Demand Amount of Demand for Grant
Demand submitted to the vote of the House

9s.

97,

101.

102

109.

Revenue

Rs.
DEPARTMENT OF ATOMIC
ENERGY
Nuclear Power Schemes 60,00,00,000
DEPARTMENT OF ELECTRONICS
Department of Electronics 1,02,00,000
DEPARTMENT OF ENVIRONMENT
Department of Environment 1,25,00.000
DEPARTMENT OF SCIENCE AND
TECHNOLOGY
Department of Science and Technology 1,13,00,000
Grants to Council of Scientific and
Industrial Research 5,00,00,000
DEPARTMENT OF SPACE »
Department of Space 12,92,18,000
PARLIAMENT, DEPARTMENT OF
PARLIAMENTARY AFFAIRS, SEC-
RETARIATS OF THE PRESIDENT AND
THE VICE PRESIDENT AND UNION
PUBLIC SERVICE COMMISSION
Department of Parliamentary Affairs 3,72,000
Secretariat of the Vice President : 1,37,000

Capital
Rs,

4,47,00,000

25,17,26,000

. 2
‘
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MR." DEPUTY SPEAKER‘ Hon.
Membérs who have tabled' Cut Motions
and who are present may move the Cut
Motions.

SHRI CHANDRADEO PRASAD
VERMA (Arrah) : 1 beg to move the
Cut_Motions standing in my name.

PROF. AJIT KUMAR MEHTA
(Samastipur) : I beg to move the
Cut Motions standing in my name.

SHRI SUDHIR GIRI (Contai) : I beg
to move the Cut Motions standing in my
name.

SHRI RAM LAL RAHI (Misrikh) : 1
beg to move the Cut Motions standing in
my name,

MR. DEPUTY SPEAKER : Shri Ram
Vilas Paswan. —Absent

Shri Bhogendra Jha. —Absent
Shri Rajnath Sonkar Shastri. —Absent

The Supplementary Demands and the
Cut Motions are now before the House
discussion.

SHRI CHANDRADEO PRASAD
VERMA : | beg to move :

¢ That the demand for a supplemeatary
Grant of a sum not exceeding
Rs. 54,98,35,000 in respect of
‘Textiles, Handloom and Handi-

. crafts’ be produced by Rs. 100.”

[Need to give more funds to meet
the undischarged liabilities of
jute mills run by the National
Jute Manufacturers Corpo-
ration]. (1)

-

““That the demand for a supplementary

Grant of a Sum net exceeding

Rs. 53,30,00,000 in respect of

cooperation be reduced by Rs.
100.”

[Need to provide more yearn to
handloom and powerloom
sectors.] (2)
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““That the demand for a supplementary
Grant of a sum not exceeding
Rs. 53,30,00,000 in respect of co-
operation be reduced by Rs, 100.”

[Need to ecnsure remunerative
prices 10 cotton growers.] (3)

*“That the demand for a supplemen-
tary grand of a sum not exceeding
Rs. 338,00,00,000 in respect of
Ministry of Chemicals and Ferti-
lizers be reduced by Rs. 100.™

[Need to streamline the working
of the Hindustan Fertilizer
Cooperation Limited.] (4)

. "‘That the demand for & supplenientary

grant of a sum Rot exceeding Rs.
338.00,00,000 in respect of Minis-
try of Chemicals and Fertilizers
reduced by Rs. 100.”

[Need for early commissioning of
Haldia Project.] (5)

““That the demand for a supplementary
grant of a sumnot exceeding Rs.
10,00,00,000 in respect of Educa-
tion be reduced by Rs. 100.”

[Need to check malpractices in
adult literacy for women
programme.j (9)

“That the demand for a supplementary

grant' of @ sum not exceeding Rs.
10,00,00,000:in respect of Educa-
tion be reduced by Rs. 100."

Slackness in implementing sche-
mes' for clementary educas
tion for girls and adult lite-
racy for, women.] (10)
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“That the demand for a supplementary
grant of a sum not exceeding' Rs.
1,72,00,000 in respect of Archac-
logy be reduced by Rs. 100.”

(Failure to preserve valuable
" works of ‘art  of - historical
importance.} (11)

*“That the demand for a supplementary
grant of a sum not exceeding Rs.
1,72,00,000 in respect of Archac-
logy be reduced by Rs. 100.”

[Failure to carry out repairs of
Monuments and Forts.] (12)

“That the demand for a supplementary
grant of -a sum not. exceeding
Rs, 90,00,00,000 in respect of
Department of Power..be reduced
by Rs. 100"

“[Slow Progress of ‘Koal-Karo
Proiect.] (13)

““That the demand for a supplementary
grant of a sum not exceeding
Rs.  90,00.00,000 in ; pespect of
Department of Power be reduced
by Rs. 100.”

| Insufficient funds for  Kahalgaon
Project Bihar.] (14). n

“That the Demand for a supplemen-
tary grant of a sum not exceed-
ing Rs: 100,00,00,000 in respect
of department of coal be reduced
by Rs. 100."

[Need to supply adequate quan-
tity of coal to power, stecl,
cement and fertiliser pro-
jects.] (15)

“That the demand for a. supplementary
grant of a sum not exceeding
Rs. 10,00,00,000 in respect of
currency Coinage and: mint be re-
duced by Rs, 100""

[Scarcity of one and two rupee
coins and currency.] (16)

““That the demand for a supplementary
grant of a sum not exceeding
Rs. 10,00,00,000 in respeét of
medical and public health be
rreduced by Rs. 100.”

[Failure to check spread of
malaria in the country due
to laxity in implementing the
National Malaria Eradica-
tion Programme.] (17)

““That the demand for a-supplementary
grant of a 'sum not cxceeding
Rs. 47,26,00,000 in respect of in-
dustries be reduced by Rs. 100.”

[Need: to provide adequate finan-
cial assistanee to. industrial
units in backward areas.)

(18)

“That the demand for & supplementary
grant of a sum not exceeding
Rs. 47,26,00,000 in respect of in-
dustries be reduced by Rs. 100.”

[Need to improve the working
of Heavy Engineering Cor-
poration, Hatia.] (19)

““That the demand for a supplementary
grant of a sum mnot' exceeding
Rs. 90,00,00,000 in" respect of
ministry of rural development be
reduced by Rs. 100.”

[Misuse of grants because of pre-
valence of malpractices in
Rural Landless Employment
Guarantee Programme.] (45)

*That the demand for a supplementry
grant of a sum not exceeding
Rs.” 90,00,00,000 in respect of
rural development be reduced by
Rs. 100.”

[Misuse of grants in the name of
programmes for  building
community assets to ensure
sound rural economy.] (46)
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SHRI AJIT KUMAR MEHTA : | beg
to move :

““That the demand for a supplementary
grant of, a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

[Failure to modernise the
R.B.H.M. Jute Mill, Katihar
even after taking over its
management.| (6)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

[Need to check malpractices in
R.B.H.M., Jute Mill, Katihar,
and failure in replacing old
machines although agreement
to this effect was entered in-
to last year.] (7)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

[Need to give house rent allow-
ance to workers of R.B.H.M.
Jute Mill, Katihar in order
to aveid hardships to the
workers.] (8)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and bandicrafts be re-
duced by Rs. 100.”

[Need to take over the sick jute
mills at Ratihar in order to
remove hardships of wor-

kers.] (34)
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SHRI SUDHIR GIRI : 1 beg to
move :

“That the demand for a supplementary
grant of a sum not exceeding Rs.
53,30,00,000 in respect of cor-
poration be reduced by Rs.
100.”

[Need to augment the quantum of
loans and grants to the
states affeeted heavily by
brought and floods.] (20)

“That the demand for a supplementary
grant of a sum not exceeding
Rs. 53,30,00,000 in respect of
corporation be reduced by Rs.
100.”

\

[Need to supply more yarn to the
handloom sector at a subsi-
dized rate.] (21)

*“That the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00,000 in respect of Ministry
of Chemicals and Fertilizers be
reduced by Rs. 100."

[Need to further reduce the prices
of fertilizers to enable the
share croppers and small

land holding farmers to
consume more fertilizers,)
(22

“That the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00,000 in respect of Minis-
try of Chemicals and Fertilizers be
reduced by Rs. 100.”

[Need to reorganise the distribu-
tion system of fertilizers so
as to check higher prices be-
ing charged by the traders.)

@)
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““That the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00, /00 in respect of Minis-
try of Chemicals and Fertilizers be
reduced by Rs. 100.”

|Failure to commission Haldia
Project will today.] (24)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00,000 in respect of Minis-
try of Chemicals and Fertilizers be
reduced by Rs. 100.”

[Failure of Hindustan Fertilizer
Corporation  Limited to
maintain production.] (25)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafis be re-
duced by Rs. 100.”

[Failure to dispose of the impor-
ted cotton on time.] (26)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

-

[Failure to assess the raimbursable
amount.] (27)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

[Failure to assess the undischar-
ged liabilities of the emplo-
yees” dues to other four
nationalised jute mills.] (28)

““That the demand for a éupplememary
grant of a sum not exceeding Rs.
54,98,35,000 in respect of textiles,
handloom and handicrafts be re-
duced by Rs. 100.”

[Failure to compel the erstwhile
owners of the 13 Bombay
mills recently nationalised to
plough back the earned pro-
fit in these mills.] (29)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
80,00,00,00.) in respect of capital
outfay on Posts and Telegraphs be
reduced by Rs. 100.”

[Failure to anticipate additional
expenditure.] (30)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
10,00,00,000 in respect of educa-
tion be reduced by Rs. 100.”

[Need (o eliminate malpractices in
the operation of the pro-
grammes of adult literacy for
women in States.] (31)

“‘That the demand for a supplementary
grant of a sum not exceeding Rs.
1,72,00,000 in respect of Archaeo-
logy be reduced by Rs. 100.”

[Need to eliminate the discrimi-
nation in respect of special
and annual repairs to natio-
nal monuments.] (32)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
1,72,00,000 in respect of Archaeo-
logy be reduced by Rs. 100.”

[Need to check excessive expendi-
ture of floodlighting of some
monuments.] (33)
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“That the demand for a supplementary
grant of a sum not exceeding Rs.
100,00,00,000 in respect of depart-
_ment of coal be reduced by Rs.
100.”

[l-mlure to check the pilferage of
coal in coal mines.] (35)

“That the demand for a supplementary
grant of a sum not exceeding Rs,
10,00,00,000 in respect of currency
coinage and mint be reduced by
Rs. 100.”

[Failure to antcipate the in-
creased demand for small
coins sufficiently before hand. |

(36)

“*That the demand for a supplementary
grant of a sum not exceeding Rs,
10,00,00,000 in respect of currency
coinage and mint be reduced by
Rs. 100.”

[Failure to supply sufficient small
coins for circulation in the
markets, especially in West
Bengal.] (37)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
503,34,22 000 in respect of other
expenditure of the Ministry of
Finance be reduced by Rs.
100.™

[Need to ensure submission of
Report by the Pay Commis-
sion by December, 1984 at
the latest.] (38)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
503,34,22,000 in respect of other
expenditure of the Ministry of
Finance be reduced by Rs.
100.™

[Need for early submission of the
report by the pay Commis-
sion regarding the interim
relief to be paid to the em-
ployees pending the submis-
sion of final report.] (39)

 DECEMBER 8, 1983

%ﬂ«(m 492

“That (he demand for a supplementary
grant of a sum not exceeding Rs,
10,00,00,000 in respect of Medical
and Public Health be reduced by

-Rs. 100,”

[Need to control the spread of
malaria in Delhi.] (40)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
10,00,00,000 in ‘respect of Medical
and ‘Public Health be reduced by
Rs. 100.”

[Need to provide more funds to
States for eradication Mala-
ria.] (41)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
26,55,00,000 in respect of Family
Welfare be reduced by Rs.
100.”

|Failure to check malpractices in
payment of compensation for
sterilization in rural areas.|
(42)

“That the demand for a supplementary
grant of a sum not exceeding Rs,
20,00,01,000 in respect of village
and small imdustries be reduced by
Rs, 100."

[Need to provide more funds for
payment of loan and subsidy
to unemployed youth, under
the Self-employment Sche-
me.] (43)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
90,00,00,000 in respect of Ministry
of Rural Development be reduced
by Rs. 100.”

[Need to provide more funds to
increase  considerably  the
mandays of employment in
backward  rural  areas. |

(#4)
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" SHRI RAM LAL RAHI : I beg to
move :

*‘That the demand for a supplementary
grant of a sum not exceeding
Rs. 53,30,00,000 in respect of
co-operative be reduced by Rs.
Im." -

[Need to give more grants to the
States affected beavily by
drought and floods.| (47)

“That the demand for a supplementary
grant for a sum not exceeding
Rs. 53,30,00,000 in respect of
co-operation be reduced by Rs,
100."

[Need to supply more yarn to
weavers at a subsidized rate.]
(48)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00,000 in respect of Minis-
try of Chemicals and Fertilizers
be reduced by Rs. 100.”

[Need to further reduce the prices
of fertilizers.] (49)

“That the demand for a supplementary
grant of a sum not exceeding Rs,
338,00,00,000 in respect of Minis-
try of Chemicals and Fertilizers
be reduced by Rs. 100.”

[Need to reorganise .the distribu-
tion. system- of  fertilizers. |
(50)

““Tiiat the demand for a supplementary
grant of a sum not exceeding Rs.
338,00,00,000 in respect of Minis-
try of Chemicals and Fertilizers
be reduced by Rs. 100.”’

[Need to streamline the working
of Hindustan Fertilizers Cor-
pordtion Limited.] (51)
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““That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35000 in respect of Tex-
tiles, Handloom and Handicrafts
be reduced by Rs. 100.”

[Failure to dispose of the imported
cotton on time.] (52)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
54,98,35,,000 in respect of Tex-
tiles, Handloom and Handicrafts
be reduced by Rs. 100."”

[Failure to take action against the
erstwhile owners of the 13
Bombay mills recently natio-
nalised for failure to plough
back the earned profit in
these mills.] (53)

“That the demand for a supplementary
grant of a sum not exceeding Rs.
80,00,00,000 in respect of Capital
outlay on Posts and Telegraphs be
reduced by Rs. 100.”

[Failure to anticipate additional
expenditure.] (54)

““That the demand for a supplementary
grant of a sum not exceeding Rs.
80,00,00,000 in respect of Capital
outlay on Posts and Telegraphs be
reduced by Rs. 100.”

[Delay on completion of projects.]
(55)

“That the demand for a supplementary
grant of a sum not exceeding
Rs. 10,00,00,000 in respect of
Education be reduced by Rs.
100.”

[Need to eliminate malpractices
in the operation of the pro-
grammes of adult literacy for
women in States.] (56)
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SHRI AMAL DATTA (Diamond Har-
bour) : Sir, this is a demand for addi-
tional expenditure of nearly Rs. 1,200
crores. 1 should have thought that it
should be given much more importance
than it is being accorded now, being taken
up after 6.30 P.M. with the idea that we
finish it today. This is practically holding
the Members to ransom so that somehow
or the other the grants are passed in the
course of a very short discussion with the
result that the behaviour of the economy
which is being totally mismanaged by the
Government, cannot be adequately dis-
cussed. That is the impression that I am
getting, Otherwise, there was no use taking
it up at this time of the day, That is my
submission. 1 should be allowed to con-
tinue tomorrow. Whather we have to say
on the budget should have enough publi-
city. Otherwise, it is no use...

PROF. RUP CHAND PAL (Hooghly) :
Let us continue tomorrow.

SHRI AMAL DATTA : The House is
practically empty; there is no quorum.

MR. DEPUTY-SPEAKER : What is the
sense of the House?

SHRI PATTABHI RAMA RAO: 1
must tell you one thing in this coanection.
This has been postponed for two days.
Actually officers from several places have
come and they are here for money. We
cannot disburse the money unless this is
passed. It is an urgent measure,

MR. DEPUTY-SPEAKER : I will sug-
gest one thing. Tomorrow we shall dis-
pense with the lunch hour. I also agree
that this is an important discussion. I hope
the Opposition will not demand the Call
Attention tomorrow. We shall complete
this before the Private Member's business
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is taken up. If you agree to that then we
can adjourn now, Somehow we should pass
this tomorrow.

PROF. AJIT KUMAR MEHTA : How
can you postpone the Call Attention?

MR. DEPUTY-SPEAKER : You most
know that officers have come from several

places. You must cooperate. (/nter-
ruptions)
MR. DEPUTY-SPEAKER : Now we

shall adjourn as per your request. But we
will not take up the Call Attention tomor-
row and before the Private Member's bus-
iness is taken up, we shall complete this.
The Call Attention ' will be taken up on
Monday.

PROF. AJIT KUMAR MEHTA : I
I do not agree. 1 will not be present on
Monday,

MR. DEPUTY-SPEAKER : You
must cooperate. You must adjust,
On Friday normally Call Attention is not
taken up.

PROF. AJIT KUMAR MEHTA
But it has come.

MR. DEPUTY-SPEAKER : That is
allright. Or else, I will have to continue
the House now. [ do not want to conti-
nue because cvery one wants to go.
There should be some adjustment. We
shall now adjourn the House and we shall
take up these Demands tomorrow after
the Zero Hour and complete that busi-
ness, The Call Attention will not be
taken up tomorrow ; it will come up on
Monday,

SHRI PATTABHI RAMA RAO:
This is an urgent measure.... ;
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MR. DEPUTY-SPEAKER : We have
already decided to dispease with tne
lunch hour tomorrow and we are also not
taking up the Call Attention, So, this
will be over before the Private Members’
business is taken up, An assurance has
been given,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH) : The Call Attention has al-
ready been accepted.

MR. DEPUTY-SPEAKER : They
will not press for it. It will be taken up
on Monday, They have agreed...

PROF, AJIT KUMAR MEHTA : 1
have not agreed,
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MR. DEPUTY-SPEAKER : You
must cooperate in such things. Are we
not cooperating with you ?  When 10
minutes are allotted, we are giving you
25 minutes. So, let the Call Attention
come on Monday.

The House stands adjourned to reas-
semble tomorrow at 11,00 a.m,

18.44 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Friday, December 9,
1983/ Agrahayana 18, 1905 (Saka).
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